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LOK SABHA DEBATES

LOK SABHA

Wednesday, August 2, 1978/Sravana 11,
190 (Saka)

The Lok Sabha met at eleven of the Clock

[Mr. SPEAKER in the  Chair)
OBITUARY REFERENCE

. MR. SPEAKER : I have to inform the
House of the sad demise of Kaka Bhagwant
Roy who passed away at Ludhiana
(Punjab) on July 29, 1978, at the age of
61.

Kaka Bhagwant Roy was a Member of
the Provisional Parliament during the
years 1950—52 representing Patiala and
_East Punjab States Union. During his
carly career, he was President of the Stu-
dents” Federation and the Labour
Federation, Ludhiana, during 1934 and
1938, respectively. Later, he was asso-
ciated with the All India Students Federa-
tion, All India Radical Youth Conference
and several other social and youth organisa-
tions. He also served as Vice-President,
Gandhi National Mcmorial Fund, PEFSU
in 1948. A freedom fighter, he suffered
imprisonment for participating in the
Satyagraha movement during 1942 and
1946.

We dceply mourn the loss of this friend
and I am sure the House will join me in
conveying our condolences to the bereaved
family.

The House may stand in silence for a
short while as a mark of respect to the me-
mory of the departed soul.

The Members then stood in silence for a- while.

1989 L5—1

, 2
ORAL ANSWERS TO QUESTIONS
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*243. ot wdfeg W€ w@w :
Fgr Aeg Wk oftegm qd@ a3

AW F FqOU FG F

(F) Far qIqA AT F 1961—81
F 20affg ggF fagFrq edww &
T F59 H w@Ud ¥ ATHAW,
ofer, Nar, TReRT, qTTET 7T
WX aF 1650 feanier swr
g gsET 4 Ty aﬁ fae sraarr
foar mr 8 ;-

(@) T IFTUT &FIT T 5F
@ qIEE F1 qHT AIAE F
T # fag = e @ wWlw
frar & AR afz g, @ F= AR 3@
ait § few g1y F T Fr oAy
g

() = WFIT @ T USA-
AR FY F qF qGT qwEE F
e |

() o=fa gommt & T
Mg & g F qeOa sy #
AT TIHET FY T FAT §
LIRS

(¥) T9qa wa §THaT qA-
At 1 wrd. # afg ¥ osgw &
E NI FT FAT FTAHA g WX

Bar F7.fer wm@m #k qewa
U F @ @I FH owa qWEl ®

AT T 9T 9 a% eqr aryay ?
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A sk ofagr sama |
T T At (st Wil W) ¢
(%) wmag wradta age w1 WA
g% famra & fag A7 gMfAaci
grr Faré w1 2039w (1961-81)
@DFAr ¥ & | EF fray qa5 U
nqar i qsw 4 fedr fade
s ¥ fog a8, afer R W W
& fq1 @e7 FaTy T q

(=) s, & 1 qIUT T A

3T qEF F1 541 AvwAr § uEw
UIATT TGS KT T Frer Iax
I”r WAt A @Esi FrogA H
wrfasr ﬁmr qr |

(m) & (%). garEai sr FH
& wreq, o4 faafy & fear de®
w Uty wIAd gfNT FA &
art # # arger FAT v fwdl
& § 45 qER( F U UFATAT
¥ wfte @ ¥ faqg fF @y
FTEHT FT GHT AT qAT A F
3@ # 28970 fFodYo \wErg UIHT
§ fwa% & 1352 fwodlo A
-

oft qifeg wrf @2 . mrAdw
ofiggn war A Jq@ F WA (M),
(7) = (s) & Farar & froad
qg&i ®1 UL wewrnl & wiae
W & fag foay widr Fawq &
qHa T €97 A5 § 1 qw H 28970
fRodYo Ut Rt & faw #
& 1352 frome wamra & & "
ar aril &Y 61 & 81 &r g adiw
AT & T F qarfas qAwq
Usy 28 Sfaww fwer & w9 f&
TER AR qr AT grEd F
g4q & 60 wfawa frser & 1 =a
Tye # faw 1352 fEaArAleR
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dwre grid € wafs qwaa & qar
U UTHAT 3400 feRlET gAT
wfgg | « 2050 fFaARET Foae
griq qAaa § FW & 9@ FH
R FA & fag #wadg  ofaEew
AT Fa, &8 AR fFw g7 FraaE
FI0 ag & w6 STAET AT E

1 q@ W I @ W
g & fear f @%a 30 w7 wfww
g f& fqm wm F1 < Aa #
faar s #4ifE FaTaAl 1 oFHY
2 gl Bifiw g & wrdAw
fafaeet M wnfan F9w= & &9
T FA F FIEET FS AR Fav
T #1 faw W17 1w ag dar
frmmr @ ¥ g3F X WY famiT
fear s ssar & 1 AR Tg FEA
f& e fresr gar @ wew ol
& fag 78 3= adl €\ AvEw
gEd & fog @ wEifar g2
¢ 39 & faga & e B &
fosgr adt wwmar § | Afww & 7
qEF 9 @ Er 91 AR AT
f& ag weF TW § | T/ O FE
qF 99 9, 3§ FW W F weg Ao
TR FAET A TTFEF 5.96
FOT ®GI I8 9% ¥ fo0d feqr &
# mradm gIem F1 oHE@as ?
ggar § fF w ogw F1 oA wwar
fas smgm AR Adr @i § 3o
TEA T REWT gE A1 §F &§F U<
WY M fEar @1 sFAT @0

ot wifeg Wi w@wm ey
AEIE, WA ¥ g9F FAF AT A &
o fagrg @@ qwE, akae | § )
g5 famd @q@ @@ &1 gm A
TR & waEwE & feg 1650 fea-
Hrex Frew gsd 1 FT AR A4
v grid, AEw qwwm A
foqr smm, ag & SrAAT e g |
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feAi® 31-3-77 a% qoqa ¥ 1352
fronfler o<y awEm 4, 8747
feeimex oo g}y A1d 4 1 9085
feemex o qew wmil, 10476
fesitaex w7 foar amf, 11102
featdreT aedfor wErt w1 ﬁﬁﬂ T
TA 40,762 frardleT avF 41 9H
g Fza 1352 feader udm
s &1 & wmadw wdr o
Wz AT =rgar § fF oow oare,
T A, T wra a0 9w oqrg #
T FEw e F oAWAA g
q Fgar wrAm P g qEaa
FEIT F SAMAIT 99 AT § W
Freeqd gréd F1 Aq99 gEd #
qgoq & fog % T AR # R
HAUT IHF AT A & T Hrearaq

e

ot =g T ;& AT @@ T TF
AT FT 9T T TR W HA

g f& A gad TR w58
gt wrr AR s faw s a
¥ s 9x fagre &% wFa §
afsr wg wga1 & Twvrd w0 oA
agvearsr feur g ag @A wdi Ad
g oudr g ¥ uw AwAw grid
Fr Ags oA Ffeew, wdAT @
fasadt 3 97 g fa=1v #X @R
§ AT IR § IW I TR AN
SYAT 6 S|

SHRI HITENDRA DESAI : Gujarat
s really backward so for as the national
highways arc concerned. In as much as it
thas a very huge coastline, there is a sub-
stantial percentage of tribal population
¢00. So, I would like to know from the
hon. Minister exactly what provision has
been proposed to be made in the Sixth
‘Plan for the national highways and what
standards or what criteriawill be adopt-
ed for the selection of national highways.

SRAVANA 11, 1800 (SAKA)
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. SHRI CHAND RAM : The criteria
for declaring roads es nauonal highways
are as under :—

(i) They should be the main highways
running through the length and
breadth of the country.

(ii) They should connect foreign high-
ways.

(iii) They should
of States.

capitals

connect

(iv) They should connect  major
ports and large industrial and
tourist centres.

(v) They should meet the strategical
requirements.

These are the five criteria.

SHRI HITENDRA DESAI:
about the tribal population ?

SHRI CHAND RAM : The tribal po-
pulation in your State may be large. Re-
garding the arcas which are inhabited by
tribal people, that is the business of the
State Government and as I have made it
clear in the House previously also we have
increased the allocation for rural roads to
the extent of Rs. 1000 crores including the
roads in the tribal area.

What

Wt WA W gg Wi GT@ERl
e § urAdlm ww St § T R
freg gu g7 & WY & & FEAr
sgar § fF 91 wwaEra ger &
wfa g § ag ey gwr fa=r
g AR v 58 § g W faesr g
fomr § Wi agi @ ag I (A=
g T S T 7 e fFar
2 f5 gl amwaw  @d =
wfgr &1 § 9= wgey § UW@RY
?TaaTEfTﬂ?i’{ﬂ"(Eiﬂ
e gid A Fad #q WT
fran @t e Fida ?

t AR TH : IHH TG GF AG
f& ag wera F wSF g, Y€ UF
a@n weTF ¥ 1 few &
gSF 9X TMT HIX TH HEF G
TRERI ¥ WIF 9Ty, g FT HH6Y
fow foar & agi &1 991 R ¥R

6
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qF & | 5.96 WAL AT TW
T gex & faq §= &1 T &
fag T3 & | W Ve mHEe 9K
AT 39 @85 & faq Amwd @ g
W H fag qax & 1 @ WFF ¥
g F1 gw A §

Fm # weife wemw

*245. W FEW WX TTAW
I W A FAOOH HIHE wEATH]
Fr ogear ¥ I F 26 WAA, 1978
F wmavifea s dewr 8130 &
IAC F F4a § T AAA FT T
FIn fF .

(F) &ar wiedm qar & fafow
gfesi & mafas wex®i ¥ aX §
qifgq JAFId TH 9 TFA FT
@ wf & "W =lE g, a1 qedadl
sSRT FWr oy

(@) 7@ = a9t 7 feaw
wafas megasi w1 TqEY  anar
mr & o) qdm@a fear wmar § A)
g9 9% ffod q@ 92 Suwew §
fom ax 3 Taid) FwEr ST oHEAT @
ok w91 & 8 ;M7

(w) @ wfaf@s zafs @
TEA(THT FT HOT HIT T &F I
= fa=re fFar mar § 2w afz /),
@ g7 I # zufw fadla F=aF
fome s 7

T Hawa ¥ qew war (sto
Az feg) : () A (@), W
Yar ) afaei & fafafom gearast
# FEir 1975 ® 213, 1976 ¥
190 ¥R 1977 ® 162 &€ | ¥
SerqF  weqrdr FHAT % & W
FTd FT W E 1 TT A & faey &Y
wrf 7@ &7 7€ 2
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weArqsi & ¥ 45 9% § foA
9T AT gfee #r s AT §
9y %% FE 9% A § fow o
gAST R miE # 9T G | T eaTE
faay asl & w14 ¥ @} & ¥
IR FogeAr wwA o W@ od
TR T F 9 9T @ I et |

(w) zofadma @ar  AEfaae
frwd 1 R0 § fafaloms g
HeATHI & 45 T & 7 1978
q zqdt fafafas odi & ag= fen
i | fufafams e wreed & A<
93 F1 TAET T F IEAT AT
A% My uF oo I F9T &
goqEar ¢ fa=re fear s1 @

g

ol geR AR wgAW . see
AgEE, g7 Y 7 W@ wiwe fam g
37 F AT 1975 F 213, 1376
¥ 190 MT 1977 § 162 HeANT
g1 37 1 9d ¢ fF 1975 &
"FTAW 1976 ¥ 23 W FI X
MT 1977 & AT IT F q&@@T AT
=qTIT 92 FT FAA 162 g7 v 1€ 1
& srar =1gaT g fF o3 A7 Fenw
4T ¥ qer IR w|@ g7 A
TF §ATT 26 FIA, 1978 &T Y4BT
qr, 39 & Y ag wrAwy Apn @
fearafmam asm T W@WE!D
ATe ¥ 3az faar a1 frgm srAwrd
TFEE FT T & | Taq fem A=
qF F oarg W WA TEY S&rT ¥
w® EfF go T gFedr FXT
W & | gm qF Fgrzy fw
AT FI qF T AAF FT FFST
FL AT | AT F 4IH G dALE *
greT 17 F araqg W we gaAr
fases #@i FT W@ a1 T F OB
F% @ ¢, fa@ o fourar =mgd
g7
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WMo AT foy  : weaw wdw,
qOT KW A KT FT a7 & fF
I qarqF “HrERde qREEE ¥ ¥
fag iy & o9 q @ fawdy & @
Tafafaaa arest fadr sy &
¥ N EF FiFIEz AT H F AR
fag @ & 3T F @ T W
gsard FT foar smm @ 1 q@Am #A
g & T FITT E

gt aF faorr &1 owvA -
AT OFT FA F FIR awg AT
@ R i T wemee i
¥ g SWg 9T AT g & A
AL § GAAT AT FIA KT OATA
feagr sr gr & 1 A7 TF 162 F &
121 & & AEFIA AT &1 A
21 AfF odr ey S F oare #§
AAFIA wET §, 34y fAy &Y war
2 f& 93T gRa W TSI |
JY F @Q qEAHd ar srwdy, #
IF AT G&F 9T 7@ FAT |

MR. SPEAKER : You hav: taken a lot
of time, Mr, Minister, from April onwards.
You should have co!lected the information.

St gEew 9 wYA@ ;. weqw
aqgizg, A 7 w3 faar &, 3= fax
qa §TW & 4% T 3w S
R ogiT ¥ IS FT W §

qIT &F qrF W 121 F I F
qaAr A1g 8--39 & ¥ frad oafew
fFad <ot § W9 *F T TR FL Q@
&7 @ W F gEr A% AT &
2 & 337 foqi & 3T F1 Tyt w7
fear stgar ? @ig ¥ Wy 99T ¥
T fF 45 97 QY &, faq ® <9
#1 gtz ®Y Sr qFAT & 1 F AT
a[ar § 5 w9 # gfee w3 #§
faws 11 A1 W ¥ ? AT FF
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% W A I e ¥ ? wmr Ao
TT WATIRT FT HET FE F AR
¥ wqy ggr w1 fw aarar @
fo a9 O &7 & & 41T I]T
w1 @ F< fear WA o

o W oy : W wE2T, 1
Fwer 9gd It & | 99 26 WA,
F1 Jg I WAT 91, I F AT A
§ fefsrmm frpra 3 45 AN
1 W FX faar, a8 FEARY w6
T & A€ ) arey 9di & & v
A OF N A gy favm W R
g

SogEAr 121 |FRET F AR
¥ gk qrg A @, 39 F @A
uF onfsq qar § fwa &1 31 &
35 af & 9 g1 9% & 15 Q¥
g S 26 AT ¥ 30 A qF F &,
21 §A {25 1A dF B
15 & 16 I § 20 @A aF &
17 & 11 919 ¥ 15 QI IF &
48 & 6 WA ¥ 10 A a% &
18 g A aiF g a@F & 7 € |
T@ATR@ ¥ 121 FER H ogEAw
fadt & 1 9 45 93 g 7 wWWr
gifys fFd & S9 ¥ gy = &
#ifqae Wi ®y gaFT fFET S,
g3 & AT IT F Q™ ATET |
wfar gn fammr ax © € fF
frad o arefaat #1 g7 e4q FT
ey & |

St gE AT wEAM WA
g, . ...

MR. SPEAKER: So, they will be confir-
med before they retire,

S gea I wgTAM ;. HETE
"ge, &% ag Jor a1 fF @ wm
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¥ oy FH F ek § o fwm
Ty § fr fray fl & @1 @@
fear STTM ? AR @ TW FT TEE
G AT 1 IT FT FH FWQ@ GC
31 & 35 @iw g1 a7 & affw @
TF H|ET Ag gT o€ |

MR. SPEAKER : I have told him
that he has taken a long time. They must
be confirmed before retirement at least.

o oX fag : wemer wERRE, IW
o F 4z 35 faq F AR oG A
oo fear f& §8 =& w1 =g
Fr wifgy A/ §B AR W gw
WAy FA@ F1 AT FT R OE )
g Fr CF FSL T TQ, I 9T
faa= & <@ &

SHRI YADVENDRA DUTT : In his
very prompt reply, the hon. Minister
has said that they can be confirmed,

qftz & 1 AT 3,but they can not be

promoted. May I know firstly thereason way
these gentlemen who have been serving
for 31 years are not liable or fit enough to
be considered for promotion in compari-
son to others in his department and, se-
condly, why this delay in allowing these
teachers to work for 30 years and 25 years
with out being confirmed ? What is the
recason behind it ? I would like the hon.
Minister to enlighten the House on these
two points.

PROF. SHER SINGH: As T  have
already submitted, these civilian teach-
ers are on the authorised strength of the
units to which they belong and, mostly,
such teachers are taken out of the combat-
ant personnel. It is only when such teach-
ers were not available that civilian teachers
were recruited. The appointments were
of a temporary nature. but somehow they
continued serving for many years. It has
been a hardship to them. I acceptitand,
therefore, we have found a solution now.
We are making 45 teachers permanent
from 1st April, 1971. (Intervuptions) In fact,
this question came up before me only two
months ago. We have taken expeditious
steps. We are now trying to examine the
question from the point of view of hav-
ing a separate cadre for them.

SHRI SURATH BAHADUR SHAH :
Does the hon. Minister realise that keep-
ing a man on temporary basis for 31 years,

AUGUST 2, 1978
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just to make him permanent, deprives
him of facilities, like, provident furd ard
other things and, if so, is he thinking of
compensating that loss and, if so, kew ?

PROF. SHER SINGH : These teach-
ers enjoyed the benefits of some of tle ge-
neral rules issued in respect of civilicng
employed in defence establiskn ents ..

SHRI SURATH BAHADUR SHAH :
The hon. Minister has not understco  my
question.

PROF. SHER SINGH : These rules
werc applicable 1o thcm also ¢ven tkcugh
they were temporary. They cnjoyed
some bencfits, like, quasi-pcimancency,
pension, family pension protection of pay
on becoming surplus and so on. I havet
admitted that there has been a great
hardship to them. I donot defend what
has happened. We have now takcn steps to
make them permanent.

Production of coal by coal washeries

*247. SHRI BJRENDRA PRASAD :
Will the Minister of ENERGY be pleased
to state :

(a) the total quantity of coal produced
annually by thecoalwasheriesin the country:
with 17 per cent ash content; and

(b) the quantity of coal with 17 per
cent ash produced during 1977-78 ?

THE MINISTER OF ENERGY (SHRI
P, RAMACHANDRAN) : (a). and
(b). The total quantity of coal produced
by t(he coal washceries in the country
with around 179/, ash during the last three
years is given below :(—

Ycar quantity of coal
produced
(In million tonnes)

1975-76 1"55
1976-77 o 48
1977-78 . i 1+ 6o
T T TER meqar ST, ¥

g F AW & KA A § g J 7T
w1zt § & #ar ag arq &= @ f o
WY gdw qE ewe § AR "W F%
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fagrrd rq@aa d, 7 & faawmi v ag

foreraq 7t & fr wraw ¥ @ # wyar
SuTRT gA & FTWT THA qTAT L0 F
FE A% & FW A7) F@ E MA@
aoe § fasret & Feara § 97 AT g |
T 9% HB THTT FT F AT 7g) fear
qraT §, foew F1Xw fasel F7 9@
F9 Z1AT &, IOF (9 T AT AT FT
W®E ag ¥ oA g g
SHRI P. RAMACHANDRAN : The
power stations are required to use a low
grade coal, probably with more than
30—35%, ash content in the coal. The
boilers are designed to use only such kind
of coal in this country. It is not proved
that the generation of power is reduced
because of the high ash content of coal
because, after all, the power stations are

designed in this country to use indigenous
coal which has a high ash percentage.

oY TR @R AT Fg A
AT war A A IS H & fF
Q% I FTEA T W E T IgT A G
T § A afs IAErAdsor w1 far
T TR F HGT TR IATEH
g @har § 7 aST §YaT IS A4l
Fxor For ! oafe g, @ fRr
# T FTOAT FR@EAT qGT GTAT
graa g ¥ar ImeT o AdtEwr
fear s 7

SHRI P. RAMACHANDRAN : The
Hon. Member is confused a little bit.
This washed coal is not supplied to power
statjons : washed coal is supplied only to
steel plants. To the power stations we
do not supply washed coal with a low
ash percentage.

Of course the washeries are old, and
they are being rectified and repaired, and
new washerics are being set up in the
coming one or two years.

Supply of coal to Industries ia South
India

*248. SHRI NATVERLAL B. PAR-
MAR : Will the Minister of ENERGY
be pleased to state :

(a) whether inadequate coal supply
has forced a large number of textile, tea
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-and other srpall industries in South India
to switch back to firewood and oil as
fuel; and

(b) if so, the reasons for coal supply
crisis and low despatches of coal to con-
sumers ?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN) : (a) and
(b). Inadequate availability  of
explosives, frequent power interruptions,
labour unrest, inadequate rail transport
and the strike in the Singareni Collieries
during April & May 1978 are some of the
main reasons for occasional shortfall in
supply of coal to South India. Reports
from there have been received regarding
the use of firewood/oil by some of the
industries.

! TR W o TWR w47
AT FET A A FATA A FIT FA
f& zfaw wrg Fwwa a9 wE-
B &, IERI QU AT ¥ fAq T
FIH IST WX & 7 T IE@ R QA
1 & fog A FE graae F1 qIeaqy
M g fow & agi Waer  qgET H
ﬂﬁﬁ]’f E\Tv

SHRI P. RAMACHANDRAN: Already,
there is improvement in the supply of coal
in the southern region after the strike in
Singareni Collieries was  withdrawn.
For your information, in April the despatch
was 6° 61 lakh tons, whereas in May it
had gone down to 4+ 8 lakh tons; in June
it had picked up and we have supplied
about 7 48 lakh tons. We are constantly
trying to see that the coal reaches indus-
tries in the south also.

st yzeeT® Mo TN : | HaT
S Y wrw g o o # o wiaEr
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I5 Oral Answers

SHRI P. RAMACHANDRAN :
We have not yet examined sending coal
by river, but we are examining sending coal
by ships.

SHRI DHIENDRANATH BASU :
Due to acute shortage of coal many of the
medium and small scale industries in the
castern and western regions arc closed,
as a result of which thousands of emp-
loyees have been thrown out of employ-
ment. So will the Hon. Minister be
pleased to let this House know whether at
least 509, of the requirements of coal will
be supplied to them ?

SHRI P. RAMACHANDRAN : It
is a very sweeping charge that is being
made about the coal supply. 1donot see
anywhere that major, medium or small
scale industries are being closed for want
of coal. Sometimes there is short supply
of coal, but that does not mean that the
industries were closed. I do not know
whether the Hon. Member can furnish
details about the industries which  were

closed for want of coal, so that we can look
into it.

SHRI A. C. GEORGE: The Hon.
Minister isfully aware that out iof
the production of tea in this country, more
than one-third is in the south, piz. Tamil-
nadu, Karnataka and Kerala. During
the 1973 oil crisis, with great difficulty
we were able to prrsuade the tea factories
to switch over their fuel to coal. Now the
tea factories, especially in the cooperative
sector, are suffering for want of coal and
it is not an easy job to switch over from
coal to oil again. So, in order that the
productionof an important export item
does not suffer, will the Hon. Minister
think of subsidising the supply of coal by
trucks ?

SHRI P. RAMACHANDRAN : We
have not yet thought of subsidising the
supply or coal by trucks. Excepting for
one month—the latter part of Aprill and
the first part of May, when the Singarani
strike affected the supply of coal to ‘these
factories—we have been trying to supply
coal to the tea factories subsequently, and
there is no complaint at.the moment with
regard to its supply.

SHRI K. LAKKAPPA : Some time
back—you will also remember—when I
brought it to notioe as to how Singareni
Collieries was functioning and its mis-
management and all that, the Hon. Mi-
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nister said there was nothing in it. But
now he is admitting that due to so many
reasons there is shortage.

SHRI P. RAMACHANDR AN : Only
a strike I said.

SHRI K. LAKKAPPA : Please don’t
contradict.

It seems the Energy Ministry is not
interested in developing industries in the
southern parts of the country, most of the
industries located in the southern States
like Tamilnadu, Kerala, Karnataka and
Andhra Pradesh, and other regions in the
southern areas have been completely
closed for so many months and there is
no movement whatsoever so far as coal
is concerned. I would like to know the
requirements of the coal-based industries
in the southern States and how you are
going to organise the supply to meet the
situation. Can you also assure this House
that you will meet the situation by over-
coming the shortcomings in coal supply ?

SHRI P. RAMACHANDRAN: The
Hon. Member has tried to raise some as-
pects which ‘are not connected with this
question. About Singareni Collieries, no
quesion of management was raised. it
was managed by the Andhra Pradesh
Government and there was a strike during
‘April and May in Singareni Collieries
whereby the supply of coal to the southern
States was affected. That is true, but it
was only for a short duration. Subsequent-
ly, we made arrangements to divert some
of the coal from other coal ficlds also to
the southern States and, even though there
was a low stock position in many of the in
dustries in the Southe n States, no
industry was closed for want of coal. If
the Hon. Member can furnish me details.

SHRI K. LAKKAPPA : How canI ?
I cannot refresh my m *mory.

MR.SPEAKER : Then why did you
make the accusation ?

SHRI P. RAMACHANDRAN : Re-
garding the information that I have, asI
explained earlier there was some short
supply in the coal position, but that does
not mean that the industries were closed.
There was only a low stock position.

SHRI K. LAKKAPPA : They have
been closed; small industries have been
closed.

SHRI P. RAMACHANDAN : The
Hon. Member may kindly furnish de-
tails as to which we ‘e the industries which
were closed.
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Creation of All India Services
+
*249. SHRI KUSUMA KRISHNA
MURTHY:

SHRI LALJI BHAI :

Will the Minister of HOME AFFAIRS
be pleased to state  :

(a) what are the specific reasons for
‘Government in not implementing the pro-
vision of the All India Services Act, 1951
to create All India Services in the field of
M:zi'licine and Health and Engineering;
an

(b) whether Government have any pro-
posal to create an All India Service in
any other field ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
SHRI S.D. PATIL): (a) A number of

tate Governments wh o had earlier agreed
to participate in the two Services resiled
fromtheirstand and expressed doubts about
the need to have All India Services in
these fields. Besides, addition to the list
of All India Services would not be con-
sistent with the Govt.’s policy of decentrali-
sation.

(b) No, Sir.

SHRI KUSUMA KRISHNA
MURTHY : There are as many as 20
‘States agreed for the creation of All India
S+rvices in the  fields of Medicine &
H-alth and Engincering. Only two
States have declined to this proposal.
Amart from that, there is a growing frus-
tration in thess  branches of learning
b:causz they are continuously being
dzni:d the opportunity of serving in All
Inlia S-rvices. Besides that, what signi-
ficance are w= giving for the majority
opinion in our democratic  sct-up? I
want the Government to take a realistic
viw of all these factors and bring a proper
1:zis1ation to create All India Services in
thest branches of learning.

SHRIS.D. PATIL : In the beginning,
thatis, in 1951. when there was a Confer-
ence of Chiel Ministers—in August 1961=—
all the States had unanimously agreed for
the constitution of the Medical and Health
Scrvice and the  Indian  Service  of
Enginecers. But subsequently after the
1957 elections, they backed out and they
have put forth several reasons. The
prominent among these reasons are,
they have demanded decentralisation of
r:ocruitment to All India Services, some
have raised the grounds of State autonomy,
and several other arguments were advan-
ced. All these arguments which were
a-lvanced were laid on the Table
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of the House on 25-8-1976 when there
was an_ Unstarred Question by Mz.
Vasant Sathe Qn. No. 1492.

SHRI  KUSUMA KRISHNA
MURTHY : I would like to know whether
these Services were existing earlier
as All India Services in the pre-Indepen-
dence era and if they were in existence.
what were they called.

SHRI S. D. PATIL : In the pre-
Independence era, all these seven services
were in existence. Butsubsequently when
the Constitution was amended, only
two Services were kept under article 312.
Then subsequently the All India Forest
Service was constituted on 1-7-1966, and
the rest of the Services were postponed
for one reason or another; the last
postponement was on the 26th January
1977 by the ex-Prime Minister; when
it was about to be published in the
Gazette, somehow under her instructions
that action was stayed and they were not
constituted. Now the Cabinet of the
Janata Government has taken a decision
not to pursue the matter because it is its
thinking that several State Governments
are of different complexion and they have
got their own objections for the constituion
of these Services and also that it is inconsis-
tent with the policy of decentralisation.

=Y wreat € ;. Feger oY, Y
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SHRI S. D. PATIL : I have already
replied to this  question. However, I
will add that the present Government’s
thinking isthatthey do not want to pursue
the matter of constituting any more
All India Service because there are
objections from the various  States;
in view of that, it will not be desirable to
pursue with that. As far as part (b) of his



19 Oral Amswers

question is concerned, I have already
said that it is not under the contcmplaticn
of the Government to comstitute z1y n.c1e
All India Service.

st sl Wik AT gEA A |
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question to ask.
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SHRI S. D. PATIL : There is no
declaration of obligaticn in respect of
constitution of these  Services. Only
the Act was amended in 1963 for the
constitution of Indian Forest Service,
Indian Medical & Health Service and the
Indian Engineering Service.

=t "ot A€ ;1975 F Wy
Fr Y o waE A ¥

PROF. P. G. MAVALANKAR :
The Minister has said on the one hand
that the government’s policy is one of
decentralisation and on the other hand,
he also says that there are differences of
opinion among the States and, thercfore,
he is not doing it. I do notknow which of
the two is more valid. And I do not know.
how the differences come into the picture.

Isitnota fact thatsince 1950 therc are
as many as 55 All India Services already
in operation of which nearly two dozen
have come since 1950.

Mr. Speaker, Sir, this kind of an
institution of All India Services does lead
to proper planning of careers and experts
becoming available to government and
an all India integrated administraticn in
various fields.

In view of all this, will he not sce the
value of creating more All India Services
including an Indian Parliamentary Service
because there is no Indian Parliamentary
Service. A proposal for an Indian
Parliamentary Service was mooted as
far back as 1950 with the beginning of the
First Lok Sabba . From the first Speaker
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omvaards this has been mooted. I do not
know why the goveirmdrnt is rot gcirg
into the questicn of All India Sexvices.

THE PRIME MINISTER (SHRI
MORAR]JI DESAI) : There can be diffe-
rent views in this mattcr. That 1 grant.

If you really want to see that the
autonomy of the States has to be main-
tained and not c¢ncroached upon, then
this question of All India Services should
not be extended further at all. I have
no doubt about it in my mind, and the
States also oppose it. Both reascns are
valid. Not only that, one or two States
now want me to dismantle even JAS ard
IPS. This goes to the other (xtrene.
One must not pursue this questicn further.

About Indian Parliameniaiy  Service
also, if all Asccmblies agree, we may
consider it.

Indo-Czech sbipping pact

*250. SHRI YADVENDRA DUTT :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether an Indo-Czech Shipping
pact has been signed ;

(b) if so, its teems and ccnditicns ;
and

(c) the rates to be charged on goods
shipped by either party ?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) No, Sir. The
bilateral merchant Shipping Agrccment
between India and Czechoslovakia has
not yet been signed.

(b) and (c). Do not arisc.

SHRI YADVENDRA DUTT : Is
it a fact that negotiaticns arc urder way
as I see from the reply and you want to
get certain points clarificd.

Sir, Czechoslovakia is a land-locked
country. They do not have a port of
their own. They have a treaty with
Trieste and use their Pola harbour as also
the port of Dobronovik of Yugoslavia.
Will he keep in mind during the negotia-
tions their special demand for special
rights arising out of their land-locked
position which may be not conducive to
our own economic point of view? And,
if negotiations are going on, how long will
he take to have the negotiations completed
and signed ?
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S HR1 CHAND RAM : Negotiations
have been finalised and the agreement
has been approved by the Cabinet but
it has not been signrd and there we have
taken care to scc that our interests are
safeguarded.

I may also make it clear that shipping
trade with Czechoslovakia is carried on
in our ships to the extent of 209, only so
far. Now, we are taking care to see that
this cargo handling is incrcased to the
extent of more than 409,. I am aware,
Sir, that Czechoslovakia is a land-locked
country and they use the ports of Poland
and Yugoslavia.

MR. SPEAKER : Mr. Dutt, you want
a second supplementary ?

SHRI YADVENDARA DUTT : The
hon, Minister has just now said that they
are using Polish and Yugoslav ports. But
why not they consider the port of Trieste
which is very near and easily approach-
able and which can lead to cheaper port
duties as well as cheaper freights ?

SHRI CHAND RAM : It is just a
suggestion for action and the Deputy
Minister for Foreign Trade of Czechoslo-
vakia is coming very shortly and we shall
finalise it soon.

SHRI JYOTIRMOY BOSU : Is
the hon. Minister aware of the fact that
sailors coming in vessels owned by socialist
countries, particularly, China are not
allowed to disembark in certain ports. ...

MR. SPEAKER : How does it arise
here ?

SHRI JYOTIRMOY BOSU : Of
course, it does.

MR. SPEAKER : It is about Indo-
Czcech shipping agreement.

SHRIJYOTIRMOY BOSU :  Ozecho-
slovakia is a socialist country.

MR. SPEAKER : No, no. You can
raisc it on some other apppropriate occas-
sion. That is not the question here.

SHRI JYOTIRMOY BOSU : I want
to ask whether he is aware of the fact. . ..

MR. SPEAKER : No, no. He need
not bhe aware. Anyway, the question
does not allow him to be aware of it.
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MR. SPEAKER I do not know
whether he is going to disclose it. He-
is asking as to what are the terms of the:

agreement which is yet to be signed. It
is for you to disclose it or not.
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MR. SPEAKER : Q. No. 253. Shri,
Ram Lal Rahi. Not here.

SHRI EDUARDO FALEIRO : May:
I ask that question ?

MR. SPEAKER : No, please unless.
you are able to convert yourselfinto Rabi. .
Q. Nu. 254. Shri Kodiyan.

Centre State relations

+
#254. SHRI P. K. KODIYAN:
SHRI K. A. RAJAN :

Will the Ministcr of HOME AFFAIRS
be pleased to state :

(a) whether the Communist Party of
India has madc some proposalsfor giving
more legislative powers to the States ;

(b) whether the C.P.I. has requested
the Government to call a conference of
all parties represented in Parliament and
State assemblies for a national dialogue
on the Centre-Statc relations: and



23 Ora] Answers

(c) what are the details of the proposals
and Government’s reaction to their
Jproposal ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
.AFFAIRS (SHRI DHANIK LAL
MANDAL) : (a) to (c). Government
have seen press reports about deliberations
-of the National Council of Communist
Party of India in this regard. As regards
:Government’s reaction in the matter.
attention is invited to answer given to
part (c) of Starred Question No. 58
-dated 19th July, 1978.

SHRI P. K. KODIYAN : Sir, the
‘hon. Minister has drawn my attention
to the anawer given to Starred Question
No. 58, part (c) by the Minister dated
.1gth July, 1978. From the reply
referred to it seems that the Government
.is satisfied with the existing constitutional
arrangement with regard to the relations
‘between the Centre and the States.

SHRI KANWAR LAL GUPTA
“He is referring to answer given to Q. No.
58 etc. Are we supposed to know the
-replies given to all the questions ? Let
him say in substance what was the reply
given. Otherwise, nobody can under-
stand. He is referring to the reply given
'to a Starred Question.

MR. SPEAKER. Is that so ? When
.a reference is given to reply to and such
-question, you must keep all the replies
along with the statement. Otherwise,
Members won’t remember all the replies
you have given. When was the reply
-given ?

SHRI DHANIK LAL MANDAL
“This was given in this session itself.

MR. SPEAKER : I am sorry that if
‘the question has already been asked,
sthen it should not have been allowed.

SHRI AMRUT KASAR : Mr.
Speaker, Sir, I put a question on the same
subject, namely, on the Statehood of
Goa. But, I have been informed by our
Secretariat that since this question has
been admitted, the reply to that question
may plcase be referred to. Therefore, now
this question is not called in the House.
“What happens to my question and where
am I to get the reply ?

MR. SPEAKER : You are right,
This question should not have been allowed.

SHRIC. M. STEPHEN : What he
says is that previously he had given a
similar question. But, he was informed
that this question was admitted.
(Interruptions)
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MR SPEAKER : Thatisthe exigency
of the situation. That cannot be provided
for. Our rules do not provide for that.
(Interruptions)

SHRI KRISHAN KANT : His name
should have been clubbed along with the
other names.

SHRI M. SATYANARAYAN RAO :
Since the question has been admitted, he
should be allowed. (Interruptions)

PROF P. G. MAVALANKAR : The
hon. Minister, Shri Mandal says that the
attention of the Member is invited to
answer given to part (c) of  Starred
Question No 58 etc., etc. That answer
should certainly be in the statement
to-day.

MR. SPEAKER That is all right.
PROF. P. G. MAVALANKAR :

That is what I am saying. We have now
got it.  You can hold it up if you like.

MR. SPEAKER : There is no holding
up. Shri Kodiyan.

SHRI P. K. KODIYAN : Sir, in
the answer given to Starred Question on
19th July it has been stated that Govern-
ment are satisfied with the existing consti-
tutional arrangements in regard to the
relationship between Centre and State
and there was no need of re-opening jt.
May I ask, in view of the fact that sin ce
the Constitution came into force in the
last more than 22 years there has been
sufficient experience and some of the
State Governments, which have made the
suggestion for  re-consideration of the
Centre-State relations must have put
forward this suggestion on the basis of
their cxperience, why should Government
take an attitude of not re-oppning this
issue at all and unilaterally saying that
we are perfectly satisfied. 1 think this
attitude smacks of authoritarianism. May
I know what is the harm in having a
dialogue with the representatives of' the

governments which have made the sugges-
tion?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI) : If all  these
unnecessary controversies go on being
discussed, how can it be done ?

SHRI P. K. KODIYAN : There
State Assemblies have already unani-
mously passed resolutions in this regard.
They are assemblies of West Bengal,
Tripura and Kerala. In view of the fact
that some other State Governments are
also dis-satisfied particularly. With the
allocation of financial resources between
the Centre and States, I would ask the
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hon’ble Prime  Minister whether it
should be re-opened and the talks be
commenced.

.SHRI MORAR]JI DESAI : The
Finance Commission which is periodically
appointed takes care of these things

SHRI KRISHNA CHANDRA HALDER:

Mr. Speaker, Sir, in view of the reply given
by the Prime Minister I would like to
know from the hon’ble Prime Minister
whether to resolve the controversy which
has arisen in the country in different
States, he will start a dialogue between
the States and different parties and
groups represented in  Parliament. To
resolve the controversy whether he will
start a dialogue immediately. I would
like a categorical answer from him.

SHRT MORARJI DESAI : I do not
want to start a dialogue at all. If they
want to discuss this question with me, I
shall certainly discuss it with  them
(Interruptions)
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SHRI P. VENKATASUBBAIAH
This idea of granting more autonomy
to States was first mooted by the Chief
Minister of West Bengal. He wanted to
enlarge the scope by inviting all the
Chief Ministers. A meeting was proposed
to be held in Chandigarh and some of the
State Governments run by the Janata
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Party also agreed that they would parti-
cipate in that meeting. Meanwhile I
do not know what pressure has been put
on them, because, they went back on
this agreement.  Sir, this question of State
Autonomy has been engaging e
attention of many of the Chief Ministers
for one reason or the other, one reason
being that the Zonal Councils meetings
are not being held frequently.

And, number two is this : Even im
the matter of allocation of funds, those
States, are not getting their due share-
even according to the  constitutional
obligations. While 1 do not want to-
say anything now by way of enlarging the-
State autonomy or whatever it is, I want
to ask one thing. I want to know whether
the Prime Minister thinks it proper to-
review the matter, because, theré are
various Governments run by various.
political parties. In view of this, may
I know whether he will have the entire
matter reviewed to see that the State-
Governments are satisfied in this matter?

SHRI MORARJI DESAI : The
demands of the State Governments are
conflicting. It is impossible to satisfy
all of them. Some want more from others;.
some want to give less to others. All-
that has got to be reconciled by the Govern-
ment of India within the framework
of the Constitution. This had been
discussed to some extent in the National
Development Council. And it was after
that that those who had said that they
would attend the Conference did not
go there. I had not put any pressure on
them. But they themselves said that
they had not agreed and that their names
were given without their consent.

The Finance Commission lays down from
time to time how the funds are to be
allotted to the different States and that
is carried out fully. There is absolutely
no complaint about that. Every State
represents its case to the Finance Com--
mission and the Finance Commission
sees them. talks to them and discusses
their problems with them. That is how
these things are done.

MR. SPEAKER : He asked about
Zonal Council.

SHRI MORARJI DESAI : I will
inquire why meetings of Zonal Ccuncils
are not called.

Suspension of Employees in Nuclear
Fuel Complex, Hyderakad

*257. SHRI G. S. REDDI : Wil
the Minister of ATOMIC ENERGY

be pleased to state :

(a) the number of employees suspended
in Nuclear Fuel Complex, Hyderabad,.



27 Oral Answers

from 1st March, 1976 to the gist Decem-
:ber, 1976, and the reasons of their sus-
.peasion;

(b) whether any enquiry has been
-conducted in their suspension ;

(e) if so, the findings of the investigation
-officers ;

(d) if the reply to (b) above be in the
negative, the reasons thereof and the
amount paid to the suspended employees
.as subsistence allowance ; and

(e) by what time the management of
Nuclear Fuel Complex propose to take a
final decision in the matter ?

THE PRIME MINISTER (SHRI
MORARJI DESAI) : (a) Five persons
-were suspended in Nuclear Fuel Complex,
Hyderabad during the period from March,
.1, 1976 to December 31, 1976.

Out of these five cases, two persons
*were suspended on account of alleged
mis-appropriation of Government money.
"Third person was involved in a theft
.case and the fourth one in a rape case.
The fifth person was suspended on account
-of mis-behaviour.

(b) to (e). An enquiry is in progress
in respect of two cases involved in mis-
-appropriation of _Gcovernment money.
The presenting officer has submitted his
:report and the delinquent officers have
been asked to submit their
‘final briefs. On receipt of the  brief
“from these delinquent officers the enquiry
- officer will submit his final report on which
the management will then take a final
decision. These cases are expected to
i be finalised in two months time.

The person caught by police in a theft
case was acquitted by the court and
his suspension order was revoked and
period of suspension was treated as duty.

An enquiry was held against the person
involved in a rape case. As the charges
are not proved, his Suspension orders
<ere revoked and the period of suspension
was treated as duty.

An enquiry was held against the person
who was suspended on account of mis-
behaviour. He was found guilty of the
charges and ultimately he was removed
‘from the service.

The persons under suspension are being
- paid subsistence allowance as admissible
under the rules.
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SHRI G. S. REDDI : Will the hon.
Prime Minister please let us know bow
the two stenos were implicated in mis<
appropriation of  Government money
while the Accountants were in charge of
the accounts ? Please also let me know
why only two stenos have been suspended
for misappropriation ?

SHRI MORAR]JI DESAI : The
evidence was available against them and
not against the others.

SHRI G. S. REDDI : The Accountants
are accountable to the Department.
But two stenos have been suspended.
The suspension is continuing for the last
two years and subsistence allowance is
being paid to them. Is it not aloss to
the Department because they are under
suspension for the last two years and
they are paid subsistence allowance ?
They are not being allowed to join service.

MR. SPEAKER : Is it not aloss to the
Government to keep them suspended for
a period of two years and go on paying
them subsistence allowance ?

SHRI MORAR]JI DESAI : I should
like to lessen the period of suspension,
That can be done only if the enquiry is
finished early ‘We would like to see that
the enquiries are finished early. That
is all that T can say.
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FINDINGS OF DTC COMMITTEE
REPORT )

Written Answers iz

(5) The A.O.C.C. Scheme for mini-
buses should be withdrawn imme-
diately.

6) D.T.C. should drop the buses fleet
*244. SHRI K. PRADHANI: fro(m)imer-Stale routes. P

SHRI DAYA RAM SHAKYA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(7) D.T.C. should erd its contract
with public schools which places.
unjustified obligations on the Corpora--

(a) whether it is a fact that a committce tion to spare buses for them.

appointed by Government to go into the
functioning of the Delhi Transport Cor-

(8) D.T.C. should immediately revis-
poration, has submitted its report to

ed the contract forms (with private

Government;

(b) if so, the details regarding the
findings of the Committee; and

(¢) the recommendations contained
therein?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPQRT (SHRI
CHAND RAM): (aL An interim report
has been submitted by the Committee.

(b) and (c). A statement is laid on the

Table of the Sabha.

Statement

Main recommendations of the Com-

mittee appointed to go into the functioning

of the DTC.

(1) Asin the case of BEST, the DTC
must be granted monopoly rights on
bus routes covering the entire Union
Territory of Delhi.

(2) The Railway Board should be
approached to enhance the frequency
of local trains and the bus route
structure should be suitably modified.

(3) A High-powered Committee or a
Statutory  Authority called  Delhi
Transport Authority should also be
appointed to plan and oversee a well-
coordinated public transport system for
the capital.

(4) D.'T.C. must expand its own bus
fleet on the top-priority . The bus
fleet expansion has to be a large one so
that it can bridge the gap crcated by
stoppage of purchase of new buses in
the recent past. There should be an
objective evaluation of the existing bus
fleet and all such buses which cannot
be run ou an economic criteria should
be scrapped. The Central Govern-
ment should provide the requisite funds
to enable the Corporation to build up
the necessary bus fleet.

operators) and make this more opera-
tional and realistic. The terms of
hiring of private -owner buses should
be made public so that the travelling
public become aware of their rights
and obligations towards these buses
under D.T.C. operations.

(9) Government should direct the
D.T.C. to tone up its administration;.
disciplinary action should be taken
primarily against those who are fourd
negligent of their duties. The process
of improving the administration should

.start with the high and middle levels.

first.

(10) The D.T.C. should take imme-
diate steps to strengthen equip and
train the lines staff in a manner that
would held reduce violation of the
DTC norms by the drivers and conduc-
tors. This becomes all the more
important when the Corporation has
morc than 600 private buses under its
operation.

(11) In view of the need to have
adequate operational staff, DTC should
recruite necessary number of conductors
and drivers. In this regard DTC
should maintain a waiting list of such
candidates who could be offer employ-
ment in case of short or medium terms
vacancies.

(12) DTC should bring out period
time-tables (at least two in a year).
instal time-tables-boards and time-
keeper booths and on major traffic
generating points. publish sector-wise
time-tables indicating routes and
frequency of services from and two
di{?erenk parts of the city, display at
bus stops, the brief outline indicating
frequency of services on the routs for
bus stops at bus stop and educate
public of its routes and service through
press radio, and T.V. '

(13) DTC should ensure by fixing res-
ponsibility that waiting sheds and
places of gublic convenience are well-
maintained.
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{14) The Trefio Police shodld ‘take
@aere offoctive mespured to etk vio-
lation by buses. Government #duld
advise the traffic police in Delhi to
@pure thet bus stops do not Decome

ing pleces for b, suto-riddhaws
aad other uneuthoriged vehicles.

Cellaberetien with Czechoslovakia

,®246. SHRI S. R. DAMANI: Will the

Minister of INDUSTRY be pleased to
refer to the reply given to Unstarred
question No. 3906 on the 22nd March,
1978 regarding protocol between India
and Czechoslovakia for new cement plant
and state:

(a) whether the negotiations with
Czechoslovakia in regard to that country’s
eollaboration for promotion of production
at HEC and BHEL have since been con-
eluded and agrcements signed;

(b) if so, the details thereof; and

(c) the details of preliminaries carried
out for production or supply of items
envisaged in the agreements?

THE MINISTER OF INDUSTRY
(SS'HRI GEORGE FERNANDES): (a) No,
ir.

(b) and (c). Do not arise.

Synonyms of Scheduled Castes and
Scheduled Tribes

*25:. SHRI G. Y. KRISHNAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether his Ministry has objected
to the States specifying the synonyms of
Scheduled Castes and Scheduled Tribes;

(b) whether State Governments are
competent to specify synonyms of Scheduled
Castes and Scheduled Tribes; and

q:) the final decision of Government
of India in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a) to

¢) A statement is laid on the Table of the
ouse,

Statement

The Supreme Court in their
Judgement dated 14th August, 1970 on &
civil appeal in the case of Bbaiya Ram
Munda versus Anirudh Patar and others
bad ruled that “the pame by whicha

1989 LS—2
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tribe or sub-tiibe is known fs npt Beclsive.
Fvu: glthe tribe of a permgtdl&mt'
from the e included in the Order
gu_!d by f;‘:'grﬁi t, it may be shown
at the nanfe inclyded in the Order is a
r:nenl name applicable to sub-tribes.”
D pursusnce of these observations, execu-
tive instructions were issued by some
State Governments indicating synonyms,
sub-castes or sub-tribes, as the case may
be, of certain castes and tribes specified
in the relevant Presidential Orders issued
under clause I of articles 341 and gqe
of the Constitution. These executive
instructions were examined in consul-
tation with the Ministry of Law. The
Central Government were advised that
since uncder these articles of the Consti-
tution only the President can specify the
castes, races, tribes or tribal ccmmunities
or parts of or groups within such castes,
races, tribes or tribal communities which
shall be deemed to be Scheduled Castes or
Scheduled Tribes, as the case may be,
for purposes of the Constitution, it would
be more appropriate that such notifica-
tions regarding synonyms and sub-cates/
tribes are issued only by the Central
Government. Accordingly, the States
concerned were advised to withdraw their

executive orders. The State Governments
have done so.

List of genuine synonyms and sub-
castes/tribes of exisiting Scheduled Castes
and Scheduled Tribes is being prepared
for each State in censultation with the
Government of the State concerned and
will be notified by the Government of India
as and when a final decision is taken.

Utilisaton of Solar Energy for Radios
and Refrigerators

%252. SHRI UGRASEN :

SHRI RAM PRAKASH
TRIPATHI :

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether Government are aware
that several countries have dw:l:iod
solar energy operated transistor radios
and refrigerators ; and

(b) if so, what programmes and
project Government have to utilise this
source in the country which is specially
blassed by the presemce of sun almost
every day ?

THE PRIME MINISTER (SHRI
MORAR]JI DESAJ) : (a) Gover t
are fully aware of the potentiality
utilisation of solar energy for a wide
range of applications including radios
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i igeration and are keeping in
T:c‘;nou‘:{rwilh the developments abroad
So this field.

mber of research and develop-
me(:e .‘::h:;u have been taken up und:
the auspices of the Deptt. of Science )
Technology for the development of golar
energy devices and generally for increasing
the technological capability of the
country in this regard. A .lmtemcnt
giving the progres qfl the important
R&D projects for utilisation of solar
energy is laid on the Table of the House.

Statement

ilisation of solar energy for a wide
rug:lo‘;‘applicatiom with special emphasis
on its use in rural arcas has been given
high priority by the Government. Efforts
in this arca are still in the R&D stage.
Organised  rescarch and  development
with significant financial inputs by the
Department of Science & Technology
started only a couple of years ago and
normally new technologies take scveral
years before they could reach commercia-
lisation. Sustained efforts have led to
successful proto-type development  of
certain solar energy devices such as water
heating systems, solar drayers for agricul-
tural produce, solar power plant ectc.
Some of these devices are undergoing
field trialsin different parts of the country.
The following are the more important
R&D projects which have made signifi-
cant progress :—

(i) Successful completion of one-tone
per day prototype paddy dryer by the
Annamalai University.

(i) A r1o-tonne per day paddy dryer
has been installed by the National
Industrial Development Corporation
at the Central State Farm in Lathowal
near Ludhiana—Work started on
another solar dryer installation at
Gauhati (Assam).

(ili) A 10-KW experimental solar
power plant has been successfully install-
ed and commissioned by the Bharat
Heavy ElectricalsLimited in cooperation
with the Indian Institute of Technology,
Madras under the Indo-FRG Coopera-
tion Agreement.

(iv) Solar Energy heating system for
domestic use and for medium and large
scale applications in hotels, guest houses,
hostels etc. have also been developed
by the Bharat Heavy Electricals
Limited and the National Physical
Laboratory. One such large scale
installation has been successfully install-
ed at the Qutab Hotel, Delhi.

AUGUST 2, 1978

Written Answers 36

v) Know-how has been developed for
freanel rs for
cells at the Indian Institute of Science,

Bangalore.

. (vi) R&D work for fabrication of
silicon solar cells at the Central Electro-
nics Ltd. for direct conversion of solar
energy into electricity by photovoltaic
process is in progress. A number of
othc.r.mstitutions in the country are
participating in this work. The main
thrust of R&D work in this area is to
develop low cost solar photovoltaic cells
with reasonable efficiency.

_(vii) A solar energised desalinatiom
pilotplant of 1000 litres per day capacity
for obtaining potable water from sea
water was developed by the Central
Salt & Marine Chemical Research
Institute, Bhavanagr. Based on the
performance of this pilot plant, the
Institute has recently commissioned a
5000 litres per day capacity plant at
village Awania in Gujarat and plants of
larger capacities are under construction
in Rajasthan,

(viii) The feasibility of transistor radie
being operated directly by solar photo-
voltaic cells is being studied at Central
Electronics Limited.

. (ix) Research and development is alse
in progress for solar powered cold
stoage for agricultural products at the

Indian  Institute of  Technology,
Bombay.
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Efficlency and Morale of Police Cons-
tables

*255. SHRI MOHINDER SINGH
SAYIANWALA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) what are his reactions to the view
«of Chairman of the National Police Com-
mission, appearing in the press that a
constable gets less than an unskilled
labourer, so efficiency and best of morale
cannot be expected of him;

(b) whether constablesare stillattacaea
to high officials (even inspectors) to clean
shoes and to do other menial house-hold
joli‘s bringing their morale to the bottom;
and:

(c) whether the National Commission
for Police will also see that the Police
force is physically, mentally and morally
-equipped to deliver the goods?

THE MINISTER OF STATE IN THE,
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL) : (a)
The Government is aware that the pay of
a constable in several States compares
unfervourably with the pay of unskilled
workmen in several banks, public sector,
industrial and commercial undertakings
as expressed by the Chairman of the
National Police Commission, However,
Government does not consider that the
efficiency and the morale of the police
depend only on their emoluments and
that a comparison of salary scales of
Government servants need be made with
those current in public or private Sector
in industrial or commercial fields.

The National Police Commission
appointed by the Government, according
to its terms of reference, is expected to
recommend measures and institutional
arrangements to lonk after the morale
and welfare of the nolicemen and generally
to recommend measures to improve the
efficiency of the police. The recom-
mendation of the Commission on these
issues are likelv to be received in the next
few months when thev will be examined
and suitable action taken.

(b) Such nersons are not required to do
such menial or house-hnld johs. Govern-
ment will take a serious view of lapses in
this regard.

(c) Yes Sir, The National Police
Commission was constituted to suggest
measures for imolementation as would
not only enhance its functional efficiency
but would also transform it into an
instrument of public service.
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Laxk of adequate Puwer Supply
to Industries

'lﬁ. SHR1 RAJENDER KUMAR
SHARMA :  Will the Minister of IN-
DUSTRY be pleased to state :

(») whether a number of industrics in
the country are facing crisis due to fre-
quent power breakdcwn and lack of
adequate power supply 10 tLem for pro-
duction purposes

AGGUST 3, 17
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(b) whethr ‘#hy survey as to the
power requirements «f ir dustries in the
country hay ten made recently; and

(c) the steps taken by Governguent
to mect the requirements of Industrial-
ists in this regl.rg ?

THE MINISTER OF INDUSTRY
;)SHRI GEORGE FERNANDES) : (a) :
ower cuts have an adverse
impact on industrial production, parti-
cularly in the case of continuous process
idnsutries and those that are power: inten-
sive.  While industry can, by and
large, absorb power cuts of small magni-
tude, there have becn a few complaints
about non-availability of adequate
power from power intensive industrial
units.

(b) and (c) : The Central Electricity
Authoirty undertake an annual survey of
power requirements of various Statcs, in-
cluding inctustries.  On this basis, the anti-
cipated requirements of pewer for the next
4-5 ycars is worked cut, TLe Jast annual
survey was completed in 1977, The pewer
surveys are taken as a basisfor plan foimu-
lation in the power sector.

Contruction of Nbava-Sheva Port
as a Satellite to Bombay Port

*260. SHRID.B. PATIL : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government  are aware
ofcongestien problem ac Beml ay Port
round the year ;

(b) whether because of the then con-
gestion as well as congestien in future, it
was proposcd by UN experts in 1961 to
struct Nhava-Sheva port as a satcllite port
to Bcmbay Port: and

(c) whether Government have taken
any decision to set up Nhava-Sheva Port
in view of the fact that ccngesticn at Bam-
bay Port has reached an unbearable state
for all concerned ?

THE MINISTFR QF STATE in-
charge of the Minisny of SHIPPING
AND TRANSPORT (SHRI CHAND
RAM) : (a) Yes, Sir.

(b) and (¢).  Inigfo. Geverrment
of India throvgh the United Naticns
Technical Assistance Operaticns, ‘invited
an expert to visit India and advite, smcrg
other matters, cn the mcdernisaticn  of
Bombay Docks.  One of his recec mmenda-
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tions related to the preparation ofa Master
Plan for the efficient future development
of Bombay Port. The Master Plan for
the Port prepared by their Consultants
in 1970 recammended construction of an
ancillary port at Nhava-Sheva. A High
level Working Group has recently been
constituted by Planning Commission to
study the proposed Nhava-Sheva scheme
from all angles.

Holding upD.T.C.by Armed
Robbers

®262. SHRI C. K. JAFFER
SHARIEF : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state :

(a) whether it is a fact that three
armed robbers who were in the Am-
bassador car held up aDelhi Transport
Corporation bus in broad daylight on the
Ring Road near the dumping lot on 4th
July, 1978 and looted the belongings of
passengers ;

(b) if so, the details thereof; and

(c) the steps Government have taken
in thisrezwr 1 for the safety of passengers ?

THE MINISTER OF STATE-IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT :
(SHRICHAND RAM) : (a) and (b) :
No bus of D-lhi Transport Corporation
‘was held un by armed robbers on 4-7-78.
‘However, Delhi Police have reported that
a private bus operating in Delhi was
returning from Ballabgarh to Delhi and
havereached a place near Kilokri dumping
ground, New Delhi when a Car overtook
the bus and madeit tostop. A commuter,
who was travclling in the bus, came out
to ascertain as to what had made the bus
stop there, At that stage, all the three
occupants came out of the car and at the
point of pistol, forcibly deprived the
commuter of his gold ring and purse con-
taining Rs. 400-500 and then sped away.

(c) The fcllowing measures have
‘been taken to prevent such crimes :—

(i) Intensive foot and mobile patroll-
ing both during day and night is being
done to intcrcept rebbers etc.

\ii) Armed pickets are being often
detailed at strategic points to check the
movement of criminals.

(iii) Surveillance over known rebbers
is being strengthened.

(iv) Special watch is being kept on
geleased criminals,
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(v) A special centralised squad has
been set up to collect inteligence about
criminals and gangs operating in Delhi.

vi) Externment proceedings against
cri.migna)la are being speeded up:

(vii) Two police personnel in uniform
have been permitted by DTC authorities
to travel in any DTC bus at a time free
of charge, with a view to prevent crime in
buses.

™ et 1, ffom « 1
Convener,Alleppey Town Byepass
Peeditha Sangham

2369. SHRI V.M. SUDHEERAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state 3.

(a) whether Governmen have re-
ceivedany memorandum from the General
Convener, Alleppey Town Byepass Pee-
ditha Sangham ;

(b) whether Government have re-
ceived any representation from Govern-
ment of Kerala for the earlier sanctiom
of the land acquisition estimate for the
Alleppey Byepass ; and

(c) the action taken thereon ?

THE MINISTER OF STATR
INCHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) and (b) : Yes, Sir.

(c) The question of sanctioning the
land acqusition estimate for the contruc-
tion of Alleppey byepass on National
Highway 47 in Kerala was considered,
but in view of the prevailing financial
stringency, it has not been possible to
sanction this cstimate.  However, it is
proposed to consider the inclusion of this
work in the 1978-83 Five Year Plam
depending upon the overall allocations for
that Plan.  Replies to this effect have
already bcensent on 17-6-78 to the General
Convener, Alleppey Town Byepass Pee-
ditha Sangham as well as to the Govern-
ment of Kerala,

Closure of Paharpur Kulik Power
Co. under D.V.C.

2370. SHRI ROBIN SEN : Will
the Minister of ENERGY be pleased to
state @

(a) whether Government are aware
about the illegal closure of Psaharpur
Kulik Power Co. under 4th unit of D.V.C.
t.hr(l))wing a number of employees out of
job.
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if s0, whether the t
u(zx)m motice of this closure before

(c) if not, what action has been taken
or is to be ainst the management
who hawe flouted normal rules ; and

(d) what steps have been taken for the
re-employment of affected employees ?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) : (a)
and (b). The Government are aware
of the closure of the site office of M/s.
Paharpur Cooling Tower due to abandon-
ing of the work i',‘ their sub-contractors
Ms. A. R. Construction, It is reported
that in the circumstances of this case, prior
notice was not requircd before closure.

(c) and (d).  The matter is unde-
eonsideration of the Deputy Labour Com-
missioner, Durgapur.
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Iadian Enterpreneurs Manufac-3
turing Bicycles Abroad

2373. SHRI AHMED HUSSAIN :
Will the Minister of INDUSTRY be
pleased to state :

(a) name the countrics where Indian
entrepreneurs  are manufacturing  bi-
cylces of their own under various agree-
ments, manufacturing on_joint ventures
with other countries in the 111 rd countriea
or providing technical know-hcw with
name of such companies, production
ca;:lacity and foreign exchanged earned ;
an

(b) number and value of bicycles
exported to the other countrics during
1977-78 and name of exporting companies
and the countries to which exported ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
%KUMARI ABHA MAITI) : (a)

o Indian entreprencur is manufacturing
bicycles abroad either on his own or in a
joint venture. M/s. Atlas Cycle Indus-
tries Limited, Soncpat has, however,
been permitted to provide technical
know-how for the manufacture of bicycles
and bicycle parts. Details are given
below :—

8. No. Name of the Country Namc of the Com- Producticn ~ Foreign
pany capacity Exchange
carned
' 2 3 4 5
bicycles Rs. lacs.
1 Iran M/s. TaheriMfg.Co. 60,000 | 6-40
2  Tanzania M/s. National Bi- " 1,50,000 9-00
. cycle Compan
8  Zambia M/s. Kafubu Englc } 1,00,000 2'00
Industries Limited
4 Guyana M/s. Small In- 80,000 4 52
dustries Corpora-
tion
5  Sudan M/s. Ahmed Moh- 25,000 NIL
Gabbani
abbani-
6  Bungaladesh . Mfs. New  Cycle 1,00,000 NIL

Industries’
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=Y§h] Information about export of
bicycles duringulg77-78 is available for
Ap_,ﬂ"ﬂ*—-&m , 1977 which 'l =
un Hod

(Figuros in Lakhs)
April-December, 197%

Quantity  Value
Export of bicycles 2.51 Rs. 608-00

Exports were made to fifty two countries,
the major ones being Iran, Nigeria, Tan-
zania, Afghanistan and Uganda.  The
major Indian exporters are : M/s.
Hero Cycles Pvt. Ltd,, Ludhiana, M/s.
Atlas Cycle Industries Ltd., Sonepat, M/s.
Hind Cycles, Bombay, M/s. Avon Cycles,
Ludhiana, M/s. Road Master Industries,
Rajpura and M/s. T. L. Cycles, Madras.

Grant of Pensi to Freedom
Fighters from West Bengal

2374. PROF. DILIP CHAKRA-
VARTY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of freedom fighters
cases recommended by the West lgcng:l
State Advisory Board pending decisions
ofthe Ceatral Government since July 1977
to date ;

(b) number of cases out of them be-
longing to district of 24-Parganas ;

(c) the reasons for delay with outlines
of the measures taken/proposed to be takea
to expedite the same ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIKLAL MANDAL)

(a) 83

(b) 18

(c) These cases have been referred
back to the State Government for obtain-
ing additional information/clarification.

Final decisions will be taken on receipt
their report:.

Appointment of New Chief of Alr
Staff

2375. SHRI T. A. PAI :
SHRI ARJUN SINGH BHADORIA :

Will the Minister of DEFENCE be
pleased to state :

(a) has it been brought to the notice
of Government that unusual procedures
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were adopted in the recent appointmomt
of Air Maghal Latif ;

(b) why was this done; and

(c) has it created unhappiness in the
ranks of the Air Force ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Itis not
true that unusual procedures were adopted
in the recent appointment of Air Mary
Latif as the next Chief of Air Staff.

(b) Does not arise.

(c) Nothing has come to Govt. notiee
which may lead one to believe that the
appointment has created unhappiness im
the ranks of the Air Force. Air Mrashal
Latif is the senior most, an outstanding
and popular officer of the I.A.F. and his
appointment as the next Chief of Air
Staff has generally, been well received.

Tribal Development Plaa for
:9354:

2376. SHRI MADHAVRAOQ
SCINDIA : Will the Minister of PLAN-
NING be pleased to state :

(a) salient features of the Tribal De-
velopment Plan for 1978-83 ;

(b) whether it is a fact that while
formulating the Draft, all propasals of the
Government of Madhya Pradesh were not
considered for inclusion ;

- (c) if s0, details of the proposal sub-
mitted by the Madhya Pradesh Govern-
ment ; and

(d) the reaction of Government im
this regard ?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI) : (a) The attention
of the Hon’ble member is invited to the
Draft Plan for 1978-83 which contains the
desired information.

(b) to g:l}. Madhya Pradesh’s Five
Year Plan Draft, including propasals for
tribal arcas, are still awaited.
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2[2;?. SHRI RAMACHANDRAN
KADANNAPPALLI : Will the Minisger
«of DEFENCE be pleased to state :

a) whether the retiring personnel of
ithe Defence forces are required to returm
gheir public clothing in category ‘B’
«condition; and

(b) if so, whether Government con-
ttemplate to issue suitable instructions to
‘waive ofl such meaningless regulations,
:atleast for those personnel going out of the
service with pensionable service ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) The
mwetiring Army & Navy personnel are
-allowed to retain only the following items—

Durrie I T 1
Blanket Barrack . . . 1
Net Mosquito . . . 1

Retiring Air-men in addition caa
wetain Sheet  Barrack—i1.  Remaining
dtems of public clothing are recoverable
at the time of discharge/release.

(b) There is no proposal under con-
sideration of the Government to amend
-the existing regulations as re-utilisation of
<erviceable clothing is in the interest of
‘State.,
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Formation of a new Trading Company
by My/s. Singer Sewing Machine
Qommpeny

2379. SHRI SURENDRA BIKRAM ¢
ill the Minister of INDUSTRY
be pleased to state :

(a) whether Government have received
an application from Singer Sewing Ma-
chine Company for formation of a trading
Company under the name of *Singer
India’® with 40 per cent equity ; if so,
the details of the same ;

(b) whether it is also a fact that with
the formation of this new company,
the indigenous sewing machine industry.
will be adversely affected ; as being con-
trolled by a multi-national ‘Singerindil °
will stifle the export efforts of indigenous
manufacturers by offering stiff competition
etc. ;

(c) whether with multinational’s con-
trol over this industry, existing indi-
genous units and ancillary supplicrs
will be ruined ; and

(d) the steps Government propose te
take indigenous units ?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) M/s.
Singer Sewing Machine Company, Bom-
bay is a wholly owned subsidiary com-
pany of M/s. Singer of U.S.A. Under
the provisions of Section 29 (2) of
Foreign Exchange Regulation Act, 1973,
the Company was directed by the Reserve
Bank of India to convert its branch in
India into an Indian Company with
non-resident interest at a level not
exceeding 40%, by 2nd December, 1977.
In April, 1978 the company submitted a
proposal for Indianisation to the Ministry
of Finance (Department of Economic
Affairs) indicating the manner 1n which
it proposes to comply with the R.B.1.’s.
directives.

(b) and (c). It is difficult at this
stage to express any view on the likely
impact of the future operations of Singer
Sewing Machine Company in India on
indigenous manufacturers of domestic
scwing machines.

(d)  Under the Industrial Licensing
Policy Statement of 23rd December,
1977 the Industry, ‘‘ Sewing Machines—
domestic, hand operated and conven-
tional type’’ has been reserved for ex-
clusive development in the small scale
sector.

G + Ad 3, t to

RBengali Newspapers.

g380. SHRI RA) KRISHNA
DAWN : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether Government are aware
that widely circulated paperslike Ananda
Bazar etc., in Bengali are not getting
Government advertisements,  circulars,
other notifications as a result of which a
major portion of our population are
remaining deprived of the necegsary in-
formations ;

(b) whether Government’s objectives
are greatly being hampered for not allow-
ing their circulations to widely published
dailies ; and

(c) whether Government are recon-
sidering the existing policy ; if not, the
effective steps so far taken to cover
wider population range ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI) : No ecligible
newspaper, which qualifies for release of
advertisements under the advertising
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thr_ by virtue of its circulation and by
Mfilling the conditions of regularity of
publication and minimum standards of
production, has been denied Government
advertisements by the DAVP. No ad-
vertisement have been withheld from
release to the Ananda Bazar Patrika,
but the paper itself has decided not to
accept advertisements because it insists
on payment of a much higher rate.
The paper has also gone to the court to.
enforce these  rates. The matter is
sub-judice.

(b) No, Sir. A large number of
Bengali newspapers are publishing
Government advertisements.

(c) Does not arise.

Attack on Indian Captain of Bangla-
desh Registered Cargo Ship

2381. SHRI SARAT KAR : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state

(a) Whether Government’s attention
has been drawn to  Indian Express
dated the 23rd May, 1978 that an Indian
captain of a Bangladesh registcred cargo.
ship was attacked and wounded by its
mutinying crew members while the ship
was on the High Seas (London) ; and

(b) if so, the details thereof and the
reaction of Indian Government thereon ?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). No
official information is available in this.
regard. However, the captain appears
to have signed on Bangladesh registered
vessel of his own accord and not under the
provisions of Merchant Shipping Act,

1958.

Complaints received by Shah Com-
mission pertaining to Excesses in
Haryana

2382. SHRI OM PRAKASH
TYAGI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of eomplaints re-
ceived by the Shah Commission per-
taining to ‘ Judicial excesses’ committed
in the State of Haryana ;

(b) how many of the said complaints
have been referred to the Government
of Haryana ; and



(¢) the brief details of the same, along
with the result of the enquiry/enquiries,
if campleted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) :
(a) The term * judicial exceases is
vague. The Shah Commission did not
clamify the comp lmnu in the category
of “ judicial cxecnes It is not there-
fore possible to give the number of such
eascs pertaining to Haryana.

(b) and (c). Do not arise.

Numbe:r of Cement Factories, Capa-
elty Production, Demand and dis-
tribution of Cement

2183. SHRI F. P. GAEKWAD
Will the Minister of INDUSTRY be
pleased to state :

(a) the total number of cement fac-
tories in the country, total preducticn
during the last three years as against
their installed capacity and total in-
crease or decrease in prcducticn

(b) if decrease, reasons for fall in
production and how was the demand
met ;

(c) the estimated demand during the
pext thrie years ;

(d) wlat is the gap between the esti-
mated Jemand and production and
how is it proposed to be bridged ; and

(e) in view of acute shortage and
black-market of cement whether the
steps proposed to be taken are sdequate
enough 1o ease the situation in the near
future ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)*
The total number of cement factories
in the country is 55 The installed
capacity and the total production of
ccment during the last three years are as
follows :—

(in million tonnes)

Year Capacity Production
1975-76 21° 14 17°29
1976-97 21-63 18+84
197798 21-87 19-28
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“s:) lnd (d). The dcmnnd prcducticn

the next three years as
utlmntod in e preliminary report of"
the Working Group Report are as
follows :—

(In million tonnes)

‘(b) Dues -not arise.

Year Demand Production Gap

1979-80 24° 19 20° 00 4°17
1980-81 2613 22° 47 426
1981-82 28- 22 24 30 392

Government has taken the follcwing
steps to bridge this gap and increase the
availability of the cement in the cour-

try i—

(5) The export of ccment outside the
country has been totally banned ;

() A quantity of 7-28 lakh tonnes of
cement has been imported into the
country during the pericd January to
June 1978 and the import of a further
quantity of one million tonnes Las becen
contracted ;

() A cash incentive of Rs. 30/- per
tonne for every tonne of additional
production over the best production of
cach unit during the last three financial
years or 85% of its licensed capacity,
whichever is higher ; has been anncunced;

(iv) Existing rules relating 10 ficight
reimbursement for road movement of
cement have been liberalised ;

() Government have also a propcral
to agist the cement industry for use of
captive power for prcducticn of cement
during -E" e period of power cuts;

(ri) Government are also exrmirirg »

roposal to amist the cement irdustry
Eor the use of furnace oil for preduvction
of cement due 1o inadequate supplics of
coal ;

(vi) The preduction of the existing
units is  closely monitored to ensurc
maximum capacity utilisation ;

(viff) The import of pre-calcinated
technology has been permitted to enable
theincrease of production;

(ix) The construction of on-going pro-
jects is being expedited and approvals
or new cement units are liberally given ;

(x) Government have also decided to
encourage the setting up of cement
plants at the site of or near steel plants to
utilise the slag ;
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(»i) Government have decided to
encourage the setting up of a large
number of mini cement plants;

(xif) State Governments have been
requested to be vigilant against the
activities of unsocial elements and also
take over distribution through coopera-
tives and other public outlets to the
-xtent possible;

(xiif) Government have also appointed
a High Level Committee to make a
.comprehensive  study of the cement
industry with a view to removing the
.constraints in the way of optimum pro-
duction;

(¢) The above measures are expected
-to improve considerably production and
and distribution of cement;

Relay Centre in Sangli

2384. SHRI R. K. MHALGI : Will
-the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether a representation request-
ing to set up arelay Centre in the sur-
roundings of Sagavoba in Sangli District
of Maharashtra has been rececived by
Government recently ;

(b) whether the said demand is bemﬁ
supported by various educational, special
institutions and local bodies in the said
region and also the forest department of
State Government have agreed to allot
free of cost a piece of four acres of land
for the purpose ; and

(c) if so, what is the reaction of the
- Gpvernment ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI) : (a) and (b). No, Sir,
No such representation appears to have
been - received by Government are
also not aware - of any offer of
land free of cost by the State Govern-
ment.

(c) Does not arise

Import of Power Equipment from
Romania

2385. SHRI D. AMAT : Will the
Minister of ENERGY be pleased to
state :

(a) whether discussions to import
ower equipments from Romania were
gcld with Romanian Declegation in

July, 1978 ; and
(b) if so, the results thereof.

AVGUST 2, 1978,
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MINISTER QOF ENERGY
(¢ I P, RAMACHANDRAN) : (n)
and (b). Yes, Sir, Discussions
held recenetly with a Romanian dele-
g-ntxon regarding the availability of

y suitable power plants ma-
nuﬁclumd in Romania with a view to
consider these for use in India against
export of iron ore.

Since the technical information avail-
able was inadequate, the Romaniam
delegation have been asked to furnish
further detailed technical information.

Rajasthan Scheme Re. Helping Poor
Families

2386. SHRI S. S. SOMANI : Wwill
the Minister of PLANNING be pleased
tn state :

(a) whether any scheme was sent by
the State of Rajasthan for the approval of
the Central Government to held poor
familie: stan . on their ow legs and

(b) if so, the details regarding this
scheme and the reaction of Central
Government in respect of granting some
financial help to the State ?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI): (a) A project
report entitled ‘Antyodaya—A Five
Year Perspective and the Plan of Action’
has been received from the Rajasthan
Government by the Planning Com-
mission;

(b) The project report is under exa-
mination in the Planning Commission.
A final view in this matter will be taken
in. the light of the results of this examina-
tion.

It may, however, be added that an
allocation of Rs. 2 crores, as proposed
by the Rajasthan Government for Antoyo-
daya Sclieme, has been included in their
Annual Plan—1978-79.

Regional Developmen: in  J. & K.

2387. SHRIMATI PARVATI
DEVI: Will the Minister of INDUS-
TRY be pleased t> state :

(a) whether Government are aware of
the difference in the regional develop-
ment in the State of Jammu and Kashmir;
and

(b) What steps Government propose
to take to remove the wide lifference ?

THE MINISTER OF STAT3 IN THE
MINISTRY OF INDUSTRY (KU-
MARI ABHA MAITI() : (a) Yes, Sir.
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. ffb) AR % 10 distrion of Jemmu and
lnhnnr bave been decl o indu-

backward fo qaalffy for conces-
nomr finance from financial institutions.
6 districs of the smsodv;z, J‘ml:l‘ill
Srm.gu Anantnag, Baram
and Poonch have also been selected to
"qualify for the Central Subsidy Scheme.
The whole State of J. & K. is also
@vered under the T Subsidy
Scheme. The districts of Doda and
Udbampur are covered under Drought
Prone Areas Programme. The districts
of Anantnag, Baramulla, Jammu,
Kathua, Rajouri and Poonch are covered
under the Small Farmers Development
Agency.

With a view to shifting the focal
point of development for small scale and
cottage industries from big cities and
State capitals to the districts headquar-
ters, District Industries Centres are
being set up in all the 10 districts of
Jammu and Kashmir to attend to all
the requirements of small and wvillage
industries under one roof. In addition
to the scheme of concessional finance
and investment subsidy, the following
incentives are given by the Central
Government for setting up industries in
all the 10 districts of Jammu and Kashmir :

(i) Deduction in  Income-tax.

(i) Consultancy for Technical Ser-

vices.

(iii) Registration of new units and
expansion of existing units in
respect of items, the production
of which is otherwisc banned in
the country.

(iv) Interest Subsidy.

(v) Supply of machinery on conces-
sional terms by the National
Small Industries  Corporation
Limited.

(vi) Special facilitics for importing
raw materials.

I. B. Report on activities -of
individuals

2988. SHRI B. C. KAMBLE : Will the
Minister of HOME AFFAIRS be pleand
to state :

(a) what steps Government have taken
or puropose to take, to ensure that every
1.B. (Intelligence Bureau) report on the
activities and the material particulars of
individuals is correct;

(b) whether Government have taken
Steps or propase to take in the matter of
surveillance or tapping of telephonﬂ by
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L B. aither 'by framing rules (statutory)
amnmewmthmm
of authority; and

(c) if answer to (a) and (b) isin the
affir . ive, the nature thereof; if not,
w.iy nor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SH-
RI DHANIK LAL MANDAL) : (a)
Intelligence Bureau form a part of the
security set up of the Government. Tt is.
not in the public interest to disclose how the
varacity of information furnished by that
Organisation is judged.

(b) and (c). Under Sub-Section 2 of '
Section 5 of the Indian Telegraph Act,
1885, the Central Government or a State
Government or any officer specially autho-
rised in this behalf by the Central or a
State Government may, under certain
specified circumstances, by order dircct
that any message to and frcm any person
shall be intercepted or shall Le disclesed
to the Government making the order or an
officer thereof mentioned in the order.
In view of this position, it is not felt neces-
sary to frame any other statutory rules to
regulate surveillance or tapping of telepho-
nes by Intelligence Bureau.

SC/ST Employees in M/s. Instrumenta-
tions Ltd., Palghat

2389. SHRI VAYALAR RAVI : Will
the Minister of INDUSTRY be pleased
to state :

(a) the total number of employces in
Instrumentations Ltd. Palghat and num-
ber of Scheduled Castes and Schedulcd
Tribes employees;

(b) whether the number of Scheduled
Castes/Scheduled Tribes c¢mployees are
enough of the percentage directed by
Government; and

(c) if so, the reasons for not fulfillirg the
quota of Scheduled Castes/Scheduled
Tribes employees ?

THE MINISTER OF STATE IN THE .
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) As on sot.b
Jehe, 1978 the Palghdt Plant of Imstru-
mentation Limited, Keta, had 205 em-
ployees on its rolls. Of this, 15 and 2
belonged to Scheduled Castes and Schedu--
led Tribes, respectively-

(b) No, Sir

(c) The shordall which is mostly in
respect of skilled categories of workmen-
and technical officers is due to non-availa-
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bility of psrsonnel with rea uisite quali-
fizations and experience. owever, the
Mainagmsat has bzen making all possible
.efforts to make good the shortfall.

Posting of officers in Delhi

2390. SHRI KISHORE LAL 1
SHRI RAGHAVJT 1

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Central Government have
taken a decision that an I.A.S. officer
should not remain in Declhi, whether on
Central or a State Government post, for
-a long time ;

(b) if so, whether a similar decision has
‘been taken in respect of other All India
and Central Services also; and

(c) if other All India and Central
Services are not covered bv this decision,
-what are the reasons?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) It has
been a long standing  polic
that officers of the IAS and other All
India Services & other Central Group
“A’ Services hold posts and above the level
of Under Secretary in the Central Govern-
ment whether at Delhi or elsewhere for
specific tenures at the expiry of which
they ordinarily revert to their respective
cadres.

(b) The policy applies to officers of All
1India and Central Services also. How-
ever, posts which do not fall within the
category mentioned at (a) are managed by
the cadre authorities in the different
Departments who are concerned with the
‘postings/transfers and other day-to-day
matters of offizers of their respective Ser-
vices.

(€) In view of a' & (b) above, this
does not arise
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Period spent by LA.S. Officers as
State Representatives in Delhi

2392. SHRI RAGHAV]JI: Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) is it a fact that the Central Govern-
ment have taken a decision that the per-
iod spent by I.A.S. Officers on reversion
from Central Government as State
representatives in Delhi will not  count
for ‘cooling off’;

(b) whether the Chief Minister of West
Bengal and Bihar have written to the
Central Government for reconsideration
of this decision; if so, what are the specific
grounds given by the Chief Ministers and
Central Government’s reaction on each
of these;

(c) whether this decision is being app-
lied retrospectively or from a prospective
date; and

(d) if it is being applied retro:pecnvely,
the reasons for this unusual step ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S.D. PATIL) : (a) Yes Sir.

(b) to (d). Yes Sir. The Chief Ministers
of West Bengal and Bihar had requested
for reconsideration of this decision on the
.ground that such principles should be for-
mulated in consultation with the State
Governments. However, since the ques-
tion relates to suitability of officers for
-bolding posts at the Centre and the type
of experience they should possess, they
were informed that the Central Govern-
-ment were of the view that the officers
posted in the State Liaison Offices at Delhi
did not get the type of fresh experience of
-administration and contract with the peo-
ple in the State which may be of use of the
‘Central Government.

Congestion Levy for Indian ports

2393. SHRI G. S. REDDI : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether congestion levy for Indian
ports has been raised by liners from July

7
(b) if so, the reasons thereof;

(c) whether this will raise cost of im-
port/export; and

(d) if so, what steps are proposed to
get shipping companies to abandon this
proposal ?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) Out of the 10
major ports only Bombay port is subject
to congestion surcharge.

(b) As a result of increase in costs
resulting from delay in berthing.

(c) Yes Sirs

(d) Director General, Shipping has
been trying to persuade various Conferen-
ces not to levy or withdraw congestion
surcharges. However, the rcal solution
liess in reducing/removing congestion.
A standing Committee has been looking
into the distribution of cargo among the
%c:’rts diversion of traffic to ports from

mbay is one of the measures that has

been taken.

Tours by Chairman-cum-Managing

Director of NIDC

2394. SHRI S. G. MURUGAIYAN:
Will the Minister of INDUSTRY be plea-
sed to state:

(a) how many times the Chairman-
cum-Managing Director of the National
Industrial ~ Development  Corporation
Ltd. undertook tours abroad during the
last five years as Chief Consultant and
CMD ;

(b) the countries visited and the pur-
pose at cach place of visit;

(c) how much expenditure was in-
volved on cach tour to the NIDC
and other parties, if any; and

(d) whether the tours are considered
justified in view of the recent report of
the CPU on forcign tours by officers of
the Public Undertakings?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
ESHR!MATI ABHA MAITI): (a) te
c). A statement is laid on the Table of
the House. |Placed in Library. See No.
LT 2546/78).

(d) These visits were in pursuance of
the activities undertaken by the Corpora-
tion and/or the Government, and after
obtaining the due approval of the com-
petent authority.
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Lectter of Iatemt to the Tiarmiumm
Complexz, Chavara

2397. SHRI C. K. CHANDRAPPAN =
Will the Minister of TINDUSTRY be
pleased to state:

(a) whether it is a fact that the Tita~
nium complex in Chavara had received
letter of intent frem Gevarment of
India and necessary technical collabora-
tion agrecments with the faeigr com-
panics have been drawn by the Kerala
State Government ;

(b) in view of this is it a fact thar
Government has refused to give firencial
assistance tg this project; :rd

(c) if <o, the reasons and details thereof

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI  ABHA MAITI) : (a) Yes..
Sir. A letter of intent was issted to M/s
Kerala Mincrals & Metals «n 15-€-1974
for manufacture of 48.0co terres of Tite-
niutn Dioxide at Chavara in the Disticr
of Quilon in Kerala State. The propecat
of the company for securing  forcign
collaboration with:—

(i) M/s. Benilite Cearporaticn of
America, New York,

(ii) M/s. Woodall Duckham Ltd.,
England and

(iii) M/s. Kerr McGee  Chemicak
Corporation. USA was also approved.
on 4-9-1956.

(b) and (c). The capital gocds im-
port application of the company was
approved on 6-4-1978 and they were ad-
vised to approach the Financial Institu-
tions for foreign exchange lcan and to
file formal loan applicaticn with the In-
stitution(s) within a pericd ¢f three
months from the date of the syprcval
letter. Their application for financial assis-
tance is still under consideraticn of the
Financial Institutions.

Filling of charge sheet against Con-
gress Leaders for misappropriation
of Election Funds

2308. SHRI ARJUN SINGH
BHADORIA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Charge-Sheet against
the Congress Leaders and other business.
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people who were arrested for misappro-
priation of Congress Election Funds in
August 1977 has been filed in the Court;
and

(b) if not, the steps taken to expedite
the case?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) :
(a) and (b). No Congress leaders or busi-
n=ss men was arrested for misappropria-
tion of Congress election funds as such
during the relevant period.

The C.B.I. had, however, registered
a casec on the 14th August, 1977, and
taken up investigation into the alleged
abusz of office by certain public servants
for securing contibutions to the funds
of the Congress Party from Companics,
firms and business men and the subse-
quent alleged mis-conduct of some of the
public scrvants in utilising the funds so
collected for their own ‘benami’ firms.
The investigations of this case are likely
to be completed early.

Taking over of Gwalior Rayons
Factory, Mavoor

2399. SHRI K. A. RAJAN : Will the
Minister of INDUSTRY be pleased to
state :

(a) in vicw of the Kerala High Court’s
judg>m 'nt invalidating ordinance of May,
11, 1978 taking over the management of
the pulp division of the Gwalior Rayons
Factory in Mavoor; whether Government
have any proposal under consideration
to take over its management under IDR
Act, 1951 ; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
Government have no proposal at present
to take over the management of the pulp
division of the Gwalior Rayons Factory
at Mavoor, under the provisions of the
Industries (Development and Regulatians)

Act, 1951.
; A
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Reported recruitment of Workers by
M/s. Engineering Projects for con-
tracts in foreign Countries

2401. SHRI M. RAM GOPAL
REDDY: Will the Minister of INDUS-
TRY bc pleased to state:

(a) whether a large number of workers
have been recruited by Engineering pro-
jects India for the contracts obtained in
foreign countries;
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(b) if so, the number of workers re-
cruited category-wise during the last four
years and wages paid to each category;
and

(c) what is the machinery evolved for
checking the mal-practices in recruit-
ment of personnel?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD) : (a) Yes,
1r.

(b) During the last four years 6,000
workers (approximately) have been re-
cruited by Engineering Projects (India)
Ltd. and 1ts ass.ciated sub-contractors for
projectsin Kuw,it, Saudi Arabia and [raq.
These workers broadly comprise of the
following categories: (i) Skilled ; (i)
Se ni-Skilled ; & (iii) Unkilled. In Kuwait,
the monthly wages being paid are KD
48.75 or Rs. 1,462.50 plus free food;
KD 39 or Rs. 1170 plus free food and
KD 46 or Rs. 1080 plus free food for the

three categories respectively.

(c) Recraitment is done by Sub-con-
tractors through agencies duly approved
by the Ministry of Labour or through
ooren market alvertissments.  Thercafter
Enginecring  Projrcts  (India)  screen
the big-data of workers proposed to be
recruited by the sub-contractors, to as-
c¢:rtain their suitability. Exach worker is
then personally interviewed by the staff
of the Engineering Projeccts (India) Ltd.
and fully informed about his working
conditions, wages and other facilities pro-
vided and athidavits are obtained from
the worker tg the effect that he is aware
of the terms and conditions of his e¢m-
ployment abroad.

Production units for New Uranium
Deposits

2402. SHRI P.VENKTASUBAIAH ¢
‘Will the Minister of ATOMIC ENERGY
be pleascd tg state:

(a) whether p-oduction units have been
planncd for the newly discovered uraniurn
deposi's 3 and

(b) the time by which India hopes to
be self-sufflicient in nuclear energy for
peaceful uscs?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI): (a) Production
units have not yet been planned for the
newly discovered uranium deposits in
parts of Rajnandgaon and Sarguja dis-
tricts of Madhya Pradesh, which are still
under evaluation. However, production
plans are under technical scrutiny in
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respect of Bodal depgsit in Madhya

Pradesh.

(b) Nuclear energy is one of the threce
types of bulk power generating plants.
Power generation cannot thercfare icly
on the capabilities of nuclear cragy
alone. Experience h,s shown that hydio
power is best for pcak loads and nuclear
power is best for base loads. The policy
of Government is to exploit all the three
types to meet the energy demands of the
country.
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Rate of growth of India’s National
Product

2404. SHRI P. RAJAGOPAL NAIDU:
‘Will the Minister of PLANNING be
Pleased to state:

(a) the rate of growth of India’s
National Product during 1977-78; and

(b) the growth of National Product
during 1976-77.

70

THE PRIME MINISTER (SHRI
MO I R. DESAI): (a) Quick es-
i Jnational i or 1977-78
can be prepared only towards the end of
1978. However, according to the advance
estimates published in the Economic Sur-
vey, the rate of growth of gross national
product at constant prices during 1977-78
is expected to be about 5 per cent.

(b) According to the Quick estimates
of national income for the year 1976-
77 released by the Central Statistical
Organisation, the net national product at
current pricce was Rs. 60,596 crores
in 1975-76 and Rs. 64,279 crores in 1976-
77 showing an increcase of 6.1 per cent.
At constant prices of 1970-71, however,
the growth of national product during
1996-77 was 1.4 per cent.
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Enquiry into fire in plant of National
Metallurgical Laboratory, CSIR

2406. SHRI BHAGAT RAM: Will the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether there has been hcavy fire
in the Plant of National Metallurgical
Laboratory, CSIR on the 25th April,
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1978 causing damage of about Rs. a
lakhs and the National Metallurgical Labo-
ratory Employees’ Association has de-
manded an enquiry into the cause of fire;

(b) if so, whether there has been any
enquiry about this; and

(c) if so, the findings thereof?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI): (a) There was a
fire in the corner of the shed for storage
of raw materials. Thc cstimated loss is
about Rs. 62,000.

(b) A committce has been appointed
for this purpose.

() The report of the  Ccmmittee
awaited and in the light of the findings
of the Committce Government will take
appropriate action,
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Licences for Mini Cement Plants

SHRI AHMED M. PATEL:

SHRI AMARSINH V.
RATHAWA:

Will the Minister of INDUSTRY be
pleased to state:

2408,

(a) what are the main reasons for the
short fall in the production of cement;

(b) the measures taken to boost its
production;

(c) whether Government have issued
licences to industrialists for sctting up
mini cement plants;

(d) the critcria adopted for issuing
such licences ; and

(e) thc names of States where such
plants are likely to be set up ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) The
production of ccment at 19.28 million
tonnes during the year 1977-78 has been
the highest achicved so far. Shortage has
however, developed due to the demand
cxceeding the availability as a result
of increased activitics in the ficld of
agriculture, house construction, irri-
gation & power etc.

(b) The Government have been taken
th= Dllowing steps to increase the pro-
duction of ccment in the country:

(i) A cash incentive of Rs. 30
per tonne for every tonne of additional
production over the best production of
each unit during the last three financial
vears or 859, of its licensed capacity,
whichever ishigher has been announced;

i
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(ii) Existing rules relating to freight
reimbursement for movement of
cement have been Hberalised;

(iii) Government is also consi-
dering a proposal for assist the industry
for use of captive power for production
of cement during the periods of power
cuts;

(iv) Government are also examining
a proposal to assists the cement industry
or the use of furnace oil for production,
of cement due to inadequate supplies
of coal;

(v) The production of the existing
units is also closely monitored to ensure
that the industry maintain maximum
capacity utilisation ;

(vi) The import of pre-calcinated
technology has been permitted to enable
the increase of production ;

(vii) The construction of on-going
Projects is being expedited;

(viii) Government have also deci-
ded to encourage the setting up of
cement plants at the site of or near
steel plants to utilise the slag;

(ix) Government have decided to
encourage the setting up of a large
number of mini cement plants;

(x) Government have also appointed
a high level Committee to mal
comprchensive study of the cement
industry with a view to removing the
constraints  in the way of optimum
production,

(c) and (d) Yes, Sir, the criteria fol-
lowed for granting permission for sctting
up mini cement plants are similar to that
for setting up large plants like availability
of raw materials, and other infrastructural
activities like coal, power, transport, ex-
perience of the entrepreneur, viability of
the project etc.

(¢) Potential sites suitable for setting
up mini cement plants have been identi-
fied in 19 States. Approvals have so far
been granted by way of letters of intent
of registration for setting up mini cement
plants in the States of Andhra Pradesh
Gujarat, Himachal Pradesh, Karnataka
Maharashtra and Rajasthan,

Representations from the Indian
Services League
2409. SHRI SHAMBHU NATH

CHATURVEDI: Will the Minister of
DEFENCE be pleased to state:

74
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(a) whether Government have received
representations from the Indian Service
League and other such organisations for
the consideration of the conditions of
rettiired personnel of the Defence Savices;
an

(b) if so, what action has been or
proposed to be taken on their demands
in particular about (i) continuous alter-
native employment in some formor other
till age of 58 years civilian age of super-
annuation (ii) equation of pension of all
those who retired before 1973; and  (iii)
restoration of commuted part of pension ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes, Sir.

(b) A statement is attached.

Statement

(i) Continuous alternative employment in
some form or other till age of 58 years (civilian
age of superannuation)

Approximately 60,000 personnel are
released from the Armed Forces cvery
year. Taking into account the overall un-
employment position in the country, it is not
considered administratively feasible to
organise a system whereby such a large
number could be provided lateral entry
into civil services. However, vacancies

qavc been rescrved for released Armed
orces personnel in Central and State
Government Departments, and Public
Sector Undcrtakings. Further, training
is being given to ex-servicemen in various
trades in order to facilitate their re-settle-
ment. Similarly training is also arranged
for officers to enable them to find suitable
employment after their rctirement. Ex-
servicemen are also being assisted in
various ways to settle down in agriculture
or self-employment.

(i) Equation of pension of all those who
retired before 1973

Revised rates of pension effective from
1-1-1973 are based on the revised rates
of pay laid down hy the Third Pay
Commission.  As the individuals who
retired prior to 1973 did not draw revised
rates of pay, they arc not given revised
rates of pension. They have, however,
been compensated to some extent by the
grant of ad hoc reliefs ranging from Rs.
15/- to Rs. 35/- per month,

(i) Restoration of commuted part of pension

The amount of commutation of pension
represents the capitalised value of pension
and is based on acturial calculations. The
commuted value is not an advance of
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money from pension but represents a
1 um nt in lieu of pensicn sur-
r‘ﬂ:cd bl),'atyl:e pensioner forlife and not
for a specific period. A pensioner at the
time of retirement has the option to draw
either the full pension for life or to com-
mute a portion thereof and draw the same
as a lump-sum amount. If the pensioner
lives beyond the peried for which the
commutation is assessed, the pensicn «m-
muted is not rcvived. Thus the Govern=
ment also takes a risk inasmuch as no
recovery is effected if the pensicner dies
carly. The matter was also recently re-
viewed on the recommendaticns of the
Committee on Petitions of the Lck Salha.
It was not found possible by Goveir ment
to agree to the demand for restoraticn of
commuted portion of pensicn.

Setting up of a New Power Plant at
Muzaffarpur in Bibar

2410. SHRI D. N. TIWARY: Wilt
the Minister of ENERGY be plcased to
state:

(a) whether the decisien 10 set up a
new unit of power plant at Muz:flarpur
in Bihar is being implemented:

(b) if so, when the wark of corstive-
tion of the plant will start and when it is
likely to be completed; and

(c) if not, the rcascns fer the & me?

THE MINISTER OF FNTFTRGY
(SHRI P. RAMACHANDRAN): (a) to
(c). Preliminary work fer design. ongi-
neering and finalisaticn of laycuts cte.,
are already in progress. Civil wark is ex-
pected to be taken up during current
financial year. First unit will ke ccmmis-
sioned in 42 months and the sccond unit
six months thereafter.

ft Tgu-tElen @ <A 7
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Rate of Industrial Growth

2413. SHRI HITENDRA DESAT: Will
the Minister of INDUSTRY be pleased

to state :

(a) what is the rate of growth of Indus-
trial production for 1976-77 and 1977-%8 ;
and

(b) what are the reasons of decline  in
the growth rate?

THE MINISTER OF STATE IN
THE. MINISTRY OF INDUSTRY
(SHRIMATI APHA MAITI): (a) The
rate of growth of industrial production
in 1976-77 and 1977-78 was 10.4 per cent
and 2.5 per cent respectively.

(b) The factors which arc responsible
for the lower rate of growth in 1977-78
vary from industry to industry (e.g. power
shortage, lack of sufficient capacity. short-
age of some critical inputs like explosives,
industrial action and insufficicntdemand).
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Clearuace to Public Men eequirie»
Bill of Kerala

2413. SHRI M. N. GOVINDAN
NAIR:

SHRI K. A. RAJAN :

‘Wil the Minister of HOME AFFAIRS
e leased to state:

(a) whether the Kerala Government
have submitted its Public Men Enquiries
Bill to the Centre for its clearance;

(b) whether the Chief Minister of the
‘Stat has requested him recently to accord
the approval at the carliest so that the
June-July assembly may be able to pass
the same; and

(c) if so, what are the details and
Government's reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) and (b). Yes,

ir.

(c) Tae approval to the Ksrala Public
M:n (Investigation into Misconduct) Bill,
1977 has been conveyed to the State
Government.

qEAT-LAYL T g
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First Annual Session of Textlle
Tnatl Manchest. (UK.

in India

2416. SHRI DHARMA VIR VA-
SISHT : Will the Minister of INDUSRY
be plcased to state :

(a) whether the Textile Institute based
at Manchester (U.K.) would hold its
first annual session in India in January,
1979, and if so, the theme of the con-
ference together with the detailed pro-
gramme and the organisation formed to
convene the Conference; and

(b) the role of Textiles Association
(India), the papers to be read and the
names of countries participating in the
conference and other details ?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA  MAITI)
(a) and (b). The Textile Institute,
Manchester (U.K.) has decided to hold a
Conference from 19th to 23rd January,
1979 for the first time in India The Con-
ference will be held at the Indian Institute
of Technology, Delhi. The title of the
Conference is ’‘Cotton in a Competitive
World

A National Committee headed by Dr.
Bharat Ram, Managing Director, Delhi
Cloth Mills, has been formed to organise
the Conference. The Conference is
being organised by the Institute of colla-
boration with the Textile Association
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of Indis. The Textile Amociation of India
is a grofessional body. of technolo-
gists in the country. The details of parti-
cipation and the papers to be lead at the
Caonference have not been finalised yet.
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Installation of two 250 KW Short
Wave Transmitters

2418. SHRI K. RAMA MURTHY :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government have decided
to install two 250 KW short wave Trans-
mitters for the External Services of the
A.LR. and also two 500 KW transmitters
for A.I.R. External services;

(b) if so, whethcr these transmitters
will be ed indig ly or the
government will give it for global tenders;
and

(c) if so, total financial commitment for
four transmitters ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI LK. ADVANI): (a) It has

been decided to instal two additional
250 KW short wave transmitters
at Aligarh for External Services of A.LR.
There is at present no proposal for the
installation of two 500 KW transmitters
for the External Services.

(b) These transmitters are presently not
being manufactured in India. On the
basis of global tenders which have already
been reccived and are under scrutiny;
:r equipment is proposed to bc import-

(c) The estimated cost of the Project
(for two 250 KW short wave transmitters
only) is Rs 668 crores.

Naxalite Activities

2419. SHRT R. MOHANARANGAM:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Naxalite activitics have
been traced in rccent years in  the Coun-

try;

(b) if so, the details of the areas where
they are active now; and

(c) the steps taken to keep a watch
over them ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAI. MANDAL) :
(a) Yes, Sir

(b) Naxalites are  active in
Andhra Pradesh, Bihar and West Bengal.

AUGUST 2, 1978

Written Answers 84

(c) The State authorities are alive to
the situation and maintain a watch on the
activities of extremist groups.
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Renewnlof Lipences of Multinationals

2421. SHRI ANAND DAVE : Will the
Minister of INDUSTRY be pleased to
state:

(a) the details of foreign companies of
sterling area functioning in India whose
industrial licences are to expire in 1979;

(b) how many such companies have
applied for renewal of their industrial
lice(;:ccs after 1979 and what are the details;
an

(c) the decision taken by Government
in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) : (a) to (c) . The
Industrial licences, oncc they are imple-
mented, do not expire and as such, the
question of their renewal does not arise.

Centralisation of Marketing and
Distribution of Coal

2422. SHRIJANARDHANA POOJA-'
RY:

SHRI S.G. MURUGAIYAN:

Will the Ministcr of ENERGY be pleased
to state:

(a) whether Government have centrali-
zed the marketing and distribution of coal
in the country; and

-

(b) if so, the dectails of new systcm
adopted by Government ?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The Coal India T.td. have reorganised
their existing marketing set up and have
constituted a Central Marketing Division.

(b) Reorganiscd Marketing Division of
Coal India Ltd. has started functioning
from 1st June, 1978. This rearrangement
in marketing sphere has been done with
the idca of serving the consumers with
greater cfficiency by removing bottlenecks
in the system and at the same time ensuring
maximum cconomy. The Central Market-
ing Division will be responsible for matters
like sales planning and distribution policy,
booking of orders, quality audit, financial
arrangements, rail transporatation, collec-
tion of market intelligence etc.

District Industrial Centres in Taluk
Head quarters

2123. SHRI M. ARUNACHALAM :
Willthe Minister of INDUSTRY be pleased
to state:

(a) how many District Industrial Cen-
tres have so far been opened; and

(b) whether Government consider a
suggestion to house the centres in a Taluk
Headquarters of a district more suitable
for the Industry than a rigid rule of ‘A
District capital An Industrial Centre”?

THE MINISTER OF STATEIN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) : (a) So far 215
District Inditries Centres have bcen ap-
proved by the Central Government for
being set up in different States and Union
Territories.

(b) In accordancc with the industrial
policy announced in Parliament on 23rd
Deccmber, 1977, the focal point of
development of small scale and cottage
industries will shift from the cities and
State Capitals to the District Headquar-
ters. The District Headquarters is  the
appropriate location for the District Indus-
tries Centre in view of the neccssity for
effecting greater coordination between
different government agencies opcrating at:
the district level.

Road for Badrinath

2424. SHRI KANWAR LAL GUPTA:
Will the Minister of DEFENCE be pleased
to state :

(a) is it a fact that the road for Badri-
nath, which is a cultural centre of the
whole country is in a very bad shape and
narrow at many points ;

(b) is it also a fact that many accidents
have occurred on that road, lcading to
loss of life and property ;

(c) what specific  steps  government
propose to take to widen that road and
make nccessary improvement on it ; and

(d) what is the programme of Govern-
ment to improve the roads for such impor-
tant cultural and rcligious places in the
country in this current year ?

THE MINISTER OF DFEFENCE
(SHRI JAG JIVAN RAM) : (a) The road
to Badrinath is a Single Lane Highway
constructed, to the prescribed width of
6 10 metres except at a few locations.
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-The road is being maintained in a traffica-
,ble condition.

(b) to (d). There have been a few un-
fortlunatef ?_;cimu on this road, resulting
,in loss of life roperty. E cffort 18
. being made to mmngen the cvxc.ilryﬁ.ng road
to its sanctioned spcifications by periodic
renewals, restoration of monsoon ages
and  construction of protective works.
Additional passing places, parapet walls
. and breast walls will be constructed where-
ver necessary to further ensure traffic
safety. As regards improvements to other
roads to important cultural and religious
places in the country, it is for the State
Governments to take steps in the matter.

‘Post of Chief of the C.B.I.

2425. SHRI CHITTA BASU : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government propose to
make the post of the Chief of the CBI
statutorily independent of the Executivey
_as suggested by Shah Commission ; and

(b) if not, the recasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) and (b).
Having regard to the observationscontained
in thc reports of the Shah Com-
mission, Government propose to set up a
Committee to review the working, amongst
other agencics, of the Central Burcau of
Investigation,  Further action will be
considered in the light of the results of
the review by the proposed Committee.

Trading in Sewing Machines by
M/s. Singer Se wing Machine Co.

2426. SHRI RAMJI LAL SUMAN :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether it is a fact that small scale
industry is doing very well in regard to
manufacturc of domestic sewing machines;

(b) whether the activities of M/s, Sing 't
Sewing Machine Co. trading in sewing
machines work against the interests of
small-scale manufacturers vis-a-vis their
development ; and

(c) if so how Gove rnment propose to
denl?with them regard to FERA applica-
«#ion
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THE MINISTER OF STATE IN THE

MINISTRY STRY . I-
M‘ATI ABHA?\;A%U () Yes, é?fm

(b) and (c). The Singer Sewing
Machine Company also markets the
products of some small scale units under
its brand name. This enables them to
sell their products also and to provide
effective after-sale service. Under the

rovisiona of Section 29 of the Foreign
Elchmgc Regulaton Act, 1973 = M]s.
Singer Sewing Company has been directed
to convert itself into an Indian Company
“and reduce its non-resident_holding to a
level not exceeding 40%, Their applica-
tion is under consideration.

Training of Persons by S.C.L

2427. SHRI MOHD. SHAFI QURESHI:
Wﬁl the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the number of persons trained by
the Shipping Corporation of India as
second mates during the last three years ;

(b) the number of trainees who have
passed the sccond  mates  examination ;
and

(c) how many of these have joined the
SCI?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT “(SHRI
CHAND RAM) : (a) During January
1975 to June 1978, 556 Cadets, who com-
pleted  Sca-training, were  trained  for
Second Mate Examination by the S.C.I
This figure include cadets from batches
recruited by them much prior to January,
1975 also.

(b) 354 Cadets have passcd the second
mates examination. '

(c) All the 354 cadets, who passed the
second mate examination during January,
1975 to June, 1978, have joined SCIL

Decentralisation of D.G.T.D. Cenares

2428. SHRI BALASAHEB VIKHE
Pz‘\"f‘[l_. : Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government are consider-
ing to decentralise the D.G.T.D. Centres;
and
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(b) if so, will the Government give full
authority to the regional centers for dis-
posing off all the cases and in that event
what will be the function of the D.G.T.D.
Office at New Delhi ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA  MAITI) :

(a) and (b). Government intends
toestablish DGTD offices in variousregions.
These offices would be given full authority
for disposing of cases qualifying auto-
matic registrtion, renderadvice and
assistance to customs and Joint Chief Con-
trollers of Imports and Exports in prompt
consideration and disposal of applications
pertaining to capital goods, to troubleshoct
on problems pertaining to capacity utilisa-
tion of DGTD unit in the region and
to render technical advice and assistance
to entrepreneurs through such arrange-
ments in the exercise of these and other
functions. The dccentralised officces will
work under the functional control of the
DGTD headquarters at Delhi bearing
in mind multi-disciplinary and diversified
nature of industries.

Central Assistance and output of
Small Scale Industries in
Backward Area

2429. SHRI C. VENUGOPAL : Will
the Minister of INDUSTRY be pleased
to state :

(a) the number of projects/schemes
existing already or in the process of for-
mulation for development of industrics
in the backward areas ;

(b) the probable money valuc of the
output of such industrics during the last
three ycars ; and the anticipated output
during the next three years ; and

(c) the qualifiction of the central  as-
sistance given during the last three ycars
and proposed to be given during next
three years ?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
SHRIMATI ABHA MAITI)
Ea) For the devclopment of Industries in
backward areas, Government have an-
nounced a number wf concessions  and
facilities from time to timc. A number of
schemes have been drawn-up for this
purpose. Thesc include :

1. Concessional finance extended by
the all India Term Lending In-
stitutes.

2. Outright subsidy on fixed capital
investment,

3 Income-tax reliefs.

4. Preferential treatment in regard 10*
hire purchase of machinery by
small scale units-

5. Interest subsidy for small scale
units,

6. Consultancy for technical ser--
vices.

7. Special facilities for importing.
machihery, raw materials and.
components etc.

8. Transport Subsidy.
(b) The information is not available.

(c) During the last three years. the"
Central assistance relcased tothe varicus
States/Union Territories under the earst--
while Rural Industries Projects and Rural
Artisen Programmes which were in opera-
tion in 112 and 45 districts recpectivaly,
including 95 backward districts, are as
under (—

(Rs. in crores)

Central Assistance releascd

Rural Rural
Year Industries Artisans
Projects Program.me
Programme
1975-76 4 00 018
1976-77 3-96 o 18
1977-78 570 o 30

The amount of subsidy reimbursed to
the various State Governments/Union
Territory Administraticns  uvnda  ite
Central Investment Subsidy and Tians-
port Subsidy Schemes during the last three
year is as under :(—

Amount
Ycar (Rs. in crores)
1975-76 600
1976-77 ey
1977-78 19- 96

A sum of Rs. 15 crores has been provid-
ed for the current year (1978-79)fcr these
two Schemes.
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Encroschmenton Harijanlands

o. PROF.P.G.MAVALANKAR :
W?xﬁathc Minister of HOME AFFAIRS
be pleased to state : . '

whether Government have in a
spé:i)al communication asked the Chief
Ministers of States to take stern action
against encroachment on ‘Harijan lands
and appoint special pu})hc prosecutors
to institute cases against those who
disposses Harijans of Lh.m.r lands or do not
pay them their due minimum wages ;

(b) if so, the main contents of the said
communication ;

(c) response so far of the State Govern-
ments to the said communication ; and

(d) the steps taken by Government to
ensure the implementation of the said

roposals ?
P ’IPHE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFIARS
(SHRI DHANIK LAL MANDAL) :
(a) to (d). Minister 'of State in the
Ministry of Home AfTairs wrote recently
10 the Chief Ministers of States/ Union
Territories  suggesting  a  number 'of
measures for economicand  social uplift-
ment of the members of Scheduled Castes,
Scheduled Tribes and the weaker sections.
Measures to provide adequate protection
to these categories in order to instil a
sense of security amongst them were also
suggested. It had been stressed, inter-
alia, that prompt action should be taken
to cnsure restoration of land in cases
where people belonging to the weaker
sections were dispossessed or  forcibly
rejected. Also, payment of minimum
wages should be ensured to agricultural
labourers, most of whom belong to the
scheduled castes. The existing machinery
should be suitably strengthened for this
purpose and a new machinery should be
created, if considered necessary. Special
Public Prosecutors should be appointed for
prosecuting the offenders in cases of dis-
possession of land or non-payment of
minimum wages and the States should
consider it their responsibility to pursue
such cases right upto the end. From
the replies received so far, it seems that
the suggestions have been generally wel-
comed. Nodetails of concrete action
taken have, however, been received so

far.
Inadequate rel of C t by
the Regional Cement Office,
Calcutta

2431. SHRI ISHWAR CHAUDHRY:
Will the Ministerof INDUSTRY be
pleased tostate:

(a) whether itisa fact that inadequate
release of cement by the Regional Cement
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Office in Calcutta, despite allotment by

the Central Government, has caused the

ﬁrcscnt shortage of the commodity in
orth-East India ;

(b) whetheritisalsoafact that Railways
and the cement manufacturing companies
are also responsible for delay in supply of
cement and had worried the State Govern-
ments for quite some time ; and

(c) if so, the reaction of Government
in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
SHIS{'IMATI ABHA MAITI) : (a)
o, Sir.

(b) The Cement factories have not
been able to despatch cement to various
States in North-Eastern Region to the
full extent of allocation on account of
inadequate availability of wagons and
restrictions on the movement beyond
Farakka and via the transhipment point
at New Bongaigaon.

() The matter is constantly under
review with the railway authorities and
the position of movement has recently
shown some improvement. Arrangements
have further becn made with the Central
Inland Waterways Corporation, Calcutta
to move ccment to Gauhati and Karim
Ganj by the river route. Road Freight
subsidy has also been liberalised to
ensourage movement of cement by road.

State Bills pending with Central
Government

2432. SHRI VASANT SATHE :
PROF. P.G. MAVALANKAR :
SHRIM. RAMGOPAL REDDY :
SHRIMATI MRINAL GORE :

Willthe Minister of HOME AFFAIRS
be pleased to state :

(a) whether attention of the Govern-
ment has been drawn to the news report
appearing in ‘Times of India’ dated
26-6-78 under the caption ‘No Clearance
for 12 State Bills’; and

(b) if so, what is the reaction of the
Government to the various observations
made therein and latest position—Bill-
wise in regard to clearance of these
bills ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL) : (a) and (b) .
The Government have seen the news
report appearing in the  “Times
of India” dated 26-6-1978.  Since
1-4-1977 the Presidential assent has been
withheld from g State Bills. The particau-
lars of these Bills may be seen in the
Statement-I laid on the Table of the House.
[Placed in Library . See No.LT 2547/78]

The position of the 5 Bills specifically
mentioned in the press report is indicated
in the Statement-ITI laid on the Table of the
House.  [Placed in Library See. No.

LT-2547/78)

Setting up of a Committee of
Consultants of Publicity Affairs
by R.E.C.

2433. DR. BALDEV PRAKASH :
Will the Minister of ENERGY be pleased
to state :

(a) whether Rural  Electrification
Corporation has set up a Committee of
consultants to advise the Corporation
on publicity afTairs ;

(b) if so, the details of persons taken
on the Committee; and

(¢) the criteria adopted to appoint
the members ?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) : (a)
No, Sir.

Do not arise.

(b) and (c).

Implementation of Report on
Reorganistaion of S.C.I.

2434. SHRT SHYAM SUNDER
GUPTA :
SIIRT MUKHTIAR SINGH
MALIK :

SHRI G. M. BANATWALLA}

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) the progress so far made by Go-
vernment in the implementation of the
Report on the reorganisation of the Shipp-
ing Corporation of India submitted by
the consultant’s team from the Institute
of Management, Ahmedabad ; and

(b) whether Government  propose
to re-group the Shipping Corporation of
India and if so, the details thereof ?
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) and (b). On the
basis of reccommendations made in report,
it was decided to divide the Corporation’s
work into the following five divisions each
under the charge of a Functional Director:

(a) Liner and Passenger Scrvices;
(b) Technical Services;

() Bulk Carriers and Tankers ;
(d) Finance; and

(e) Personnel & Administration.

It was felt that with the above re-
groupirg the Corporation would be fully
equipped to discharge the current re-
quirements, meet new demands and easily
adapt itsclf to meet immediate and Long
term objectives  of  the  Company.
Accordingly, five posts of Executive Direc-
tors were created and appointment to these
posts has since been made.

Procedure for Placing Orders for
Motor Parts

2435. SHRI R.L.P. VERMA :
SHRI K. LAKKAPPA :

Will the Minister of DFFFNCL be
pleased to state @

(a) what is the normal procedure
follewed by Defence authorities for place-
ment of orders in respect of motor spare
parts cte. on various manufacturers H

(b) whether this preseribed procedure
was not followed by Defence authoritics
in placing bulk orders on M/s. Sirraco
Auto and its allied concern

(¢) if so, reasons thercfor ; and

(d) whether Government will get this
whole matter investigated and if not,
reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Army
procures motor spare parts to mcet the
requirements of the entire Defence Services,
The mcthods of procurement  are  as
follows :—

(i) Dircct by Central Ordnance
Depots on open tender  system, limited
tender system, local purchase and cash
purchase depending upon the value of the
order.

(ii) By DGS&D as a result of de-
mands projected by Army Head quarters
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(ili) Direct by Commandants of
depots for items of rate contract.

In the case of MT Spares, normally
bulk purchases are made through DGS&D
and from sources approved by Inspections
authorities and the Ministry of Defence.

(b) In the absence of firm particulars
regarding orders placed on M/s. Sirraco
Auto and its allicd concerns, no comments
can be offered. Nosupply order has, how-
t:vcré been placed on M/s. Sirraco since
1976.

(c) and (d). Do not arise.

Reservation in Major Field of
Production forInternal Consump-
tion in Handloom Sector

2436. SHRI K. MAYATHEVAR :
Will the Minister of INDUSTRY be
pleased to state- @

(a) the  precise  and  pragmatic
policy cvolved [or translating the concepts
of Government for reserving major ficlds
of production for internal consumption
to the handloom scctor; and

(b) the extent to which handloom
industry has achieved accelerated develop-
ment under the Government wit™ its em-
phasis on encouraging small industrics
with possibilitics of additional employment
generation ?

THE MINISTER OT STATE IN
THE MINISTRY OF  INDUSTRY
SHRIMATI ABHA MAITI) : (a)

e new Industrial Policy announced by
the Government on 23rd December,
1977 states that the clothing needs of the
masses can be progressively met through
development of the handloom  sector,
which provides employment to the bulk of
people engaged in the production  of
textiles, Government will not permit any
expansion in  the weaving  capacity
in  the organised mill and powerloom
sector and the Government will ensure that
the handloom sector has priority in the
allocation of yarn spun in the organiscd
sector.  In case there is any shortage,
Government will cnsure that steps are
taken to increasc spinning  capacity.
Further, in order to provide a rcady mar-
ket for handloom products, it will be
ensured that the organised mill sector does
not provide unfair competition to  the
handloom sector.  However, such reserv-
ation has not been very effective.  Go-
vernment will enforce the existing reserva-
ation and further extend it to other items,

Certain lines of production are at
present exclusivelv for the handloom
sector under the Cotton Textile (Control)
Order, 1948.  The list of items reserved
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for production in the handloom sector
is as follows :—

(i) Dhoties (of specified width, etc.)
(ii) Sarees (coloured, etc.)
(iii) Lungies and Gamchas.

(iv) Chadhars, Bed-sheets, Bed
covers & counter pane.

(v) Low reed pick cloth.
(vi) Table cloth and napkins.

(vii) Dusters or duster cloth or wiper
cloth or glass cloth.

(viii) Cloth of plain weave of warp
and weft counts 85 and  below
and with width exceeding 101 6o cm.

(ix) Towels,
(x) Mashru cloth,
(xi) Cotton crops fabrics.

(b) With the commencement of the
Central Plan schemes for handloom deve-
lopment in 1976-77 and with the gradual
stepping of financial outlays for the various
schemes, tempo of activities in the field of
handloom production is going up all over
the country.  Besides reducing periods of
unemployment cf the weavers it is expected
to create employment opportunities for
those cngaged in allied activities.

Some of the concrete measures ini-
ated are :—

(a) Central  Plan outlays on the
handloom sector were increased from Rs.
10 crores in 1976-77, to Rs. 17+ 2 crores in

1977-78 (actual expenditure) to Rs. 27° 80
crores in 1978-79 (Budget).

ty) The handloom cooperative sector
is being strengthened by providing share
capital assistance to the handlcom weavers
and bringing into cooperative fcld 4 lakhs
of weavers during 1977-78.  The target
of coverage in 1978-79 is 8 lakh weavers.
This programme has also  been  simul-
tancowly linked with the gradual stepping
up of credit flow to the handloc m cocpera-
tive scctor under  the Reserve Bank of
India Scheme of Handloom Finance.

(¢) Morc than 47,000 weavers covered
under the 25 Intensive Development Pro-
jects and 21 Export Prcducticn Projects
under the umbrella of the  Handloom
Development  Corporations  are  getting
regular employment.

(d) Ncarly 1 lakh looms are under-
taking production of Janata cloth and are
getting round-the-year employment. So
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far, 82 million metres of cloth has been
produced and it is proposed to reach an
annual rated production of 200 million
metres by the end of 1978-79.

The addition to the above measures,
funds are being provided for strengthening
resecarch and development, training, and
extension activities for handloom weavers
and handloom development personnel
through the Institutes of Handloom
Technology and Weavers’ Service Centres
located in different parts of the country.
A massive publicity and marketing cam-
paign has also been launched and fairs and
exhibitions at home and abroad are being
organised to build up the image of the
handloom products and increase their
sales,

Complaints against Shri Kantibhai
Desai

2437. SHRI AMAR  ROYPRA-
DHAN :  Will the Minister of HOME
AFFAIRS be pleased to state

(a) whether it is a fact that his Ministry
had received some complaints against Shri
Kantibhai Desai, son of the Prime Minister
of India; and

(b) if so, the details thereof and the
steps taken so far by Government?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL) : (a) and (b).
Copies of two letters, containing some alle-
gations of a general nature against Shri
Kantibhai Desai, were received in the
Ministry of Home Affairs. Having regard
to the nature of the allegations, these did
not call for any action from this Ministry.

Cases against Officials of Public
Sector Enterprises

2438. SHRI DINEN  BHATTA-
CHARYA : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) the details of cases pending in the
Central Bureau of Investigation[Vigilance
Office at Calcutta against the officials of
the public sector enterprises ; and

(b) the action proposed by Govern-
ment for expeditious disposal of each
case ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
SHRI S. D. PATIL) : (a) In Calcutta
Branch of the Central Bureau of Investi-
gation, in 28 cases investigation is pend-
ing against officers of Public Sector
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Enterprises. Out of these 28 cases, in
14 cases, investigation is in progress ;
in 9 cases investigation is complete or
almost complete and reports are  under
preparation ; in 2 cases investigation is
complete but sanction for prosecution is
awaited ; 2 cases are pending investi-
gation and in one case the charge sheet,
etc., are ready but the case could not be
filed due to injunction of the Calcutta
High Court obtained by the accused.

The allegations in these cases rclate
to claiming of false travelling allowance,
obtaining  pecuniary  advantage by
irregular purchases, acquiring dispro-
portionate assets, misappropriating
public money, cheating the employer,
etc.

(b) every effort is being made to
dispose of all these cases at the earliest.
The supervisory officers are keeping
constant watch on the progress of these
cases.

Inquiry into working of Electronics
Commission

2439. DR. BAPU KALDATE : Will
the Minister of ELECTRONICS be
pleased to state :

(a) whether it is a fact that the Chair-
man of the National Commitiee on
Science and  Technology has demanded
a thorough enquiry into the working of
the Electronics Commission ;

(b) if so, the rcasons thereof; and

(c) whether Government have taken
any action on the suggestion of the
Chairman ?

THE PRIME MINISTER (SHRI
MORAR]I DESAI) (a) and (b).
Chairman, National Committee on
Science and Technology has (in his
personal capacity), while inaugurating
a Symposium in Madras on July 6, 1978,
suggested ‘“a review of the functions,
responsibilities and organisational struc-
turc of the Electronics = Commission/
Department of Electronics to make them
more cffective in promoting the elec-
tronic industry in this country.”

(c) The Electronics Commission
will take note of the suggestions of the
Chairman, National Committee on
Science and Technology for such action
as is considered appropriate. The Com-
mittee on Science and Technology is
also being asked to revicw the progress
in the development of eclectronics in
India and make such suggestions for
improvement as it considers necessary.
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Ferry Service

0. SHRIMATI  AHILYA P.
RK#GNEKAR s Will the Minister
of SHIPPING AND TRANSPORT be

pleased to state :

(a) whether starting of ferry service
between Dahej (South Gujarat) and
Bhavnagar (Saurashtra) and between
Calcutta to Durgapur are under Govern-
ment’s consideration ; and

(b) if so, when the services are likely
to start ?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM) : (a) The Cen-
tral Government has no proposal under
consideration for starting of a ferry
service between Dahej and Bhavnagar.
The question of a ferry service between
Calcutta and Durgapur is under con-
sideration by an Expert Committee,
whose recommendations are awaited.

(b) Does not arise.”
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Charges levelled aguinst Shri Kanti-
bhai Desal

2442. SHRI C. R. MAHATA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government propose to
constitute an enquiry for the investiga-
tion of charges levelled against Shri
Kantibhai Desai son of the Prime Minister
by the former Home Minister ; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS:
(SHRI S. D. PATIL) : (a) No, Sir.

(b) Does not arise

Shortage of Coal and Cement

2443. SHRI A. MURUGESAN :
SHRI P. S. RAMALINGAM :

Will the Minister of INDUSTRY be
leased to state the extent to which slackness
n supply of coal has affected cement
production ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : Supply
of coal to cement plants was 11-85 ]ﬁh
tonnes during  April-June, 1978 as
against the normal quarterly require-
ments of 1571 lakh tonnes. It is not
possible to estimate the loss of pro-
duction in cement due o shortage of coal
alone, as there are also other factors
affecting production including power-
cuts, shortage of railway wagons,
labour disputes etc. On account of
all these factors including shortage of
coal, there was an estimated shortfall of
about 4°8 lakh tonnes in cement pro-
duction during April-June, 1978.

Involvement of Shri Ishwar Chand
Bansal in Espionage Work

2444. - SHRI JYOTIRMOY BASU :
Will the Minister of DEFENCE be
pleased to state 1

(a) whether it is a fact that Shri
Ishwar Chand Bansal, Deputy Secretary
in Defence Ministry who was decaling
with future strategic plans was involved
in espionage work ;

(b) is it also a fact that Shri Bansal
is living much beyond his means and in
Gwalior hotel where he has been found
Rs. 34,000 has also been found in his
possession ; and

(c) if so, fullest details thereof ?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) to (c) -
Shri 1. C. Bansal, Deputy Secretary in
the Ministry of Defence, who had sud-
denly disappeared in July, 1977, was
located in Gwalior on the 11th July,
“1978. A sum of Rs. 19,961°40 in cash
and Rs. 1,500/~ in travellers cheques
was found in his possession which is
claimed by him to be out of withdrawal
of a larger sum from his accounts in the
bank/post office/Thrift Society and
withdrawals from G.P. Fund Account.
Evidence available so far does not con-
nect Shri Bansal with any espionage
activity. Investigation is still continu-
ing.

Central Projects in Rajasthan

2445. SHRI CHATURBHU]J : Will

the Minister of PLANNING be pleased
to state :

(a) the total number of Central Pro-
jects in Rajasthan and total outlay
thereon ;
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(b) whether Government propose to
ut more Central projects in Rajasthan
in future ; and

(c) if so, the details thereof ?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) A number
of Central projects in different sectors of
development have been located in
Rajasthan in successive plan periods.
The necessary information can be col-
lected if the Hon’ble Member would
indicate the sectors and the period for
which the information is required.

(b) and (c). The location  of
Central projects is determined on the
basis of economic criteria. The Five
Year Plan 1978—83 is still to be finalised ; -
it is not possible at present, to indicate
allthe specific projects in different sectors
of the Central Plan which may be
located in Rajasthan. However, a
Statement showing projects currently
under execution in Raju an is annexed.

Statement
Sl Name of the Projects Total Remarks
No.
(Rs. crores)
1 Hindustan Machine Tools Ltd. , Ajmer 10° 50
2 Instrumentaton Ltd., Kota 4° 50
3 Heavy Water Plant, Kota . 54° 92
4 Khetri Copper Project . - 185 36
5 KhetriCopper Complex (New pro;ccts)
(a) Electrolytic refinery 7°00
(b) Smelter Expansion . 200
(c) Aluminium Floride Plan . 400
6 Zinc & Lead Existing Projects :
(a) Balsaira Mines F 22°03
(b) Rajpura Dariba Mines i 4548
(c) Maton (Rock phosphate Pro_;cct) 612
(d) Debari Zinc Smelter . 29° 903
New Projects :
(¢) Leach Residne Treatment facilities at Debari . 600

v Gauge Conversion of Bhatinda, Hanumangarh, Surat

13*68 Project already com-

metre gauge line into broad gauge (142.33 kms) (estimat-  pleted.
ed).

Conversion of Delhi-Sabarmati metre gauge section

into broad gauge (934 kms)

8 Rajasthan Atomic Power Station

108:00 An approved work.
In 1978-79, how-
ever, only a token
provision was made
because of paucity
of funds

165° 53
(estimat-

ed)
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Rate of Industrial Growth

2446. SHRIMATI PARVATHI
KRISHNAN :
DR. LAXMINARAYAN
PANDEYA :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether it is a fact that the indus-
trial growth rate during 1977-78 dece-
lerated to just 3-5 per cent against tar-
geted growth rate of 5 to 6 per cent ;

(b) if so, what arc the details and
reasons therefor ;

(c) in the light of this deceleration
in the rate of industrial growth whether
Government cxpect to attain the target
fixed for the year 1978-79 ; and

(d) if so, on what basis ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) : (a) Therate of

rowth during 1977-78 was 3° 5 per cent.
No specific target was fixed for the last
year.

(b) The lower rate of growth in
1977-78 was the result of slower growth
in power, coal and textile industries
and dccline in the production of  basic
metals and transport equipment. The
factors for the above vary from industry
to industry (e.g. shortage of power,
lack of sufficient capacity, shortage of
some critical inputs like explosives,
industrial relations and insufficient
demand, ctc.).

(c) and (d). Given adequate res-
ponsc from industry, it is expected
that a rate of growth of 7-8 per cent in
industry will be achieved 1n 1978-79.
There has alrcady been substantial
improvement during April-June 1978 in
electricity gencration and production of
industries like aluminium, commercial
vehicles, paper and paper board, che-
micals and a number of consumer in-
dustries, including textiles. A pro-
gramme has been drawn up for meeting
targets in respect of sclected industries,
for ensuring adequate supplies of raw
materials and other inputs and for
monitoring of industrial production.

Setting up of Cement Factories in
Rajuna District, Chandrapur

2447. SHRI RAJE VISHVESHVAR
RAO : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether it is a fact that this Govern-
ment has given licences to  start 3 cement
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factories in Rajuna Tehs;
district in Mahj lrnlhf:::l of Chandrapur

(b) whether they all are goin,
. . t
in public sector or privategs;cgor;o be

t.l\g(:) whether Government will force

.nanagement to give 95 per cent
services and work to the pcopll:: of the
the Chandrapur district as per Govern-
ment decision; and

(d) since when they all are starting the
work ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
(b). Two licences were issued for setting
up of new cement plants in the Rajuna
Tchsil of Chandrapur District of Maha-
rashtra in the year 1973 and 1974. As
these schemes did not make any pro-
gress, these licences were revoked in

1977-

Five new schemes for the manufacture
of cement in Rajuna have been received.
The Government of Maharashtra have
recommended the approval of only two
of these schemes. These are being
processed. All the schemes are proposed
to be set up in the private sector.

(c) There are instructions about the
employment of local people which have

to be followed by the managements con-
cerned.

(d) The enterprencurs will start the
work after their schemes are approved
by the Government.
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Tramsport Fa in Backward
areas of Country.

2449. SHRI MUKHTIAR SING
MALIK : "

SHRI SHYAM SUNDER
GUPTA:
SHRIG. M.BANATWALLA :

Will the Minister of SHIPPING A
TRANSPORT be pleased to state :

(a) whether it is a fact that there is
no well co-ordinated National Transport
Policy for providing transportation fa-
cilities in backward areas of the country ;

(b) whether in the absence of a well
defined National Transport Policy there
is wasteful competition among  the
various means of transport ; and

(c) if so, what steps Government have
takcn. for a more co-ordinated and
effective utilization of all available
means of transport in the country ¥

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) to (c). It would
not be correct to say that there is no
National Transport Policy in the coun-
try at present. The report of the
Committee on Transport Policy and Co-
ordination, which has been broadly ac-
cepted by Government, lays down the
approach to the problem of co-ordina-
tion of transport and the roles of different
modes of transport. Thus, the ingre-
dients of a national transport policy are
already there, although, therc has been
no formal enunciation of the policy.
The objective of Government is  to
develop the various modes of transport
as complementary services in such a
manner that the total needs of the
community at each given stage are met
at minimum cost.  Co-ordination is
sought to be achieved by regulations
of road transport under the Motor
Vehicles Act 1939 and the rules framed
by the State Governments thereon and
by control over investment in the various
modes of transport through Planning
Commission.

The Planning Commission have re-
cently set up a National Transportation
Policy Committee to formulate a na-
tional transport policy, in the context of
the new plan priorities and to serve as
the basis for developing a transportation
system for meeting the total requirements
of the country at minimum social cost.
Further action will be taken after the re-
commendations of the Committee are
received and examined.
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Sanction of Freedom Fighter’s
Pension to Ex-1.LN.A. Personnel

2451. SHRI SAMAR GUHA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are review-
ing the matter concerning freedom fightsers’
pension ;

(b) if so, the main issues which are
being reviewed ;

(c) whether the advisery con mittce
that was dealing with the question of pen-
sion of INA freedom fighters has yet to be
reconstituted ;

(d) whether many applicaticns fcr
pensions from ex-INA personnel  beleng-
ing to civilian category are awaiting Gev-
ernment’s approval for several years

(e) if 8o, the reasons for such delay ;
and

(f) when the review will be completed
and the advisory committee on INA will te
reconstituted ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)
(a) Yes, Sir.

(k) Whether the scheme for the grant
of pension to freedom fighters shoug:i be
continued, and if so, in what form.

(¢) Yes, Sir.

(d) About 3,000 cases are pending final
decision.

(¢) The above-mentioned cases per-
taining to the Civilian category of ex-INA
personnel are pending because no official
records are available 1n support of their
claims of suffering. Decisions have, there-
fore, to be taken on the basis of circums-
tantial evidence such as (1) co-prisoners’
certificates from two ex-INA personnel
who have already been granted Central
freedom fighters pension.

(2) Information furnished in the pres-
cribed proforma intended to elicit vital
data relating to the INA activities such as
zone of operations, names of commanders
under whom they served, date of their
surrender etc. It has been noticed that in
a majority of cases co-prisoner certificates
have “either not been produced or where
produced, have been found to be defective.
The detailed scrutiny and cross-check
of circumstantial evidence produced ac-
ountsfor the delay in the disposal of pending
cases, All efforts are, however, being
made to expedite scrutiny once the co-
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prisoner certificates and other relevant data
are furnished by the applicants.

(f) Decision is expected to be taken
shortly.

Losses suffered by M/s. Jessop
and Co. Ltd,

2¢52. SHRI DHIRENDRA NATH
BASU: Will the Minister of INDUSTRY
be pleased to state :

(a) whether the Government want to
take any action with regard to Jessop and
C». Lt waich has accumulated a loss of
R. 2 crores an 1 which apprehends further
hcavy loss in 1977/78 so as to wipe out the
entire paid up share capital of Rs. 21
crores and prt of Government loan causing
aaxicty to 12,000 employees;

(b) whether the numerous complaints
made to the Government in the pastfew
years by the trade unions and other regard-
in1 corruption and mismanagement in the
company were not looked into by Govern-
ment ; and

(c) whether the ex-Chairman and
Managing Director of the Company, Shri
R. J. Shihaney who is answerable for the
colowa! lnss and against whom there are
s=rivoas allezations of corruption hasleft the
conrany . March 1978 with the per-
missio1 of the Government to join another
company in the private sector when an
enquiry has been called for ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) The
Jessop & Company carned a profit
of Rs. 12 lakhs in 1975-76 and Rs. 65
lakhs in 1976-77.  The accumulated losses
of the company, however, amounted to Rs.
290 crores upto 31st March,1977.
Government has undertaken a study for
optimising production and increasing the
profitability of the company.

(b) The numecrous complaints made
to the Government in the past few years by
the trade unions and others Eeg}rding

ion and mismanagement in Jessop
%':"élgugtd.. were duly examined by Go-
vernment. A detailed Memorial submitted
by the employees of the company is at pre-
sent under consideration.

(c) ShriR. . Shahaney, ex-Chairman
and Managing Director, Jessop & Co.
sought retirement from the company for
personal reasons and was relieved of his
charge on the 6th March, 1978.  The
employees union memorial also contains
s>me charges against Shri Shahaney, and
these are under examination.
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Setting up of cement plant in Kutch _.

2453. SHRI4 . F. P. GAEKWAD :
Will the Minister of INDUSTRY be
pleased to state : it

(l? whether Government are aware
that Kutch in Gujarat has the potentials
for wiping out shortage of cement ; |

(b) whether it is a fact that basic raw
material for the manufacture of cement-
lime stone and gypsum are in abundance
in Kutch; and

(c) whetherin view of (b) above, Go-
vernment would take steps to tap abundant
mineral wealth of Kutch for setting up
cement plant based on lignite ?

THE MINISTER OF STATE; IN
THE MINISTRY OF  INDUSTRY
(SHRIMATI ABHA MAITI) : (a) and
and (b). Governmentdonot have speci-
fic information about the proved lime-
stone deposits in the Kutch area of Gujarat
State. As per carlier reports of limestone
deposits by the Indian Bureau of Mines
in 1970, therc was no indication of
availability of cement grade limestone in
this area. However, subsequently, scme
cement grade limestor e deposits appe: r to
have been proved by the State Mining and
Geological Department.

(c) On the basis of reported avail-
ability of cement grade limestone one
application for a mini cement plant
with a capacity of go tonnes Ber day at
Bhuj has been registered with Directorate
General of Technical Development. Further
applications for setting up ccment
plants in the Kutch area of Gujarat State,
if and when received, will be considered
on merits,

Constitution of Western Ghats
D 1 P C 14e.

2454.  SHRI A. R. BADRI NARA-
YAN : Will the Minister of PLANNING
be pleased to statef

(a) when was the Western Ghats De-
ve'opment Committee constituted and with
what object;

(b) the work so far achieved; and

(c) the norms under which the area is
identified ?

THE PRIME MINISTER (SHRI
MORAR]I DESAI) : (a) A High Level
Committee for the development of the
Western Ghats was sct up in 1973. The
object of the Committee was to formulate
a regional development programme.
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(b) The Committec made certain re-
commentations for the development of the
region. Subsequently, a number of pro-
grammes/schemes have been formulated
and implemented by the States concerned.
A Techno-Economic Survey of the region
is at present heing conducted.  Special
Central Assistance of Rs. 20 crores was
earmarked during the Fifth Five Year Plan
to implement the approved schemes/pro-
grammes. Against this amount, the ex-
penditure incurred during 1974-78 and
outlay proposed for 1978-79 arc as follows :

(Rs. Crorces)

1974-75 084
1975-76 142
1976-77 423

1977-78 (Anticipated

expenditure) . 5 76
1978-79 (proposcd) 2+26
(¢) The arca has been identified on

the basis of the delineation of the Western
Ghats area by the Irrigation Commission*

Closure of the j'assenger Line
between Bombay and Goa

2455. DR, VASANT KUMAR
PANDIT :

SHRIMATI MRINAL GORE:

Will the Minister of SHPPING AND
TRANSPORT be pleased to state :

" (a) whether itis a fact that the Union
Government have decided to close down
the passenger line operating  between
Bombay and Goa on the Western Coast;

(b) what are the rcasons for this
decision.

(¢) whether Government have asked
the Government of Maharashtra and Go-
vernment of Goa to subsidise this utility
transport and if so, what are the reactions
and views of those Government ; and

(d) will Government reconsider the
decision in view of the non-availability of
the passenger line operating between
Bombay and Goa on the Western coast ?
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) to (d) . Konkan
Coastal Service entrusted to Mogul Line
Limited in November, 1973 was to be
operated on a ‘No-profit-no-loss basis.

The lower deck passenger fare from
Bombay to Panaji, which was Rs. 27' 10
was increased to Rs. 46:80 irom 4'h
November, 1974.  As this escalation re-
sulted in immecdiate drop in pasenger
traflic, the fare was lowered to Rs. 35° 00
with effect from Ist May 1975 and later to
Rs. 33°00.  The bus fare on this route was
Rs. 34:80.  Despite the implementaticn
of the package of measures recommended
by a Working Group specifically appointed
in October, 1976, there wasno apprecia-
ble improvement.

The Mogul Line has been incurring
losses on this service which increased frcm
Rs. 16 lakhs in 1973-74 to Rs. 60 lakhs in
1977-78  (estimated). The passenger
traffic had also declined steadily from
5.64 lakhs in  1968-69 to 2-08 lakls in
1977-78.

The competition offered by awell-
developed road transport net work on the
Konkan Coast, the passenger preference for
road transport reticcted in the decline in
passenger traflic and the inability to  in-
crease the fare beyond a limit in vicw of the
compctition offered by road trarspart
services clea'ly indicate that the coastal
passenger service will  have to be
subsidised on a perpetual basis. Sincc an
alternative mode of transport is available,
such perpetual subsidy does not seem  to
be justified.

N

The Governmert of India have, there-
fore suggested to the Government ¢:f Maha-
rashtra that if that Government are pre-
pared to bear 100Y%, losses on this service.
with the option to negotiate with the Gov-
ernment of Goa to share part of these Icsses,
Mogul Line can ¢ asked to ‘continve
this service. The reaction of that Govern-
ment is awaited:

Acquiring of Ships by the Public
Sectors

2456. SHRI C. N. VISVANATHAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased tq state :

(a) the number of shops together with
their tonnage and value acquircd by the
public sector during each of the last
three years and the countries from whom
purchased ;

(b) the comparative prices in other
countries ; and
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(c) the number proposed to be pur-
chased in current year and the prices at
which proposed to be purchased ?

@) 1975—76
No. of Ships acquired 20
Total D.W.T. (In lakh tonnes) 11°29
Total contract price (Rs. in crores) 228+ 22
Countries from where pur- GDR, Ro-

chased. mania,

Yugoslavia
U.S.S.R

UK

Japan

Spain

Poland

West Germany
Taiwan

(b) These ships were acquired after
obtaining valuation from international
valuers. These provided guidelines for
negotiating purchases of ships. The price
would depend not only on the size of a
vessel but on the gear provided on board
as also any special requirement to be met.
Generally, the price of vessels obtainable
from Far Eastern Yards are cheaper than
those obtainable from West and East
Europcan Yards.

(c) There are 26 ships on order by
Public Sector Shipping Companies at
various Shipyards in India and abroad.
Out of g ships scheduled for delivery
during 1978-79 at a total contract price
of about Rs. 15471 crores, two ships
have already been delivered and the
remaining 7 ships are scheduled to be
delivered by gist March, 1979.

Decentralisation in Planning

2457. SHRI A. BALA PAJANOR :
Will the Minister of PLANNING be
pleased to state

(a) whether Government have evolved
a clear and foolproof policy regarding de-
centralisation in Planning ;

(b) if so, the salient features thereof ;
and

(c) the scope and extent of the powers
of the Panchayat under the policy and the
time-limit by which this will be fully
implemented ?
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THE PRIME MINISTER (SHRI
MORAR]JI DESAI) : (a) The Plannin
Commission is considering the possible
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF

SHIPPING AND TRANSPORT
(SHRI CHAND RAM) :
1976—77 1977—78
8 8
2:46 262
61-g0 100°94
Yugoslavia GDR
U.K. Yugoslavia
Liberia apan
Romania

decentralisation of planning decisions in
relation to the Five Year Plan, 1978-83.

(b) The most important aspect of de-
centralisation will be the preparation of
comperchensive plans for economic
d~velopment at the Block level. Reports
of Working Groups dealing with block-
level planning and the role of voluntary
bodies in the preparation and implemen-

tation of such plans are at present, being
examined.

(c) The question of revitalisation of
Panchayati Raj Bodies and their effective
involvement in the process of plan formu-
lation and implementation is being looked
into by a Committee headed by Shri
Asoka Mchta. The Committee is likely
to submit its report by the end of August,
1978. Concrete policy proposals re-
garding the scope and extent of powers
of the Panchayats will be  formulated
after the Committee’s recommendations
become available.
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Setting up of Ancillary Industries in
Rural Areas

2459. SHRI P. KANNAN : Wwill
the Minister of INDUSTRY be pleased
to state :

(a) whether Government are aware of
the moves of industrialists to set up
ancillary industries in rural arcas tg
promote rural development ;

(b) whether Government have made
an in depth study projected moves of the
industrialists and given a sense of direc-
tion so that the activities may be co-
ordinated and may result in a meaning-
ful impact ; and

(c) the quantification of the efforts
of the industrialists made so far during
last two ycars ?

‘THE MINISTER OF INDUSTRY

(BHRI GEORGE FERNANDES) : (a)
to (c). The proposals of industrialists
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who vet up ancillary indusiries are nor-
melly made to the State Directors of
Inaustries. Coordination . of these
efforts are made by the District Indus-
tries Centres which have been established
in 212 Districts. It is, however, pre-
mature to quantify the activities of DICs
in this regard.

Application of Technology in Field of
Food Production, Clothing Shelter
and Rural Industries

2461. SHRI P. THIAGARAJAN :
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether with all the talks about
application of technology relevant to
urgent needs, a basic programme of
application has been evolved for instant
and comprehensive application in the
fields of food production, clothing,
shelter and rural industries etc., and

(b) whether a final model, easy of
adoption throughout India has been
evolved for streamlining the bullock
cart ?

THE PRIME MINISTER (SHRI
MORARJI  DESAI) : (a) Different
Government departments arc  actively
cngaged in evolving programmes in
different sectors to meet the urgent
needs by application of relevant techno-
logy. Klanning Commission, in the
guidelines for the new development
strategy, has outlined the principle
objectives of planning, which are re-
moval of unemployment and under-
employment appreciable rise in the
standard of living of the poorer sections
of the population and provisions by the
State to mcet the basic needs of the
people in the lower income groups like
clean drinking water, adult lteracy,
elementary education, health care, rural
roads, rural housing, etc. Similarly,
top priority has been given to food pro-
duction programmes by the Department
of Agriculture and Indian Council of
Agricultural Research. A National Save
Grain campaign has been launched by
the Department of Food, which is a
country-wide programme involving ap-
plication of science and technology for a
steady increase in the production fo
food-grains in the country. 140 Selected
centres for implementation of the pro-

mme and 100 farmer training centres
ave been established all over the coun-

try.
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In order to meet the clothing needs
of the masses, under the new industrial
policy, emphasis has been given to the
development of handloom sector which
provides employment to a bulk of people
and would increase the earnings of tﬁc
weavers. A number of intensive develop-
ment projects, which cover about 10,0c0
handlooms and export oriented produc-
tion projects covering about 1,000
handlooms, have been developed. Full
employment in this sector is expected
to Increase from 57 lakhs in 1977-78 to
92 lakhs in 1982-83.

The Department of Industrial Develop-
ment has established an Appropriate
Technplogy Unit to clarify thoughts on
the relevance of appropriate technology-
to rural development with special re-
ference to the small scale industries
sector The establishment of District
Industries. Centre (DIC) would
provide facilities to entrepreneurs for
setting up of small and village industrics.
The DIC would survey the existing tra-
ditional and new industries, raw-materials
and human resources, would arrange
training courses and organise marketing
facilities for thc village entrepreneurs.
A large number of DICs would be estab-
lished throughout the country during the
current plan.

The National Building Organisation
has been operating an experimental
housing scheme and the Housing and
Urban Development Corporation
(HUDCO) is propagating the research
conducted by Central Building Research
Institute, Roorkee for encouraging the
reduction in cost of dwelling units. The
new building materials ani techniques
are being propagated through the Re-
search and Advisory Committee, consti-
tuted by HUDCO. Similarly, other
scientific departments like CSIR, DST
etc. have also sponsored projects which
are relevant to the basic need programme
for the rural population.

(b) No, Sir. The final model, easy
of adoption throughout India, hasnot so
far been evplved for streamlinging the
bullock-cart. However, several proto-
types designed to suit varying road condi-
tions animal size, load levels etc., have
been evolved by Indian Institute of
Management, Bangalore and some pri-
vate manufacturers. These are yet to be
tested under field conditions. The cost
of these designs ranges from Rs. 1200 to
2800 and both w and steel are wsed.
Improved harvesting and yoking systems
have been dev:]og:gn and the tradi-
tional wheel has preserved. The
work is under progress.
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Licences to Large Industrial
Houses

2462. SHRI DURGA CHAND: Will
the Minister of INDUSTRY be pleased
to state what is the number of licences
issued to each large industrial house
during 1975 to 19787

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): The num-
ber of licences issued under the Industries
(Development and Regulation) Act, 1951
during 1975 to 1978 (upto June) to
undertakings  registered under the
M.R.T.P. Act are indicated below:—

year Numbher
of I.L.
1975 . 95
1976 . 87
1977 - 77
1978 (upto June) 21

Data about industrial licences is main-
tained by the Secretariat for Industrial
Approvals on the bassis iof list of M.R.T.P.
uadertakings furnished by the Department
of C> npany Affairs. Industrial house-wise
data is not muintained centrally in the
) partm=nt of Industrial Development.

Census of Ex-Service men

2463. SHRI K. B. CHETTRI: Will
the Minister of DEFENCE be pleased
Lo state:

(a) whether it is a fact that the census
of ex-scrvicemen and  their dependence
have not been taken for a  long time;

(b) if so, the reasons thercof; and

(c) by when Government propose to
take their census?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
In January 1975, it was decided tocollect
information  regarding ex-servicemen,
through StateGovernments. The States
of Haryana, Assam, West Bengal, Hima-
chal Pradesh and Gujarat have already
completed the census of ex-servicemen.
The census of ex-servicemen in other
States is in progress.
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Reaction of Lawyers Associstion to
making Prevemtive Detention a part
of Central Procedure

2164. SHRI RAJKESHAR SINGH:
Wwill the Minister of HOME AFFAIRS
be pleased to state:

(a) whether United Lawyers Association
in a resolution passed at its meeting
recently has expressed grave cencern
over the introduction of a Billin Parliament
by the Central Government to make
preventive detention an integial part of
criminal procedurc; and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Yes, Sir.

(b) After considering the misgivings
expressed both inside and outside the
Parliament, Government decided to with-
draw ‘The Code of Criminal Procedure
(Amendment) Bill, 1977°. An Announcc-
ment in this regard was madc in the
Housce on 23rd March, 1978.

Age Limit for Government
Services

2465. SHRI PURNA NARAYAN
SINHA : Will the Minister of HOME
AFFAIRS be pleascd to refer to the reply
given to 8.Q.No. 599 on 5-4-1978 regard-
ing the agelimit for Government  Scrvi-
ces and State :

(a) whether  Central  Government
proposcs to issuc such instructions as
are necessary to ensure that no candidate
below 18 ycars may be recruited for any
post under the State Government and State
Managed Public Sector undertakings and
upper age limit for such recruitment be
fixed at 30 ycars with relaxation of r, years
in case of SC/ST/OBC/Ex-Servicemen/Phy-
sically handicapped/specialistsin Technical/
Scientific subjects ; and

(b) if so, when and if not, why not ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S.D. PATIL) : (a) and (b). No,
Sir. The matter falls exclusively within
the purview of the State Gevernment.
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Reservations for S.C. & S.T.in
Government Services.

2467. SHRI R. L. KUREEL : will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the names of the Ministries, Depart-
ments of the Government of India, Public
Under takings, Subordinate Offices who
have failed to submit the requisite informa-
tiva regarding rescrvations for schedulcd
castes and scheduled tribes in Goverrmant
services to the Commissioner for Schedulcd
castes and Scheduled Tribes appointed by
the Government of India during the last
five vyears ;

(b) the reasons for not furnishing the
information to the Commissioner’s Office -
and

(c) what action the Commissioncr, for
SC and ST has taken against the Depart-
ments concerned found guilty for not sup-
plying the information periairirg « €
and ST employees ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
gSHRI DHANIK LAL MANDAL) :
a) According to the information fur-
nished by the Commissioner for 8.C. and
S.T. during the last five years majority of
organisations supplied statistical informa-
tion with considerable delay. They have
especially noted the cases of bureau of
Public = Enterpriscs, Dcpartment of
Personnel and Ministry of Railways for
Persistent  default.

(b) No reasons have been given for the
delays.

(¢) The Commissioner for S.C. and S.T.
has highlighted this mattcr in his Annval
Reports.

Taking Over Electricity Projects.

2468. SHRI DRONAM RA)U
SATYANARAYANA :
SHRI B.P. KADAM :
SHRI G.S. REDDI :

Will the Minister of ENERGY be
pleased to state :

(a) whether Government propose to take
over big electricity projectsin the country:
and

(b) if so, the details thereni .

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) : (a)
and (b). Electriciity is » concufrent suticet
unc'er the Constitshen, The organisa-
tional structure of the clectricity industry is
governed by the Electricity (Supply)
Act, 1948. Under the Act, State Electri-
city Boards have been constituted for the
generation, distribution and supply of
electricity in the most cfficient and economi-
cal manner. The private electric supply
Companics continue to functicn in  cordi-
nation with the State Electricity Boards,
but their role is only marginal and several
States have taken over the assets of the pri-
vate licences. ‘I'he Indian Electricity Act.
1910, Prescribes the procedure for acquisi-
tion of assets of the private licences by the
State Governments. Under the Industrial
Policy Resolution, 1956, the generation
and supply of Electricity is the exclusive
responsibility of the State. However, the
policy provides for the expansion of the
existing privan-ly owned units of the possi-
bility of the State securing the cooperation
of private enterprise in the establishment
of new units when  the national interest so
require.
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New Big & Small Indastries
2469. SHRIMATI V. JEYALAKSHMI:
SHRI B. P. KADAM i

. : will
the Minister of INDUSTRY be pleased to
state the corresponding number of newly
started industries both big and small in
the country during 1976-77 and 1977-78,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) : The number
of large and medium scale industrial units
newly started in the country during 1976-77
and 1977-78 is as follows :—

Year Nos.
1976-77 . 274
1977-78 . 214

Information about the number of small
scale industrial units newly started during
the calendar years 1976 and 1977 is as un-
der :—

Year Nos.

1976 . 20,834
1977 - 25,820

Similar information for the financial

years 1976-77 and 1977-78 is not readily
available,
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Expenditure on Tours performed
by Ministers

2474- SHRI F. H. MOHSIN: Will
the Minister of HOME AFFIARS be
pleased to state what is the expenditure
incurred by Government on account of
T.A. and D.A. claims by the present
Council of Ministers (each of them
separately) till March 1978, for their
tours inside and outside the country?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): ‘A
statement, giving the requisite information
is laid on the Table of the Sabha. [Place
in library. See No. LT 2548/78].

Reservation for Minority
Community in Services

2475. SHRI G. M. BANATWALLA
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government propose to
make any reservations in the civil and
army services for minority community in
the near futureon the pattern of Scheduled
Castes/Scheduled Tribe and

(b) if not, the reasons therefore

THE MINISTER OF STATLE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) No, Sir.

(b) The existing provisions in the
Constitution provide sufficient safcguards
in this respect. According to Article
16(1) of the Constitution, there shall
be equality of opportunity for all citizens
in matters relating to employment or
appointment to any office under the State.
Under Article 16(2) of the Constitutin,
no citizen shall on grounds only of religion,
race, caste, sex, decent, place of birth, be
discriminated against in respect of any
employment or office under the State.
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News Item ‘“Pay offs to baa Toca-
Cole’

2476. SHRIMATI MOHSINA KID-
WAI : Will the Minister of INDUSTRY
be pleascd to state :

(a) whether Government’s attention
has been drawn to the News -Item appear-
ed at page A of the Blitz dated 31-5’5:11:,
1978 under caption ‘“Pay offs to ban Coca
Cola”’;

(b) whether ban on Coca Cola was im-
posed under high political or/and busi-
ness magnets’  pressures ;

(c) whether Government propose to
hold an enquiry into the matter, if so,
when; if not the reasons therefor;

(d) whether the reason quoted to ban
Coca Cola was its being multinational;

(e) if, the reply to (D) above is in
affirmative; the number of other multi-
national companics operating in India;
and whether the Government propose to
put a ban on these companies also; and

(f) if the reply to latter part of (c)
above is in affirmative, the time by which
such ban would be imposed and if, the
reply is in negative; the reascns thercof?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
S}HR!MA‘TI ABHA MAITI): (a) Yes,
ir.

(b) No, Sir.

(¢) Docs not avisc.”

(d) No, Sir.

(e) and (f). Such companies are per-
mitted to continue their operations in
India subject to their compliance with
the directive issucd under Section 29

of the Forcign Exchange Regulation Act,
1973 by thc Reserve Bank of India.
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Salal Hydro-Electric Project

2478. DR. KARAN SINGH: Will the
Minister of ENFRGY bLe plcascd to
state:

(a) when the Salal Hydro-Electric Pro-
ject is likely to be completed; and

(b) the total outlay of this Project?

THE MINISTER OF ENERGY
SHRI P. RAMACHANDRAN): (a)
‘he execution of the Salal Project has
recently been entrusted to the National
Hydro-electric Power Corporaticn on an
agency basis by the Government of
India. As per the present assessment
of the Corporation, the Project is expected
to be put into operation by 1985-86.

(b) The total outlay on the Project
is presently estimated at Rs. 229.33 crores
(gross) or Rs. 222.15 crores (net) after
allowing credit for receipt and recoveries.

Exploitation of Coal

2479. SHRI RAMANAND TIWARI:
Will the Minister of ENERGY be plcased
to statc:

(a) the quantity of coal exploited during
the last three ycars, year-wise; and

(b) the steps taken or proposed to be
taken to make the coal easily available
fcr domestic consumption especially for
cooking purposcs ?
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The quantity of coal preduced during
the last three ycars is given bclow:

Year Produ-
ction (in
million
tonnes)

1975-76. . . . " 99' 68

1976-77. i v 10102

1977-78 (Provisional) 101° 00

(b) Efforts are being made to produce
more soft coke for domestic consumption.
Steps have also hcen taken for manu-
facture of pcllets and briquettes frem low
grade coal as well as domestic coke from
LTC Plant. Regular coordination is
being maintained with Railways for im-
proving the availability of coal for do-
mestic consumption,
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Illegal Coal Mining in Dhanbad

2482. SHRI K. LAKKAPPA: Will
the Minister of ENERGY be pleased to
state:

(a) whether in certain raids conducted
by Supply officials recently on some private
premises ncar Dhanbad, huge stocks of
illegally mined coal was uncarthed;

(b) if so, dctails thercof and the value
and quantity of the coal scized in the
raids;

(c) action taken against the culprits;
and

(d) the steps taken to curb such illegal
mining activities in future?

THE MINISTER OF ENERGY
(SHRI P. RMAMACHANDRAN): (?
to (d). The information is being collected.
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Diversion of Ship due to Congestion
in Bombay Port

2¢483. SHRT M. KALYANASUN-
DRAM: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether Governme=nt propose to
divert ships carrying cargo from Bombay
to other mhjor ports bzcause of congestion
at Bombay port; and

(b) il so, whether it is a fact that
other portslack adequate facilities to handle
mad~rn cargo vessels?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). Ships
carrying cargo are already being diverted
from Bomhay to other ports to the exteic
possible. Diversion of vessels from one
Port to another depends upon several
factors such as typc of cargo (break or
hulk), size of the ship, facilities available
at the port such as draught, equipment
for handling cargo and its inland clearance,
etc. Of late, vessels carrying fertilizers,
cement, edible oil and general cargo
have bcen diverted from Bombay to
other major ports taking into account
the abhove factors.

Hydro-Electric Power Generation
Schemes in N.E. Region

2484. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Miniter of ENERGY
be plezsed to state:

(a) whether the North Eastern region
posseises a vast untapped potential for
hyd-o-electric power generation; and

(b) what special schem~s have been
chalked out for tapping these resdurses
under the Sixth Five Year Plan and at
what stage they stand at present?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) The following hydro-electric schemes
for benefits in the Plan period 1978—83
are presently under construction:

Kyrdemkulai (Meghalaya) 2 x 30 MW

Kopili (North Eastern

Council) 2 x 25 MW+
2 x 50 MW

Loktak (Central Sector-

Manipur) 3 x 35 MW

134
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The new scheme included in the Plan
- for benefits during 1978—83 is the Dikchu

Hydel Scheme (1 MW) in Nagaland.

The installation of a third unit of 5§ MW
at the Gumti Hydro-electric Project in
Tripura has tccently been sanctioned.

Several other hydro-clectric projects
are in various stages of investigation in
the Region so as to keep ready a shelf
of fully investigated projects.

foer sivefns ¥ 1 dwr Wi w0

2485. Y MM weAr AW ¢
T JOR FAT TF FATH AT TGN T/
fw

(%) 2w faaq foai & sl
frs &1 &7 AT S A §
R I FFHFTEIT T, AR

(@) 7 & F3FT # AW
F fag Troam f 7f Exwafzg, A
gq dtg § v qafagrdr & °

IO FHHT § Ty WAEY (wiwar
wry wadt ) (F) 0F fqET gwa
2

(W) 37 F%0 F1 Pva AW
Fr @I QAT FTAT TIAAT IAI-
A OFA FET F TEFAT A
T afew § Iw wafagi &
eI 3| oWy I
wqrfaq  FIAT AgT 8 |

fFararTor

23 fewvax, 1977 F dAg ¥
gfgg Fra$ grenfrs Aifa § g
Al TqIBIE-BE TR H H gT FER
UF T AT FT AT § fawrE FIT 9%
F9  fgarmam & 1 W aw St
T WA FGARI  JqT AW &S
At & mEaTe gogm g xR
fogx ofrmmsy AT FT oW

AUGUST 2, 1978

Writtén Answers 136
warafery  fagiw g M dT
TEAT IGW FHT | T AT
fs 2w & 60 wfava & wfas =g
sanr  feoet, @vEs, F@wAr qqv
HAM T AT AFAIT F @fga 50
R ¥ Aefa g o E o 2w
& weaw foer & foar Iawr =T Fr
TATSAT T AT AT T 6 Taega
F13TF FLA K TFe9AT F1 75 &,
qar ¥ ¥ 9rq; IafEgi & fag
FAT IFX FI OTATT T F,
FEATHF  GHYA  d4T  ARREHA
FW ¥ far usmme smafas srfa-
FIO & & H &19 FI7 | 37 forer
IAT AL F oyrw F @7 wiEdgi/
afyF 1 T fF st 71 wew F
et # oy famr g1 9% wwr
g71T F1 wifsfar  wfert % &
ST ST ST FET FTO0F A
qof 14 FoF ATE TAT HW ETHALN
afga oo &1 gt a1 feaw
#3433 WmfaF si= ysma W AL
griT | Fx 5 F wET sfaemTi
F fay gareqar  foE dnT Far
q I, FAT AT, [AM TAT SGF
T FIA H IATHAT T GIAAr HqGT
gerst &1 faqad awdw,  &TIT
g3t gEAM &=, qqr faerT s
o #33 & &1 | 7 faeq fagaor
& qS FogriEmA  FOq AT
ayEaE, faent T wafwai £
gfomar & e rF@w |

TaF foer  ITT & T Heaer
TF  AIWIYF AT AT FEFAL
yags A siv frsalafas faert
F T g & ——

1. mfaw I

2. WO 9T JUFIT |

3. wqwea™, faenzarafmrr g



-#37

4 w&ETHTE )
5. B |
6. fagas

7. &o I‘AT°, Fo0 Ao HTSo o
YT Moo Yol

g FEFN F Haqd IMF 215
faxr ara¥ 1 aquita o faaiwy
W wifea w2 fod ¥ &Y aFraard)
FATN TF F%  JIafea qeaT 2 )
faawr wmtega faarts a)
@ ST g&Eijqamfas g2wi
& gargai & gamw faqrrt g fwar
ST g |

g5 faqr At 3 &
5 AMg. T97 F faara ¥ wAES s
g 75 Afama gEadd swa Sy
3.75 AT ®IT TF AT QT, FEE
qgraar # &1 Hfaamw

Stock of Cement in Godowns

2486. SHRI VINODBHAI B. SHETH:
Wil i) Munister of  INDUSTRY be
pleased to state:

(a) whether  Government  are  aware
that thousands ¢ tonnes  of  Cement
clinker is stock-piled in godowns of cement
manufacturcers;

Hessian :
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b) whether it is true that non-avail-
ability of wagons is one of the cuases of
shortage of cement in the various parts of
the country; and

(c) how many ships carrying ccment
are diverted to All Weather Part of Par-
bandar, Okhla and Kandla in Gujarat?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) While
individual factories might have some what
larger stock of Clinker than usual, the
clinker stock of the industry ag a whole
at the end of June, 1978 was cqual to
15 days capacity which. is considered
normal.

(b) Yes, Sir.[§ -

(c) Three ships have discharged about
40,000 tonnes of cement at Kandla during
April-June 1978.

Prices of Hessian and Sacking

2487. SHRI L. L. KAPOOR: Will
the Minister of INDUSTRY be pleased
to state the prevailing prices of liessian
and sacking domestic market, month-wise
during the vears 1976-77, 1977-78 and
1978-79?

TIHE MINISTER OF STATE IN
THE  MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): Average
prices of hessian and sacking prevailing
in the domestic market during the jute
year 1976-77,1977-78 and 1978 .59, month-
wise, are given below:—

FAS/Cal Rs.[100 yds'

Sacking : (B Twill)
FAS/Cal. Rs./100 bags
Month 1976-77 1977-78 1978-79
Hessian  Sacking  Hessian Sacking  Hessian  Sacking
Rs. Rs. Rs. Rs. Rs. Rs.

July . 107° 50 300°00 115°17 30996 132 11* 37;'_
August 107° 50 300°07 11856 321°30
September 107° 50 300°00 122° 73 331°71
October 107°50 30000 12874  348-33
November . 107° 50 300° 24 136- 41 367-00
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1 2 3 4 5
December . . . 107°52 81562 145°50 g68-01

me
January 110° 24 831" 52 142°12 408°25

[ _]

February . . . . 113'00  855'77  144°31  897°46
March . . . 110078 342°04 139°85  889-00
April . . . . 108:58  324°08 143°29 88375
May . . . . 112°13  383°19 136° 46 858 57
June . . . . . 110°' 98 810°48 133° 14 850:80 * From 1st July te

27th July.

Losses to Rural Primary Industrial
Cooperative Societies in
Haryana

2488. SHRI KACHARULAL HEM-
RAJ] JAIN: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether it is a fact that a large
number of rural primary industrial co-
operative societies in various districts
of Haryana suffered unbearable heavy
losses due to floods last year;

(b) if so, the details there of; and

(c) how Government propose to help
the poor to restart their small productive
cooperatives ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) to
(c). The material is being collected from
the State Government and will be laid
on the Table of the House,

Shooting of Aide of Dalai Lama

2489. SHRI ANANT DAVE: Will the
Minister of HOME AFFAIRS be plecased
to state:

(a) whether Government has enquired
into the shooting of a top aide of Dalai
Lama at Dehradun;

(b) whether Government apprehend a
foreign hand in this murder; and

(c) if so, the foreign countries involved ?

THE MINISTFR OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
No case of shooting of a top aide of H. H.
Dalai Lama at Dchradun has come to

the notice of the Goverrment. However,
a Tibetan national was shot at his residence
in Dechradun by unknown assailants on
16th June, 1978 and a case has been
registered U/S 302 IPC.Y

(b) No, Siry

(c) Does not arise.j]

Develogment of Solar-Fcwercd
Pumping System
DATT

2490. SHRI  YAGYA
SHARMA:

SHRI P. RAJAGOPAL NAIDU:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether tests are to be carried out
in India and in three other countries as
part of global project sponsored b
UNDP for dcveloping solar-powere
pumping systems for water supply and
minor irrigation;

(b) if so, the names of those countries;

(c) the details of those tests if carried
out; and

(d) the results achieved?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (d). UNDP
is desirous of implementing a global
project on development and ficld testing
of solar-powered water pumping system
involving India, Sudan, Mali and Philip-

iness and had approached Irdia for
its participation. India has expressed
its willingness to participate and details
of project are awaitcd.

)
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Pancheshwar Project

2491. DR. MURLI MANOHAR
jOSﬁI: Will the Minister of ENERGY
be pleased to state the reasons for delay
in finalising the Pancheshwar Project
in Pithoragarh Distt. of U.P. and the
time by which this project is expected
to be started ?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): The
site for the Pancheshwar Hydro-electric
project is located on the stretch of the
Sharda river where it forms the boundary
between India and Nepal. During the
visit. of the Prime Minister of India to
Nepal in December, 1977 joint investi-
gation of the Project was agreed to. A
Joint Experts Group has since been sct
up for joint investigations relating to the
Project.  The question of implementation
of the Project would arise after the in-
vestigations are completed and feasibility
established.

Working Group to Improve Rural

Economy
2492. SHRI S. R. DAMANI:
SHRI HARI SHANKER
MAHALE:

Will the Minister of PLANNING
be pleased to state:

(a) whether the Working Groups cons-
tituted to draw up detailed programmes
have since finalised proposals to improve
rural economy;

(b) if so, the details thereof; and

(c) the potential of each scheme to
create new employment and to increase
the incomes of the pcople in any given
area?

THE PRIME MINISTER (SHRI
MORARJI DESAI;: (a) and (b). No
single Working Group has been constituted
to draw up detailed programmes to
improve the rural economy. The draft
plan contains the various measures and
programmes that are intended to improve
rural cconomy.

(c) Estimates of the cmployment po-
tential of sectoral outlays and of the
growth of incomes as a result of investment
have also been given in the Plan docu-
ment.
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Financial Aid to Indo-Soviet Cultural
Soclety

2493. SHRI D. D. DESAI: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether the Indo-Soviet Cultural
Society is receiving any financial aid
from the Soviet Union;

(b) if so, whether ISCUS has received
permission from the Government for
receiving foreign money; and

(c) the details of the income with
their sources of the society since 19717

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
SHRI DHANIK LAL MANDAL): (a)

he Govt. of India have not received any
intimation from the Indo-Soviet Cultural
Society if they are receiving any financial
aid from the Soviet Union,

(b) The Society does not require any
permission of the Government under
Foreign Contribution Regulation Act,
1976, to accept the foreign money,

(c) In view of (a) no details are avail-
able,

Selection te Indian Forest Service

2494. SHRI DAYA RAM SHAKYA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) how many departmentally pro-
moted officers of the Himachal Pradesh
Government are being considered for
the selection to Indian Forest Service
without the basic qualification of Rangers
training and Indian Forest College training
fro(xln Dehradun during the last 5 years;
an

(b) is there any provision to consider
officers who do not possess the above
basic qualification?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) and (b).
According to the provisions of the Indian
Forest Scrvice (Appointment by  Pro-
motion) Regulation, 1966, members of
the State Forest Service who are substantive
in that service and have completed, on
the first day of the January of the year
in which the Selection Committce meets,
has completed not less than 8 years of
continuous service (whether officiating or
substantive) are eligible for consideration
for appointment to the Indian Forest
Service by promotion. The Rules made
under the All India Service Act do not
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lay down any educatis or sechnical
guaiiﬁcations for the eligibility of the
tate ice Officers for promotion to
the Indian Forest Service,

For the first time cases of 26 cligible
State Forest Service afficers of Himachal
Pradesh were considered by the Selection
Committee in December, 1975 for pro-
motion to the State cadre of the Indian
Forest Service. Out of Select List of
16 officers prepared by the Committee
and approved by the Union Public Ser-
vice Commission, g officers were appointed
to the Indian Forest Service by promotion.
No Select List was prepared after the
1975 list because of court’s orders to revise
the scniority ef State Forest Service

cers,

Special Investigating Body to Inquire
into Irregularities of Birla Firms

2495 SHRI SAUGATA ROY: Will
the Minister of INDUSTRY be plcased
to state:

(a) whether the special investigating
body appointed to  enquire into  the
irregularities of Birla {irms in the late
sixtics has submitted its report;

(b) if so, details thercof: and

(e} if not, reasons for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI  ABHA  MAITL:  (a)
The Commission of Inquiry on Large
Industrial Houses appointed in February,
1970 has not yet submitted its report.

(1) Does not arise,

(¢) One of the main reasons for delay
in the submission of the report has been
the writ petitions filed by a number of
companics belonging to the Birla Group
and the interim orders staying Inquiry
by the Commission passcd by the Caluctta
High Court thercon.

Part Time Employment to Educated
Unemployed

2496. SHRI AMAR ROY PRADHAN:
Will the Minister of PLANNING be
pleased to state:

(a) whether Government have formu-
lated a scheme to give part time employ-
ment to educated unemployed who have
not been able to get work for a long
ume;
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(b) whether some state Governments
have also formulated the scheme; and

(c) if so, the details thereof and the
action taken by Government in this
?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI): (a) to (c). There
is no Central scheme specifically for givin,
part-time cmployment to the educate
unemployed. But a number of State
Governments are implementing schemes
for self-cmployment of the educated.
Under these schemes margin money is
given to educated youths to start industries
and business with bank loans. Plan
schemes for rural development, block-
level planning, adult education, rural
health-care etc. will also absorb educated
uncmployed. However, no specific scheme
for part-time cmployment of the educated
unemploved has so far been received
from any State Government.
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Increase in Share of U.K. and West
Germany in Import of Mining
Equipment

2499. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that in the
case of mining cquipment imports, the
share of U.K. and West Germany have
increased during 1976-77; and

(b) if so, the dctails and reason
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a)
Yes, Madam.

of mining equipments |
fnfl:; Il&‘.:n:nd West Germa:nly Pmdunng’
1975-76 and 1976-77 were as under :—

(Figures in Rs. Lakhs)

Import from UK  Fmport from
West Germany

197576 1976-77  1975-76 197677

147°11 489°72 13°49 47560

From above details, it 8 evident that
imports of Mining Equipments from
U.K. and West Germany during 1976-77
were considerably higher than in the
previous year. It is because of the fact
that in thc ficld of mining machinery in
general, UK. and West Germany are
leading countries, Besides many of indi-
genous manufacturers of mining equipment
have entered into technical collaborations
with renowned manufacturers of these
two countries and eredit facilitics are
also being extended by these countrices,

Time-Bound Programme to Revitalise
Handloom Cooperative

2500. SHRT  MOHINDER  SINGH
SAYIANWALA: Will the Minister of
INDUSTRY be pleased o state:

(a) whether a Committee set up 1o
recemmend ways (o suggest a time-bound
programme (o rovitalise handlecm co-
operatives has since submitted its report;

(b) if so, the main recemmendations
thercof; and

(¢) the steps if any, taken on these
recommendations so far ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI  ABHA  MAITI): (a)
to (c). No, Sir. No such Committce
has been appointed by the Government.
However the study Group to review the
working of Reserve Bank of India Scheme
of Handlocm Finance headed by Dr.
M. V. Hate have recommended inter-
alia in their Report submitted to Govern-
meat on 8-6-78 a time bound programme
for revitalisation of handloom coope-
ratives. Main recommendations of Study
Group are given in attached Statement.,
The recommendations of the Study Group
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are being considered by an inter-

Ministerial Committee. The decisions of

Government are expected to be announced
y the end of August, 1978.

Statement

Summary of the main recommendations of

the Report of the Study Group to review the

working of Reserve Bank of India Scheme
JSor Handloom Finance

In the context of the greater stress
laid on the development of handloom
industry and higher cloth productjon
target cnvisaged for this sector during
the Sixth Plan period, Government of
India had appointed a Study Group
to estimate the credit requirements of

handloom industry through cooperative

channels under the Reserve Bank of
India Scheme of Handloom Fianace under
the Chairmanship of Dr. M. V. Hate,
Chief Officer, Agricultural Credit Depart-
maent, Reserve Bank of India vide Reso-
lution No. 6/7/77/Coop. dated 28th
October, 1977 published in Gazette of
India Extra Ordinary Part I Section I.
The Study Group submitted its report
to Government of India on 8th June,

1978.

The Study Group has made a number
of recommcndations for revitalizing the
handloom cooperative scctor and to
enable the sector to draw higher volume
of credit under the RBI Scheme. Among
the recommendations of the Study Group,
the more important ones are given
below:—

(i) The objective should be to attain
credit limit of Rs. 218 crores by
1980-81 as against present level of
Rs. 42 crores which represents just
about 1/4th of the total credit re-
quirements. In order to achicve the
objective, concrete action has to
be taken by State Governments,
Coopcrative Banks and Handloom
Weavers” Socictics,

(1) A time bound programme of revi-
talisation of dormant socicites by the
State Governments with substantial
sharc capital assistance being made
available by the Central Government.

(iii) Managerial subsidy to be made
available 10 the handloom covperative
societies for running them on officient
lines.

(i) Consumption loan for the handloom
weavers  of cooperative  socictics as
in the case of primary agricultural
credit sociticties.

() Censolidated credit limit to bc given
to the District Central Cooperative
Bank giving them freedom to sanction

AUGUST 2, 1978

Written Answers 148

aredit limits to the efficient handloom
weavers cooperative socicties judged
on their performance rather than
giving individual credit limit to these
socicties as is being done at present.

(vi) Maintaining the initial quantum
of credit limit for the newly formed
societies and the revitalizcd societies
for a period of 2 years to (nable them
to achieve viability.

(vii) Sanctioning higher crcdit limits to
thc well organised primary societies
without initiating them by restrictions
on the supposed levels of anticipated
production,

(viif) A study to be undertaken on the
question of giving working capital
limits to the apex marketing socicties
on the principle of three times
rotation 1n a year instead of four
times rotation as is being followed
at present.

(ix) Alinc of credit and refinance facilitics
from Reserve Bank of India to the
handloom weavers cooperative spin-
ning mills for their working capital
requirements,

(x) Medium term loan facilitics for the
cooperative societies for purchasing
shares in the cooperative spinning
mills set up for the purpose of suppl-
ying hank yarn to the handloom
weavers.

(xi) The Reserve Bank may take into
account the need for export marketing
credit of the apex weavers societies
while sanctioning ctedit limits  to
them,
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Manufacturing of Gaskets by Small
Scale Industies

2506. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that during
the last 8 years the manufacturing of in-
dustrial Gaskets were reserved for smalk
scale industries which met the requircments
by manufacturing it indigenously ;

(b) il so, whether it is also not a fact
that Government are now considering to
allow its production by medium/large in-
dustry with Forcign collaboration; and

(c) if so, the rcasons thereol specially
when its requirements are being met by
small scale industries?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATIABHA MAITI) : (a) to (c):
The manufacture of industrial Gaskets is
not rescrved for small scale sector.
Howecver, a few manufacturers in the small
sector have been meeting a part of the res
quirement. Import of industrial Gaskets
for meeting the specialised requirements
of refineries, fertilizer and petro-chemical
plants are being allowed as the Gaskets of
the requisite specifications are not pro-
duced 1n the country. There is thus need
to allow import of technology for the
manufacture of such specialised industrial
Gaskets.
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Clothing of Forces Personnel

2507. SHRI RAMACHANDRAN
KADANNAPPALLI: Will the Minister
of DEFFENCE be pleased to State
whether it would not be finan-
cially beneficial to the State if the entitled
public clothing of Forces personnel is is-
sued as per the laid out life span of the
item, rather than giving them in exchanﬁ
(as in force now) by which a lot of t
manpower could be saved and arrest the
chances of mis-accounting by the store
authorities to a reasonable extent?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): At present,
public clothing itecms are issued free and
replacement issues arc also made {rec in
exchange of unserviccable articles on the
basis of wear and tear. Unless a detailed
study is condicted, it is not possible to
assess whether replacement of personnel
clothing on the basis of life span of item
will result in saving of man-power and
reduce chances of mis-accounting. How-
ever, the matter is under examination.

Free conveyance of Family members
of Defence Services & Personnel

2508. SHRI RAMACHANDRAN
KADANNAPPALLI : Will the Minister
of DEFENCE be plcased to state:

(@) whether Government arc alrcady
committed towards the expenses of frec
convayance of the family members and
dependents of the defence service personnel
to éhCir home place during Annual leave;
an

(b) if so, what is the ambiguit in
issuing free Railway warrants to all such
entitled pecrsonnel for conveying their
family ~members  and dependents
(whose particulars are recorded in the in-
dividual’s documents) so that a lot of
unwanted paper work and special establish-
ment of audit personnel could be cut short,
which will be finacially beneficial to the
State?

THE MINISTER OF DEFENCE
g§HRI JAGJIVAN RAM) : (a) No, Sir.
he correct position is as follows:—

Officer—Once in a block of 2 years, an
officer and his family members are en-
titled to free conveyance for journey to
and from home town only.

Personnel Below  Officer  Rank—
During annual leave, the individual and
his family members are entitled to travel
t0 home town and back on concession
woucher, the expenditure incurred on which

AUGUST 2, 1978

Written Answers 156

is reimbureed to the indiviidual. Besides
once cvery alternate year, the individu.uj
and his family mem can proceed to
any other station on concession voucher,
subject to the reimbursement of expen-
diture incurred upto a distance of 965
kms. However, if the latter concession
is availed of in any year, the individual
and his family members are not entitled to
the home town concession in the same
year,

(b) Officers—The family members are
alrcady entitled to travel on warrants
once in a block of two vears, This con-
cession is not restricted to annual leave
only but can be availed of during regular/
casual leave.

Personnel  Below  Officer Rank—Their
family members are eligible to travel on
concession vouchers which can be availed
of by them any number of times. They
are liable to pay 50% of the fare at the
time of exchange of the concession voucher.
This 509, fare is reimburscasable only once
in a year while availing of annual leave.

The question of issuc of warrants, instead
of concession vouchers to the family mem-
bers once in a ycar was examined in 1976-77.

The proposal was, however, not pursued
as it would have meant switching over
from pre-audit to post-audit of claims
which was not considered desirable. It
would have led to increased paper work
in connection with the settle ment of audit
objections, and also resulted in extra ex-
penditurc to the State by way of inadmissi-
ble claims necessitating further work for
making recovcrics.

In order to mitigate financial hardship
to the individuals, orders werc issued
in 1976 for payment of advance to the
extent of 75% of the individual’s liability
towards conccession voucher. This amount
is adjusted whilec admitting imbursement
of the cost of concession vouchers to the
individual.

Use of Foreign Trade Mark

2509. SHRI SURENDRA BIKRAM:
SHRI S. S. SOMANI :

Will the Minister of INDUSTRY be
pleased to state:

(a) what are the guidelines for the use
of foreign Trade Mark in consumer pro-
duct; and

(b) whether any new Foreign Trade
Mark will be allowed in these industries
with or without consideration?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) While
granting permission for the use of trade
marks under the Trade & Merchandise
Marks Act, 1958 the following guidelines

. are kept in view:—

(i) The use of the trade mark must
not be against the interests of the
general public.

(ii) The use of the trade mark must not
adversely affect the devclopment of
indigcnous industry, trade or com-
merce.

(iii) The user arrangement should not
involve trafficking in the trade
mrk.

Scction 28(1)(c) rcad with section
28(3) of the FERA, 1973 also provide for
regulation of use of furcign trade marks,
involving direct or indirect consideration.
Guidclines have been framed for the
administration of his section of the
FERA. Under these guidelines, a general
perini:sion has been given for the use of
forcign trade marks on certaim life saving
and css ntial drugs, pesticides  used for
plant protection ete.  Further, if applica-
tion is received under this Scction for use
of a forcign trade mark for a consicleration
in the consumer industry, permission will
ordinarily not be given,

Bosides, while issuing letters of intent,
indnstrial licences and approvals lor forcign
collaberation, a condition is imposed that
forcign brand names will not ordinarily
be allowed for use on the products for
internal sale.

(b) Individual requests for use of [oreign
trade marks will be examined on merits in
the light of policy guidrlines indicated in
part (a) above.

Fly Ash deposits of Indraprastha
Power Complex

2510. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister of
ENERGY be pleased to state: :

(a) whether Indraprastha Power com-
plex deposits about 100 tonnes of fly ash
per month on the neighbouring areas,
polluting the atmosphere and playing hell
with the life of the inhabitants; an

(b) whether Government are helpless
to do any thing about it?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). About 80 to 100 tonnesof fly ash
is emitted out of the chimneys of the

Indraprastha Power Station everyday,
E:l!ul.i.ng the atmosphere in and around
elhi. Government is scized of the
problem. Persuant to the recommenda-
tions of a High Power Technical Com-
mittee set up by Govt. in 1976, following
steps are being taken to control the fly
ash emission and pollution therefrom:

(i) Augmentation of ash evacuation
system has been completed.

(ii) Installation of new electrostatic
precipitator for Unit No. 1 has been
taken up.

(iii) Schemes for improving the per-
formance of electrostatic precipita-
tors for Units 2, 3 and 4 are under
techno economic study with Central
Electricity Authority.

(iv) BHEL are taking steps to improve
the performance of electrostatic
precipitator for Unit-5.

Production of Controlled Cloth

2511. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister of
INDUSTRY be plcased to state:

(a) whether a pivotal role regarding
production of controlled cloth which had
to be given to National Textile Corpora-
tion could not be done as Government
failed to finalise the textile policy itself;

(b) whether there are proposals to
transfer the schemec of production of
controlled cloth to NTC exclusively; and

(c) if so, when a decision in this regard
is likely to be taken ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) to (c)s
These questions are being considered as

art of the integrated textile policy which
18 being finalised.

fasty zel grar W O ol

2512. St ZFW AR ®BAWT:
Fi AYagA AR ofcags ®"ar 29 @4,
1978 F mdr-if#a IvA dear 4709
F QAW wRFT H wg Fara #1 FAT
FIT fF

(%) famm da a9t & aa g
FrFai #1 9ar & WA & {7q fomawr My
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T F ATT AR R, UG W
et e fady sl @i A AT R
M feay safrdi WY it mar @
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! g
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o3 fvqaa frar T inaﬁ‘rmﬁ
oF freay afww &1 & 1
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T o arsmdwafagd g ) 9%
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wHFAT T4 I F I&A A
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Setting up of Industrial Centres and
Generation of Employment

2514. SHRI F. P. GAEKWAD: Will
the Minister of INDUSTRY be pleased
to statc:

(a) number of District Industrial Cen-
tres to be sct up during the next four
years to cover the remaining districts;

(b) number of public sector industries
which have adopted such Centres; and

(c) employment opportunitics likely to
be generated when the scheme is fully
implemented ?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) The
Government of India have so far sanction-
ed the setting up of 215 District Industries
Centres in different States and Union
Territories. It is proposed to cover as
many districts as possible during the
urrent financial year;

(b) This is a centrally sponsored scheme
bcing implemented by the State and
Union Territory Governments through
their Industries Deépartments. It is
proposed to actively associate the Public
Sector Enterprises in the activities of the
District Industries Centres;

(c) Itisexpected that this decentralised
industrial administration at the district
\cvel will greatly facilitate the development
of small and rural industries, thereby
Zenerating additional employment oppor-
tunities.

Take over of the Management of
Meodel Mill (Nagpur) and Indian
Uaited Mill, Bombay

2515. SHRI R. K. MHALGI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whetheritisa fact that Gevernment
have taken under its Control and Manage-
m:t of the sick mills:—Model Mill—
(Nagpur) and India United Mill
(Bombay) some four or five years back;

(b) whether it is a fact that the small
and poor share-holders of the said sick
Mills have not reccived yet their shares
up till now; and

(c) the action Government have taken
or propose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) Yes,
Sir.

(b) and (c): The disbursal of claims
out of the compensation fixed in regard to
the nationaliscd mills will be done by the
Commissioner of Payments under Section
25 of the Sick Textile Undertakings (Na-
tionalisation) Act, 1974.

Indo-Kenya Agr t for Machi
Tool Plant in Kenya

2516. SHRI D. AMAT: Will the Mi-
nister of INDUSTRY be pleased to
state:

(a) whether itis a fact that Indo-Kenya
agreement has been signed for the setting
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up of a Rs, 4 crore machine teols plant
in Kenya; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) and
(b). An agreement has been concluded
between HMT and the Industrial and
Commercial Development Corporation
(ICDC) of Kenya on 5th July, 1978 for
establishing a machine tool complex in
Kenya. In this joint vetnure, HMT will
have 25 per cent equity participation and
will supply plant and machinery at a
cost of about Rs. 70 lakhs.  Technical
assistance fee and fees for preparation of
detailed project report are also payable
to HMT. HMT will receive a royalty of
5 per cent for a period of seven years.
HMT would also be supplying CKDS
SKDS and accessories to the project.

Request from JCI for facilities for
‘\ 3 0}

cial Tra ions

2517. SHRI SAUGATA ROY: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether the JCI has been rcqucsting
the Central Government for facilities for
commercial transactions since last year;

(b) whether Government have taken any
decision on this request;

(c) whether the JCI Managing Director
has offered to resign in frustration; and

(d) the reaction ef Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) and
(b). Jute Corporation of India has been
authorised to undertake commercial pur-
chases of raw jute since 1977-78 season.

(c) No, Sir.

(d) Does not arise.

Fall in production of Jute Goods

2518. SHRI VIJAY KUMAR
MALHOTRA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Jute industry is facing a
critical stage this year;

(b) whether production of jute goods is
likely to go down further; and
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(c) if s0, what steps have been taken to

boost up the production of jute in the
near future ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
jSHRIMATI ABHA MAITI): (a) to (c).

ute industry is passing through difficult
times for various reasons. However,
there is no ground for apprehension of any
decline in production of jute goods during
the current year as compared to the last
year, provided there are no constraints
like power cuts, etc.

oTar JAA § frewew a|ut v
JqR A FAT

2519. Y QAT : F77 JGW AT
g I@A A IO Fa 8 :

(%) #r 99t AN F @@ gra
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WIATFAT AT HHA 44,000 Ho
T LT T g | 3§ §8
e 341 g fog gT s & fag
W) SIHMaT  Fr T gAY
mamy F@ & wial@q waw s
Fr o e AT g

Inculcating a sense of Security
among Harijans

2520 SHRI KUSUMA KRISHNA
MURTHY : Will the minister of
HOME AFFAIRS bLe pleased to State:

(a) in vicw of the increasing in-human
atrocitics on Harijans amidst our existing
social set up, what kind of special prote-
tion Government consider necessary to
create a sensc of security for them forth
with; and

(b) out of the innumcrable number of
the rich who were cither directly or in-
directly responsible to  commit  brutal
atrocities on Harijans, how many of them
have been accused, punished and put be-
hind the bars in l‘a(h State from March,
1977 onwards so far ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). Criminal offences punishable
under the law,, including those where
members of Scheduled Castes are the
victims, come within the definition of
‘Public Order’ which is a State Subject.
The Centre, however, keeps in close touch
with the State Governments and makes
appropriate suggestions from time to time
to provide protection to the Members of
Scheduled Castes,  Scheduled  Tribes
and the weaker scctions of the Society
and to instil a sense of security amongst
them. The State Governments have been
taking necessary action against all the
persons, including the rich, who are found
guilty. Howecever, such details as have
been asked. are not collected by the Centre
from the State Governmentsa

Loans to Port Trasts

2521. SHRI K. PRADHANI : wWill
the Minister of SHIPPING AND TRANS-
PORT be pleased to state the details re-
garding the amount that has been sanc-
tioned by Centre to provide loans to the
Port Trusts for their development
Projects ?
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THE MINISTER OF State in charge of the Ministry of SHIPPING and Transport
(SHRI CHAND RAM) : A total loan assistance of Rs. 263-44 crores was provided to the
Port Trusts for their development Projects during the Fifth Plan. The details are given

below :
(Rs. in Crores)
Port Trust 1974-75  1975-76  1976-77  1977-78

1. Calcutta 25°23  27'04 26-03 26+ 64

2. Bombay .
3. Madras 7" 50 720 3°00 2°00
4. Cochin 2:03 300 1:00 o 46
5. Visakhapatnam 20°00 15' 50 1075 360
6. Kandla. 3:31 2:6o 475 1:00
7. Mormugao 7° 50 16- 00 13° 50 7° 50
8. Paradip 4° 50 6-30 8-00 7 50
ToraL 760°07 77-64 67-03 48: 70

gt gror faast & & et w1 e

2522, W gFA AT ®SIA : F3(
o gdr T faas i@ &
faq fawelt ¥ @ F AT w
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169 Written Answers SRAVANA 11, 1900 (SAKA) Written Answers 170

fawe gt & Mm@ ast &
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= -
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grag w3l geEr |

Visit by President of R.C. Cola
Corporation

2523. SHRI S. S. SOMANI : Wil
the Minister of INDUSTRY be pleased
to state :

(a) whether it has ccme to the notice
of Government that the President of world
famous R. C. Cola Corporation has }een
visiting our country very often to explore
the possibilities of introducing their
forcigr: brand soft drinks in our country;
and

(b) if so, the Government’s reaction
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) : (a) No, Sir.

(b) In view of (a) above, does not arise.

Status of Junior Officers
(Programme) in AIR

2524. SHRI RA] KRISHNA DAWN :
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state :

(a) whether Government are aware
that in All India Radio a Junior Officer
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(Programme) controls a Senior Officer
(Enginezr) inspite of Government orders
that senior am»a3 the two categories should
be \leclared as the head of the office; and

(b) if so, steps propose to be taken for
removing these anomalies ?

THE MINISTER OF INFORMA-
TION AND BROADZASTING  (SHRI
L. K ADVANI) : (a) and (b). The
Cadres of Eagincering and Programme
O.Kcers being different, there is no ques-
tion of inter se seniority between the officers
of thesc two Cadres. However, in regard
to the declaration ol an officer from either
of these Cadres as the “head,ofthe Office
pending a final decision on the question,
the Director General, All India Radio
has bz=en deciding each question keeping
in view the functional nccessities.

Underground Fires in Jharia Coal
Belt

2525. SHRI MOHINDER SINGH
SAYIANWALA :  Will the Minister of
ENERGY be pleased to state :

(@) whether underground fires in Jharia
coal bzlt are threatening to destroy coal
worth millions of rupees ; and

(b) if so, the steps being taken to save
the situation and this valuable source of
encrgy ?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) :
(a) and (b). After the nationalisa-
tion of the coking coal mines, due emphasis
was given to get Jharia coalfields properly
studicd for scientific remedies with a view
to controlling the destruction of valuable
coking coal by underground fires. A
senior level committee including members
from Bharat Coking Coal Ltd., Central
Mine Planning anl Design Institute,
Central Mining Rescarch Station  and
Tata Iron and Steel Co. Ltd. arrived at
certain broad conclusions in regard to the
method of tackling mine fires on surface
and underground. Subsequently, Govern-
ment of India appointed a Safety
Committce t0 g0 into various aspects
of safety in mines and also coal fire in
Jharia coal-field specifically. This Com-
mittee identifi~l 1 active fires in Jharia
coalfield and made specific recommenda-
tions to tackle the fire. The recommenda-
tions have been accepted by the Govern-
ment.  The chal companies are takirg
action to tackle small fires in accordance
with the recommendations of the Com-
mittee. The methods adopted are surface
blanketing, flooding. ete.  Large fires at
Jogta, Todna and Rajapur have been
studied in depth and feasibility reports
to tackls them have been completed.
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Strike in Hindustan AerOnautics
Led.

2526. SHRI UGRASEN :
SHRI JYOTIRMOY BOSU:
SHRI SURINDRA BIKRAM:

Will the Minister of DEFENCE be
pleased to state :

(a) whether there were strikes in HAL
Lucknow recently; and

(b) if so, the action taken by Govern-
ment in this regard and the present situa-
tion of thesc establishments ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH) : (a) and (b). On the
26th May, 1978, a member of the super-
visory staff of the Lucknow Division of
Hindustan Aeronautics Ltd., was assaulted
by a workman. Following a complaint
to the Police by the officer, the workman
was arrested  Consequent upon the
arrest of the workman, the workers of the
Division resorted to tool down strike and
agitation from 27th May, 1978 and there
after the situation continued to be tense.
As the management of HAL apprehend-
ed threat to life and property and found
that production activity could not be
carried on, they declared lock out of the
Division with effect from the mid-night
of 4th/5th June, 1978.

Subsequently, as a result of bi-partite
settlement arrived at between HAL and
the workers Union, the lock out was lifted
with cffect from the first shift on the
19th June, 1978.  Presently normal condi-
tions prevail in the Division.
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Mahareshtra Annual Plan
2529. SHRI G. Y. KRISHNAN :

SHRI CHHITUBHAI GAMIT:

Will the Minister of PLANNING be
pleased to state :

(a) whether Government’s  attention
has been crawn to a news item published
in Hindu dated the 2qth Junr, 1978 that
the Finance Minister of Maharashtra has
expressed regret that Centre is forcing the
State to accept allotments on its annual
plans without even consulting the State
about it; and

(b) if so, the reaction of Government
thereon ?

THE PRIME MINISTER (SHRI
MORAR]I DESAI) : (a) Yes, Sir.

(b) Annual Plans of States are determined

by the Planning Commission after full
consultation with Statc Governments. For
the Annual Plan 1978-79, the Maharashtra
Government had originally proposed an
outlay of Rs. 700 crores which was revised
by them subsequently to Rs. 745 crores.
In the light of available resources, an outlay
of Rs. 73 é crores was agreed to, after dis-
cussions first at the official level and then
between the Planning Commission and the
State Chicf Minister.
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Thermal Power Station at Raichur
(Karnataka)

2533. SHRI G. Y. KRISHNAN : Wi}
the Minister of ENFRQGY be pleaied to
state :

(a) whether Central Goverrment hove
given clearance for a Theimal  Pcwer
Station at Raichur in Kanataka ; and

(b) if so, the details repardirg  the
amount sanctioned and the derails regard-
ing the functioning of phase 1 unit and
when it is likely to be started ?

THE MINISTER OF ENFRGY
(SHRI P. RAMACHANDRAN) : (a)
Yes, Sir.

(b) As per the Project Report, the esti-
mated cost of Stage I of the Project cc mpris-
ing of installation of two units of 210 MW
cach is Rs. 159 25 crores.  The first unit
is scheduled to be commissioncd duiing
1982-83 and second during 1983-84.

Employment of Workers in
Magnesium Plant of National
Metallurgical Laboratory, CSIR

2534. SHRI BHAGAT RAM : Will
the &im’atrr of SCIENCE AND
TECHNOILOGY be pleased to state :

(a) whether Government are  aware
that the workers of Magnesium Plant
of National Metallurgical Laboratory,
CSIR have been agitating for an assur-
ance on future of this Plant and their em-
ployment there; and

(b) if so, the steps that arc Leing taken
to ensure the employment of the workers
and as well as the futurc of the Plant ?

THE PRIME MINISTER (SHRI
MORAR]JI DESAID : (a) and (b).
Tt is the policy of CSIR to hand over to a
party which may be incterested in and
considered suitable for processing it further.
The workers of the Magnesium Plant are
therefore anxious about the future of
this Pilot Plant.  Every cffort will be
made for their employment if the Plant is
taken over and run on commerical basis
by a suitable party.
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Enquiry into wastage of funds
in National Mot:}lsl;rglcll Laboratory
R

2535. SHRI BHAGAT RAM : Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether Government have insti-
tuted an enquiry about the drainage of
public  funds, mismanagement like
wastcfully burning of furnace 200 KL oil
in July, 1976 and 205 KL oil in March,
1977, payment of railway demurrage to
the tune of Rs. 71,000 in the period of
June, 1976 to August, 1977 in the National
Metallurgical Laboratory, CSIR, and

(b) if <o, the action taken against the
persons responsible for that ?

THE PRIME MINISTER  (SHRI
MORAR]JI DESAI) (a) There has
been no wasteful burning of furnace oil
in the Magnesium Project as allc&ed. The
demurrage charges are of the order of Rs.
30,527 60 P. during July, 1976 to Novem-
ber, 1977 on account of the erratic supply
of furnace oil from the suppliers.

(b) The matter relating to payment
demurrage charges is being looked into
by a Committce appointed for this purpose.
The report of the Committee is awaited
and in the light of the findings of the
Committee  Government will take appro-
priate action.

fale of Magnesium Plant of National
Metallurgical Laboratory, CSIR

2536. SHRI BHAGAT RAM : Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether the Maanesium Plant of
National Metallurgical Laboratory, CSIR
engaged in the production of a defence
strategic Magnesium is proposed to be
sold to a private party; and

(b) if so, the reasons thereof ?

THE PRIME MINISTER  (SHRI
MORARJI DESAI) : (a) CSIR is look-
ing around for a suitable party, both in
public and private sectors, who could take
over the Magnesium Pilot Plant at Jam-
shedpur and run it on commercial basis
based on the technology developed by
National Metallurgical Laboratory.

(b) The basic objective of CSIR is to
develop technological and industrial pro-
cesses and to transfer them immediately
thereafter to suitable indigenous parties
for their commercialisation. In regard
to the magnesium metal, having established
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the technical viability of its process,
CSIR is wisking to hand over the Pilot
Plant to a suitable party which can fully
take care of the existing Plant and up-
scale and optimise the production under
more appropriatc management conditions
so that the operations could also be eco-
nomically viable.

Instructions to States not to use
Third Degree Methods by Police

2537. SHRI AHMED HUSAIN :

SHRI SHY AM SUNDER
GUPTA :

SHRI MUKHTIAR SINGH
MALIK :

SHRI G. M. BANATWALLA:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Police is empowered to
use third degree methods even to the
under-trials and persons in detention;

(b) how Government propose to cnsure
that no third degree method is adopted
by the Police in various States to the
under-trials, while in detention, etc.

(c) whether Government would place
acopy of thelatestinstruction ofthe Central
Government to the States, IGPs on the
Table of the House regarding non-
adoption of third degree methods ;

(d) if not, when Government propose
to do so; and

(¢) whether Government  consider to
appoint a permancnt Commission/Depart-
ment to look into the complaints regard-
ing use of third-degree methods by Police ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)

(a) No, Sir.

(b) The under-trial priscners and per-
sons in detention are kept either in judicial
custody or jail custody. The police comes
into the picture only at the time of their
transportation from jail to the court of
Magistrate  and back. In case of any
physical assault or even harassment of
theundertrial by the escorting policemen,
on a complaint by the undertrial, judicial
cognizance is taken immediately.

(c) and (d).  Central Government's
advice to State Governments contained
in D.O. letter No. 8/42/75-GPA-T dated
7/8th July, 1975 from Home Minister to
the Chief Ministers of all the States and
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D.O. letter No. 15/7/76-GPA.II dated
a5th February, 1976 from :he Union

ome Minister to the Chief Ministers of
all the States.

(e) Ample provisions exist in the State
Police Manuals/Standing Orders of the
State Governments  that the  Prisoners
arrested by the Police should not be sub-
jected to needless indignity and harsh
treatment. The use of improper methods
also forms part of the terms of reference
of the National Police Commission already
set up by the Government. Tt is not pro-
posed to set up a permanent Commission
or department to look into such complaints
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Ol Stocks Position at Thermal
Plants in Northern Region

a541. SHRIS. R. DAMANI : Will
the Ministery of ENERGY be pleased to
state :

(a) whether it is
the thermal units in the northern region
had to do with hand to mouth coal stocks
in recent months;

(b) if so, what are the reasons for not
having proper planning in this respect
inspite of past experiences ; and

(c) the actual stock position of coal av
cach thermal plant month-wise since
April, 1978 and on how many occasions
they fell short of the safc margin ?

Written Answers SRAVANA 11, 1900 (SAKA)

a fact that many of
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THE MINISTER OF ENERGY
SHRI P. RAMACHANDRAN) :
a) Three thermal stations in the Nor-
thern Region had critically low stocks
during the month of June *78 only.

(b) Machinery exists for re-planning
of coal supplies to thermal power stations,
But there were large scale diversions of
coal wagons to South as a result of strike
in Singareni Colleries which reduced the
stocks of power stations in Northern
Region. Day to day monitoring was
done to ensure movement of coal for
meeting the daily requirements until stocks
build up.

(c) A statement showing the actual
stock position at each thermal plant in the
Northern Region, month-wise,  from
April to June, 1978 is annexed. They fell
short of a safe margin of seven dayson a
few occasions.

Statement

Statement showing the closing stocks etc. of coal in respect of major thermal pcwer stations in
the Northern Region for the period April to june, 1¢58,

(Figures in tonnes)

182

Sl. Name of the Thermal Power Station

Closing stocks at
No. the end of each
month Remarks
Tonties  Days
kaﬂ'arr.ur
1 April 12 *Excluding 10,0
tonnes carpet Coal
. . 20552
May
June " gn20® 1
¥ 20nA*
2 DESU 9 '
(i) Indraprastha
April 54543 15%
. . 30473 9
Jay 1765 1}
1 (ii) Raijghat
April w3
3Dk 2
Féne 3064 6

i
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\
Name of the Thermal Power Station Closing stocks at the
Sl. end of each month
No. —_— Remarks
Tonnes Days
Uttar Pradesh
3 Obra
April 59155* 8% * Usakle stocks.
May 39347* 5t
Juue 48274* 7
4 (i) Panki

April 8794 12

May 5432 7%

June 8116 11

(1i) Panki Extn,

April 27620 14
My 33466 1y
June 22516 I

5 Harduaganj ‘A’
April 7989 8
May g9o6o 9
June 7699 7%
6 Harduaganj ‘B’
April 76675 35
May 36471 16
June 3734 1}
7 Kanpur (RPH)

April 12348 12
Mayv 6589 6
June 3576 3
Punjab

8 Bhatinda
Aoril 10501 6
May
June . 18000 1
Haryana

9 Faridabacl
April 19909 20
May 21000 21
June 15270 15
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Matching of Industrial Progress
with Agriculture

25¢42. SHRI S. R. DAMANI : Will the
Minister of INDUSTRY be pleased to
statc :

2 (a) the reasons for industrial sector not
mking matching progress and contribu-
tion with Agricultural sector in improving
national economy during 1977-78 ;

(b) the prospects in the current year at
present trends ; and

" (c) the major scctors of industry which
eed spzxcial attention tc improve per-
formince and steps taken in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) to (c).
The factors responsible for a slow rate
of growth of the industrial sector in 1977-
78 vary from industry to industry (c.g,.
pow:r shortage lack of sufficient capacity,
shortage of somc critical inputs like ex-
plosive, industrial relations and insuffi-
cient demand). For 1978-79, it is expected
that a growth rate of 7-8 per cent in in-
dustrial production would be achieved.
Lhe p-agramme for raising the rate of
geowth of industrial production in the
caer:nt year consists of the following main
cl:m nts : —

(i) Achievement of targets alrcady set
in respsct of crucial industries like
powsr, coal, stecl, fertilizers, and
non-ferrouas metals

(ii) S:tting higher targets of output in
respect of certain major industries
where d'mand conditions justify
such higher output. Among these
are: pap:r, comt, commercial
vehicles, wagons and textiles pro-
ducad by NTC mills ;

(iii) Advance planning of imports and
buffer stocking of crucial inputs in
order to ensure that production in
industry is not disrupted due to fall
in production of one or two units.

(iv) Constant monitoring and co-ordi-
nation with a view to ensuring that
targets of production are achieved.

Utilisation of Solar Energy
2543. SHRI NATVERLAL B.
PARMAR :

SHRI RAM PRAKASH

TRIPATHI :

Will th= Minister of SCIENCFE AND
TECINDJLOD3Y b pleased to state :

(a) whzther Government have evolved
any s:2m: to avail of immense potential
7 solar energy in the country ; and
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(b) if so, the details thereof ?

THE PRIME MINISTER. (SHRI
MORAR]JI DESAI) : (a) and (b).Uti-
lisation of Solar energy for a wide range
of applications with special cmphasis cn
its use in rural areas has been given high,
priority by the Government. Efforts in
this area are still in the R & D stage.
O-ganised rescarch and development
with significant financial inputs by the
Department of Science and Technolegy
started only a couple of years ago and
normally new technologies take several
years before they could reach commercia-
lisation. Sustained e¢fforts have led to
successful prototype development of certain
selar energy devicessuch as water heating
system, solar dyrers for agricultural pro-
duce, solar power plant etc. Scme of
these devices arc undergoing ficld trials in
different parts of the countiy.  The
following are the more important R & D
projects which have made significant pro-
gross :

(i) Successful completion of one-tonne
per day proto-type paddy dryer
by the Annamalai University.

(ii) A 10-tonnc per day paddy dryer
has been installed by the National
Industrial Development  Corpora-
tion at the Central State Farm in
Lathowal ncar Ludhiana— Work
started on another solar dryer ins-
tallation at Gauhati (Assam).

(iii) A 10-KW  experimental solar
power plant has been successfully
installed and commssioned by the
Bharat Heavy Electricals Limited
in cooperation with the Indian
Institute  of Technology Madras
under the Indo-FRG Cooperation
Agrecement.

(iv) Solar Energy hcating systen.s for
domestic use and for medium and
large scale applications in hotels,
guest houses, hostels, etc. have
also been developed by the Bharat
Heavy Electricals Ltd., and the Na-
tional Physical Laboratory. One
such large scale installation has been
successfully installed at the Qutab
Hotel, Delhi.

(v) Know-how has becn developed
for making fresncl condensers for
solar cells at the Indian Institute
of Science, Bangalore.

(vi)R & D work for fabrication of
silicon solar cells at the Central
Electronics. 1.td., for direct ‘con-
version of solar encrgy into clec-
tricity by photovoltaic process is
in progress. A number of other
institutions in the country are
participating in this werk. The
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main thrust of R & D work in this
area is to develop low cost solar
photovoltaic cells with reasenable
efficiency.

(vii) A solar energised desalination pilot
plant of 1000 litres per day capa-
city for obtaining potable water
from sea water was developed by
the Central Salt and Marine Che-
mical Research Institute, Bhavna-
gar. Based on the performance
of this pilot plant, the Institute has
recently commissioned a 5000 litres
per day capacity plant at village
Awania in Gujurat and plants of
larger capacities are under cons-
truction in Rajasthan.

Cadres of Police Force under the
Ministry

2544. SHRI KUSUMA KRISHNA
MURTHY : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) the cadres of Police force functioning
under the Ministry of Home Affairs and
the total annual expenditure incurred to
maintain them ; and

(b) whether Government have taken
any measures to improve living condi-
tions of various cadres of its Police forces ;
if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) The following forces function
under the control of the Ministry of
Home Affairs :—

(i) Border Security Force.
(ii) Central Reserve Police Force.
(iii) Assam Rifles.

(iv) Indo-Tibetan Border Police

Force.
(v) Central Industrial Sccurity Force.

In each force, separate cadres are
sanctioned at various levels according
to requirement.

The total expenditure incurred on
the _above forces during 1977-78 was
Rs. 10,55,344 lakhs.

(b) Yes, Sir. In addition to the bene-
fits admissible to other Central Govern-
ment employees, the personnel of these
forces are entitled to concessions de-
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pending on the areas and conditions of
their deployment, such as :—

(i) Non-gazetted personnel are allowed
rent-free  accommodation at  unit
battalion levels, including limited family.
accommodation. Construction  pro-
gramme have becn taken up from year
to year for providing additional family
accommodation for personnel of these
forces upto the prescribed percentages
depending on the availability of funds.
For example, Rs. 55 lakhs have been
allotted to CRPF and about Rs. ‘%2
lakhs to ITBP during 1978-79
residential accommodation. When family *
accommodation is not available, the
entitled personnel are allowed house
rent allowance at enhanced rates.

(ii) In Asssm Rifles and ITBP free
ration is admissible to the non-gazetted
personnel. A part of the cost of rations
is also met by the Government in respect
of such personnel in BSF and CRPF in
certain areas of their deployment.

(iii) Frec medical care is provided to
the non-gazetted personnel and thei
families.

(iv) Everv year Government gives
grants-in-aid to thesc forces for reinforc-
ing their welfare measures which include
provision of schools and transport
facility to school-going childrem at sub-
sidised rates and also arranging training
for family members of the personnel in
tailoring, knitting and other vseful jobs.

(v) Apart from normal leave travel
concessions as available to other Central
Government employces. the  personnel
of such forces are also allowed a free leave
pass once a year when posted in difficuls
areas.

Palace of Ex-Maharaja of Kutch

2545. SHRI YADVENDRA DUIT :
Will the Minister of DEFENCE be
pleased to state :

(a) whether the Vijay Vilas Palace of”
the ex-Maharaja of Kutch has bten
taken for the use of the Indian Air Force ;
and

(b) if l-'lot, the rcasons therefor ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). No, Sir, There has been no netd’
for it.
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Uraniom from Britain for Tarapur
Plant

2 SHRI YADVENDRA DUTT :
Will the Minister of ATOMIC ENERGY
be pleased to state :

(a) whether during his visit to Britain,
he bad a talk with the Britain Prime
Minister to supply enriched nuclear fuel
to Tarapur Plant as it is done by Japan;

(b) whether Government propose to
consider the possibility of using the
British Plant for recycling our 1.uclear
waste and turning it into enriched
nuclear fuel for our use; and

(c) if so, the terms in brief, if any ?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI): (a) and (b). No
Sir.

(c) Does not arise,

Guidelines to Small Sc-le lndlutmo
to Generate opti: P

25470 SHRI G. Y. KRISHNAN

SHRI BALASAHEB VIKHE
PATIL :

Wil the Minister of INDUSTRY be
pleased to state :

(a) whether his ministry has evolved
working guidclines for the small-scale
industries to get the optimum benefit in
terms of employment generation; and

(b) if so, the details regarding this
scheme and the number of person going
to be absorbed ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) and
(b). Small Scale Industries by their
very nature tend to be employment
oriented. The Industrial Policy of
this Government has therefore ‘aid special
emphasis on the promotion and develop-
ment of housechoid, cottage, village and
small scale industries with a view to
provide the maximum employment
opportunities within a defined timeframe.
To implement this policy, District Indus-
tries Centres are being set up all over
the country. While it is difficult to
forecast the number of persons who
could be absorbed in the small scale
industries sector, the Planning Com-
mission has estimated additional em-
ployment in this sector at 3 million
persons during the Plan Period (1978-83).
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Long Bus Queues in Delhi

2550. SHRI UGRASEN : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government are aware
of the lengthening bus queues near
Central Secretariat, Connaught Place,
Madras Hotel etc. in the Capital; and

(b) if so, what remcdial action is pro-
posed to be taken in the matter ?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). At the
opening and closing timings of Govern-
ment Offices and commercial and indus-
trial establishments in Delhi, there is
concentration of commuters travelling
to work centres in the mornings and to
their residences in  the evenings. To
clear the rush in these peak hours, a
large number of additional work-trips
are being opcrated by the Declhi
Transport Corporation from important
bus stops including Central Secretariat
and Connaught Place. Besides, 85
private buses have been engaged speci-
fically to cater to peak period traffic both
in the morning and evening. The
Corporation also dcputes its Inspec-
torate staff to important bus stops
during rush hours to ensure orderly
clearance of traffic and make arrange-
m:ats for provision of additional buses,
whenever there is an unusual rush,
which cannot be catered to by the sche-
duled services on the routes.  Further,
the Corporation expects to be able to
acquire 303 more buses during the current
financial ycar, including 66 out of thc
programme for the 1977-78. With this
augm:ntation of the bus fleet of the
Corporation, transport services in  the
Capital arc exp:cted to improve fur-
ther.

M:rger of Telefunken Unit, Faridabad
with Dalmia Cement (Bharat) Ltd.

2551. SHRI P. K. KODIYAN : Will
the Minister of INDUSTRY be pleased
to state :

(a) whether Government have re-
ccived a proposal for merger of Tele-
funken units at Faridabad in Dalmia
Cement (Bharat) Limited ; and

(b) if so, the details and Government’s
decision thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) Yes,
Sir.
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(b) No final decision in the matter
has been taken.

Cash Subsidy for Stepping up Cement
Production

2552. SHRI P. K. KODIYAN : Will
the Minister of INDUSTRY be pleased
to state :

(a) whether Government have pro-
posa under consideration to offer
subsidy to cement units to step up their
production ; and

(b) if so, the details and reasons
therefor ?

‘I'HE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MAT] ABHA MAITI): (a) and (b).
With a view to stepping up production of
cement in the country  Government
have announced a cash incentive of
Rs 30/- per tonne for every tonne of
additional production of cement over
the best production of cach manufac-
turing unit during the last three financial
years or 85%, of its licensed capacity,
whichever is higher. The reasons for
this are the inadequate availability of
ccment as a result of the demand ex-
ceeding the production and the need to
mceet the gap between the demand and
supply.

Congestion at Bombay Port

2553. SHRI VIJAY KUMAR MAL-
HOTRA : Will the Minister of SHIP-
PING AND TRANSPORT be plcased
to state :

(a) what are the rcasons for the con-
gestion at Bombay Port and how many
ships were waiting during June-July at
Bombay and what was their waiting
time ;

(b) by how much have the shipping
companies raised congestion charges
during last 6 months on routes touching
Bombay Port ; and

(c) what are the reasons for the go
slow tactics of Bombay Port workery
and how far have Government removed
the grievances of port workers ?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRIT
CHAND RAM) : (a) The main reasons
for congestion at Bombay are given
below :—

(i) No. of ships entering Bombay
Port has been increasing.
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= (i) Increase in the number of bulk
carriers which take long time in
unloading.

(iii) Preference of user agencies to
utilise Bombay Port despite its
current problems.
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(iv) Restricted hours of working by
berthin

(v )Labour problems.

pilots and

g masters.

The position of waiting vessels is as
under :—

Date No. of vessels Waiting time at ~ Waiting time
waiting for Prince’s & Vic-  at Indira Dock
berthing toria Docks

1-6-1978 . 30 23 days 35 days
1-7-1978 . 30 28 days go days
31-7-1978 . 1 Nil 19 days
(b
SL Name of Confercnce Dats of impo-  Impositicn/rise Wkether
No. sition/rise in in congestion applicable for
congestion sur-  surcharge inward
chuﬁeﬂat or outward
Bombay or for both
trades
1. Karmahom Conference . 17-4-1978 From 7.5% to  Both
15%
2. Karmahom Conference . 17-7-1978 From 159, to Both
25%
3. Japan/India/Pakistan/ Golf/Japan  1-5-1978 15% Inward cargo
Conference, Bombay only.
4. India-Pakistan-Bangla-Middle Fast 20-7-1978 30% Both
Conference
5. India-Pakistan-Sri  Lanka-Bang- Nextloader 309, Both

ladesh and Burma

after 8-7-1978

(c) Bombay Port has been beset, for
some time now, with problems arising
out of inter-union rivalry, The unions
have been trying to increase their re-
lative strength among port and dock
workers and have been raising a number
of competitive demands in respect  of
workers owing allegiance to them.

Stevedore labour and shore workers
started an agitation from 1-4-78 by
reporting to the work-spot only at the
commencement of the shift instead of
half-an-hour earlier, as had been the
previous practice, in protest against
certain guidelines issued by Government

to the Port Authorities for revision of
Payment by Results Schemes. The
workers had also been restricting the

output upto the level of datum only.
It has been made clear to the unions

1989 LS—7

and Port Authorities that the guidelines
issued by Government should not stand

in

by Results

the way of successful
between them for revising the payment
Schemes. An appeal

negotiations

was

also made by the Minister of Shipping
and Transport to the union leaders to
discontinue this practice. But the
union has not responded and the agi-
tation is still continuing. The matter
is under conciliation.

A counter agitation had been started
by workers belonging to another union
which also affected loading and un-
loading operations. However, the
same has since been withdrawn in
pursuance of an appeal made by the
Minister of Shipping and Transport.
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In certain instances inter-union rivalry
has been responsible for blowing out of
proportion even  minor  problems,
threatening stoppages of work.

Port Authorities are constantly holding
dialogue with the union leaders to
settle their demands bilaterally.
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Report of Baveja Committee on Cost
of Coal Production

2556. SHRI RAJENDRA KUMAR
SHARMA :

SHRI JAGDISH PRASAD MA-
THUR :

SHRI ANANT RAM JAISWAL:
SHRI M. RAM GOPAIL. REDDY:
Will the Minister of ENERGY be pleased

to state :

(a) whether the Baveja Committee on
econcmics in Coal Industry has recommen-
ded a number of major steps to reduce the
cost of coal prodction and to help coal
companies in reducing recurring losses;

(b) if so, the main fratures thereof; and

(c) the action taken by Government
thercon ?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) to(c). A
statement showing the main recommenda-
tions of the Committee and the action
being taken thereon is laid on the Table
ofthe Sabha. [Placed in Library. See No.
LT 2549/78.]
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Central para-military forces in States

2?5'_!. SHRIC. K. JAFFER SHARIEF:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the development of BSF and other
Central para-military forces in each State
at present;

(b) the deployment position during the
last year; and

(c) how far they have been helpful in
serving the purposc for which they were

198

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). A statement showing the State-
wise deployment of BSF, CRP and Assam
Rifles for internal security duties in 1977
and 1978 is attached. It is not in public
interest to disclose the deployment of BSF
and ITBP on the borders.

(¢) The Central Police Force assisted the
Statc Governments in the maintenance of
law and order in the States, successfully.

sent ?

Statement
S. Name of State B.S.F. C.R.P. Assam B.S.F. C.R.P. Assam
No. Rifles Rifles
(as on 22-7-77) (as on 22-7-78)
1 Assam . 1 Bn. 1 Bn,
2 Bihar 4 Bns, 61/2Bns. ..
3 Haryana . 2/3 Bn,
4 J&K 5 Bns, 4 Bns,
5 Kerala 1 Bn. 1 Bn,
6 Manipur . 4 Bns. 3 Bns. 5 Bns, 3 Bne.
7 Meghalaya 1/2Bn. .. 1/2Bn, ..
8 Nagaland . 4 Bns. 8 Bns. 5 Bns, 8 Bns,
9 Tamil Nadu 2/3 Bn. 2/3 Bn.
10 Tripura . 2 Bns. 2 Bne,
1 U.P. . f ' 1 Bn, -
12 West Bengal . . 4 Bns. 4 Bns.

13 Sikkim ¥ ¥ W 1 Bn. = 1 Bn,
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Expeaditare en MI.5.A. Detenus

58. SHRI C. K. JAFFER SHARIEF:
Wlﬁ the Minister of HOME AFFAIRS
be pleased to state the total expenditure
incurred by Government on M.L.S.A.
detenus during the year 1977-78 ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): The
information received so far from State
Governments and Union Territory
Administrations is indicated below :—

State/U.T.

Expenditure incurred

1 Andhra Pradesh

2 Gujarat . 5

3 Mecghalaya

4 Chandigarh

5 Himachal Pradesh

6 Nagaland

7 Sikkim

8 Andaman & Nicobar Islands
9 Arunachal Pradesh

10 Dadra & Nagar Haveli
11 Lakshadweep
12 Pondicherry

. Rs. 152
.. - Rs. 34,943°52
= . Rs. 2,378-30

Rs. 20,000° 00

|

! No expenditure in-
v curred

|

)

|

J

. Tmhal in the Sch
ol' Handloom Fimance in States

59. SHRI C. K. JAFFER SHARIEF:
W:l the Minister of INDUSTRY be
pleased to state :

(a) whether it is a fact that there is
‘conspicuous imbalance’ in the Scheme
of Handloom Finance in different States;

(b) whether it is also a fact that there
is a lack of cordination between Industries
Departments and the  Co-operative
Departments and particularly the weavers
co-opcrative at primary Stagcs are not in
satisfactory  position with the present
policy of Government; and

(c) if so, the steps Government have
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) The Study
Group set up to review the working of
the Reserve Bank of India Scheme of
Handloom Finance has reported that there
is conspicuous imbalance in the impact

—

of the Scheme of Handloom Finance in
different States :

(b) There is no such problem of lack of
coordination in a number of Statessuch as
Tamil Nadu, Andhra Pradesh, West
Bengal. Orissa, Maharashtra, Uttar Pra-
desh, Kerala, Gujarat and Union Territory
of Pondjcherry in which the Director of
Handlooms/Industries also functions as the
ex-officio of Registrar/Additional Registrar
for Handloom cooperatives. In some
of the other States. where the development
of handloom industry within the coopera-
tive fold and outside it, is dealt with by
different Departments, there is a certain
amount of lack of coordination.

(c) The Government have taken up
with the States concerned the need for
bringing about greater co-ordination. em-
phasizing that for the proper development
of handloom cooperatives, Dlrector inchar-
ge of Handloom Industry in the State
should also be made responsible for deve-
lopment of handloom cooperatives.

The recommendations of the Study
Group are also under consideration in this
context.
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Use of amrvicee of Intelligwse Burean

2560. SHRI B. C. KAMBLE: Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) what steps Government have taken
or propose to take to provide appropriate
safeguards to protect the activities of 1.B.
(Intelligence Bureau) being used as an
instrument of political spying either by
Government or some one in the Govern-
ment; and

(b) if so, the nature thereof, and if not,
why not ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFA[Rg
(SHRI DHANIK LAL MANDAL): .,
and (b). In the light of the observag .o
contained in the first twointerim Teports
of the Shah Commission, it has been decided
to review the working of the I“telligcnce
Bureau with a view to ensure ;. proper
functioning in the national jinterests safe-
guarding the rights of i djviduals and pre-
venting harassment t, citizens.

Coal shortage in Thermal Power
Stations

2561. SHRI AHMED M. PATEL:
Will the Minister of ENERGY be pleased
to state :

(a) whether due to the shortage of coal
certain thermal power stations are facing
worst crisis; and

(b) if so. the names of those thermal
power stations ?

THE MINISTER OF FNERGY (SHRI
(P. RAMACHANDRAN): (a) and (b).
The following power stations have been
having low stocks of coal for some time :—

(a) Koradi
(2) Khaperkheda
(3) Nasik

However, these power stations are not
facing any crisis,

Violence at Paradip Port

2562. SHRI K. LAKKAPPA: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) who are the Office bearers of the
Utkal Port & Dock Workers’ union who
had resorted to violent®action between
November, 1977 to February, 1978 at the
Paradip Port;

(b) what action has been taken against
this Union by the Port Trust authorities;

(c) the circumstances under which
violent action took place on g-1-78 both
in the procession and the public meeting;

(d) who were holding the said procession
and the meeting and who had attacked on
them; and

(e) the dates on which the said Port and
Dock Workers’ Union has again resorted.
to further stoppage of work without strike
notice subsequent  to those violent
incidents ?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The infoimaticn is
being collected and will be Jaid «r tle
Table of the Sabba.

(b) No action has been initiated by the
Port Trust against any of its emp?;yecs
belonging to this Union as it has no infor-
mation regarding arrest of any such (m-
Ploycc from the State Government, which
13 responsible for maintenance of law and
order.

(c) and (d). on the eve of impending
verification of membership of the Unicns
of Port workers operating at the Pcrt, a
procession was taken out by the Unicn led
by Shri Nishamani Khuntia which alo
held a public meeting. Workers belonging
to Utkal Port and Dock Workers’ Union
are reported to have launched an attack
at the procession and the public meeting,
involving exchange of assault and brickbats.

(¢) Workers of Utkal Port and Dock
Workers’ Union stopped work without
notice of strike on 4th March, 1978, 61h to
22nd April, 1978 and 25th to 28th June,
1978.

Sale of Centurian Tanks as scrap

2563. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
DEFENCE be pleased to state :

(a) whether 250 Centurian Tanks have
been sold away as scrap at throwaway
prices to overseas buyers, althcugh they,
after retrofitment were capable of giving
better service and performance than
Vijayant and T. 55 now in usc and at
lesser cost ;

(b) whether this retrofitment could
have been done in India; and

(c) when and at what level was this
decision taken and whether the Electiica
& Mechanical Enginecring Dircctcra !
was consulted ?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to ().
There is no foundation for the information
conveyed to the Hon’ble Member—nor for
the insinuations implied therein—on which
part (a) of the question is based. Parts (b)
and (c) do not arise.

Insufficient Funds for Coir Industry

2364. SHRI C. K. CHANDRAPPAN:
Will the Minister of INDUSTRY  be
pleased to state :

a) whether it isa fact that in spite
of India’s Coir having foreign markets,
several coir units in Kerala are unable
to produce them to demand because of
insufficient funds;

(b) if so, whether Kerala Government
have repeatedly asked for funds from the
Central Government for Coir industry;
and

(c) if so,thedetailsand Central Govern-
ment’s response thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) The present
export trade of coir and coir goods is
individualistic. Exportsare leftvery much
to individual attempts by the various ex-
porting firms with the parties they know
in foreign countries. The procedure
adopted in the export trade is that on
receipt of an order from a foreign purchaser,
the production is distributed amongst
decentralised units selected by the exporter.
In the case of decentralised units in the
cooperative sector, the financial require-
ments for working capital are met out of
loans from the Reserve Bank of India on
concessional rates of interest. During
the years 1974-75, 1975-76, 1976-77 and
1977-78, the amount received by the Coir
cooperatives from the Reserve Bank of
India was of the order of Rs. 842 lakhs.
Other production units in the private
sector have access to commercial banks
for working capital.

(b) and (c). For the Fifth Plan period,
the Government of Kerala formulated
a proposal for an integrated coir develop-
ment scheme with an outlay of Rs. 41- 72
crores. In consultation with the Planning
Commission, an outlay of Rs. 15 crores
was considered to be adequate, which
included a State Plan allocation of Rs. 12
crores and financial assistance from the
Centre to the extent of Rs. 3 crores. The
amount of Central assistance was later
raised to Rs. 4- 31 crores in the light of
subsequent discussions. The funds allocated
under Central assistance have been relea-
sed to the State.
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Power given to Delhi Police

2 ?65‘ SHRI C. K. CHANDRAPPAN :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that new powers
have been given to the Capital’s police
for improving the law and order situation
in Deﬂni ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). Yes, Sir. More important of these
arc that powers of genenal control and
direction over the Administration of the
Police will now vest in the Commissioncr
of Police instead of the District Magistratc.
Also, the powers and functions of the Dis-
trict Magistrate and executive Magistrate
under such provisions of Code Crimnial
Procedure 1973 as may be specified by the
Central Government will be exercisable
by the Commissioner of Police and other
Police functionaries. Powers of a District
Magistrate under Scction 144 of the Code
of Criminal Procedure have been con-
ferred on the Commissioner of Policc and
powers of an executive Magistrate under
section 107 of Cr. P.C. have been conferred
on the Commissioner of Police and
other  Police  Officers not below
the rank ofan Assistant Commissioner of
Police. In addition, powers and functions
of the District Magistrate under enactments
specified in the Delhi Police Ordinance
will be exercised by the Commissioner
of Police.

Take over of closed Private Cashew
Processing Units in Kerala

2566. SHRI C. K. CHANDRAPPAN :
will the Minister of HOME AFFAIRS
be pleased to statc :

(a) whether it is a fact that the Kcrala
Government have approved a scheme for
taking over the closed private cashew
processing units in the State ;

(b) whether Union Government have
received it for its clearance; and

(c) if so, the details and Government’s
reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) to (c). The
Kerala Cashew Factorics (Requisitioning)
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Ordinance, 1978, has been recieved from
the Government of Kerala for instructions
of the President, under Article 213(1) of
the Constitution. The draft Ordinance is
under consideration in consultation with
the Ministries administratively concerned.

Nationalisation of All Sick Units

2567. SHRI P. K. KODIYAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have deci-
ded to nationalise all the sick units
taken over by Government ;

(b) if so, what is the total number
of such units in various industrial scc-
tors; and

(c) what action has been taken in
this direction?

THE MINISTER OF STATE IN
THE  MINISTRY OF INDUSTRY
(SHRIMATI  ABHA MAITI : (a)
and (c). The Government's policy
on sick industries announced in  hoth
Houses of Parliament on 15th May,
1978. In terms of this policy the follow-
ing options will be available to Govern-
ment after the take-over of management
of an industrial undertaking unde- the
Industries  (Development and Regula-
tion) Act, 1951

(i) Under the provisions of the Inus-
tries (Development and Regulation) Act,
the industrial unit could be sold as a
running concern,

(ii) A reconstruction of the underta-
king could also be done under the
provisions  of the industries (Devclop-
ment and Regulation) Act. Such re-
construction would include restructuring
the capital by writing down the share
values, conversion of loans to equity
acquisition of shares by  Government,
constitution of new  Board of Directors
etc.

(iii) The mecrger of unit with a public
sector undertaking could also be consi-
dered.

(iv) Nationalisation of the underta-
king would also be considered in appro-
priate cases. In any case, the manage-
ment will not be returned to the pre-
vious owners.

Action regarding the long term mana-
gement/ ownership of these units will be
taken in the light of this policy state-
ment.

(b) The number of industrial under-
takings whose management has been taken
over under the Industries (Development

and Regulation) Act, is 53. Their
industry-wise break-up is as follows :

1. Engineering Industry . 16
2. Textile Jndustry ¥ 13
3. Jute Industry . 5
4. Rubber & rubber goods . 5
5. Chemicals, Fertilizers
and Drugs : A 4
6. Food & Sugar . 4
7. Ceramic, Glass and Pot-
tery . i » 2
8 Plywood i s i 2
9 Distillation . 1
10 Aluminium fabrication . 1
ToTaL . 53

Abolishing Character Certificate
for Government Jobs

2568. SHRI SHAMBHU NATH
CHATURVLDI : Will the
Minister of HOME AFFAIRS be plea-
sed to state whether in view of the time
and trouble involved in getting
character certificates by applicants for
Government jobs, particularly those be-
longing to the Jower middle class and
also in view of the fact that as a citizen
of the Republic every applicant should
be deemed to be of good character un-
less proved  otherwise, and it is. there-
fore, derogatory for him to be going about
collecting such  certificates, whether Go-
vernment propos¢ o consider the
desirability or abolishing  them and
substituting them by names of referces
from whom verification could be ob-
tained in the event of the selection of the
candidate for the job applied for ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS : (SHRI S. D. PATIL)
The appointing authorities under the
Central  Government have to satisfy
themselves that the candidates  sclected
for appointment under the Govern-
ment are suitable in all respects and also
to ensure that therc is nothing against
a candidate which will render him un-
suitable for Government employment,
For this purpose, prescribed certificates
are required to be produced by the
candidates so as to avoid delay in ap-
pointment  which may be caused, if
independent  enquirics  werc to be
made from referees in every case. In
case any candidate is unable to produce
a certificate of character in the prescri-
bed manner, it will be open to the ap-
pointing  autoritics to  make such
enquirics as may be  necessary before
making appointment.

—_—
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RE. MATTERS UNDER RULE
377 AND CALLING ATTENTION.
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MR. SPEAKER : There are rules
governing these matters.

= Tw farre e : 47 fear @
# gy gEAr W F It
¥

MR. SPEAKER : This came to me
at about 10°45 a. m.; you cannot
thurst it on my table. I am looking into
the matter.

=it T femm vmEe & vy A
ag Fgr weAn g i gw Am afa 3 <3
é L %%

MR. SPEAKER : Do not record.

If your intention is to make a state-
ment without my permission, you are
not succeeding; it is not bcing recor-

ded.

SHRI SAUGATA ROY (Barack-
pore): Sir, ycsterday you had as-
sured in this House, when Shri
Sudheeran had risen to refer to you the
serious situation prevailing in the Kan-
jhawla village, that you would allow a
calling attention to be taken up in this
House.

MR. SPEAKER : This practice must
stop. Whatever assurance I give will
be on the record.

SHRI SAUGATA ROY : I checked
up the record ; yousaid : ‘I will
consider’.
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MR. SPEAKER : It is one thing to say
that I will consider, it is another thing
to say that I will allow.

SHRI JYOTIRMOY BOSU (Di
amond Harbour) : T have been
writing to you for the last four days....

SHRI P. VENKATASUBBAIAH
(Nandyal) : rose

MR. SPEAKER : My direction is that
if your 377 is not selected. ...

SHRI P. VENKATASUBBAIAH :
I am not speaking about 377, Sir.
I am  seeking your direction.
If Members rising to raise some matter
without your permission are allowed,
we should also be allowed. . .. (Interuptions)

MR. SPEAKER : If anybody wants
to raise anything, he must take my
permission.

SHRI JYOTIRMOY BOSU : I
have taken your permission.

MR. SPEAKER : I have not given
you permission you are making a mis-
take.

SHRI JYOTIRMOY BOSU : Your
Seccretariat telephoned me at 10-30 a.m.
saying that it can be raised under
appropriate rules. I have written back
saying that [ want to raise

MR. SPEAKER : 1 have not given

the permission.

SHRI EDUARDO FALEIRO
(Mormugao) : On a point of order,
Sir, You have already ruled some
time back and we read it in Bulletin
Part 11 that zero hour is not allowed
in this House. . .. (Interruptions). It
has been the practice  of this  House,
convention of this House, to allow Mem-
bers to raise important matters during
zero hour. Will you kindly reconsider
your decision so that Members — are
not deprived of this important device.

MR. SPEAKER : May I tell you
that there is nothing like zero hour now >
After consulting the house of the
various parties. I have substituted five:
statements per day under Rule 377. so
that there are orderly proceedings.
otherwise twenty Members simultancously
get up during zero hour and is  really
turns out to be zero hour.

SHRI VASANT SATHE (Akola) :

rose

¢*Not recorded.
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MR SPEAKER : I have not been
able to give time today : it may be
next week. There is no time at all. I
will try to give you time next week.

SHRI A, BALA PAJANOR : (Pon-
dicharry) : Sir, I obeyed your direc-
tion and have given a notice of a calling
attention. You said, they have
referied the matter to Pondicherry and
would permit me to speak when Shri
Vayalar Ravi brings the matter here.
Yesterday that matter was taken up.
It was put that at 200 clock we will
have only the language issue, but at
2:00 O’ clock, that matter was taken
up. When I requested the Deputy--
Speaker because my name was not there
he never permi tted me to speak on the
subject. What has happened in Pondi-
cherry is that there are six M. L. As, who
were ghareoing..............

MR. SPEAKER : No, no......

SHRI A. BALA PAJANOR 1 It
is a very serious matter.

MR. SPFAKER : Every matter is
a serious matter.

SHRI A BALA PAJANOR : Only
people obeying your orders here are
the victims. .

MR. SPEAKER : You are not one
of them. If you are one of taem, you
will not do this.

SHRI A. BALA PAJANOR : You
asked me the other day not to raise this
and I kept quict.  (Interruptions)

MR. SPEAKER : So far as the cal-
ling attention is concerned....

SHRI A. BALA PAJANOR : No;
no. I am not on that subject.
Yesterday, when the Prime Minister was
pleased to reply on the subject : 1 was
happy abut it ; but when matters were
not fully supplied to him, he said he will
give a written reply. What is happening
in Pondicherry ? Politics is being play-
ed. They want to topple the elected
Government.

(Interruptions)

MR. SPEAKER : Why don’t you
raisc it in a proper manner ?

SHRI VAYALAR RAVT (Chirayinkil) :
rose  (Interruptions)

SHRI A. BALA PAJANOR : Tt is a
very serious question.
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, Committee’s visit
to Villupuram
MR. SPEAKER : I am sorry Mr.
Pajanor. You are the leader of an
important party.. .

SHRI A. BALA PAJANOR : If they
want to topple the Government by ex-
tra constitutional methods, let us face it.
That is a different matter. But this
House must take note of it. It is my
duty........ (Interruptions). =

MR. SPEAKER : No, no. No more:

recording.
(Interruptions)**

MR. SPEAKER : Not my Govern-
ment. Do not attribute it to my Go-
vernment.

(Interruptions) *

MR. SPEAKER : Now I am on my
legs. Mr. Lal, 1 am on my legs. First
of all hear me. Don’t record any-
thing.

(Interruptions)**

RE. VISIT OF A PARLIAMEN-
TARY COMMITTEE TO
VILLUPURAM, TAMII. NADU

MR. SPEAKER : I am on my legs.
Mr. Bala Pajanor, it is better that you
know some more facts. After I  said
that a Committee will go there, 1 have
received a telegram from the  Chief
Minister of Tamil Nadu. He is telling
me that a judicial commisson has been
appointed. Therefore, it would inter-
fere with the work of the Judicial Com-
mission if I send a committce. Imme-
diately 1 sent for the Chairman of the
Committee and told him, “Do not go
there for some days, till we consider
the matter and decide the matter”. Mr.
Ram Dhan has been informed according-
ly. because I did not want to interfere
with the working of the Judicial Com-
mission,

I have discusscd the matter with Mr.
Ram Dhan. Hc is not to go for the time
being. I will examine the matter fur-
ther. I may also tell you that there are
several motions which have come, about
the Press statement. I will deeply con-
sider the matter. Therefore 1 have
not given my orders because they all
camc to me at about 10°45 a. m. or so,
I have not examined it, because it is a
matter dealing with the Chief Minis-
ter of a Statc. It is a very important

**Not recorded.
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[Mr, Speaker)

matter. Therefore, I do not want to
take it in a very light manner. I want
to give the deepest consideration to it.
Therefore, you can rest assured thatI
as much interested.

(Interruptions)

st wmgREm (I3A7): qene
wEea, AT saEdT FTAWR | AT OF
wEerget ara gfad | g7 15 fAT # 9T
A # g1 @r & woly wOsAE HET W
&, fagre ¥ wey gam ¥ @7 WAL
fraa & | 7 99 gET wAA § 1 37 9T
aq ) Ay fadc @, wiae
faviT Fxar & | AT G e Aadt
q WY w7y @ ad §d A fmw e dT
oTY Fa73 5 Fa 719 FAF A AT @ |
srst fagre § wagrgan &1 et & fAQ
oY g @ag 23 ¥ fac qm Al €

MR. SPEAKER : No. nothing more.
Mr. Lal, I may tell you that a committee
has gone to Bihar, Agra and everywhere.

SHRI JYOTIRMOY BOSU: I want
to make a statement.

MR. SPEAKER: No, no; I have
not permitted you. If you want you
can come and discuss the matter with
me. (Interruptions)

SHRI JYOTIRMOY BOSU: No your
Secretariat telephoned me at 10° 30 saying
that I could raise this matter under....
(Interruptions)

MR. SPEAKER: I have not permitted
you to raise the matter. No, no; nothing
-of the sort.

SHRI JYOTIRMOY BOSU: You are
saying things which are not accurate.

MR SPEAKER: No, no, you must
‘come and discuss the matter with me.
Papers to be laid. Mr George Fernandes
Do not record.

(Interruptions)**
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SHRI P. VENKATASUBBAIAH :
According to the imﬁort and control
of cement order which has been pub-
lished in the Gazette it has been dealt
with in pursuance of import of cement
to this country, because of shortage of
cement. I would like to know whether
Government has got any assessment. ..

MR SPEAKER: That question does
not arise now Papers to be laid,

12,12 hrs.
PAPERS LAID ON THE TABLE

ImporTED CEMENT CoONTROL  (3RD
(AMDT) ORDER 1978. REVIEWS AND
ANNUAL REPORTS OF SAMBHAR SALTS
LTD. JAIPUR AND HINDUSTAN SALTS LTD.
JAIPUR FOR THE YEAR ENDED ON 30-9-77
AND NOTIFICATION IN CONTROL OVER
MANAGEMENT OF M/s. ANDHRA SCIENTI-
Fic Co. LTD. MACHILIPATNAM,

THE MINISTER OF INDUSTRY
SHRI GEORGE FERNANDES) : I
beg to lay on the Table :

(1) A copy of the Imported Cement
Control (Third Amcndment) Order
1978. (Hindi and English versions).
published in Notification No. S.O.
426(E) in Gazettc of India dated the
grd  July, 1978 under sub-section
(6) of section 3 of the Essential
Commodities Act 1955 [Placed in
Library See No LT-2524/78)

(2) A copy each of the TFollowing
papers (Hindi and English versions)
under sub-section (1) of scction 619A
of the Companies Act 1956 :—

(a) (i) Review by the Government
on the working of the Sambhar Salts
Limited Jaipur for the year ended
goth September, 1977.

(i) Annual Report of the Sambhar
Salts Limited Jaipur for the year
cnded goth September, 1977 along
with the Audited Accounts Fand the
comments of the Comptroller and
Auditor General thereon [Placed in
Library See No. LT-2525/78).

(b)(i) Review by the Government on
the working of the Hindustan Salts
Limited Jaipur for the year cnded
goth September, 1977.

**Not recorded
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(iig Annual Report of the Hindu-
stan alts Limited, Jaipur, for the
year ended goth September, 1977
along with the Audited Accounts
and the comments of the Comptroller
and the Auditor General thereon.
{Placed in Library. See No. LT-2526/78).

(3) A Copy of Notification No. S.0.
410 (E) (Hindi and English versions)
published in Gazet te of India dated the
26th June, 1978 regarding the continu-
ance of conrol over the management of
Messrs Andhra Scientific Company Limi-
ted, Machilipatnam, Andhra pradesh,
under sub-section (2) of section 18A of
the Industries (Development and Regula-
tion ) Act, 1951. [Plaeed in Library See
No. LT-2527/78].

REVIEW AND ANNUAL REPORT OF COTTON

CORPORATION OF INDIA LTD., BoMBAY FOR

THE YEAR ENDED ON 31.8.77 WITH STATE-
MENT FOR DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : I beg
tolay on the Tablc :—

1) A Copy each of the following
papers (Hindi and English versions)
under sub-section(1) of section 61gA of
the Companies Act, 1956:—

(i) Review by the Government on
the working of the Cotton Corporation
of India Limited, Bombay, for the year
ended 31st August,1977.

(ii) A nnual Report of the Cotton
Corporation India Limited, Bombay,
for the year ended 31st August 1977
along with the Audited Accounts and tZA
comments of the Comptroller and Audi-
tor General thereon.

(2) A statement (Hindi and English
versions) showing for reasons for delay in
laying the above papers. [Placed in
Library See No. LT-2528/78].

NOTIFICATIONS UNDER ALL INDIA SERVICES
Acr, 1951

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): I beg to lay
on the Table a copy each of the follow-
ing Nbotifications (Hindi and English
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versions) under sub-section (2) of section
3 of the All India Services Act, 1951 :—

(1) The Indian Police Service (Fixa-
tion of Cadre Strength) Fourth Amend-
ment  Regulations, 1978 published
in Notification No G.S.R. 349(E) in
Gazette of India dated the 1st July,
1978.

(2) The Indian Police Service (Pay)
Seventh Amendment Rules, 1978 pub-
lished in Notification No G.S.R. 350
(E) in Gazette of India dated the 1st
July, 1978.

(3) The Indian Police (Special
Allowance) (Amendment) Rules,
1978 published in Notification No.
G.S.R. 372(E) in Gazette of India
dated the 14th July, 1978.

(4) The All India Service (Leave)
Third Amendment Rules, 197 pub-
lished in Notification No. G.S R 894
in Gazette of India dated the 15th
July, 1978.

(5) The Indian Administrative Ser-
vice (Appointment by Promotion) Third
Amendment Regulations, 1978 pub-
lished in Notification No. G.S.R. 918
in Gazette of India dated the 22nd
July, 1978.

(6) The Indian Administrative
Service (Appointment by Selection)
Amendment Regulations, 1978 pub-
lished in Notification No. G.S.R. g19
in Gazette of India dated the 22nd
July, 1978.

(7) The Indian Administrative
Service (Probation) Amendment
Rules, 1978 pubhshed in Notification
No. G.S.R. 920 in Gazette of India
dated the 22nd July, 1978. |Placed
in Library. See No. LT-2529/78).

NotricaTiIoN RE:  WITHDRAWAL oF
ConcessioN 1IN RATES Customs Durty
ON STAINLESS STEEL

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay on
the Table a copy of Notification ~No.
G.S.R. 927 (Hindi and English versions)
published in Gazette of India dated the
22nd July, 1978. together with an ex-
planatory memorandum regarding with-
drawal of concessional rates of Customs
duty available to stainless steel of certain
sizes under section 159 of the Customs
Act, 1962. [Placed in Library. See No.
LT-2530/78].



215 Bill, as amended
by Rajya Sabha
12.15 hrs,

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir I have to report
the following message received from
the Secretary-General of Rajya Sabha :—

‘I am directed to inform the Lok
Sabha that the Tobacco Board (Amend-
ment) Bill, 1978, which was passed by
the Lok Sabha at its sitting held on
the 18th July, 1978, has been passed
by the Rajya Sabha at its sitting held
on the 3ist July, 1978, with the fol-
lowing amendment :—

Clause 2

That at page 1, lines 10-11, the words
“or at such other place as the Central
Government may, by notification in the
Official Gazette, specify” be deleted.

I am, therefore, to return herewith
the said Bill in accordance with the
provisions of rule 128 of the Rules of
Procedure and Conduct of Business in
the Rajya Sabha with the request that
the concurrence of the Lok Sabha to the
said amendment be communicated to this
House’.

TOBACCO BOARD (AMENDMENT)
BILL

RETURNED BY RAJYA SABHA WITH
AMENDMENT

SECRETARY: Sir, I lay on the Table
of the House the Tobacco Board
(Amendment) Bill, 1978 which has
been returned by Rajya Sabha with an
amendment.

MR. SPEAKER: Now we comc to
calling attention.

SHRI H. L. PATWARY (Mangaldoi):
Some of the Members in the House show
their thumbs like this. Is it not objec-
tionable?

MR. SPEAKER: That is all right.
Do not look at them. Mr. Phirangi
Prasad.

SHRI A. BALA PAJANOR (Pondi-
cherry): I will never make such impres-
sions. I am very proud of him. Mr.
Patwary is my very deep friend.

MR. SPEAKER: His difficulty is that
his name is Patwary. Shri Phirangi
Prasad. He is not present in the House.
Mr. Brij Bhushan Tiwari.
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12,17 hrs.
RE: CALLING ATTENTION

ReporRTED HEAVY Loss or LIFE AND
PrROPERTY cAUSED BY FLOODS

ot o e faardt (@etamErg) -
g FfT gt St & saqen F wfafelw
adi fasr g

W TR T (93R0) c ww
W agr fadr & )

AN HON. MEMBER: I have not
received a copy of the statement.

MR. SPEAKER: You have not re-
ceived it. What is this? Mr. Minister,
this is not proper.

(Interruptions)
I will take it up in the afternoon.

SHRI VAYALAR RAVI (Chirayin-
kil): During the Parliament Session,
you had given a ruling, I think, last
year, you had given a ruling that no
Minister should leave station, Mr. Barnala
has left. This is a very scrious matter.
The Minister must be here. He is in
Malaysia

MR. SPEAKER: He has taken my
permission to go.

SHRI VAYALAR RAVI: Why do
you allow the Ministers to go abroad?

MR. SPEAKER: That is all right.
That is a very urgent matter.

Copies of the answer to the Call At-
tention will be distributed. Now it will
be taken up in the afternoon.

= W SETw A (TgOET ) -
"l AERE AT 9B & | F FT ST
TR

(=t TETY veR?) - wE wEYET
agt ILEAGILTT R |

N gFR AR wBAW  (INA) ¢
ot Frfaat 7€ & €, g fag AT Ty
g # fargre § e faq 1 &
Ffagt ATl w7 A8 & wE § L.
() g8 Wi FT FTITA FT
FIY 7T aw Y faer
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ft WM wEm & qere AT,
WA F AT A AqAT g ¢ fF ¥
T WFA § @EH 1 F(TIAT |

MR. SPEAKER: That is why I am
taking it up at 4.30 p.m.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): We have now sup-
plied copies.

MR. SPEAKER: Copies have been
supplied and they will be laid on the
Table of the House now; we will take
it up at 4.30 p.m.

SHRI BHANU PRATAP SINGH:
May I make a submission? I have to be
in the Rajya Sabha from 4 to 6.

SHRI K. LAKKAPPA (Tumkur):
On a point of order. The rules are clear.

MR- SPEAKER: Rules are clear Call
attention to bz taken at any time which
is

SHRI K. LAKKAPPA: It is a very
serious matter; I rise on a point of
order.

MR. SPEAKER: Very serious.

SHRI K. LAKKAPPA: I rise on a
point of order regarding call attention. We
have given notice.” "+ (Interruptions)

MR. SPEAKER: The Speaker does
not give a reply; if you want you can
meet him in the Chamber.

SHRI K. LAKKAPPA: There is lapse
on the part of the Minister The manner
in which government is running the ad-
ministration. . . .

MR. SPEAKER: That is not a point
of order.

(Interruptions)**
MR. SPEAKER: Don’t record.
PROF. P. G. MAVALANKAR

(Gandhinagar): At what time do we take
it up then?

MR. SPEAKER: At 3 O'clock it will
be taken up.

218

12.17 bre.
MATTERS UNDER RULE 377

(i) TENSION IN MARATHWADA DUE TO
CHANGE IN NAME OF MARATHWADA
UNIVERSITY
state ofte maf (M) :
geaer wgtew, & fraw 377 & s
sfqaadr &% qeed & fa=fafaa
faaz &7 Ioorg FWIE -

‘W gIW AEAL F AUS-
[T F AW K 79 3G AT &
AU WTHA F1T Fq3ITT -
915 HRATArE, F1 a7 FT A€V
gg  WWWe grassT fam=
Aiw fFar & | 5@ faeg Y q9<
T & S wamifaw qo i §Taq
gast fady F3F ga g ATEART
F WRT H wTgRm @eafa &) ars-
®1g IF WE, ARET, I§ FA,
T &A1 T @ gEmtaw
FAIIE @I | AT EH o
g A g | wfaam Iumm =2
a1y fawg wEq  FTJFWA
=TT o g% 1"

MR SPEAKER: Shri Shafi Qureshi

Wt T fa@m qreEm (grafge):
oAy WEIRG T AT FT AT
3 5 wasarer Sar g W1 S AT

g L.

MR SPEAKER: That is not a point
of order.

(Interruptions)**

MR. SPEAKER: Don't record it.
(Interruptions)

MR SPEAKER: Mr Paswan you
are persistently obstructing. In regard

to 377, the Minister can reply if he so
choosa

**Not reco.ded.
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(ii) REPORTED PoLICE FIRING AT MATTAN
(JAMMU AND KasrMIR)

SHRI MOHD. SHAFI QURESHI:
(Anantnag): I wish to draw the atten-
tion of the Minister under Rule 377 to
the recent police firing in Mattan
(Kashmir) resulting in the death of
three persons and injuries to many others
which is deplorable.

I wish to make it clear to the hen.
members that it is not mutton or chicken,
but it is a place in Kashmir, which I
have visited.

The State Government, by its callous
attitude, did not take timely action
against certain miscreants. Instead, the
leaders of the ruling party are indulging
in all sorts of provocative actions and
speeches,

““It has been agc-old tradition in Kash-
mir that the pilgrims going to Amarnath
Cave are given normal facilities of travel
and protection also. It is on this oc-
casion that people from all over the
country join this religious congregation
and go to the journey of Amarnath
Cave.

“I wish to draw the attention of the
Home Ministry that people from all
parts of the country who go there should
be given police protection for their safc
yatra. The highhanded action of the
State ‘Government in resorting to firing
is both inhuman and unwarranted.
strongly protest against such high-handed
attitude on the part of the State Go-
vernment. The State Government has
failed so far to take any action against
the miscreants and, it is hoped, that
the Central Government will intervene
immediately and apprehend all such peo-
ple who are out to disturb the peaccful
communal atmospherc in the State.”

(iii) REPORTED CLASHES BETWEEN CASrE—
Hinpus AND HaRr1JANS AT K JAGANNAS
DHAPURAM ANDHRA PRADESH

SHRI KUSUMA KRISHNA
MURTHY (Amalapuram): I wish to
draw the special attention of this august
House to a precarious situation prevailing
for the last ten cays in a wvillage called
K. Jagannadhapuram in Amalapuram
Taluk in Andhra Pradesh. This village is
situated in my parliamentary constitu-
ency namely Amalapuram. On 2ist
July, 1978 there were very violent clashes
between the local Harijans and the Caste—
Hindus resulted finally in six deaths
and scrious injuries to many others and
consequently, there prevailed now a
sense of complete insecurity to Harijans
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who fled away from their homes in large
numbers and so far none of them re-
turned to the village. 1 have personally
visited the place immediately after this
incident and met the members of all
the bereaved familics. The root cause in
this incident appears to be the evil

practice of untouchability because it
was cleariy reported that the proprietor
of a hotel in K. Jagannadhapuram di

not serve tea properly and respectfully
to four Harijans earlier. Then there
were minor clashes between those four
Harijans who were insulted and the
hotel workers alongwith their proprietor.
In fact, some communal elements inter-
fered in this issue and thereby it was not
allowed to be pacified. Almost after three
weeks, there appeared to be open chal-
lenges and therefore, in order to be cau-
tious cnough a number of Harijans went
together to a local regular Friday fair.
But whatever might be their number on
that day the Harijans have not indulged
in committing even the slightest offence
there. On the contrary, it is the caste—
Hindus who brutally stabbed three of
those Harijans there on that day and
onc of them died on the spot. I would
like to make a humble submission to
the Hon’ble House that this is an im-
portant and scrious point of sequence to
begin with in this whole issue and the
entire press in India unfortunately gave
an absolutely different version of this
laring fact and I have also found the
.B.C. was no exception to this mis-
quoting the real causc of this communal
crime.

Later, those Harijans who wecre en-
raged by that clear provocation by seeing
an innocent Harijan was killed brutally
and inhumanly before their own eyes,
they wanted to catch the persons who
stabbed Harijans and in their pursuit
they were given the impression that their
required persons were hiding in a parti-
cular house from which they were not
coming out and then it appeared they
lost all sense of proportion and set
fire to that house wherein four persons
were burnt alive and one succumbed to
burns later. This is very unfortunate
and ghastly human crime which I can
never support at all.

However, I would like to draw the
attention of this House firstly that
neither any one of the national English
newspapers nor our regional Telugu
newspapers has reported the fact that
there was a clear provocation by way
of brutally killing a Harijan preceded the
inhuman burning of a caste-Hindu house
along with its inmates. In fact, the entire
press in India gave a clear impression
to the public that the Harijans committed
first these atrocities whereas the fact is
other way round. I am still unable to
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understand how the entire press in India
publicised this news in a distorted way
and still the sequence of these clear facts
have no: come out in any one of the
newspaper except the ‘Hindu' so far.
It is rather very painful to me to note
this fact. Secondly, it is quite gratifying
that the authorities have brought the
situation immediately under control in
order not to allow that situation to de-
teriorate any further Apparently the
entire situation there no doubt is silent
but I personally believe it is a deceptive
silence as it may flare up at any moment
and suddenly become another Villu-
puram episode, because the entire Hari-
jan population in that surrounding area
now is under panic. All the places of
Harijan habitation there gave a deserted
look when I personally went there. It
clearly appears meanwhilc there is an
indiscriminate harassment of Harijans
and also an indiscriminate arrests of
mainly Harijans and this must be stop-
ped forthwith otherwise it would be
very difficult to restore the sense of
confidence in the innocent Harijans in
order to enablc them to return to their
houses soon.

Thirdly, there should be a proper
inquiry commission (a) Firstly, to find
out whether and to what extent these
incidents could have been prevented by
timely and effective interference by the
local police authorities when there  were
open challenges and counter challenges
between those caste-Hindus and the
Harijans for about three weeks earlier
and (b secondly, to conduct a thorough
and unbiased enquiry to correctly find
out the real culprits and bring them to
hook.

(iv) REPORTED INCIDENT OF SHOP-LIFTING
v LovnoN BY A DEPUTY SECRETARY
OF MINSTRY OF Law

ot e o W (faat) o
wgel wgied, § wWe #r owEfa ¥
srfqeadm &% 9gd & fasafatad
faqa #1 ITT FIAT TEATE |

fafa, sura of FmAT "wAT F
TAHT F FAT FH FC W T I9-
gfqa F1 q7a1 § OF FFI7 & A FQ
§T TFI( FT 9T A=A H IW 9T qFIAT

a S\ .
o @7 & | I§] T Faw fafy qaem
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wifeg at ag @t fF 9w afa & faeg
T FIAIEN FT JUAr HT &
freifag w7 & Ifaw = feur sar
9T FEFRAAT IG &1 A FY F &Y
2 o & A wa<i @ e Q& e o
wirm Ifaa = Fdad 7, fawT
WITA ¥ oo 9@ 97 FIfea 6T g ¢

(v) REPORTED ATTENDANCE OF ‘INDIAN
DeLEGATES AT THE Isramic CoNn--
FERENCE HELD AT KARACHI

DR VASANT KUMAR PANDIT
(Rajgarh) : Sir, under rule 377, I wish
to mention the following matter of urgent
public importance in the House :

The reported attendance of Indian
Delegates including journalists from India
and Heads of Indian Muslim Organisations-
including representatives of Dawoodi
Bohra Mullaji in the Islamic Conference
recently held at Karachi, the passing of
an unanimous resolution by that conference
demanding plebiscite in Kashmir, the
strange manner in which ‘Indian Delega-
tes’ went for the conference at Karachi,
the gross failure of C.B.I. and State intelli-
gence to find out or warn the Government
of this move, the inquiries and investiga-
tion donc by the Indian Embassy at
Karachi and the Government of India
from the persons who participated in that
conference

12.22 hrs.
INSOLVENCY LLAWS (AMENDMENT)

THE MINISTER OF LAW JUSTICE.
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN). Sir, I beg to
move

“That the Bill further to amend
the Presidency-towns Insolvency Act,
1909 and the provincial Insolvency Act,
1920, as passed by Rajya Sabha, be
taken into consideration.”

The Law Commission of India, had in
its Third Report on the Limitation Act,
1908, reccommended that the most cffective
way of instilling a healthy fear in the minds
of the dishonest debtor who evades the
execution of decrees would be to enable
the court to adjudicate him an insolvent
if he does not pay the decretal amount after
notice by the decree-holder by specifying
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a period within which it should be paid.
on the lines of the Presidency-towns Insol-
vency and Provincial Insolvency(Bombay
Ams=ndment) Act 1939 (15 of 1939). The
aforesaid recommendation was reiterated
‘by the Law Commission in its Twenty-
sixth Report on Insolvency Laws. To
the same effect were the views of the
Expert Committee on Legal Aid which
observed that such a simple amendment
may be done in the Insolvency Laws with-
out waiting for the enactment of a compre-
hensive law on Insolvency.

The Bill seeks to give effect to the re-
commendations of the above expert bodies
and provides for the amendment of the
Presidency-towns Insolvency Act 1909
and the Provincial Insolvency Act. 1920,
for the purpose of including a new act of
‘insolvency. The Bill enables the decree-
holder to send an insolvency notice. The
notice can beserved in respect of any decree
or order for the payment of money due to
a creditor, the execution of which has not
been stayed. If the judgment-debtor fails
%o pay the amount within the period speci=
fied in the notice which shall not be less
than one month or furnish security for the
payment of such amount to the satisfaction
of the creditor this would deemed to be
an-act of insolvency. Where the judge-
ment-debtor is rcsitﬂng outside India, the
insolvency notice shall be served only
after obtaining the leave of the Court
.and the period for compliance of the said
notice will be specified by the Court. It
would however, be open to the judgment-
-debtor to satisfy the court that he has a
counter-claim or set-off which equals or
exceeds the decrctal amount or the amount
ordered to be paid and which he could
not lawfully set up in the suit or proceeding
‘in which the decree or order was passed
against him. The judgment-debtor would
also be permitted to raise the defence that
sthe amount is not payable by or under
any law for the time being inforce for the
relief of indebtedness and is entitled to
‘have the decrec or order set aside under
the provisions of that law. The Bill also
secks to amend the rule-making power to
enable the High Court to make rules with
‘regard to the form of the insolvencv notice
and the manner of service thereof.

As the subject matter of the Bill is
relatable to a matter in the Concurrent
List, the views of the State Governments
were obtained regarding the proposed
amendments. Most of the State Govern-
ments have agreed to the amendments.

A question has, however, been raised
that by this provision, the judgment-
debtors would be harassed by the decree-
holders. There is no cause for apprehen-
-gion om this ground as the proposed provi-
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sion would apply only when the operation
of the decree has not been stayed. The
main object of the amendment is to prevent
the harasment of the decree holders by
dishonest judgement-debtors who tend to
take advantage of every technicality to
defeat and delay execution proceedings
with the result that the decree often be-
comes virtually a scrap of paper. It may
in this connection be mentioned that the
Bombay Amendment has worked satis-
factorily for about a quarter of a century
and does not seem to have led to any
abuse. The State of Karnataka has also
adopted a similar amendment in 1963
by the Provincial Insolvency (Mysore
Extention and Amendment) Act, 1962
(Mysore Act 7 of 1963) and the experience
of the State Governments of Maharashtra,
Gujarat and Karnataka had been that
the Act had worked without any difficulty.

There were certain apprehensions that
the judgement-debtors may be harassed
in the execution of ex-parte decrecs and
by the non-service of msolvency notice.
The Bill itself provides that insolvency
notice may be served in the execution o.
a decree or order which has become final
and the execution thereof has not been
stayed. Ex-parte decrees become final
only after the period for setting aside such
decrees expires and no application is made
for setting aside the decree within that

iod. The Bill empowers the High

urts to provide by means of rules the
form of the insolvency notice and the
manner in which such notice may be
served.  As such, there may not be any
cause for apprehension that the insolvency
notice will not be served at all.

An objection was also raised that the
period specified in the Bill for cempliance
of insolvency notice is tco short and it
should be incrcased. It nav  be
mentioned that the period specified is
only the minimum period and it ic cpen
for the decrec-holder to specify a loreer
period. In respect of persons residing
outside India, the court has been given
the power to specify a longer period
depending on the circumstances of the
case. Seconly the period of notice
specified in the Bill is onlvfor the purpose
of enabling the judgement-debter 1o arrange
for the payment of monev. He is already
aware of the existence of the decree and,
as such, it is felt that he will not be put
to any difficulty.

Another point raised was that the re-
commendation of the Law Commission for
comprehensive law on insolvency has not
been brought out so far though the Law
Commission had submitted its recommen-
dations more than ten years before and
only this minor amendment has been
brought forward. It may be pointed out
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that we had already taken action to imple-
ment the recommendation of the Law
Commission to bring out a comprehensive
law on insolvency. But as the House is
aware, the subject of insolvency. is in the
concurrent list and any legislation proposed
to be brought forward should be done only
after consultation with the State Govern-
ments. This would take some time.
But as the Expert Committee on legal aid
has rccommended that this beneficial
provision should be implemented imme-
diatcly without waiting for a con prchen-
sive law on Insolvency. the Bill has heen
brought forward,

The provision of the Bill are non-
controversial and 1 hope, that it will
receive acceptance from all sections of the
House.

MR. SPEAKLER @ Motion  moved

“That the Bill further © amend
the Presidency-towns  Insolvency Act,
1909 and the Provincial Insolvency Aet,
1920, as passed by Rajya Sabha. be
taken into consideration™.

Me. Ram Kishan has  given notice
of referring the Bill o the Seleet Gomini-
ttee. He is not here: so, that amendment
falls.

SHRIR. VENKATARAMAN (Madras
South) : Mr. Speaker. Siv. the Bill brought
before the House is not so innocuns — as
the Law Minister has tried (o make it
It imposcs oncrous conditions on - an
honest  debtor, The Law  Cemmission
which the Law Minisicr ¢quoted. said as
follows:

S The most cflective way of instilling
a healthy fear in the  minds ol
(please note  the words) .. «dishonest
pdgment-debtors would  be to enable
the court o adjudicate him an insol-
vent.

He has used this provision  against cven
an honest judgment=cdebtor who has no
resources, 1o he adjudicated as an insol-
vent. My objection is to that part ol the
Bill.  You are awarc. Sir. that in Roman
times, a judgment-debtor who did not pay
his ducs, was flogged. Under the Com-
mon Law, a judgment-debtor who did not
pay this dues was sent tojail, And our
Civil Procedure Code  also  provided for
a person who has not paid the ducs to
be sent to jail until ncarly fifty ycars ago.

In 1936 the Civil Procedure Code  was
amended  whereby a judgment-debtor
who has no assets, who has no means 1o
pay. could not besentto a civil prison,
I want to quote from the Civil Procedure
Code the relevant portion which says that
it is only a person who has dishonestly
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dealt with his assets that could be scnt
to prigon. It says:

“It must bc proved to the satis-
faction of the court that the judgment-
debtor has or has had, since the date
of the decree, the assets to pay the
amount of the decree or some substantial
part thereof and refuses or neglects to
pay the amount.”

Itis only then he can be sent to jail.

If you take the Bill, this is what it
says:

“Without prejudice to the provisions
of sub-scction (1), a dcbtor commits
an act of insolvency il a creditor, who
has obtained a decree or order  against
him {or the payment of money (being a
decree or order which has become final
and the cxecution whereof has not been
stayed, has served on him a notice
hereinafter in this scction referred (o as
the insolvency notice) as provided in
sub-scction (3) and ‘the debtor does
not comply with that notice within the
period specified therein:’

There are honest debtns who have no
means to pay, there are  dishonest debtors
who have micans to pay and vet refuse to
pay. What the Law Commission said
as the casicst way to enforce payment is
only of the dishonest judgment debtor,
but in this casc the clause provides that
even if he is an honest debtor, if he has
no means © pay. he can be adjudicated
insolvent.  Going to prison is a lesser
evil than being declared insolvent.  Some
day he can hecome a Minister, but if he is
declared an insolvent. he has no hope.
his family will be ruined.

Under what justice can we say that
a judgment debtor who has no means to
pay and who cannot, under the present
system of our Civil Procedure Cede, be
sent to jail, can be adjudicated inselvent.
In order that 2 person may be adjudicated
insolvent. he must have committed one
of the acts of insolveney, and the various
acts of insolvency, as you know are selling
asscts. making fraudulent payments ete,
Here is a dcebtor who has no assets . who
has not ‘committed any of these offences,
and yet merely because he has not complied
with the notice which has been issued as
an insolvency notice, he can he adjudicated
insolvent. ‘This, T consider, runs contrary
to the spirit of the legislation which has
been adopted in rhis country.

I know the arguments that will be
advanced, and I will meet them even
before they arc raised. Tt will le
that we arc only copying the  provision
of the British Bankruptcy Act. of 10143 it
contains cxactly the same provisien as
the one which is now before the House,




227  Insolvency Laws

[Shri R. Venkantaraman]

But I want to point out: have we not
travelled in ideas of social justice far from
the days of 19147 Should what the British
Bankruptcy law enacted in 1914 be re-
enacted at this time, overlooking the
protection which we have given in the
Civil Procedure Code against arrest and
detension of a debtor who has no means
to pay ? Thercfore, the whole idea of
trying to enforce payment of debts through
the shortest method of providing for insol-
vency is contrary to the spirit of the
Insolvency law.

The purpuse of insolvency is two-fold.
One is to give protection to the debtor
against harassment by the creditor.  The
stcond is to give an cqual distribution of
the asscts among the creditors. Where a
man has no assets, what is the point in
ceclaring him insolvent and putting him
to social odium?  That is why in the
amendment which I have suggested, T
have copied a phrase in the Civil Proce-
dure Code, that “if a dcbtor having the
mcans to pay refuses to pays then he
can be adjudicated insolvent.  But a
person who has no mrans to pay should
never he adjudicated insolvent by barely
giving a notice that he has not complied
with the decrece which has been issued
against him. Therefore, I submit that this
is not such an innocuous Bill as the Law
Minister has brought it forward. He has
overlooked the words in the Law Com-
mission Report which says that it is the
casiest and the best way of enforcing pay-
ment against a dishonest judgment debtor.
He has wsed it against the honestjudgment
debtor who has no means to pay.  That
is my submission,

SHRI SOMNATH CHATTERJEE
(Jadavpur) : Mr Speaker, Sir, I endorsc
the views of Mr Venkataraman.

Sir, the position is this. The Law
Commission in its 26th Report did not
suggest the amendment for incorporation
of this provision alone. They had suggested
for a thorough revision of the insolvency
law and for fusion of the Presidency-towns
Insolvency Act and the Provincial Ingg]-
vency Act and for making it one compre.
hensive measure. That was in the 26¢h
Report. After years the hon. Minigter
states that a Study is still being undertaken,
no decision has been arrived at and now
this piecemeal amendment is being brought
to the old Act of 1gog. Is it a good legis-
lative practice? When there is a recom-
mendation of thc Law Commission to
enact a comprehensive legislation and to
incorporate the entire insolvency law in
one statute then one paragraph of the Law
Commission Report after years suddenly
becomes so important for which a separate
amending Bill has to be brought. I do
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not understand what is the logic behind
it and suddenly why for the decree-holders
the Government becomes s0 anxious that a
spocial provision has to be made. There-
fore on principle also we are having a
surfeit of legislations some well-conceived,
many ill-conceived and this is only giving
rise to more and more litigation which is
not good for the society.

Sir, the supposed objective of this
amendment is that fear has to be instilled
in the minds of judgment-debtors. Well
the Law Commission says. ¢dishonest
judgment-debtors’ It is also known that
the Privy Council said many years back
that the trouble of the decree-holder in
India starts from the date he gets the
decree. That is true. So far as the
procedures are concerned, I should have
thought that the courts can also look
into the matter. Therc is already an Act
of Insolvency which provides that if an
attachment is levied and remains not
complied with, then it is an act of insol-
vency. The question is if there are bona-
fide alert decrce-holders we can find out
the means also to executc the decrce
against those persons who are able to
gay. A very vital point has been raised

Y Mr Venkataraman. The Civil Pro-
cedure Code has been amended to give
protection to a certain scction of the people
from civil arrests. Now they will come
under this odium of being declared insol-
vent although thcy may not have mcans
to pay. This attitude, I submit will not
fulfi the objectives for which this is sought
to be enacted. So, if there is no means
to pay what is the good or how the society
benefits by declaring such a person
insolvent? How the dccree-holder benefits
by that ? The answer is : Why should the
decree-holder cven give an  insolvency
notice to such a person? But taking advan-
tage of a decree somc personal animosity
also sometimes is ruthlessly pursued in
the form of various Procecdings against
the person who cannot defend. Therc-
fore. I have not being able to follow what
is the urgency for this piece of legislation.
It does not serve such an important social
objective for which we have to have an
amendment. The Law Commission’s
recommendations are not being considered
fully till today whether there should be
one comprehensive law or not. The
Ministry has not yet had the time to have
a comprehensive survey or study of the
matter in consultation with the State
Governments. Sir, I have not understood
the hurry or the basis on which this Bill
been brought forward.

You kindly see one aspect. The Bill
seeks to provide that an application may be
made by the juclgement-debtor for setting
aside of the insolvency notices and sub-
clause (5) of the proposed amendment un-
der Clause 2 of the Bill provides that he

(Amndt.) Bill 228



229 Insolvency Laws SRAVANA 11, 1900 (SAKA)

can make an application but on certain
specificd One ground is thathe
has a oounter-clum or sct-off against the
caeditor and the second one is that he is
entitled to have the decree or order set
aside under any provision for the relief
of indebtedness and the third one is that
the decree or order is not executable under
the provisions of any law referred tc in
clause (b) on the date of the appiicaiion
that means, the law relating to relief of
indebtedness. No  other provision is
mentioned, either claim for set-off or
counter-claim or under some relief of
indebtedness law.

There is  some provision under which
a decree can be sct aside. Suppose, therc
is a suit challenging the decree on the
ground of fraud. But that is not the
ground on which an application under
subsection (5) can be made. Unless
somebody is able to get an injuction in that
suit, he will have no opportunity to make
an application under the proposed sub-
section (5).

The other provxsmn is, under the
ordinary law, as it is, if on the ground
of attachment to a decree which is en-
forceable and which remains unsatisfied.
then it is an act of insolvency. But there
the so-called debtor can challenge the
decree in that very insolvency procecdings,
as you are aware and the Insolvency
Court is not bound by the Civil Court’s
dearec as such and can go behind the
decree to find out cither the basis of the
date or the validity of the decree itself.
Now that ground will not be open under
sub-section (5). Therefore, I would like
to know from the hon. Minister, whether
a debtor who is entitled to make an appli-
cation under sub-section (5) to get relief
on specific gounds can make an applicatio:
on other grounds. Willit be open to him?
It is a doubt that I am having because
the proviso to sub-section (2) of Section 2

says:

‘““Wherc a debtor makes an applica-
tion under sub-section (5) for setting
aside an insolvency notice—(a) in a
case where such application is allowed
by the Court, he shall not be deemed
to have committed an act of insolvency
under this sub-section;and (b) in a case
where such application is rejected
by the Court, he shall be deemed
to have committed an act of insolvency
under this sub-section on the date of
rejection of the application or the expiry
of) the period specified in the insolvency
notice..”

Therefore, now, only very limited grounds
to raut an application for insolvency will

ento a ]udgement debtor who may
not ave even the means to pay. Apart
from this, whose interest is going to be
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served because of the sub-section (5) read
with the proviso. I would like to know
under the Bombay legislation, which is no
doubt there for some years, how many
persons have taken recourse to it. How
many decree holders bave been otherwise
prevented from executing a decree in the
normal manner ? How was this provision
in the Bombay legislation wuti for
giving proper lessons to the d.lnhonut
judgement debtors, how was this
used for the purpose of harassment?
The hon. Minister says he has experience

I do not know what material he has,
what statistics he has. Therefore, on an

im: ion that there is no harassment,

I mot think that his was the reason

for which this Bill was justified. I know

that previously he has got the Bill passed by

Rajya Sabha and he will pursue it, press

it. There is no doubt about it. But at

least let him give an assurance that a time
limit would be indicated within which

a comprehensive bill tor bankruptcy legis-

lation will be made.

Second, at least the rule should make
ample provisions for giving as much
protection as is necesary, because the
law is going to be passed. What is
the protection that this will not be utilised
for a personal vendetta against persons
who do not have the means to pay ?

These assurances are not there. On
the other hand, the grounds for resisting
an application are being restricted. There-
fore, these are the apprehensions and, I
hope, the hon. Minister will consider and
try to see that the honest judgment debtors
who, unfortunately have not got the
means to pay are not harassed.

it tiw =z o (faaet) meae
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araq & foo T ug aer @ fa ot fomt
1o s fyrr #iv sraeraar 9@ a1
gare a7 fodr | didfram g fome
frafeenas w2zn frwasr @ | F9Y wrey
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SHRI DHIRENDRANATH BASU
(Katwa) : It is really very unfortunate
that an efficient Minister, a Law Minist:
of Shri Shantibhushan’s emincnce has
come forward with such piece-meal
amendment to the Act enacted in 1909
and 1g920:i.c: 60 to 70 years ago. He
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should have come forward with a com-
prehensive  Bill, stating the details there-
in.

I do not understand how honest Judge-
ment debtors who have no assets to repay,
who are very eager to repay the debt but
have no assets, can bc declared
insolvent. I do not understand. This is
really very wrong under the present social
conditions of our country, in our free
country. This Act was enacted when
India was under forcign rule, but we are
now living in a free country: wec have got
our freedom, - The social conditions have
to be taken into consideration.

Itisnotonly unfortunate, but weexpect-
ed thata comprchensive  Bill about
the Insolvency Act—an Act which was
cnacted in 1gog—would be placed here.
But, instcad of placing a comprchensive
Bill, he has placed an Amendment in a very
tactful way, and in  his introductory
speech he made us understand that this
is not very important, it is of a tcchnical
nature: ‘This 1s not only of a technical
naturc. but is very important, and this
fact has to be takeninto consideration that
the social conditions of the country must
be given carcful attention.

Honest judgment-debtors and dishonest
judgment-debtors should not be  taken on
par, as cxplained by Mr. Venkataraman
and the cminent lawycr Shri Chatterjee. I
would request him to at least accept this
modification as suggested by Mr. Venkata-
raman.

Also, on p. 3, Clause 3(2) (a) and (b)
say :

(a) in a casc where such application
allowed by the District  Court,
he shall not be deemed to have
committed an act of insolvency
under this sub-section ; and

(b) in a case where  such  applica-
tion is rejected by the District
Court, he shall be deemed to
have committed an act of insol-
vency under this sub-section on
the date of rejection of the appli-
cation or the expiry of the period
specified in the insolvency notice
for its compliance, whichever
is later.

MR. SPEAKER : Mr. Basu, are
you likely to take some time ?

SHRI DHIRENDRANATH BASU:
I am likely to complete within two to three
minutes.
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So, he should not have depended on Dist-
rict Courts: he should have stated that
the decision of the High Court should

taken into consideration.

In such important cases, the judgment
of the Disrtict Courts should not be enough.
I have seen this on various occasions, and
I can show many examples, wherc dis-
honest  judgment-Debtors have come
out, they are not going to pay, they have
been declared insolvent— merely by trans-
ferring their asscts in other names. If
you go through the Balance Sheets of the
Bank of Baroda or the Balance Sheet of the
United Commercial Bank, you willsee that
an amount of Rs. 2 crores has been written
off duc to declaration of insolvency.

Now I would like to say that the dis-
honest judgment-debtors should not be
spared. The moncy must be realised
from them. Let them be sent to prison; let
all steps bc taken by the Central and
State Governments. But in the case of
honest judgment-debtars. why should you
try to send them to prison’ why should
they be declared insolvent? By this,
not only the person concerned, but the whole
{g{nily willnot be able to come out in public

ife.

So, I would appeal to the hon. Minister
to withdraw this Bill. This should not
come in a piccemeal way. He  should
withdraw this Amendment Bill and come
forward in this House with a comprehen-
sive Bill which will receive all support.

MR. SPEAKER : The Housc stands
adjourned for lunch till 2 o* Clock.

13'02 hrs.

The Lok Sabha ad journed for Lunch till
Fourteen of the Clock.

The Lok Sabha re-assemhled after Lunch
al six minutes past Fowtcen of the Clock.

[MR. DEP'TY-SPEAKER in the Chair)

INSOLVENCY LAWS (AMENDMENT)
BILI —-ontd-

TMo Tt fag (WHTAg7) « SuTeqw
wgren, @t feerer ffaat (dwuw)
fadrs wega g & A wrv=d g &
faid o= & @ged” - 71 97 47 F@
fadrg frzr & s cT9m w9 F IR
F &, sear o A frarg o fae
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TA & ATAAN HIEAT T qC ag aw
#g fear f& g7 fadns &1a95 I 790
w1few | mag 95g i 98 @ A #
feard &t 7t 24 & fom & 37 ag
wq@ar w1 o4r

*‘Such provisions should be inserted

in the Provincial Insolvency
Act.”

wE, 1973 ¥ TFFIE FHZ( 7 HOAT
gawar § o w3 faq @

‘It would also be necessary to make
the process of execution simpler,
at least insofar as simple money
claims are concerned. In  this
connection attention is invited
to the amendments made to the
Presidency-towns Insolvency
Act and the Provincial Insol-
vency Act of Bombay, by Act XV
of 1939, by which if a money
decree 13 unsatisfied and no stay
has becn obtained, the decree-
holder may serve a notice of
insoiveny requiring the judge-
m=nt-debtor to pay the money
or to furnish security for its
payment. Non-payment would
be regarded as an act of
insolvency.”

&% qg @17 afAr xg7 & % 52 Fd
rar fadas w71 & fam 4 fasrd P
a4 | fafa qafr sTaq g7 € F3 az fardar
FaAr @A9IT A5 & 35T 3R AT H
mF FrEAgag fam Arar arfze g

AT FAEA T WIAT 26 & {qiE
& 3@ art 7 mqgar 71 2 i1 0w wfe-
Ffar i AT Aqrar avar =rfgm
ag a1 mam & ¥ fa Sfaddiarses
TAFeIAY TaE, 1909 T srfafua=
ZTaEIAI Q9 1920 FIHT ¥ dF AT
A F WA Ty safaT gufad-
as FYHYC AL AT FATFE H Favar
syt = few ar | dfww feoof o S Fiaa
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AT |wA Iqfeqd @ 98F =< I
¢

9T Jew a8 § f fed-gieed  #t
gAY & Favar A1y At} afg ag qwwa
fedr greed &1 AL A1 AT TIWIAY F=T
FAT & a1 IE FIBT ASS[ AA |

W AT T IR & fF AR H gw
FTiFT AT rfeq fr OF Forare gra
g ot T F q=T 51T § IF F IACAE
¥ Av wAF T4 g1av &, 3% fA0 g@
HI 1T F1 gE4T Iev TE AT R fF —

““That a persun who is really entitled

to the ecnforcement of a legal
right can get the legal right en-
forced and the other person who
is defying it will not be able to
defy it for a very long time.™

UFAIE FHE[ HTF ANTA TT A WY
XA AT F) FAKAT F0 4T | TAT: AT
ad # 1 g ATV aSEred = aTq
iavaEmTF g fagast 7 AT E
fF 37 a7 a=mar g 7 fee fraEr
faarer 57 & 1 gemreqedT & g ®
T ZH A A1 gH qaT vy {7 fgaren
FAT i T2 Fir7 FTA F AT FOAT
& wEEd § ar 41 727 fafam vrzz & o
dfsa =+ faar star av FfFs Haw
FIA H 7% @5 5779 & % F27 agq
arifat @iz @  fsv & =vw &
fearar fagrar war g, s&fam w1 0%
grMFaz o § ga @1 fRfaimer a@
¥ faq o ag grnAd) 919w @a S
2 1 zafAT T 4139 | S s
# g1 % 37 & sl afaar- & Fi=g
F¢ faar sra, dur s wwg =40 §
7T ga § AT g2A Fe qWE OF AT
¥ FE T & eggegrdr fwa &
Rumpentes et fallitti ¥37 & | T8
I 1 S OB A 1 B I 1
¥ omuy T W T 99 3w #

1542—43 & & 48 ¥ I @Y 2
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AT TgT W1 Qe sy @ I Ay e
& [T faaen aifeq 5% &= | @ &
g Tg TIA T /AN &1 G &
FERMF WA AT L, ITF
aiy ¥ O# oma & 4gA g R g S
TR AT IH F a4k g & AHeT
ECAREE IS H T i i B B 1
a1 w9{1 miwEr H 48 98 § —
“It would also to be necessary to make
the process of execution simple at least
in so far as simple money claims are

concerned. Non-payment  would be
regerded as an act of insolvency.”

FERE W WA W ORIAT AW JEAT
a4t 7 & ar g &1 fFacfam aifag
v xar anfen | dfFw 0w aq & o
s q1 G faarfaur £ oW oF ge=r
fzarfemr & 37 141 & A ", R
grarede A1V {vgv TFHISAS ¥ A= H
o gt fadg Fr fgm o g4 fag o
oA wrar & 39§ @5 T At
182 # fafir, gy T 34T, 7g =94 07
FgyT v2 g, § IT A FIT FAT Z.
gf¥= g7 wfefys 182 & wadq
AF A7 AR@i F far ow gdvoafy
& #0ifx za 37 zeAmra A fedra
T F7 FFAT & AV TEMA T FH A
o FTHFAT § 1 TAFAT g qa §
fF waraq 1 s S 39 F @ 0 §
WS 3% TV AT T F T AT G |

nE A A § 1w @ F oArg
Arq FAITE AL AT T@AT ATl | gET
ROT H o=\ A F AT Reed £ I F
fAt & faam & o1 a0 eara fagr @
g fF fem qg & 9% wardt &1 geen
FI AT | AH FT X I T AT E —

“‘Creditors gained an active role.
With the legislation of 1716 they have
been vested with important power
except for the interval of 1831 to 1869.”

IT § 91 Hfezd gEme #7 aw

(Amndt) Bill 238

T & 1 {AE & F § wifwfoaw
fedra< a% & a9 &1 7€ § | Fare
& F1E | W gRw qaaize fF5a g
o7 mredfaar & smfwinae fofax
#I 1T FE TS € | IHIWC ST W
Forgr % feai #1 a® @ § @
F9t 3 arei & fgai &1 ) gw qmi
139 # Z@ar 9fen |

wF 9 AR TEE FE
2 & g F1axte foee & g wvgm v
saraT (a4 geg w15yt & Jg fagr war
g #fFw gmas ¥ faq 91 saar g
faer T &\ Far fx qf @ &, qwET
Iofedd %9 & fq0 =T «15q1 &z
FA g1 EH A ggw 26dl U H
a1 FHIT 7 7747 0w Aifagles
fagenar w171 garv falq 5477 za5
g § /YT Afqgd SF MVT FT
faqr mar 47 Ta% qdAwwaA F1 faw
F @ 5%d & A7 zg A1 I &= Hiq-
& F1 7919 §, TaF wraeg H W7 3T
T4 /T faa a1 "Fq a7 71 o5 6 7=
A\ g7 STa a1 F1% ara 7Y gl W
T EATT FFEHT ST HIv & AW T T
FZA T &5 waAv g0 fa=ar |

star #qorgd (wdaw fam § 3w
FUTIT B HETer 1 FATH H1C FIIEV
Foreq & faQ qidr e foe T §1 %8
za fasr ¥1 ARsTEw @3 g 7 @
g FAATE | A AT & I AT
TR FAT F7 qrq@ q1 967 QAT 9
FW & geqreae wizfEns & areHT §
fraa & ga% arrg # faare @@ #1
matasar § | {2z dwaw 9fw
z& faq wrar f o Sl F oA §
TAM[ ITY FA: & ZEFT 36 WS & Qg
gt § fF fage afaa & e
faq oF Fifvg faa faq avar sTam g
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[sto TW Fag)

gAR "EEAT 1 I mrafaai § AW
fram &7 faw Fmar

SHRI NARENDRA P. NATHWANI
%]unagadh] : Sir, 1 rise to support the
il

The Statement of Objects and Reasons
wbich has been given to us explains the
necessity for having this kind of
provision.

Now, such a provision does cxist in the
States of Gujarat and Mabharashtra for
the last 40 years and in my opinion, such
an amendment was long overdue.

A doubt was expressed about the sound-
ness of including such a ground for
declaring an individual as an insolvent.

Sir, if we look at the existing grounds
of insolvency,—apart from the law  which
is amended in the two States of Gujarat
and Maharashtra—it would be seen that
there is generally some element of dis-
honesty on the part of persons who arc
sought to be adjudicated insolvent.

It has been suggested that an honest
person may (ind himself in financial
difficulties and hc may not be able to
meet his demands; then, such a person
should not be visited with the consequence
of being declared an insolvent. But, Sir,
I do not see any force in this kind of appro-
ach. A person may be temporarily in
a genuine difliculty may have suflicient
assets, but he m. y not be able to convert
them into cash ro pay off his debts. He
may be in such a situation. As every
prudent man knows, he could then casily
raise funds or casily satisfy the creditors . .
about the nced for postponing his demand
for some time and even after all what would
happen if such a man is declared an insol-
vent? What would be thc position ?
Temporarily he might find himself in a
difliculty. Oncc a receiver, or an official
agsignec in cities like Bombay, Calcutta,
etc. is appointed, he would look into the
affairs of his estate and if there are suflicient
assets all his creditors will be satisfied and
in any event he would get clear discharge
if there is no fraud or dishonesty involved
on his part.

This difficulty is sought to bc pointed
out in respect of a person who may proba-
bly onlytemporarily be in genuine difficulty.
But against this it has to be borne in mind
that the creditor faces the difficultics even
after geiting a decree. While on this
aspect of the difliculties of a creditor I
would like to point out how legislation has
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rather not kept abreast of the economic
situation; it lags behind and it falls far
short of the realities of the situation because
cven after a final decree is passed, the real
difficulties of a judgement creditor begins.
‘The judgement debtor tries to delay or
defeat execution of the decree, amongst
other reasons, for the simple reason that
on the decretal amount he has to pay an
interest at the rate of 6 to 99, per annum
whereas particularly in rural parts the
ruling rate of interest is 16 to 18Y,. Even
in cities in respect of commercial transac-
tions whereas after a decree is passed— I
am subjcct to correction, the Hon. Minister
may correct me if I am wrong—under
Scction 34 of Civil Procedure Cede the
maximum rate of interest is 6%, only.
But even the nationalised banks charge
generally more than 159, rate of interest.
Therefore, a debtor finds it to his own
advantage to try to resort to every kind of
device to delay or defeat the execution of
the decree. It has been repeatedly pointed
out very forcefully and cogently that the
difliculties of a creditor begin after he
obtains a decrec. I am sorry to say that.
When I was last at Bombay 1 was talkin

to some lawyer [riends and they pointc§
out to me that even [or executing decrec

in the first instance, they have to  obtain
a certified copy of thy decree and it takes
6 to 9 months. 1 . sorry to say this.
1 am rcferring to o situation prevalent in
cities like Bombay, in Civil Courts even
to get a certificd copy of a decrce within
a rcasonable period, some monies have
to be paid. Unless you do it, you may not
get it [or six or ninc months. Thercfore

having regard to all thesc difliculties and
having regard to the expericnce available
1o the public from the courts in two States
of Mabharashtra and Gujarat, [ can say
that there should be no fear of any difficulty
being experienced by honest debtors from
such a provision being cnacted. By this
sort of legislation it would help creditors
to recover their dues within a  reasonable
tme. I therefore, who'chcartedly support
this Bill and I may rcpeat that such a
legislation exists in thesc two States for
the lad 40 years with no adversc effcct
on honest debtors. With these  words I
support this Bill.

SHRI SHANTI BHUSHAN : Mr.
Deputy-Speaker, Sir, I am happy that the
Bill has received whole-hearted support
from some hon. Members. I am sorry that
it did not get that kind of approval from
some other hon. Members. I would like
to dispcl the doubts which perhaps have
arisen in the minds of some hon. Members
in regard to some features of the Bill.

Shri Venkataraman, particularly felt,
and he quoted from the report of the Law
Commission and as he read it it seemed
to him, if I have understood him rightly
that the Law Commission did not intend,
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a provision of thiskind to be brought and
they grobably intended that a provision
would be brought which would make a
distinction between the so-called dishonest
judgement debtors and the so-called honest
judgement debtors; namely that the Law
Commission had in mind a classification
of the judgement debtors both of them
unable to pay their debts or pay the amount
of a decrce on servicc of a notice, but
some who were not prepared to pay the
same even though they had the means to
pay and therefore could be regarded as
dishonest judgement debtors as well as
those who did not have the means to pay
and therefore that inability was respon-
sible for their not being able to pay those
decreed debts and therefore could not be
regarded as dishonest dcbtors. Firstly I
would like to dispel this impression of
sShri Venkataraman that there was any
such intention on the part of the Law
Commission when they recommended in
their report on the Insolvency Act that
such a distinction should bc made . The
Law Commission probably thought that
the judgement debtor is not taken by
surprise. There are so many steps.  First
of all even beforc a person files a suit for
the recovery of the amount duc to him

he tries not to go to a court and he app-
voaches the person from whom the amount
is due to pay the amount. It is no pleasurc
for any person to proceed in a court of
law because it is known that it is quite
inconvcnient; a person has to suffer a fair
amount of harassment even for invoking
his legal rights, which ar¢ due to him.
Then ultimately when he cannot rcceive
payment of the amount which is due to him
he has perforce to take recourse to a court
of law and file a suit. The suit also goes
on for some time because tho reply of the
debtor has to come, evidence has to be
recorded, issucs have to be framed and
judgement has to be delivered.  Normally,
there is recourse to a higher court also

either by way ol appcal or a revision or

otherwisc before the decree can become

final. This Bill stipulates that it is only

after the decree has become final that it

wil' be open to the decrce holder to serve

a notice of insolvency on the judgement

debtor giving a certain period of time with-

in which he should receive payment of
the decreed debt. Now if having all this

time he still does not find it possible even

at this fag end when a notice is scrved on

him to make the payment of the amount

cvidently, Shri Venkataraman is right
that there can be only two reasons either
he has no desire to make the payment,

hc wants to take advantage of the pro-
tracted litigation etc. and the steps which
are availablc to him to defeat the true and
justified claims of the decree holder or that
he is not in a position to pay the debt.
Shri Venkataraman agrees that in that case
in which the decree holder has the means
to pay and does not pay it is quite right
for this Bill to provide that he can be

declared an insolvent on that ground.
His anxiety is that if the judgement debtor
is not in a position because he does not
have the means, he does not have the
asscts, he is a poor person and unfortuna-
tely he had happened to take some debt,
but according to his current financial
position he does not just have the assets
to pay the debts, then why punish him.
He cited the instance of civil prison,
namely in what circumstances a person
can be sent to a civil prison. He said that
the provision which provides for sending
a person to a civil prison says that if he
having the means to pay, fails to pay then
only there is a ground for sending him to
a civil prison. Quitc truc because civil
prison is a punishment but to equate a
person being sent to civil prison with his
being declared to be or adjudicated to be
insolvent I submit. with great respect
to Shri Venkataraman is to miss the point.

We must be clear as to what was the
purpose of the Insolvency law. In  fact
what he has suggested, with great respect
to him, would amount to this, that only
those persons who have the means to pay
their debts, can alone be insolvent, but a
person who is unable to pay his debt cannot
be and should not be insolvent : it would
just be the reverse of the situation.  This
is because we conceive and we understand
an insolvent primarily to be a person who
does not have the means to pay his debts,
viz. whose debts are so large that his total
assets would not suffice o clear those debts.
Then we say “All right; this man has be-
come insolvent.”” He might have incur-
red loss in a business, or whatever might
have been the reason. He might have been
a spendthrift. But whatever be thereason,
if unfortunately the situation issuch
that the value of his total assets falls far
short of his debts, then the socicty says,
“All right; this man has decclared insol-
vent.” But the insolvency law is not
merely to punish the insolvent. In fact,
it is not stipulated in that manner.

So far as sending a person to civil prison
is concerned, yes; it is intended as a pu-
nishment to a person, becausc this is a
dishonest conduct. He is in a position
to pay, and yct he docs not pay his rightful
dues. All right; he deserves going to
prison. But so far as adjudicating a
person to be an insolvent is concernd,’ I
would submit with great respect that it
would be a complcte misconccption to
think that the main intention of the law of
insolvency is to punish him and to visit
him with punishment. There arc a host
of provisions of the insolvency legislation
which are for the benefit of the so-called
insolvents. Lect us Sze this : if a person
is not declared insolvent, what happens ?
Even though he may not be possessed of
sufficient property which might go to dis-
charge the debts which are due by him
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to-day, every income that he gets his every
ca.rnmg in future and every propety that
he gets in future—either by inheritance or
otherwise—would also become liable for
payment for the recovery of those debts;
and, therefore, a situation might arise
when he thinks that there are such heavy
debts against him and so, what is the point
in his working or carning ? Because
everything that he carns can be got hold
of, except to the extent to which protec-
tion has been given on  humanitarian
grounds to every debtor, viz. wearing
apparel tools of trade, etc. which are
made ecxempt even by the insolvency
legislation and the Code of GCivil Pro-
cedure. R

Apart from Lhat, thc very incentive to
start a new life, to turn a new leaf would
not be there, but for the insolvency
laws. It was in that spirit that insolvency
laws were conceived. The idea was, “All
right; if the situation is such that a person
is unable to, or does not have assets en-
ough, pay his debts, letuscalla stop to
this situation. Let us  declare gu
an insolvent.” As a result, the creditors
must forego part of the amounts which
are due to them, because here will be an
Official Assignee or Official Recciver or
somebody, who will gst hold of the entire
property, except those which cannot be
proceeded against, on humanitarian
grounds. And thercafter rateably, it will
be distributed, 1.e. after the value of those
assets have been realizsd, it will be rateably
distributed among the creditors who are
entitled to their claims. Thereafter, when
he has discharged the insolvency, it will
be a new life, even though the creditors
have not been able to recover the whole of
their debts and even if they have been able
to recover only 1/10 of their debts and g/10
of their debts will be deemed to be wiped
off. The dcbtor would be in a position
to start a new life, with new hope, new
vision and new aspirations because why
should he be in a life-long sentence, in some
kind of civil debt that he has no incentive
ctc. to work, carn and soon ?  What was
the main spirit behind it.

Of course, there were certain provisions
for the benefit of the so-called  creditors
also For instance, there is a provision
in these laws, viz. that so long as a person
is an undischarged insolvent, he cannot
incur a fresh debt of more than Rs. g50/-
without informing the person from
whom he is taking that debt, viz. by tell-
ing him “I am an undischarged insolvent.”
The idea is this. Will any hon. Member
like that even though a debtor is not in a
position even to discharge his existing
debts, he should be able to dupe other
people, law-abiding citizens, without
disclosing to the latter the fact that he was
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not in a position and he did not have the
assets, even to meet his present liabilities?
Should he be able to get and contract
loans from them ? Should not the law in-
troduce the safeguards and say : “All
right; upto Rs. 50/- i.e. for daily needs
etc. you can have it; but if you want to
contract a larger debt and if you are not
in a position to discharge your existing
debts, you must at least inform the person
from whom you are taking the debt that
your position is such-and-such. You are
an undischarged insolvent.”? Of course
after discharge it will be a new life. He
will be entitled to all the rights and so
on; but that is why this law has been con-
ceived. It is not a measure of punishment
on the insolvent, but it is to adjust the
rights and liabilities; and that is why the
Law Commission had said this. In fact,
the Luw Commission had not merely made
their recommendation. They had ac-
tually drafted a bill. A draft bill had
been appended; and this was precisely
the provision which was contained in the
draft bill—i.e. in these terms :

“A debtor commits an act of insolven-
cy.” I am reading the rclevant provision
[rom the draft bill drafted by the Law
Commission itself,

“A debtor commits an act of insol-
vency—il a creditor who has
obtained a decrec or order
against him for the payment of
a sum of money being a  decrec
or order which has beome final
and the cxecution whereof has
not been stayed has served on
him an insolvency notice as
provided hereunder and the debtor
docs not. comply with such notice
within the period specified there-
in.”

Although in one of their reports, they
happened to refer to dishonest dcbtors,
it was not the idea that they proceeded
on that basis that if a person was not in a
position to pay his debt, then all the more
reason why he must be declared to be insol-
vent; because then he is truly an insolvent;
he is truly and literally insolvent; he must
be declared to be inso?;cnt and get the
benefit of his insolvency as well as not
being able to exercisc thosc rights which
should not belong to inselvent pcople
who are not in a position to pay their debt.
Therefore, this was precisely the recom-
mendation of a high-powered body and
expert body which has gonc into this
question.

It was reitcrated by the law Commission
on two occasions and then it was said :
well, even if it is a good provision, even
if it would be for the pcoples’ benefit—
because these days we hear so much and so
loudly and very correctly criticism of tha
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administration of justice—The procedures
are there so dilatory. In fact, in classic
words, it has been said that the trouble
of a decree holder starts when he has
obtained a degree. Of course, there is
lot of trouble even in the process of obtain-
ing a decree. He has to go through so
many eon;rts. And mot told;::l in-
uity of a large number ople belong-
igne;w the tribe to which I hai/’ce the honour
to belong. These miseries are protracted to
a considerable extent. The society is
trying to tackle that problem as to how
these miseries should be reduced, if not
climinated altogether. How the delays in
procedures etc. could be tackled.

We have launched an assault on this
problem and we hope to overcome this
problem and see that no person is denied
justice within a reasonable time. Of
course, duc to backlog, ctc. it will take
some time to achieve that ideal, but the
Government hopes that we shall be able
o achieve that ideal because that is (he
basis of rule of law.  Unless a person has
not only the right to go to a court of law
but also is assured that witnin a reasonable
time-—which reasonable time shall not be
measured in years but will be measured
in months—he would be able to get an
aljudication so that his right will be
enforced, till then it will not be possible to
say that rule of law has been brought ahout
in this country or enforced in tais country.
So, there ha s been an attempt which has
been highlignted so many times by the
Taw Commission, an expert body, that this
is an easy method, that such a person
will be prevented from going to a potential
creditor and ask for a loan of more than
Rs. 50 without having to tell kim that look
here, this is my financial condition. I
am not in a position to discharge myv debt,
I am an unlischarged insolvent, There-
fore, I should be declared insolvent,
Of course, aperson,whoisnotin aposition
to pay, certainly he will not pay in spite
ol thig notice also. But  then  there s
@ very good reason that he should be
d=clared as insolvent so that he is unable
tn drop many other potential creditors, ete.
But if he is in a position to pay, this will
act as a salutary safeguard, because then
he would not like to be a person who has
the m-ans to pay, who is carning a lot of
amount, etc. and yet he does not pay, then
in that case, as soon as he receives this
notice, he would like to comply with the
notice; he will promptly pay with the result
that a creditor, a poor creditor will not
have to und~rgo all these miseries of the
cxecution. ...,

( Interruptions)

You would welcome being  declared
what ?

(Interruptions)

MR. DEPUTY-SPEAKER : I think
he has understood your point.

SHRI SHANTI BHUSHAN : The
other point which was made was why this
picce-meal legislation; this insolvency has
s0 muny aspects. Why only one aspect
of it is brought out ? I think I had said
in my opening spcech that it is a com-
prche nsive . ...

(Interruptions)

SHRISOMNATH CHATTER]JEE :
believe vou have a legacy,

SHRI SHANTI BHUSHAN : Of
course, the responsibility for those ten
vears..... The mere fact that we are
sitting on this side cannot be fastened to us
only in one year and [our months,

(Interruptions)

As ['said. this being a concurrent subject
we must consult the States.  Otherwise,
my hon, friend Shri Somnath Chatterjce
would protest; many other hon. Members
would protest.

(Interruptions)

SHRT SOMNATH CHATTERJEE
If you go agaist the Constitution. I shall
protest,

SHRI SHANTI BHUSHAN : No,
no; in a concurrent legislation. in a cen-
current field. it may not he  consti-
tutionally obligatory to consult the State
Governments.

But it has been the convention ginee in
the concurrent field both the state and the
centre have a say ; the convention has
been to consult  the State Governments
also hefore you finalise your scheme of
things, ete.  That process has heen going
on. There are a large number of States
who are preoccupied also.  So, they take
time in expressing their views and thérefore
it has not been possible.  ‘There are two
courses.  One is this; so long as vou are
not in a position to do the ultimate good,
do not try to do even a little good which
you are capable of; that isone philosophy,
that unless we are in a position (o bring
about utopia in this country. why should
we do anything; it is only when we make
this land a full heaven where honcy and
milk are flowing, we should do; until then
why should we try to attempt a little —
that is one philosophy. This Government
doe not subscribe to that philosophy.
Whatever good we can do in the shortest
possible time, lct us kecp on doing that
good without waiting for the maximum
good that may come some time. The
other side perhaps has been the believer
of that ideology; they did not do even a
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small good to geople because they were
waiting for the day when they would be in
a position to do people full good; that day
never came and that is an alibi for not
doing even small good.

SHRI VAYALAR RAVI (Chirayinkil) :

You were a party to it till 1969.

SHR1 SHANTI BHUSHAN : If we
have lcarnt our lessons, we would expect
you also to change your views. After
all onc lives and learns. 1 suppose with
this clarification the Bill will receive whole-
hearted approval from all sections of the
Housc.

Shri Jain raised the point that so for as
service ol notice is concerned in all the
proceedings of the court, sometimes it is
very portracted and it becomes very diffi-
cult to serve a person in this county. I fully
share his scntiments. He has suggested
that noticc by registered post acknowledge-
ment duc should be subsituted.  He would
see from the Bill that it is a matter of pro-
cedure and therefore it has not made any
definite procedure for serving notices. It
is stated: prescribed form, prescribed
manner ol service.  So that, it has been
left 10 the court o determine. What
kind of decree is there, whether the notice
could be registered post, ete. ar
Court.  In many civil ¢
provision in the Code of Civil Procedurc
for filing registered notice to an address.
For some other thing there may not be a
similar  provision. The  court would
know best as to which method  of sc vice
would be available and should he applied.
It is a maucer of detail which has been el
to the court .. (Interruptions) T am soying
that the couwrt would be ina position o
adopt the suggestion which the hon, Mom-
bers had niade, There may e certain
situations where it may not be able 1o
adopt that suggestion and seme  othery
suggestion may be  more  convenient.,
‘Therefore this rigidity was not required
and the matter had been left o the courts.

MR. DEPUTY-SPEAKFER The

question s :

“That the Bill further w0 amend the
Presidency-towns  Insolvency  Act, 1909
and the Provincial Insolvency Aet 1920,
as passed by Rajya Sabha, be taken into
consicleration.”’

The motion was adopted.

Clawse 2==( Amendmwent of Act 4 af 1000

MR. DEPUTY-SPEAKER : We take
up clause 2. There are two amendments,
SHRI R. VENKATARAMAN

(Madras South) : I am moving olny 3
not 2. 1 beg to move :
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Page 1, line 17—
after “‘deblor” insert—

‘“having the means to pay the am-
ount’’ (3)

You have heard a very elaborate and
laboured explanation from the hon.
Law Minister. In fact it has been very
unconvincing. The first point he said
was that under the present law a person
who was unable to pay his debts could be
declared insolvent 1 should like to remind
him that according to the law
ay it stands to day a person
who is unable to pay  his debts
cannot bc declared insolvent under tne
Presidency-towns Insolvency Act. Apart
from various factors the dcbtor must have
property which has been either sold or
under attachment for 21 days to constitute
an act of insolevency.

Under the Provincial  Insolvency Act,
a debtor’s property must be sold in order
to constitutc an act of insol-
vency,  Only when the property of a
debtor, is under attachment and sold, can
a person be declared insolvent as (ht’ Jaw
exists to-day ?  Ifa person has no
property and ifit is not under attachment,
ashe has no property, it cnnnot
be attachment, therefore,  under
the  existing law it is nol an act
of insolevncy and he cannot  be
declared insolvent.  But what docs the law
propose  ? If a person is a debtor,
cven though he has no means to pay he
has no property, still a notice of insolvency
is served., and if he deos not comply with
it, then he can be declared insolvent, 1
ask the Law Minister, is it not a great
change in the law of insolvency to-day that
he proposes to make. At the present
moment, as I have stated if a person has no
property, a property which is not under
attachment, a property which has not
been scld, it does not constitute an act of
insn]vrncy. Therefore, the man is saved
under the odium of being  declarcd  insol-
vent. But under the law which the hon.
Law Minister proposes, a debtor who has
no property or no means to pay and who
has not committed any of the other offences
can be said to have committed an
act of ibsolvency on his being
scrved  with a notice and he fails
to comply with it. Therefore, o say
that a man who is unable to pay his debts
is insolvent and he must be declared in-
solvent is not the legal position. It may
be etymological position. It is not the
lcgal position,

‘I'he hon, Law Minister said it is to save
the poor manfrom  harassment from the
creditor  that he should be declared in-
solvent. There are two types of petitions
the dehetor’s petition and  the  creditor’s
petition.  The debtor can go to the in-
solvency rourt and ask  himself to be
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declared insolvent irrespective of whether
he has property or not. But a creditor
cannot go to a court and ask a person 0
be declared insolvent unless he complies
with the provisions of the Provincial In-
solvency Act and Provincial insolvency
Act provides that there must be attach-
ment of the property orsale of the properiy.
Thercfore, if the debtor fees thathe is being
harassed by the creditors, it will be open
to him to go to the court and then to
present a  debtor’s  petition  for insoly-
ency. How can a creditor go and declive
a debtor insolvent when under the Faw.
asitexists to-day. he cannotbe declared
insolvent ?  Then, it is my view that under
this provision you are putting a greatstrain
on an honest debtor, without means to
pay, in order to avoid the odium of being
declared an insolvent to go and beg, steal
and borrow to pay the debt. The odium
of being an insolvent is much greater, as 1
said, than the odium of having gone to jail.

The Law Commission itscl has referred
to the odium of being declared insolvent.
‘The Committee on Legal aid. presided
over by an cminent judge, Mr. Justice
Krishna Iyer also said, this provision ol
using insolvency for the purpose of en-
forcing a debt will bring an odium on the
debtor and that odium will compcl him
topay. Is it fair and just to compel a maun
who hasno means to pay to subject himsell
to the odium of being declared an insol-
vent P After all. we have been shouting
from house-tops that poverty is no sin
poverty is no crime and the entire structure
of the insolvency law is to restore coneealed
property and [raudulant transfers for the
benefit of the ereditors and not 1o compel
expeditious payment of debt. Tt s a dis-
tortion of the insolvency law to say that
we can use it for the purpose of expeditious
payment of debt. Therefore. T should
like to make it elear that by bringing this
particular provision and saying that an
honest debtor  who has no means to pav
can be declared an insolvent, you are
subjecting him 1o a social odium which
will compel him  and in fact it will be
exercising undue pressure on him to resort
to some means shomchow to pay it.

The third point which the Law Minister
made was that the Law Commission itself
has recommended it. That is why I rcad
that portion. The Law Commission, when
it came to this conclusion must have had
in its mind the case of a dishonest debtor
who all the time goes on evading payment
of the debt. I have quoted it in the
morning. If as a consequence of this
particular provision some person who is not
a dishonest debtor is roped in  uninten-
tionally and subjected to a certain social
odium, is it proper to say that the Law
Commission recommended and therefore
we must accept it ? T would like to go
one step further and say, to err is human.
The Law Commission is also a human
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being. In my opinion, to the extent to
which they ignored the provisicns of the
amended C.P.C. which gave protection
to an honest debtor from hcing arrested
and detained in prison, that should be
extended also to the case of an licnest
debtor not being subjected to the odium
of insolvency, Therefore, T press my
amendment.

SHRI SHANT1 BHUSHAN : The
hon. member said that the cxisting law
does not provide for a person being
declared an insoh ent mercly because he s,
not in a position to pay the debt.  If that
was the situation there would have been
no nced for this amendment,  This was a
lacuna which was noticed by the Law
Commission not once but twice and for the
third time, the Krishna lyer Committee
stressed the fact that this should be done
So therc is need for such a provision and
that is why it is being brought.  The hon.,
member referred to the edium of being
declared an insolvent.  But the law of in-
solvency is not based on sentimental con-
siderations.  On the one side  the hon.
member says it is an odium, On the other
side, some hon. memberssay, it is a slatces
symbol. If you had been declared in-
solvent, it enhances your status.  People
are preparcd to offer their daughters’ hand
1o you if you had been declared insolvent,
The more the number of times a person i8
declarcd insolvent, the higher the status
he gets ! There are these two cempeting
vie w-points, some people considering it an
odium and others considering it a great
honour. The law is impartial in the matter.

It is not considered an odium., Tt is
merely a matter of  an  arrangement
namely, what is in the interest of society
and the idea was that a person who does
not have the means to pay his debts,
should not he able to borrow at least a
heavy sum from another person without
cautioning that person that he was not in
a position to pay his debts,  Therefore,
the recommendation of the Law Commis-
sion was perfectly right. - Ttwas re-iterated
by another Law Commissien after 7 vears
and by the Legal Aid Committiee.

=t s Sww @n (FFeET):
afg Tgt wrzHY Hoq T & AV oA F aw
& & @ Fv f&v awi a 747 & |1
IqF foqo aar &7

st grifa qew: FEar oW A
g | 395 fagargew & gem

ot wilw SO & AT A
g7 WAruwrgratagt
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ot aoifr yew : 3w § oag aia
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T T FCHEAT & AFHE I AG
g fF 35 w1 wg wa Quaeaw
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wad &1 i famarn v foe Fwiars
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g fF swnFwiFrTad )
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15 hrs.

MR. DEPUTY SPEAKER : The
question is :

Page 1, line 17,—
after “‘debtor” insert—

“having the mcans to pay the
amount”

T he Lok Sabla divided

Division No. 3] [15'03 hrs.
AYES

Ashan Jalri, Shri
Badri Narayan, Slui A R.
Banatwalla, Shri G, M.
Barman, Shri Paras
Bhagat Ram, Shrj
Bhakta. Shri Manoranjan
Chandrappan, Slii C. K.
Damor, Shri Somjiblai
Den, Shei V, Kishore Ghandia S,
Falciro, Shri Eduardo

Gopal, 8bri K.
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Gotkhhinde, Shri Annasaheb
Halder, Shri Krishna Chandra
Jeyalakshmi, Shrimati V.
Joarder. Shri Dinesh

Kisku, Shti Jadunath

Kolur, Shri Rajshekhar
Kosalram, Shri K. T.
Krishnan , Shrimati Parvathi
Krishnappa, Shri M. V.
Lakkappa, Shri K.
Mallikarjun, Shri

Mirdha, Shri Nathu Ram
Mohanarangam, Shri Ragavalu
Mukherjee, Shri Samar
Murthy. Shri Kusuma Kuyishoa
Naik, Shri S, H.

Patel, Shri Dwarikadas

Pertin, Shri Bakin

Pradhan, Shri Amar Roy
Rachaiah, Shri B.
Ramamurthy. Shri K.
Rangnekar, Shrimati Ahilya T
Reddy, Shri G. S.

Sangma, Shri P. A,

Sevid Muhammad. Dr. V. AL
Thorat. Shri Bhausaheb

Venkataraman, Shri R.

NOES

Argal, Shri Chhabiram
Bal, Shri Pradyumna
Baldev Prukash, Dr.
Basappa, Shri Kondajji
Berwa, Shri Ram Kanwar
Bharat Bhushan, Shri
Borole, Shri Yashwant
Chakravarty, Prof. Dilip
Chandan Singh, Shri
Chandrashekhar, Shri
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Chaturbhuj, Shri
Chaturvedi, Shri Shambhu Nath
Chaudhry Shri Ishwar
Chauhan, Shri Nawa.b Singh
Chavda, Shri K. S.

Dave, Shri Anant

Desai, Shri Morarji

Dhara, Shri Sushil Kumar
Digvijoy Narain Singh, Shri
Dutt, Shri Asoke Krishna
Gawai, Shri D. G.

Godara, Ch. Hari Ram Makkasar

Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal
Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram
Joshi, Dr. Mwli Manohar
Kasar, Shri Amrut

Khan, Shri Kanwar Mahmud Ali
Kishorc Lal, Shri
Kotrashetti, Shri A, K.
Kurishan Kant, Shri

Kurcel, Shri Jawala Prasad
Kureel, Shri R. L.
Machhand, Shri Raghubir Singh
Muahata, Shii C. R,
Mandal, Shri Dhanik Lal
Mangal Dco. Shri

Mankar, Shri Laxman Rao
Mchta, Shri Prasannbhai
Mhalgi, Shri R, K.

Miri, Shri Govind Ram
Nathu Singh, Shri
Nathwani, Shii Narendha I'.
Nayak, Shri Laxmi Narain
Negi, Shri T. S.

Pandit, Dr, Vasant Kumar
Paraste, Shri Dalpat Singh
Parmar, Shri Natwarlal B,

Parulekar, Shri Bapusahcb
Patel, Shri H. M.

Patnaik, Shri Biju
Pradhan, Shri Pabitra Mohan
Raghvendra Singh, Shri
Raghavji. Shri

Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Ram Awadhesh Singh, Shri
Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Murti, Shri

Ram Sagar, Shri

Ramji Singh, Dr.

Ranjit Singh. Shri

Rao, Shrimati B. Radhabai Ananda.
Rao ., Shri Raje Vishveshvar
Rathor, Dr. Bhagwan Dass
Rodrigues, Shri Rudolph
Sai, Shri Larang

Sarangi, Shri R. P,

Sarkar, Shri S. K.
Satpathy, Shri Devendra
Shaiza, Shrimati Rano M.
“hastri, Shri Ram Dhari
Shastri, Shri Y. P.
Shejwalakr. Shri N. K.
Sheo Narain, Shri
Shrikirshna Singh. Shri
Shukla, Shri Chimanbhai 11
Singh, Dr. B. N.

Suraj Bhan, Shri

Suryanarayana, Shii K
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EY
Tiwari, Shri Brij Bhushan

Tyagi, Shri Om Prakash
Varma, Shri Ravindra
Varma. Shri Raghunath Singh
Yadav. Shri Jagdambi Prasad
Yadav. Shri Ramji Lal
Yadav. Shri Sharad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt. Shri
MR. DEPUTY SPEAKER :  The
result* of the dvisionis @ A4 yest g8 AN aes @ g2
T he motion was nesatived.
MR ]?IZI’U'I'\'-SPEAKER : The
question s ¢
“T'hat clause 2 stand part of the
Bil.”

T he Motion was edopted
Clause 2 iwvas added to the Bill.

Clause 3
MR. DEPUTY-SPEAKER Mr.

Venkataraman,

SHRIT R. Venkataraman @ T am not
moving.

MR. DEPUTY-SPEAKER : The

question is:

“That Clause o stand part of the

Bill.”
The motion was adopled.
Clause 5 was added to the Bill.

Clawse 1. the Enacting Formida and the T itle
were added to the Bill.

SHRI SHANTI BHUSHAN : Thegto

movce

“That the Bill be passed”

AUGUST 2, 1978

Loss of Life & 256
Property due to
Floods (CA)

MR. DEPUTY SPEAER : The
question is :

“That the Bilb be passed.”

The motion was cdopled.

15°'05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
L TANCE

REPORTED HEAVY LOS$ OF LIFE AND PROPERTY
CAUSED BY FLOODS IN VARIOUS PARTS OF THE
COUNTRY,
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*Tie following members also recorded, their votes.

AvVEs : Sarvshri A. K. Roy,
Kondala Rao, D. K.
Chandrashekhara Murth\,

Borovah, V. Tulsi-

Shrj K. P. Unnikrishnan, A. Sunna Sahib, Jalagam
ram, Chhitwubhai Gamit and M. V,

Noes : Sarv shri Narsingh Yadav, Surendra Jha Suman, Vinayak JIrasad Yadav,

Mahendra Narayan Sardar, L.L.Kapoor. Yuvraj, Birendra  Prasad,
Mukhtiar Singh Malik,

Shiv Ram Rai, Prafulla

Chandra Sen,

Vinodbhai B. Sheth,
Ramapati Singh,

Chandra Pal Singh, Hecera Bhai, Parmar "Lal and Bagum Sumbrin.
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BFT T AQT 72, 47 W@ HTATEY
9T FATF I F 1 9.80 TG
gETT 3w A
1.90 &g AFTAT &' AW 90.53
AT ®o F qeq  Fr AA-giAaet
wfs afar & 1 T & ar
sxfyasi  Far 820 gANT Fr AW
3t | ®I¥ 2M F wAFN, AHA]
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IR A AR AT 30 FIOR
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Fa7 727 % frary wox fray Trew
T WAT AF  ATR AATT AT
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A grfar 777 faaafen arsen
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frafer 3 feafa =1 % av &
q{AMA ama F A3 oF FAmw =@
31 A5, 1978 F IAT AW WA
w0 3 & wAfag e #
froes wgT ¥ &7 # qea fagor
T F fAT ITT XIT TCHFTTHT 5,000
My @ A w1 AW GqEA
fanr mar 41

qgaaqr a9 & 1 FXAT AW
aeee 1 wera faRRrd § 1 fev
W, &AW FIFT  TwT-wfaesat
91 ¥4 vy qwsAl & afw
A7 WEM FAAQAT  ATA ®T G
4

Floods (CA)

fagre @R & s 9N,
T AF A ot faw i@t drw &
fag g far i 1 v At Al e
sffdiT qras< war @ @1 A
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TEI ST TF 2.18 FUT WY
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uaTT W fed a7 <R § A7 6 wwifaw
fadi wgig T, |OE, T
TRy, [fAr A} wrweg § as
sl & foqg W 2,500 A& FME
T Te ¥ gWfeE & ¥ fdt
. § ger A e 8
Wit tx ww aftq Ty Wt AW
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[st wry ware fag)

g § 1 IO 9IW qar fegiiF A%
fami ¥ @ Fafaax famfagw
7 F qwEma, fagiv qur 3ax W_7
¥ afAadt gru §9Fd wT Y R
9T AgEAt a1 | F T F w7 fear
AT @I

AAragA FAFRT F gafagi
T T Wi, I QI1T-9379¥,
maat iz a1 e § fag e
3I@T 9T 20.56 Arg 97 @¥ R
g awifaq safeagi s gfera eqmt
¥ oo o wre o waifaw swi
= fat &1 §@, M« wfeq, wfe
#r g faqeor faar sm wrg) s
FERIF UM 4.61 AT 9F 7
arfem gaafo Iy &)

# @ 1 "rQAUET 3@ § 5 aew
qER g9ifqa a1 &7 qgq 7 aqv
FATIFIFA F g T o sam
R § 1 I S frafq frgaor
¥y fagrealkmaw 7 o9 aF a8
afyn g ag@ar Tg AE g
Y qar w9aq & 5 3 997 AN S
T FeEIg GO GRT &Y TG wew
ggrgar @ feafa &1 5 @ § g
g zm feafy o faeacfmradn &
ST @ & AR TS E O maar-
qare it W FgEar & w1 @
g

Wt wawww fEc ;. wEdw
IUTLET WFRE, HIH\F Tl ST FT Ta17
qdl gAAWiFT g F AT IWE
atg ® warag feafa 71 v faaw gy
afeq aragagiar aar @ H;ifs
i T wiws G & F wiwd o wd
T & AT Twm T § fage &
diw wra wrardt arg & wwfaa R #
gra & mf § 97 v gt TR Fy
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Propersy due to 264
Floeds (CA1

qzeg A fagr H#us & ® g@rdr ag
7 wifm g aram =@ 0 Lk

=t feamae e amr ¢ fagr
¥ q%7 "l ¥ gy W@ wardl Arg
¥ gwifam Fqadr § 1 B @ a.
e H IMEHE | qG A F(AWC
WA g A FAwR qgAr § WA
do oAToGgAE | T AW FT UK
arar o adt ag=r g

Ht evEw  feardt o wvmEe
fagrx & g@r HeY & 50 W@ AW av
& gwifaq aad g1 #Ew Hoig a7
arg wigg | SA7 gIW ¥ 22 fox
arg & ywifed gu aarg s &1 @
AT AFS T §T & I AT W
26 fargurfaa g &1 g7 fo=f
F 39 gwT § wfas ma @iz ¢ gardaq
g 9918 W@ & SArdr A e
g% & Ak Weg @ §azx R wigw
wfy ang wiw arg & ywfaw g€ &1
AT U FT AT 1651 TEE | TH
gfa fwave 1 gf gnd sar &4
S A AT AgR givT few ww ¥
T WmE g | FEEC #T qgE
fade e faag quifea o7 & (& o
URT FW FTAT E AAT F1 wgITa
FA E AT RS afa Fav § wiww
3o gAr =Jifer |

IR AW H waifus argd Twitaa
gafcar ¢ Tt fodd gn & 1 awd foret
Fgae @ g 7dr i g @@
agr T W g I fad gem
T #1 &1 § SeF HIET< SR @
@ fFar § 5 uw s & oofas s
g faet ¥ dgware §1 7 §, _07
TR § wfas miw a1y & swifaa go
2 UF IR ST AT A TG &
ot ¥ fwd gg g Wik fow & o s
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A & wfon T, @derE R
agg, ard), g AT A g7 A 7T
a1 A&7 wfgsw fgear arg & swifaq
gar &1 faw qgEre & gy fa=rd
Y AT E TG 4 e d AOAY AT ¥
ar ¢ fr Al wat § oF @ oA
Fgf F9r & FAawg WOy dw E
taegiy wrT-=1 f27 aF Faq odi 9@
ar ST Fr sfaa qv @ F¥ woAw
AAT FTT & | QT 9qgrag AT Ao
fegfs gm a1 arg &Y & | W= Q&
fegfa g ar aeFTdr Al o aEd ar
sTT 2 3w 3T aff 0 ;AN
TEREr Fr FE T o srar afgm

arg g ai wrdr g gz ad v
feqrd wrfY & @ oW Iwar @ fF
730 § wfa® & 727 &, 42 gAT A9
7y & A 9T 45 HT ¥ &0
G T FAT & | S« aTF AT WqTTF
©F o7 FI AT ET AT SHAT QAFAH
T T qTq <IE & fA Far sygey
FYTE M A AT Er ] A7 A & AT
qEaT g 1 FEE A # HvET
FTT BT G T A QT & @aqraw
arfam o

Arg FUS  FI THAA  IAT W
¥ ogar &1 arg FAF Fr wiw ag
F qET AATT L AW FT A
MT 3T FAF 0 R AT qiH
ar ta Afy Az ai A E s faew
fazt & ¥ 3§ AN OF arfawm
¥ uF Fagad far 1 w=w Ay
qard f& swar faex 3w oF @ang
aF FY T FHA § AR FY war
faez ¥ 8 Ar wra qare FHA)
A R W, AFA eaeq gy A@
g fat ot o7 aff e, SAFfaqg =@
7T ITALAT FIA AT T3 E, gg TS
Lrar TrfgT
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Floods (CA)

A g WM TG FT O gw
oY WTIFY GIAT W1 9§ 1951
4 a5 9t awAgE N A FwfE
9% 4 TG FAM AT | 1953-
54 % 6T a1 w1 HIT g Tw I
7T S9F &g A fAgaw  wRE
571 IFF I7 U T fagaw
Ffama 311 7 afgmwiaarfc @
#ftg ag Ffawa w1 N FEF RIWMT
1974 G IAA 7375 fFenHeT o q
TG FAMC TY 6600 T FT 71T FI&
I TQTAT 9T IAFT *ATATAAT, & &
200 TRATE faT 7y s=a & fag
F=d! 9FFr YA aTg T ¥@
THFIT & Faer a7 wfawa & & Yo wF
FIq A YGATHTO F19 G
g1 AW eo-vo sfawe  war
g IgFT AT I 25-26 AW H
Faq @ Sfawa & F179 gm g A
F g7 ad fag wewr fygar
T AT GE T qQIG | H wigAr
g % @mF aitH aFIT @6 3T

-

T

2fo Fo o U WIgT ¥ UF WG [
areT &Y oY Fradrrm faw FisEn
qEt are | A F e a g9g
¥ ardy %G §T @R 9 @ W
WIE ITF MG iFAT AT, REGT
qrga & g9l AR 99 A\t ey 3faa
wana FE & tag OF o Qs
aw 9y &arfas At fomar awiw
mifgs sR faFm & Deami @
YT I@ T dga wEnaw g
sateq & Adr st & gemr vt §
fof g AFURT FE FT AT A § 9F%
fog W 9qW A a=w®  fEaAr
dar fe@r ar @ry? @D AT ag
f& 30 afd sfaed ag @ foadt
ufr g€ ~
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MR. DEPUTY-SPEAKER: you will
have to wind up now,

N wovww fard . AR gER
T T ag ¢ fF wdm gwR o
wE WY HAY q@ qET IATHI F A AT,
FqA gWRR ST HAT WY g W
T & oY gaF fqg a=r |7 J99T
QRANT g, W< IgIA 99 waTHg
feafa 2y | gk wa™ A Sy Y
qgi st 9ifgy, AT Afa eI &
fegtalws ager &1 swmr wrfgg Fifw
AWM EF faar & & & 5 R oA
ST T gEaAr g, faw § v v Awar
AT g9e ¥ awq R IEw #fF
Hqea ¥ ¥ et Y 9gi 9T =IfEq
T | qFEFA S FRT A A QW
foar mar § ? qag@  waTA wAY 9«
R o ferwy & fag agr T §¥
L

MR, DEPUTY-SPEAKER: Pleasc con-
clude. I am calling the Minister to reply.

ot guqgw frart - gafag &
wrigar 5w arg fagaor
WT IS STES 9g AT 47 IFFT T
fasrfar & &€ qee #AZ &1 ;1
fregdme &7 shkggary ¥ 2w
B AT F IqG TF 3w AOw
T99g &9 § fHaw qug & g1 T any
T T AE F{, W gg F9 &
QAT a7 R gAYy amT qree
N QISAT FY FITOFIAE F 7

ot Wi gaw fag :  sfmq, g@w
B q & ag g TTEar g fv # S
B TIFE 93§ 97 94T & A A
T FFRGRT IqTeg FAL T E |
F T FF F O ARFTO § FE BT
T Ffaw T¥ ATAel F AR A
T o Y & fearm o
o FIFR A I8 1 9g & T @

AUGUST 2, 1978 Prope

iy due fo . 268
Floods (CA)

s g i 37 wiwet & S arg vy gl
g, g% W wawT oform §, SEE
A g WS ogwe g N
AN Ag @ 1T § I & g7 T
gea1 & f& fag g7 & foaar &=
¢ AMiE | K@ ATAATE, FH Y FH
oY gy F 2gr § o efa ¥, w®P W
ATl W OWANT I T 13 Tga WINT
W ¥ UFA FHT Jogy WA,
AN Tga BrET A | TR FH FEAS
gar, oy faawaT o1 W & g F
qE AT AT IG THT HBEA &1, §
Fre FIG AT E | TR qg a1 JATE
Fr At T F v g
W1 wE WY 8, 10 $T FN gE A a®
9 I@1E A%, AW a7 forEr aga
WY AN AT IANT FIT WT 1 WK
g T WY qgq qEAA, TR F IS FGHT
ST A &< 41 Wifd arg Wy &
Tgy oyl @1 9 g a1 Wk ag fash
24, 36 9% F wx< o1 v fomd
FO @A & TN WA TG W=
ware W At e as @) a1 # 9y
AT F<F P W & ITHT TWFRH
A qar =ngar | AfEE Sar § oy
@Y WS § qg AT AHIT GO
IIAE  FIAT TG |

=t 71q fag (JYT) @ AT aEeRn
T N g FAT S A Aq T fE oy
giws fer 1 § qg Uy @R ¥
gy gy &1 & qeI WA g fE
T A ) FET T N owwe e
% g § g wiws wox foxy
% a1 farer Ads &% FE aar fa
™ !

MR. DEPUTY SPEAKER : It s not
a point of order,

ot wrq Feg : T § 75 €T
Wy arg & swifae g € | | TRy
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FHIX A 75 AT F AFE WIS TH
wa &7

MR. DEPUTY SPEAKER : It will
not go on record—if you persist, be-

cause every member under the garb of
point of order, wunts to say something.

UL S

MR. DEPUTY SPEAKER : It will
not go on record—so that no other
member gets up like this. When I say
that there is no point of order, the hon.
Member thould kindly resume his seat.

st w1 wamw fag : w@r aw TEw
i ¥ fagy 3T T T w@g@aAr
&1 T%T §, 9T 0F wiwaT @ fF o=
ST FEERT FT q9€C IAGT &, S8
ORI &F 1 At § aF A gAafe
' AT F IR TS AR gAafow
st @ faest wifsa w4 FE & w7
Tg }a9 oY fawRmat &1 ATHAT AR
% fog feut amar &1 AfeT afe se@
FTH T I q7 T TFR 1 Nfgq
f& a8 3T g A fad fx g
#%e ATaT §, 99 yET ¥ q@ Sy WA
% T qg ug sxgT ¥ & 3 e
afy g€ @ 71X fx I9 AR I
T fagqr 9@ & I fF Iq o &
@ F g9 & f&T AW oeew v
21 @ gAR AFS a9 AEFT S gAY
Wt W€ AW arfew wIEAY

ol qF S g @ F® uew
FHIT 17 I9Aey FAE qE FIAT

t

% 38 ok W e fgenAar STean
g f5 i 339 39T R FER T o
I WS FY a4 @ ik ag AW 31
AT ® ¢ @1 7@ @ 9 gE i
WY &t #T s o <@ § 1 o 7
®*Not recorded.

Property due to 2.0
Floods (CA)

graT Aot fomguw &7 Iwe @z
M F® W gravgsar gt gEwr qf
FY TG |

TG T &Y qrT W Aagr g R o
# g frags #w wgan g fr gt
favmat &1 wpoa @ f% gw Aqw H
25 fefea dweac qar wfw & foaad
1§ WY § W AT g& N FF g §
T & fog faur om g+1 2, @@ 10
g LT ¥ 97 21 a® 40 BEE
FEogur &1 @ Q& wgr fEoww
O FT7 7 guT, 39F TG T 1 9fkw
T FTH F FH & 3t afemgat §
fammt M3 & §aw F1 w9 fkETAT
RATE |
TF q1 FH-YFF IAT TR W
fagre & ot @1 gy § sAART WS
aread ¥ A F AT 1 gA% /AT
FN  FW R A EOE AW
F@EIT ¥ FawwT Do A afed
ga% fod gt o w1 §, g9 WAl
WE ¥ QR TG@T F qG g7 1T A
R w7 @ § fF FOT FET aw
1@ gIEIT H GHY At g DAt
a3 foad g &1 o O ST &
w7 # vafad four o1F foma aesa®
T T A

it Arq fog . woTwT F a1 A
W oF W R?

it W s feg : saf, wTewY
it wrEy, a@ gfed

ISR WG ;. JAHT AT AGY
g1 e g, zafed  ag @A
e WTH WIET I3T g § WK 9
R § | ¥ I CATS AL &7 qve |
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Wt WA T fag o & ag FwEw
wigar g f& gaX 2wl & amg & fraaw
¥ fa7 ag saaeqr AT § fF A & )
fad T a7 AT T fRahfe 3w
wYer L 9L qhg FATAT ITAT &1 WO
o ¥ 7T oY SqqEqr ® I & AV
TqE A7 A ATy, PAS @T g &
xg 351 farg 7@ § 39ifF 975 foag
qdtqs A< I8 I ) WA AW F
wfY7 F FAY §, AR @I gAY
%, gaftag ag gaar F@1 f ax wk
¥ qrg 9¢ fAqao gy war agt w@y A8)
xar, @ frgaor @ agi S @Y gFar @
I g4 a1a & fad w18 da A
& Y fRIgle? g9 A1 T e
IIT 3% faq wag faa o1 o
AFdE T FAT I A1 FEATE 7€ AT
? fr 9% zz¥ o ) afuw afv
HT TT FAT & |

o qYo Ao AITFRT (THeTTE ):
®Tq FA1 I&T g 27

=Y wi s fag . &3 garan 5
AT NIT T f7gr¢ F1 Ty F1 g7
Y AT FET F UF qIHE FF
£ a1z A, a3t faadt qam wc
faard &t fadtqet AFq0 Fa9 &
ZY gwq g

TEJT AT FY a7 7 TGy TE R
¥g qGT FFT A § AR IT FF AT
wIE TGP 21 ITF AT FEF F
WY qIT Y AT FAX | TE TR A, FrATR
¥, T arer A

= W\ geTw vt (T ) ¢
II(6qA AEIRA, AT WA 7 @ F
oy ¥ ) frec s feg §, e &
T AT e fraw gur g-wrat T8y

AUGUBT 2, 1978

Property dus to ar
Floods (CA)

FoY ¥ 1 g w7 fram § Wik 9@ A
¥ @ A & o fr g7 agued &1
IR forg g § e fear §, swo &
owa w1 g e fafre aqq & =
TITHY FT §F HF Fgq orar g1 F O
TR AR & @ FT AT |

¥ miwgl & FE TV 0L
Td wgRY & Fg @ o4t f5 e
g -3 wiwe 31 afaw T
RO A g wies s w3
37 % ez &, F I agt @@ FT N
fed & | AT HAY WRIRT I F FATHATR-
@t F @ @ T W@, A I§ G
RiFT FT GrEATIT HTAH groSar |
TH WIWe ¥ §aY "gRT T I FaW
F ar ¥ Fgr & f& Fgf 8100 Wa,
12.55 919 29T &d WX 37 9@
&) grarRt qie Joywifas gf €, wafs
gl ¥ wTur @ f¥ Igt 8315 wWig,
31 91 TFE 9 A 40 a1 FAGT
ag & wwifad g€ &

Fa W™ AL TIA X qg &
TET F AR ATAN /T 150 T
A9l 6,635,000 AT 13 A =g F
ar T & | g9 ugrea 7 Fgr e ¥ fagw
AFT &1 Fg1 1 & fF 7 wer 7w
TLEAA Tw T F 777 F fAg Aww
frar wF | 7z arg w07 3% 1 -fAAT-
Hlew q% g2 91 &1 g7 [ -
A Frgged g1 s & | fagry 1 fame
§a 9 § 37 74T 3, Afaw 7 Ay
FT IAFT qaT gT TG & | WAl W@
F FH F FH FAANGT 93 F7 ST
arfgm ar

#dY AT 7 aga 340 F gfe-
ANV ¥ TF [T T3 &, WX GH 9q W
qfy 2 | wrafa @ a@ e fr A
*771 fF g ® qwen uF qidw qeen
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gt wid S I/ gA FAT R K
FRAaT g fF ag #7 qwEdr gqAr 94
F7 7% 2 fw fFaY  «r oF wid & foag
IF FT qHEAT FAT [FT a—FK
W HTA FIIFATR | 9@ a5 FD
@R ag F' g &1 foggra:
F TS qEET @ qWIN 9
T WX 9T IH gF WA T O
w3 A& F), AR I /Y A 9
1T MY, @ JAqT AGN | W A AT
¥ % am ¥ Fra@l v qaTg g W &
fraq g Arm 7t § WK &1 &1 v@l
® 147 FAFAT FAT F

g T ¥ TATAC qIG BT FEET
R FmIR faar 3 @ &1 FHAT
9z @31 €17 qF f7g str R ) s A
feqizt w1 <@y & S F # &5 faar
AT E 1 T HA WAl ®T FI oGl
agfz g srdl & @ oqErg g 9w
§ 1 afew HJa warew wed & fF oz
FAEAT F1 A FLF A 997 707 | qg
R FEFT FY AT FHwg A @ 3
7O qag & 7 wrar fw g@ <fafa ¥
[T JAAT & AEAHT A7 JaqT X
a7 & arg fgaars a9t F@T IT"y
2?7 (9 g9 YT 44T T q{AT HIAC |
faq G2t & Sar a91g g1 T &, "I
wz wad sfafafeat ¥, Fw=< qrfagrde
7 qaY & fF gurd mEdEe | ]
WA g W wwrg &7 Wwig A &7
§8 3 faar § g9 oaTa & A FEw
TAT & IrF AGT ! T AT F qIQ
g AT GRT |

Floods (CA)

T §HEAT F) W9 AT QX Y
@ & T F wifew Fifg | Twm™
Tt Iy § ywifad wra § 9 Af~ay
F1 AT, FFCE T TAT T TG
T qT 3T AT AT WX 9 qg
TER FY TALY gY AT T FY FALT g,
ITF A AT § IT gETE  F W@
g7 fravens w1 ifew | grow 77
2 faeT gv afg TG /Y |
W1 ? T TG AT I R, TRT 90
& ywifaa g s & Y o g
A Y FAIC | T AN A+
A g T, WX G aY TR F Gy
€Y | Swar gaFT fag 7@ 390 | 7
SIYFT FqA Fo947 A & | 99 & FT
SraT &1 afg qqr F fw raEde gy
T & g gty 49T @ g @ 9 ggw )
& fomy e @ @, =W ¥ fag T
T @ & a1 Ay @ F fag, Ty F fag
g TG T P & gHAAT g q€ WOy
FTTAT WG € | AT T & 7Y TAAT BT
WTEAEN FT GWAT TEY |

/! /ZIZA A TR JT T 78 FET
% fr gay fagre /1 zargar W S §,
EHA IO TAW FT 8 g HIfeF &
wATet W fear § orafe ¥ 713 7 & 7
FyEgi g wE T A H 19 qg Ay
wTaw & A1 g & 1§ IO SR g
"=t wgeg & f& @ wowr weg gy
AT G AT Y 71T ¥ TAT g
% gt gt g wé ¥ e weww
FQ ? {9 A Y WY F4Y TG w7
TTRAT qTHT wYT aw Aty wqON ?



27s Loss of Life &

[ = aYw smw vt

ug AYFT WY Fereq ¢ fF wve Fw ¥ w9
fequna o a1 78 /1 e -
T &7 anmt #r g 1 AfwT ), e
T fean | us S e mT e A
(vTmwm ) g aga mT wEaT g,
gafaq & ag a9 3T IIgO g ) TR
T FF 99 &1 & g TIRATE, I
WM F oFEr A F Awe ey
q9TH FZ EIY qF F {AT #T §, €9
2 & fore o< & #a1 ? row w4 fea
37 Ta@ RY T F O IAT P A AWM
@R Y 1, fod snaeT 77 oW,
ag AW AT FG H GLET P A
FIHY [ATAAT JATZWT | TT9Y 77 WL
1< fa=re faar & 5 fra-fem o Y
w7 afafea sgrwar Fr i ? g
&g fean f& el & 7Y A & 1 fawe
whm @ Saw fear w7 omrow e
A & oA wve g
qrq & S« gfafwa afr # grawawar
A A & 7 ST A AT F) oAeS
Tgt W wegw faar st oanfgg ar
afF= s q wega fear 8 | @Y oy
# S AvEAr g 5 ATeEy avsrar aar
2 ? TA I FY AAET & g & fow AT
foaa svr a@rg g 9% & AT S A
TR H & IEr agwar & fag @
T FYE FYSAT TATHT & IT AT ZAATT
w4 AT qAEY T 7 3 F T
T &X 9T AT FE G T4
QA AH a1 Q@ §, 9 W Tq
aferg
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Property due to 276
Floods (CA)

Nt W s fag ;ST § oA
IR FATE AV TR HH § AR
g & a7 arde o @ & 6t w31
ATS TF &) AT § | & FAM=R W=
® AT 781 T GAT FHAE A I_Y
HIIAFAT & | JqF! HIT TG 9§ 9
g 1| qAEAET &Y § fRat ata g wodt
2 foaT g3 ovdt @, g3 ata w1 a9 A
HAET ST aFat | §4 31 qIE TF Y
1T IIASTET |

oY €W AT QRN 0 ¥ GER F
qihe & | IR T FRERY § qF7
few g

=t W s fag . gF aRETT gan
97 favate 7gF FT AFT | W AT W
HIAG Teq qFIFHR § Freq giiT Iy
q< favqra FT gFd & |

st arq fag : T9T aER A grey
feu & aR=ETT qAY ¥ AIEAH T

Nt W s fag ;. SRETC AT &
Hreww & AE WHER FI qFAT | AW
@ TEE AT FF qTE I AW T FT
uF T faem @, ag & 9§ F7 gav
@

“ Daily flood report dated August 1 about
flood situation. (Stop) Situation sent by
post. (Stop) Damage reported is as under.
(Stop) Number of districts affected twenty-
three. (Stop) Total number of villages
affected 8,394. (Stop) Population affected
28+ 37 lakh. Total area affected nearly
gt lakh acres which includes 12:22 lakh
acre of crop arca, (Stop)
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Houses damaged/destroyed 61,546 (Stop).
Number of human lives lost 119 (Stop).
Number of cattle heads lost 297 (Stop).
Relief operation already undertaken to
provide necessary help to the flood-
affected people (Stop). In  Districts
Basti, Gonda Baharaich, Gorakhpur,
Doeria, Barabanki, Azamgarh realisation
of tuition fee from Clas Seven to Uni-
versity Stage has been stayed from the
Wards of those whose holdings have
suffered more than fifty per cent loss
due to floods (Stop)".

g ¥ gafo agr f 133w gran
ot St & 7 aaw foar IEd R
fady g 7 &) N AT I AW
Tregi ¥ it f fam gy v g )
afz T 73 gAY & A7 EAVRA T |
% arw fear s &0 gATD
I qEAMT Ty FLRCT grev A
gt o s ¥

Wte gh T AEEET AR
(FrFTAT ) IqTEWET WEIET, AW FAT
wgRa & 98 fv aaem § frad ewt
gEd | T ¥ g7 @A 40 37 Tl
TR 97 fF agi wravt FrogEITarrg
39 FT 1 9gy FAY qgi 9 3T
agf W@ g | gerTt gew fr m@og
g qaEgr AI A

IR WERT - " §5 WG,
QAT AT G ¥ owoT  wg fagr S
AT 91 |

§ TRER qEE (7=AAT)
AFGER, TIFC KT AT & alg F geaeg
¥ g 9 feqiz Mg @ et 97 &7
AT A&T W & qF 0F F 77 ag £
iz frrEAr ol g oo, 18 W
FIFIT AT J74aT &7 Ffafafaea F3r §
qg F8 T FATE | wAT A A oAy
IR Y AFT 9 FT g8 AfFA
aw A J1 ¥y & swET gravfEa fgar
wafar § gasr am aw g1 q<r i
# 7Y @ | wafaag ag § 5 43
fearex  wmr aw W feddt
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adw7 ngaqraw gy fagre & qrar @y
uw feamrer #r e & 2z aar R
A I9* 24 FrFog F qfeaw fagre,
e foer &1 ofvswt wmr agr
Zafear &7 qff ww fasgar 7ee g mar g
ugi aw feafagini g fE fagresr quy
g AT IFQT WIT @I T AT,
Iqx frmg #' arq 41 g1 fwq @g
qEr # qg T, G YT FT I qUAT
w|RE W $F T § owew fag gy
g1 9 gT 50 gwe wafemi
T FT A T AT GEF AT R §
dfed g7 faE & gewr £1€ qa1 &)
¥ ST WRw ¥ 23 faw g &
garfaa & 1 IWe AW H ARER
TE, AR, T[FUTT, ML, qRETT
qay syTar qAfad § 1 /HTRY wiwe
& W 8315 M yarfaw § e
oad §IW AT ST MY gariaa
g &1 qF MY § qg W A
WTSHI 9@ A FRT & | 60 T
arr arg aywfaa & w¥& 70 g
gafas g7 fem &1 o6 fae
190 F wEAfeT & 7 *F qm
gl g & 300% wWRTAM AT E
oo TP & ¥ ma § o g
aferd & w¢ fAal=T aa & @y
o 3E, I e § fowd @Y m
FqTRT T # 3-4 fHT oY 20 AT
w AT q% WU FHT & | 9T WA &7
qTa & AET & @ FEA A
$1 & agi T 91, @@ ) afey
¥ agq, W I A, IHaT A
g2 § A I7%T fawads aEr wn
A ¢ ) G W H QAT gaw G
qIA G T A TET T FIIETE |
g3d AN FEAICH F @y wkx
gagy s AFT T 105 M s-4 fee
gy # fg¥ § . =gi @mi #t
AT T faa<gr &, 959 w9l
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[ Trm I avedy]

gC 93«7 ¥ 37 # FagR & & a4y
RATEF | Fgracag Ay ar 5
I T30 AT AT TEAAT P
aiz 1 fagre A @ewr ¥ fagag
qc 1gaa afaFa @ @@ A
< AT ¥\ AT FHIFA T
a1 w¢ gFA EfF A @A I arw
AT BAT, U EE H AT qa R
§F 37 & & Nfar F
v A3 F fa@ oAw @ L
gz ¥ wd &1 ara fF 34 A
iy & far aff faar Jrzgr & 0
qrq feArs T A§T FE §——
wgT g8 Fagwm @ 5 wa @
wszq fasgar, Afs7 wa 7g "ARA
gram 2 fF oF qFe & Fafaad
qra gt g, faw w@ wrEroe
fgam 1§ I gA-I & fad avw
w® 2 wawaTqrRgrai Y,  ArqEx
a7 ™ §, wFE frewr g, a9 e
IIT P ATR,  AH o« 7 AT AW
ot wunArfr o RIEw WA aw
& 9T aF STR KAT AT T ¢,
T IT RV AME qGAIET

wray Fa g fagrAavuga
t  vatwim ® s50 W@ S
garfas § A aFT A 1 FOI
12 9@ gyqr  fzar &1 2
Ty wfa =afsg & 9T qzar 2,
TAYIT A FFT WAT I | AN
®@7 wxFe w1 feear  ga Az,
gAIR XaTT  wEY oY ¥ wod @graar
Y ¥ qgF 50 A AW AT 3
g wyar faar @, S 10 9%
' 1 AR o £ B 10
nqT @1 WY WiEwr ggraan fgeg-
A AERX F AT HAT F
T R+ & Susgq wgram, WO
wOqW  q FFAT  AEAT f-— @A
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Floods (CA)
I wear g wE § o a@
SAEEAT fagre LTI E4 FaT

BEC Fag ¥ gwfar g&g,
afwa smF Far oY agh 91 QY
gFy & oY AATSAY faw 91 g9 §,
IfFT 32 9@ AT, ATRFAT FY
g & fan, Arag i@ §
g TFIL | WA FT FE
L AU, AY FON—-JF {G WY
gIAF A W oG ¥

- awgy EfF afwar fe; #*
ety eig 31 feramrex ¥ qamm

Trgad | @ feamwe A¢Y, afew
dia fadErer # g F @
Tig  gTar, ®¥few 27 I«

< 9% %, FIF AFF 9T AIH
aFr &, g @ grag oy
gas "W W gIvardr g, aaiiw
tagR AT EXFTT FATFTHFT WP 8§,
IATTINFT FIFIT AT FTH F FT
g1 FAT Ha gEFIR T O§,
FET TIFIX FA HqW I 9
g qg1 1 ;R FAF T
war @, Aar g M Ay gag @
A oA A EFFI A 98 AET |

rafry & ooy fRaew =1 TMgan
f—- W@ &7 § 4 dF w1 &7
MWz — (1) Faremn ggaa &fer
dmrz & f& axwrt w1 owiRw §—
ftaaT |t TEAT WAA T KET GIN qE
I8W@ & ——g< grara &1, fogw
e ag g 2, fwsravaw @
mard, femr  wmw (2) T oww
gq @ & faq dart §fe g9 aw s
sgaeqr X3 o o9 @wi & g%
s g1 AT, FT F AR §I9 07
g7 F & far wfas ¥ wfew
ggrgar A sy 7 (3) wWT e
Wwam & fog dac € — @



281

300 M FT AT § 9T F wfwan
T FA FEA 5 gAY TIAT
BLHIIHAT JFT ST KT FoET
ggEar &1 ! (4) aar w9
AT TR A7 &g F gawwR g w1
AT F AT WA CFGGE F K1 HE
FIrg F TR FIFW & T4 fowy
Fq FAS AW H (AT R F=TG7
ar @k, Ar@al HogaEd )

Fg7 T F gE@T IEATE |

=t sy seng feag : SYTeTRT AEIET,
¥ AT qeE FY WIAATHT 91T gAEt
®1 qgT WILT FAT § AT IT%T [T
Y & gAar w g | AT I gmar @
e ..

| o T A : e Wi,
qF @ G TE 3wyl F qR F
R ot FoiE Y &, 9§ sgaTT T
91 AT FFTT aifoaed gu & WX 75
@R gERr swifaw g R
TTRY ¥F  gEAr & froAr a=and g—
T EE @ AfA—ag £ g gFa
¢ fF o1 gurT e wfaweg g, =i
qERY Fad 75 garIwnfag gr v L.
(o) . ..

st W T A (ITEYR)
I Ry, 37 R F) w39 wvar
afs?, ¥ faegw Taa &

st mig fag : & 341 93 § T
Y St qET §9g FT G ATH & 7

=it Wy SO fag ;o sae, J|far
for & a1 & ofe = wAwR wre ot
g T 918, A gt & A e wr-mi
T FAETER, WA THE, ¥ I¥ 9
F AT AT §—

“ Accarding to the information re-
- celved from the Government of U, P,

Loss of Life & SRAVANA 11, 1000 (SAKA) Property due to a8z

Floods (CA)

till the 31st July, 1978, scq villiges. @
popu'aticn of 3,53,cf2 srd ¢6,t27
acres of agricultural lard Fkave Lteem
aflected by flccds. 2818 houses have
been damaged. Relief  cperaticns
are in progress. 2777 femilies ard
212 cattle have Lecn taken to sefer
places. 212 toats have been pressed
into service for assistance and rescue
work. Fcodstufls are brirg  distri-
buted among the affected pecple.
Inoculations and otker  remedial
mcasures are being taken to save the
people frem diseases etc.

v Agadr & a7 § A1 wEiT g ¢,

" T R

“ Madhubani  bandh breach  bas
been plugged with sand bags srd en-
gincers of UP and Bibar are on the
site for joint restoration work™.

dr fem @ a e eRw g g a TN
et & goffene sEr AW @
My qg #= @ fam os7 o[E #
I8 QT EN I en T vaww afemad o
fagic & o @ sifore g1 ®¢ 3BT
T @ S5 FT gewEr I & few
e grsmaw ey s1 9% & 1 ww S
& g T ar ooy gE fed
™™ E sw ogv gw fewmiv 3

it A1q fag : AT cgmedy 37 999
g1 ... (wana) ...

s H'@i‘d’; THH®E eyl
T g agl & 1 faer w9 & AT
e AT 9 Ad SsAT |

1 q:‘l"‘f?:{ I
A C L ECU I B (R

Ime WP g A1 saaer
FT H ﬁ'éf oTan | WY qﬁ"ﬂi’,
7T TE FI |

w g™ (wfegre ):  Iwrenw
LC1s I L e & =T Seai o7 fam
t¥fer Hagegn e g fe ag
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[ Ta7m
§ Faleds AW mErae  Wrdfs

&1 & =g agen 3ar wrgav g fF fagrv
& ar ¥ ArgaFFTE qgaedi &
faege ar & | fagre & 91 wasv
az Wiy, IA§ fagre & 7% 16-
17 faor garfas g1 acsad 80
AT FAIEL T 7T AA@ II0E AT
qigi afeare Favarogray oW
qAM A grawr & fAwr @aR
# fag & 17 9Mz7 s ag &
3, W A FT A E@L ATAAT
d 430 & fag § 76 §IrART 77
% Y arqRTr ¥ 47 3T
9 Friqzv gHrooIT AT RO
AT Az Fgyen fag @ 98 F4IA0Z7,
TG F 41 FrppEe,  UEATSE
H 47 Foies,  ggas® W71
RZ(A(27, imgmrz“ ¥ 119
RrimmEr gy gafenr § 42 Fo-
qize qrdr mar w fama & W
T M ¢ ) ARy, A9, TEE,
tTM " wrad, g AWTR AfEdl
® oot qnfar sy £ 3 16
17 5% =zag & af:a F.
ALE,, Tfeaqr gemew, gat TEAY,
aqadl,  Aqedt;, A, R,
aragw AT qfmqr mife W faer §
Ta7 a3 ¥ wafsa £ &
7§ W F3 T Wga g 1w fagv
F A g = QW oAz Fr
faditfesr  agx @1, & 7g & qan
AT 7 g7 7SI AT FT TF AR
A7 w7 g f= ‘afeara’
Tarqy | IR FEAT Ag w
FA owaFd g B 40w
/T wra g 15few @A A7 qyg wrAy
9% fraf @, ag @ Afew ¥
Mg ¥ ow  Fdwm Ry or
. ‘afgmre’ afew @t oww Ay
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Floods (CA)

fadtr + ma 91 "W aw W &
39 & 80 ArE AN arg & TifeT &
T F0TE FY FAT F9T RN wE
F FEOAT  AG A v gFA g |
Ay g9 A H g A fEm
fagre & Aw@ adt ¥ SEfEE &
# weg # A & €@
afss =aar gg fae & 9w ag
aqiar § f& fgam  sOv 9w &
o faY 7 ol T ggraar &1 7T A

& 1 & g Fgw =vgm gfr A
AT AHAT §, A T 9T
awRar 8, Wi faa wfa fer 72 4

feafs d@ma gt sredr & 1 fagre
#arar 57 gwv o9y A ¥
Ty & W' FT s agi 97 far w7
% 4@ g8 2@ I A AT 30T & |

AW FTBET AT Fad g oTE

Afsr masrggaarsIm  fEwa s
I Qg F Arg |y &1 g FI

aifT A1 A9 = a7 g, 94
T oA AT AW A FWT |
ag  w"AEAT T T O A

arf & e facag §, &m g
TT | FA AT GIA FAA & | I F qH
T F oFE A g A Aw
 wa 2 qfag 5 s frars
% wega Fffc ¥ fawra 2 1 gW-
fre & @gar =g g f& wAAg
Ffg dar st 7 amar § fx sg a5 e
qF7  HT qRG F&F7 AT fas
F7T  EHFW 1A FM  d@ dw
g7 gl & wAr g &wa | &
IT 7 aAr wmew § fEvm @
FAar T FraETr AT, IRFraAn
16 /X &1 E €T 16 T
¥ Wlar W ¥ & werar W §
f§ o fraEr ¥ faw = ey
oy faaw g o7 faT s>
® wraET § 1 qg 2§ fe
frod dre " % A g @ Iw
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Few fom dgxead fear ) we
2ot gafem #faars foar & &t
feadt snfs g€ ? g dw R
feady arr  &5% Fr AW fradr av
e & gfafafeat & o Y °
FATEFT Adrem Fr fewen 7

16 hrs.

Jarene wErEm, # wgm o argaw
Ffr maT AT aR ¥ gmEEw
¥ fufasgar swrer wWrg o o#
A Fgar g fr agwa #g
W & ! IUemA  "ErRw, o9
waagfs waq Hfaega =gz aar
gar & | =mAm darg fadaw & fag,
qar) 9 ¥ arg fagaor & faq 0F
FAT AT AE FT sgmwAr gLer
75 %37 wal F agh T gEE |
1972 % qar  arg fAgao s@mraar
@ 1 1976 ®H vrdm @@
frggor  =mmwm FAT | IAE
meafy  wira®s  #ar FTH gE § 7
g7 arg fagaw Faraww £ iw
FITHRT wAT FyAr Awfgr @ oA
¥ ZWEr dAr # safegar &40
ofgr 911 9 #Hd97 @ FEgfae
mfFr AT qT ¥ IE I arg fagaor
# 74 FTHGIRW F qrafrgar N
qTT "ATT A FW F grgfaFwar gy
T AT 97 787 4 IT@IT TFF, FAT
gy AT qE AW AW g A A
gilaq  F WWAT  FET ¢ gafag
# gfa g@r N T oA e
wTar wrgar g 5 & 9gav wAw,
fagrz, wgras, wAfEs, wwEdE,
gaq Ffegrwrdmag & Nfya &
31 72 NIggaawr X gk
feardt, wagd o qqut €
sragsATaY wrgfa ¥ ImEw ¥

Floods (CA)
frq foma wqzrm  # wregwar §
I A AL WIATAT FY

¥ qd A &Fag @) Aar
g f& w3 ad ovw ¥ arg fagawr
¥ foe  wFy FATRAET qrAAT
27

oY Wi s fag o faed oF Ao
H, gEII&/EIY ¥ AME A AET
Fagfaas 797 F 19797 H
Fifowar & | gWITGEFT FArIG
FEHTS T ¥, IF &RY fagrd &7
¥ oqg a1 EY A wd 9y
f& aFigcay faa w7 g g7 HY
LR (I o TR o B 1 ¢
fatar  gar? Ionfaar wrswig W@ &
a\x aFEr & AT g agr Ay ¥ o
@ qvaArATad ) § | A
¥ % Faoq g3 FEar Mg g &
W & g AT AT Jo a1 A § 99
F g4 A qA-¥F 4 AT

smar  fev 2z &1 nF g
AT EHT | I8 & A97 § g9g av
qAar g §FW gW ¥ ¥ Iqq-
=7 oA & g@oame § g
oI Jqr9 &1 Hgwfa giwdr @ s
@WE IARFI AN FOU WTEH
® T Frev gaEw o

SHRI NATHU SINGH : Oan a point
of clarification, Sir.

MR. DEPUTY-SPEAKER : No
int of clarification. Now Mr.
Mnltl:slb;vﬂl mo!({: the bill.‘ '}Ifi(r is
moving the bill now. (Interruptions). There
is no t of order. The matter is
over. If there is any point of order,
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Floods (CA)
[Mr. Deputy Speaker] 16'07 hrs,

you can raise it after he has moved the
bill. He has to move the bill. Only
after he has moved it, can there be a
point of order. There can be no point
or order, (Interruptions)

Thercis no point of order. Please
take your seat. There isno point; there
$ no business unless he moves the Bill.
You cannot have your say in a vacuum.

(Interruptions)
ot g fag : wd wgtaw TR
¥ OF WY UF | FgF -
N g § |
MR. DEPUTY-SPEAKER : You

have your point of order after he moves
the Bill. You move the Bill.

(Interruptions)

WA fag - wEiR A ¢
AT TFX FATTAGGE § 0 qTE
®H @ T[O A@ gm | ag @
wAFC wHEGr ¥ |

MR. DEPUTY-SPEAKER : Calling
attention is over. Please take your seat.
Just because you want to have your say,
You get up and say that you have a
point of order. This is not the way to
conduct yourself. Please take your
seat.

(I'nterruptions)

ot 71g fag : mmoa afar sdos
ey fgmr & AT L.

MR. DEPUTY-SPEAKER : I will
not allow the Lok Sabha to turn into a
fish market. Please understand this.
Mr. Patwary, please take your seat.

—_—

SCHEDULED CASTES AND SCHE-
DULED TRIBES ORDERS (AMEND-
MENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI DHANIK LAL MANDAL ):
I beg to move :

“That the Bill to provide for the
inclusion in, and the exclusion from,
the lists of Scheduled Castes and
Scheduled Tribes, of certain castes
l.nd tribes, be taken inte considera-
tion.”

wgrea gg faw aga dffaa s
gam W oW g o 9w f®
A weEEi srww @ 9E-
qes  FIEH 1T NI IIN AR
(chediz ) ofe 1976 F AT AN ¥
E HRY wifa SigeN e iy
Fa@ry 5% &1 uF g qgdiE H
gagfaa srfa € ga faa § aep i s
§ @Ueg # At aifa sy fea
sfa @7k § 1 QwrgW & &gl
oA 35 &30 §W MR
gg a1 oFav guT fmEw
faq ot e 59 FT 0w qgds
§ wgi gg AN sTfa 9ER & W)
gfea  wifa dr gt «sa § wqqfsa
srfa &= ag | @i 97 3" @ el
g ) fatm g aroruger fEEF
QI AT FIHIAN AART SRI
qT BNl ST & & 99 H4G-
a8 qrfg wdt B S weqeuar
G qagdr & g faw ¥ 3w
srfa Fd@m FgdeadIieatE § |
T foaw w Feete fs9 #1 s
AgdI &1 g1gEv Ji gav fod £ paoa
F 99 ¥ w7 7g sifowAgfaa anfa a=
w chmr AgFwm foEw o
¥ UTER a1 38 ¥ fadiy § wREA
T DT AR AR FEA TV
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gar f—-gadmisr agsgarar 5
g wrfa N ol N SEFHT
qF fal  # wawm T @,
I A ¥ T AT A AR
T mw & | 3afAQ wegwmar ¥ S
savaar g & w8 §  feacfa-
fasrs dar @ & & gaoRarad
gt + gufwy =g wfa @
faat ¥ ggd ¥ & M F qFvAA F
gfas aq@r feg g §
gzgtes § 1 gAfaq 99 ag wagiaaq
aifs @x v @ ag @aw g
g wwr fFaE wfs & &S
qed  migfea g fadi #¥ A%
g7 &1 At gfaad faa @ 4f F
gfra¥ a3 3a73 9x gz g faad
IT F/ AFATT FT 1 UST GLFIT
F s g7 oard F o@FR fFEro
AV UST EXFL 7 4 FwAr FY
Falr @wwR ¥ fF gE 9T gA-
frare  grar =wrfgg 1 ofar fez-
gmea frqawdszr ¥ s gw arfas
r qiusy F gl wfaaq
T § FTHRTY 9z F) feafy waw
27 =gy & v feafy @ FraA &
FAFIZT N 1 FA FAT 7
WIIFT  Frez@ AR KgTeR TIFA
i whedz G®, 1976 ¥ g
st feafs v w&@ &1 fwe & ar faar
o 0T, TEY UST GIFTT { aqwAT I
g1 #x gg HazT EW § T
JIAT  F Fga ¥, o< gafay =g
fadzs @rwr @ g 1 @i Q9q
Ffay oalvogs @ wlx@F §
faasr & Ier@ & | gEfag
ag faq arar o g & s feafy
98T 4 qIWeT  FTeEd  qEIgeR
T AT wAede d#E, 1976 &
qgx  #r & feafg oY qavq HIw
sify Faraa H, fad A= wfa

e ¥, a4 feafy fog & ar &
5989 LS =10

g | daT A & M wfy & AW
fad =i A\ qeec fad & Haora
qreqEr & nagfea ofa & g w1
et § Al @
16.1x hrs,
(Surit N. K. SHEJWALKAR in the Chair)
@ & Afafe o 1o wqfaar
daqam &) dgger  Frew  dw-

gee ZR| AR wHsHT QW
1976 37 F14Y 38 ¥ OF FW
FT S fegr mawr @ 1 T

gy argrxw & atda g 1 gEd
At H A Iqaw frar aar @ ag
g fF wdfzdr H T 63 H a1 o
g2 qosT ATeAuET’  gEA quUE%
F g & qm frar s
aAY ‘qasT ATRFaFT’ 1 qy @
¢t 75 & g X fr=fafaq
sfaftz & JEar nafq “7s.
qEr "’ | % Y mreer w?w ¥ Gy
20 ¥ w7 " AgFAAAME " F 917 9T
vgEw  Awane @ sl 1 g9 &
gar ¥ AEname fofemm #
qar 14% ag wes SISH F AT F3
war § “faeda”  dY &y agng § @
18 ¥ “rig Trarie”’ & eqrA qx CAts”
&F wrd wyar qase Cave, s’
qaeteae 7 & fad sgrman

A IF T ¥ AT TF @Y (AT
# dqes FTRH WETeE greew A
Fizdz gae, 1976 & g F ) fegfa
oY Ay Sirfq & qew & w7 feafa
feT & wraw #W ¥ f93 Iyaww faar
war @ ) M ZEN FB TN AT A I
HIET & FEQIVA F A T Y 0k 4T,
Iad IgFY qF < forar mar § we I
¥ fr3 guaey frar AT & ) g9 wTaTEY
qT FYE T TG qIAT WL HE g o
AT A€ g9Ty A v | qEfEd gwy
Ia%F falr w Y€ uaem 7 frar @



291 SC & ST orders
[Shri Dhanik Lal Mandal]

ag I ot a1, Hifwa e arar
fawr 2, gafed & A 93) § wgaT
F& % 98 399 GERA G T |

MR. CHAIRMAN : Motion moved :

“That the Bill to provide for the
inclusion in, and the exclusion from,
the lists of Scheduled Castes and
Scheduled Tribes, of certain Castes
and tribes, be taken into considera-
tion.”

SHRI BAPUSAHEB PARULEKAR :
(Ratnagiri) : In  entry No. 18
Government is making an amendment
as far as Maharashtra is concerned. I
would like to know whether Gonda and
Rajgonda according to Government
are two different castes or is one caste.

MR. CHAIRMAN : I would re-
quest the hon. member that he can raise
this point in the course of his speech.
I do not think it is a proper stage to
raise now.

SHRI VAYALAR RAVI
(Chirayinkil) : There is a Com-
mission for the Scheduled Cases and
the Scheduled Tribes. There is also a
Committee for the Welfare of the
Scheduled Castes and the Scheduled
Tbibes. I would like to know from the
Minister whether this Parliamentary Com-
mittee on the Welfare of the Scheduled
Castes and the Scheduled Tribes or the
Commission, whatever they may be,
do they submit any report to the Govern-
ment asking to dclete these castes ?

MR. CHAIRMAN : I think that
can also be put at a later stage and not
now.

Now I take up amendments to be
moved.

The movers of amendments Nos. 3, 6,
15 and 16 are not here.

SHRI EDUARDO FALEIRO (Mor-
mngao) : I beg to move :

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 3ist December, 1978.” (23)

AUGUST 2, 1078
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SHRI DURGA CHAND (KANGRA) :
I beg to move :

“That the Bill to provide for the
inclusion in and the exclusion ficm,
the liss of Scheduled Castes and
Scheduled Tribes, of certain castes
and wribes, be referred to a Select
Committee consisting of 8 mem-
bers, namely i—

Dr. Baldev Prakash, Shri PBaldev
Singh Jasrotia, Shri Mukhtiar Singh
Malik, Shri Dhanik Lal Mandal,
Shri Nathu Singh, Shri Y. P.
Shastri, Shri Ugrasen ; and Shri
Yuvraj

with instructions to report by tke  fust
day of the next Session.” (42).

SHRI SURAJ BHAN(Ambala) : I be
to move :

“That the Bill to provide for the
inclusion in. and the exclusicn ficm. the
lists of Scheduled Castes and Schcduled
Tribes. of certain castes and tril.es, ke
referred to a Joint Committee of the
Houses consisting of 15 mambers, 10
from this House, namely :—

Shri Bharat Singh Chowhan, Shri
Morarji R. Desai, Shri Hukam Chand
Kachwai, Shri R. L. Kureel, Shri Dhanik
Lal Mandal, Shri Kusuma Krishna
Murthy, Shri Nathuni Ram, Shri Ram
Dhan, Shri Shiv Narain Sarsonia, Shri
Suraj Bhan; and 5 from Rajya Satha;

that in order to constitute a sitting of the
Joint Committce the quorum :hall te
one-third of the total number of memters
of the Joint Committee.

that the Committee shall also te ins-
tructed to examine the lists contained
in the Constitution (Scheduled Castes)
Order, 1950 and the Constitution
(Schcduled Tribes) Order, 1950 and to
suggest amendments thercto in their
report;

that the Committee shall make a report
to this House by the last day of the next
session ;

that in other respect the Rules of Pro-
cedure of this House re'ating to Parlia-
mentary Committees shall apply with
such variations and modifications as the
Speaker may make; and

that this House do reccmmend to
Rajya Sabha that Rajya Sabha to join
the said Joint Committee and ccmmuni-
cate to this House the names of 5 members
to be appainted by Rajya Sabha to ke
Joint Committee.’” (45)



293

SHRI CHHABIRAM ARGAL

(Morena) : I beg to move :

““That the'Bill be circulated for the pur-
pose of cliciting opinion thercon by the
joth April, rg79.” (48)

“That the Bill to provide for the inclusion
in, and the exclusion from, the lists of
Scheduled Castes and Scheduled Tribes,
of certain castes and tribes, be referred to
a Joint Committee of the House consis-
ting of 15 members, 10 from this House,
namely t-

Shri Subhash Ahuja, Shri Shyamlal
Dhurve, Shri S. S. Lal, Shri Raghubir
Singh Machhand, Shri Dhanik Lal Nfandal,
Dr. Laxminarayan Pandeya, Shri Raghav-
Ji. Shri Ram Charan, Shri Suraj Bhan,
Shri Chhabiram Argal ,

and 5 from Rajya Sabha ;

that in order to constitute a sitting
of the Joint Committee the quorum shall
be one third of the total number of mem-
bers of the Joint Committee ;

that the Committee shall make a re-
port to this House by the first day of the
next session ;

that in other respect the Kules of Pro-
cedure of this House rclating to Parlia-
mentary Committee shall apply with such
variation and modifications as the Spcaker
may make ; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and communi-
cate to this House the names of 5 members
to be appointed by Rajya Sabha to the
Joint Committee.” (49)

SHRI KUSUMA KRISHNA MURTHY
(Ambalapuram) ; I beg to move :

“That the Billl be circulated for the
purpose of eliciting opinion thereon by
the 1st December, 1978.” (53)

“That the Bill to provide for the in-
clusion in, and the exclusion from, the
lists of Scheduled Castes and Scheduled
Tribes, of certain castes and tribes, be¢
referred to a Joint Committee of the
House consisting of 23 membcrs, 15 from
this House namely :—

Shri Balak Ram, Shri Chand Ram,
Shri Bharat Singh Chowhan, Shri Hukam
Chand Kachwai, Shri B. C. Kamble,
Shri R. L. Kureel, Shri Dhanik Lal
Mandal, Shri Nathuni Ram. Shri Ram
Dhan, Shrimati B. Radhabai Ananda
Rao, Shri Shiv Narain Sarsonia, Shri
Sheo Narain, Shri Suraj Bhan, Shri
Bhausahab Thorat, Shri V. Tulsiram,

and 8 from Rajya Sabha ;

that in order to constitute a sitting of
the Joint Committee the quorum shall
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be one-third of the total number of
members of the Joint Committee;

that the Committee shall also be ins-
tructed to examine the list contained in
the Constitution (Scheduled Castes)
Order, 1950 and the Constitution (Sch-
eduled Tribes) Order, 1950 and to suggest
amendments thereto in their report;

that the Committee shall make a report
to this House by the last day of the next
session ;

that in other respects the Rules of
Procedure of this House relating to Par-
liamentary Committee shall apply with
such variations and modifications as the
Speaker may make; and

that this House do recommend to Rajya
Sabha that Rajya Sabha do join the said
Joint Committee and communicate to
this House the names of 8 members to
be appointed by Rajya Sabha to the Joint
Committee.” (54)

MR. CHAIRMAN : The amendments
are a.so before the House,

SHRI KUSUMA KRISHNA MURTHY
{ would like to express my views on the
Scheduled Castes and Scheduled Trikes
Orders (Amendment) Bill, 1978.

In my notice 1 have specifically stated
that the Bill may be circulated for eliciting
public opinion because this is only the Bill
which has received a number of netices
either to delete from or to include in
different types of castes of this Schedule.

In our Constitution certain castes were
included in the schedule and made it a
schedule of castes. It clearly emphasises
the fact that whenever a particular caste
is to be included in or deleted from this
schedule, the Government have a Cons-
titutional responsibility to refer it to the
States and ascertain their veiws. The
main criterion taken into consideration
by the founding fathers of the Constitution
to include a caste in the Schedule was
social disability. There is a basic diff-
erence between social problem and eco-
nomic Frochm. As the minister has
specifically stated, untouchability was one
of the main criteria based on which the
list was prepared and put into the schedule.
But in due course, as we have seen from
our experience in a number of States, diff-
erent advanced communities also wanted
to get themselves included in the schedule
to have the advantages specifically guaran-
teed by the Constitution to these Scheduled
Castes. We know that even some very
well advanced communities try to get
themselves included in these lists. In
fact, this amounts to absolute mockery.
It is a clear paradox that on the one hand
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they hate communities for their social
disabilities and on the other hand, they
try to get the advantages and preferences
carmarked for those communities, There-
fore, this matter cannot be considered
in a haphazard manner. Many hon,
members have given notices of amend-
ments and I have also given a notice for
an amendment specifically requesting
that this Bill may be referred to a Joint
Committee consisting of members from
both Houses, so that the committee can
go round the various States, meet the
concerned people and discuss the matter
and elicit their opinion. Based on those
opinions, the question of inclusion or de-
letion of a particular community in the
schedule can be taken into consideration.
This is the proper appraoch, particularly
because this is a very important Bill con-
cerning about more than 22 crores of people
in this country. If this is done in a haph-
azard way, without giving proper op-
portunity to the cross-section of these
people in various States to express their
opinion. I am sure. it will jeopardise
the interests of these communities. This
is my clear view and therefore I strongly
plead, and request the hon. Minister to
accept my amendment.

st gt e (Fr1RT) ¢ EWA
wERg, Y g@ fadas 1 fodwe
FHE FI OIS FAF AR T HIAT
gisdz frg 1 @z fadmw agw
TF @&, TFuq, § W wegey F
T ¥ giedz s ¥ fag amr
qarg 1 frgges Frew de figas
argsy  (uWeHz) ;ST TR, 1950
F Aofas qaug ¥ AN sy
Fr M ArAwa @Y, I F fogges
Feg €3 fogges gy (qHedz)
eI THR, 1976 F g qed  fzar
wqT AT IEEr AF F F fAy
gg fasq Araraarg

frgy Agmx dww § fisges
Frzd 0z fogges erewr  Ffawz
Fr 1970-71, 1971-72 HX 1972-
73 F faed & arX® ¥ == &
e tFe®R W fafet & fasrr
¥ AR AR H IF AR F g8 FAeq
&4 ad
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can be considered at the time of
undertaking legislation for a compre-
hensive revision of the lists of schedul-

ed castes and scheduled tribes in due
course.”

¥ wgm wrgarg v frgaes e
aR faeres zresw &1 mEar aga
W & gamard fF fagge
Freq gz frgaes gy (wHsde)
HIET TF, 1976 ¥ W IgT @ifmar
g 1R 7% Fgfadre N Eag wad
g1 F@l r w ST S A€
fgramg & soigfas @OF &
St foed @A =rfgr 4 dgaes
FTEZ FIA ATeT <17 F1 IqH
agg arfaat E sxarg 3 faed Faq
# 9T 73708 FRE AR AITEE 1367
Fr fge qo gfdr, SaH T agw
gie 3w aga ¥ dtfet ard & arar
qr1 A Fa a5 f& sendfas fam
7 a7 @ IF qg0F HHSHE A ¥
¥ graar g fx aaar ga ad gwr
ag qg1 faq & faad ooy mefAal
F wishz faq ) gaw wisde faa
FAH TT & FFT FT T/F § A(C
g 97 &M F 3@ J4F ¥ a9
FA Y AGAT gT TG U1 FE
FflT gaoe T @) @ FF59
fedY & arz @ qAAT IEF AT &R
it @ Fwnfar wEsHe faw
ATt fom # fggee A8 A 43T
ZreST AT draiya w7 g Fpar A
&Y & gaaar g fF 3@ 71 ¥ 732 F
qrE IGT graT Frfge arfew fex fargss
faed aaré @rd faa ® 5 oy an
¢ gox faR @ @& AR St
FIfAdra TR &1 1§ § IT F1 39
¥ mfaa frar qrg oY agy § 99
F1 uFEFe st fFar o @At g
Afea zad fag sfaa fag s

g
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SHRI EDUARDO | FALEIRO
(Mormugao) : Mr. Chairman, Sir, the
hon. Minister, Mr. Mandal, took some
time and dwelt at length on the reasons
to bring forward this Bill. But I do
suppose that the reasons which have
motivated this Government to bring
forward this Bill can be put more briefly
and pithily. The main reason to my
mind is the same which led the Gover-
nment to constitute recently the Com-
mission for Scheduled Castes and Scheduled
Tribes and not so recently, the Commis-
sion on Minorities. Since this Government
camc into power, there has been an
outcry all over the country, there has
bsen a fear in the minds of the Harijans
and of the minorities that this Government
is the Government of the upper classes,
that this Government is the Government
particularly of the rural rich and, there-
fore they are not safe in the hands of this
Govcrnment. ItisnotI who is saying so
but no less a person than Mr. Jagjiwan
Ram, the second senior most Minister
in the Janata Party Cabinet, did say it
in his now famous speech in Chandigarh
more than a year ago. And no less
a person than Mr. Chandra Shekhar,
President of the ruling party, did say the
same thing and voiced the same grievan-
ces and the same fears.

I should like to think that
merely by  bringing forward legis-
lation, merely by throwing a
sop to the Harijans the problem will
not be solved as it was not solved in the
case of the minoritics by constituting the
Cohmmission on Minorities. This prob-
lem cannot be solved by adding cos-
m:tic trimmings to an ugly situation. To
my mind, this problem can only be
solved if we have the political will, if
we have the courage to give a definite
bias, a dccisive inclination, a strong bias
in all Government programmes towards
improvem=nt of the gecneral living con-
ditions of the Harijans of their educational
conditions, their health conditions and,
of their economic conditions.

I should like to take the question of
cducational conditions first, because we
see that the reservations are there but the
backlog of non-filled reservations for Sch-
eduled Castes and Scheduled Tribes’ seats
is increasing every year. Today, I read
in the newspaper a letter to the editor.
The writer was complaining that a man
from the Scheduled Castes just walks in
and gets a job because the backlog of
reservations is there but another man
who is not of the Scheduled Castes and
who is more qualified tham the Scheduled
Castes’ man, does not get any job- This
problem of reservation is there and
cause seats are not available to them a
resentment is growing among the caste
Hindus against this reservations.

The problem has to be tackled at its
roots. The seats are not being filled be-
cause there are not educationally quali-
fied people in sufficient numbers to fill
the seats, and one of the most shocking
disclosures, so far asthe Harijans preblem
is concerned, is made in all those Govern-
ment reports which relate to the educationalk
progress of this section of our society.
May I refer to a publication of the Ministry
of Home Affairs of 1975 entitled “Deve-
lopment of Scheduled Castes—An Ap-
praisal’”. This tries to bring out the great
amount of progress that has been made,
but it cannot shut out the actual facts
and figures, and it does revel, for instance

SHRI SURAJ BHAN : How far is it
relevant ?

SHRI EDUARDO FALEIRO: I should
not repeat this because I am cutting on
my own time, but the point I am trying
to make is this that wbile I welcome this
Bill because some sections of our society
are going to get some benefit, I am say-
ing don’t, ink that by bringing for
this legislation, you are really giving sub-
stantial benefit in solving thc problem,

I am now an my second propostion,
that you cannot solve the problem unless
you give educational facilitics and see
that these educational facilities are utilised.
I am on the point that educational facili-
ties so far have not been utilised and in
this context I am referring to the publi-
cation of the Home Ministry which is to
this cffect that in Standards 1 to 5, 62.2
lakhs and 68.33 lakhs students had cn-
rolled respectively in 1968-69 and 1973-74.
Then the publication goes on to say that
in Standards 6 to 8 their number went
down from 62 lakhs to 12 lakhs,and when
the students came to standards 11, they
were only 5 lakhs of them. The point
Iam trying to make is the enormous
amount of drops-outs among Harijans
students as they go on progressing in
education which is not good for the system
which is a wastage olgmoncy, and what
is much more important, the opportunity
for bringing out the real talent in the
Harijans to the forefront is not reall
being utilised by this community whicz
deserves all protection.

Then, what is happening in the pri-
mary and sedondary education s
again happening, and much more so, in
higher institutions of leaming. I am
just quoting from the Economic  Political
Weekly for January 28/February 4, which
has a very interesting article and a study
about the I. I. T. 1. Bombay. In the
IIT, Bombay, which is a very sophisti-
cated institution of technical learning,
there is a reservation of 20 per cent in
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admission for students fron the Scheduled
Castes and Scheduled Tribes. The stu-
dents do come there and out of a fair
number of students, hardly any one gets
through. What are the reasons for this ?
Again I should say that the reason for
this is that it & not sufficient to have re-
servation in the educational system.
The students of this particular section
of the population are basically economi-
cally under-privileged, and to a large
extent their disabilities flow from their
poor economic condition, It is necessary
that the provisions relating to free lodg-
ing, free food and free allowance for
cloting should be strictly implemented
and increased. Provision is already there,
but a larger provision must be made.

Until recently T have been a college
student myself, and I do know how much
for a college student good dress does count.
A student who comes from a poorer en-
vironment, because he cannot dress pro-
perly or as well as the other students,
creates serious problems. He is isolated,
he does not get into the mainstrcam and
develops lack of confidence which will
harm him in his future life and future
career. The point I would like to make
is this, that as far as possible the Harijan
students should be admitted to urban
schools where they begin to realise
that caste does not matter at all,
that all are basically the same when they
study in the same school.

The problem of educational facilities
is mumrin the problem of economic dis-
ability. We do find that if students
from the Harijan community, the minority
communities, the poorer sections drop
out, it is because their parents require
them to work in the fields and earn some
money. Why do the parents require
them to do so ? Because they are not able
to earn well, because they are not properly
paid, because the scheme and legislation
concerning fair wages arc not being im-
plemented in the rural arcas.

The rural rich have been and are today
more than ever in collusion with the police
and they will not tolerate any grievances,
any allegations, any attempt of the Harijans
to demand what is due to them. They
will put it down cruelly and ruthlessly.
We have to brcak down, we have to cut
at the very knot which linksin all our rural
areas, the police and the rural rich.

These are some points that I have made.
Again, I will repeat this that we must go
to the root of the problem. Reservation
is no solution. What has started as pro-
tection to Scheduled Castes ultimately
will lead to perpetuation of caste.  What

§s required is the political will and the
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statesmanship. In the case of the parti-
cular Scheduled Castes who have now
attained the higher level, they should be
de-scheduled, and the other castes which
are really poor and which are not in the
scheduled list, should be brought in.
This requires political courage and this
requires statesmanship, but it is necssary
if we are really going to achieve the dream
which is the dream of all of us, or at least
of most of us a truly classless and caste-
less society

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri) : Mr. Chairman, Sir,
I take this opportunity to invite the atten -
tion of the hon. Minister of State for
Home Affairs to a matter of immense signi-
ficance to all of us where the question of
extending to neo Buddhists the conces-
sions and privileges guarantecd under the
Constitution to Scheduled Castes is con-
cerned.

Sir, I have given an amendment, Am-
endmentNo. 5. I am, however, aware that
that amendment is with reference to Sche-
duled Tribes. But as I have already
said, taking this opportunity I would like
to highlight this point as far as the debate
on this Bill is concerned.

Sir, the question has remained a burning
question ever since their conversion to
Buddhism in October, 1956 and as every
one of us knows the whole of the Statc of
Mabharashtra was afire a few months back
and you are also aware that the leaders of
the neo Buddhists werc on hunger strike
here at the Boat Club some months back
and many Call Attention notices and other
motions werc raised in this particular Housc.
And as every one of us knows, all the par-
ties are actually committed to the solution
of this particular problem. I fccl that the
hon. Minister of State for Home Affairs
should assure this hon. House as to what
would be the policy of his Government
on inclusion of these nco Buddhists in this

rticular  schedule of Scheduled Castes.

e agitation and movements are still
erupting and the whole Buddhist commu-
nity in this country is put into turmoil, as
revealed in the press, practically every day.

I would invite the attention of the hon.
Minister to the definition of “‘Scheduled
Castes”. I will not read that. It is em-
bodied in Article 866(24) of the Constitu-
tion. Then Article 341(1) empowers the
President , after consultation with the Gov-
ernor thereof, tospecify by public notifica-
tion the castes which are to be treated as
Scheduled Castes, and Article 341(2)
empowers the Parliament to include or
exclude from the list of these particular
Scheduled Castes.  When this question of
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lusion of neo-Buddhists in Scheduled
Castes is raised, the usual defences that are
raised by the Government are mainly two.
Firstly, 1t is said that Section 3 of the Con-
stitution (Scheduled Castes ) Order, 1950,
mentions that no person who Eiafcm a
religion differe tfrom Hindu-Sikh religion
shall be deemed to be a member ~ of
Scheduled Castes and neo-Buddhists being
not Hindus, this facility or this advantage
cannot be given to this particular community
of neo-Buddhists.

The second argument that is advanced
against this proposal is that if these facilities
are extended to neo-Buddhists, the same
will have to be extended to the Scheduled
castes people who have embraced other
religions such as Christianity or Islam.
Now in this connection, I feel that both the
arguments that are advanced are fallaci-
ous. But before going into the merits of
the two arguments, [ would like to invite
the attention of the hon. Minister to the
opinion expressed by Jayaprakashji in
December. 1977. His statement was
published in the papers. I quote :

‘Problems of neo-Buddhists deserved
consideration and the Government
should give them duc attention.
Conversion to Buddhism has neither
improved their economic condition nor
in practice, enhanced their acceptability
to castc Hindus. While conversion may
have been inspired by the wish to practise
an inherently more attractive religion

itappearsto have been motivated, too,
by their despiration at their wretched
status as to untouchables and their desire
to throw off the humiliating rigours of a
system from which there was no cscape
for them but outright rejection ; surely,
it is far from such an action being con-
demnable it is both courageous and praise-
worthy.””

N>w the only point that we will have to
consider is, only because they have convert-
¢ themselves to Buddhism in the year 1956
and the status and the sufferings are not
changed, whether we have to deny to this
cymnunity the facilities and advantages
which were available to them before they
cverted themselves to neo-Buddhists.

Now in this connection, I would like to
invitc the attention of the hon. Minister to
Article 25 of the Constitution which lays
down that the fundamental freedoms guar-
anteced under the Constitution of India
inclule the freedom of conscience and the
frcelom to practice any religion of one’s
choice.

If that right has been guaranteed under
th: Coastitution to every citizen of this
cyin'ry to practice any religion he wants
anl then unless and until his status
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and sufferings are changed can we
say that only because they have converted
to Buddhism, the facilities shall be denied
to them?

SHRI K.P. UNNIKRISHNAN (Bada«
gara) : Or Christianity.

SHRI BAPUSAHEB PARULKER 3
No doubt about it. Not only that, as I
said the argument that these neo-Buddhists
are not Hindus is prima facie not accepta-
able to me because if one reads the expla-
nation to Article 25 of the Constitution
which lays down that Hindus include Sikhs,
Buddhists and all other persons and if we
take into consideration all the Acts of the
Government of India, viz., Hindu Success-
ion Act, Hindu Marriage Act, Untoucha-
bility Act, Protection of Civil Rights Act
and Section (3) of this particular Act,
which isreferred as to as Protection of Civil
Rights Act, we find that the word

‘Hindu’ has been defined as follows :

“Hindu includes a Sikh, a Buddhist and a
Jain and other persons”. So, when the
word ‘Hindu’ includes neo-Buddhists, I
fail to understand the logic in the argu-
ment that Section (3) of the Constitution
(Scheduled Castes) Order applies to Hindus
and therefore, this cannot be made appli-
cable to neo-Buddhists. In my opinion, this
arguments does not hold any water.
the same grounds, the argument that if
these facilitics arc extended to neo-
Buddhists it will have to be extended to
persons who have embraced Islam or
Christianity also does not, in my opinion,
hold water,

Therefore, I would request the
hon. Minister to assure the House
after taking into  consideration all
‘the submissions I have made ;
that all the facilities which these
Scheduled Castes people who converted
themselves to Buddhism in 1956, were
enjoying will be given to them. If that is
not possible, I would ask him to give the
reasons. as to why the Government
feels that these facilities should be denied to
them.

The second point, and a small point, is
that in entry No. 18 as far as Maharashtra
is concerned the word “Gond Rajgond” is
tried to be amended by putting a comma

after the word ‘Gond’.

Therefore, I would like to know—I
have moved an amendment—whether,
according to the Government, Gond Raj
Gond is a caste or whether Gond Rajgond,
Gond and Rajgond are three different
castes because, we find, in _this particular
Schedule, there is Gond Gawari and, if
you are goingto take Gond and Rajgond
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astwo different castes, whynot applythe
same rule to this community, Gond and
Gawari. As far a3 Gawari community
and caste is concerned, since 1950, they are
making repeated attempts to get this includ-
ed as Gawari. I would seek that particu-
lar clarification from the hon. Minister.

Iwould request the hon. Minister to
give us an assurance on the issue of neo-
Buddhists. The remaining points I would
submit when I move the amendments.

swat wfgear dro et (Tvag
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g8 AwQ @ S ) Ffe wr
1T IaY eI 2@ ar aE
f& g@ aw F AfafedT @&
i ¢ e ¥ Fg W AggeE FIEE
F ogredl A Ag o @
TR ag FE AT T (F UGS FEE
F1 gAY AG fAeaT € 1 W AQ
qoF fearddiz § gadt stla F71 Ay
A+ 9T @ q qE 1 AW et
IS et ® md § SR
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I T & IR q@ A
gfw i oot ) fed & fag
¥ TIIIRIANES  F[@T 4T § | T3-
T HAg T @ fF A=
fored § afer az & «g fear s
f& WegeR Fe FT AW AgY fareran
21 A g g dT, O Ffe-
fede IaFy 9ad W@ T T
T®E W W@ 5 Aeger s
T e greew w1 fAea qrer
wgfmad 9 adt faw a1 i
¥ growr  arfa & SRt g R 3w
TR A R e & ¢F agr arar
we

Iq ATEHAE 9T g WIe e
Fga At aga T & Afe wwa
IaRT g AT E 1 FW AET FiA
1Y g 2 frgw 1 fawe & mfas
FI1 AT o qEIFT A TF FAOET
@r & AT A #r e fw awaiwr
ar 7 g3 =fass faady afed, st
qrAT 3T i &1 ghagd  fgadr &
faaAr =fgd 1 =aF ar ger fw
srex =g fwar o ordt & gf o9 a7
YT ITF 917 AT E A wga & fH I
wgqEs FrEE FEATF A A E AR
G 77 FEATGR FTRT§ @7 forg 3@
a7 # wagdrgfrag If=a & g
fF a1 gEAIIF TITFT FETZ AW ZTrgeA
w1 faaNt g § sawt 9 fad 1 A9
i F T § T |ATT JEIUAS
FIE | AFTIRT STo FEIIHFI AT T
XY AR I OB TA FI, IaFT
FIFTA FII Y TgT § ATg Fegfazy
F A AL HAT Jtg FT AT Y |
FRea A& fegfgy Faray §a7, 3@
#F#1% qf @dq agf gmar e, HAIAF
FAWT ITAT facya 44T Far g
g1 qANTF  &@|T9T IFN uF
aza faar g Ffwa ga% fag o=t &Y
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gfaar a5 wrer Wt Jaweg g & 0
[gral ¥ IAH awETe foar wnar g,
IART A a7 wIq @y wmar
1 AT AR WY WA H
FgTorar §, q fawe @ wgr A g,
TG ATA Y FIE IART IHITATARY R |
g atg gv w@rwx fwar g Aafew
Iawr Arfa® qwr & £ g @ gur
&1 W3ges FreT AW gRe 1 fae
drIfras mfaa s & a
gro gRAFT F AT FWET § IqHT
HITHT TFIHIT FIJAAT TMET |

WIqFT FIEH AT IIEEA FT 91T
T glaar 3T E AT AFT ww W
fr ® EfFs Awra dgF T gasw
Y gé g ey faegg gawr
gfaurg €Y & dfE smar & 77 § g7 70
Fafg &% ofcadas o1 m@r & qar
faars Agf @ g1 =% & g297 @
araa@ g ® &1 uF gimfed
T AT a3 T FIT F F1I07 789712
HFgr g1 TSR, TER1HIT TGA) wigy
Fw g w®E)  wgfoaa 33 & o fawt
FT 17 gt & 7@ 37 § a1 f&a Fi g
fasrer 37 § AT AT IHEAT & ag g AR
griy | g qr et § 99 quAr
gET | o5 qF gA AT TG T q9 A%
ag Y fawe ag F@aArgr gt
g faara g1 g @ g@Fr A1 A
grim &=rgd g fr afeset wgi @
IAFT AaT q® /T & IF EFIGT
IT gIFT T ggiemd [T qF FIq0
g q AT F AT aF AT gfawa
gfus agfeaa 3351 AT I8 A1
GEART AG gET | ¥H avg ¥ W9
o gaeqr 9¥ fgae 3§ @ faee
w=8 qOF & 619 Y FI AT qEr
wrer g fwar ®T @9 At @ ar
art g9 FA FRAF g T FiAr
gew w1y wiva faar smoganfs
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g% ot 7 gfaard Sudsy g 9 | @Y
faez agay & #1§ ga T
q&TT T I AT ¢ {5 oF F2T g
@ M RIAR 92 faadl wses Feq
N geard & F€ Fraerw &, gFAAF
TraAq g, THIT FT gAOIA &, AAHC@I
FT QIIAL, TT TF FOAT 9T TGS
¥ faar FIF QR EFE R I
1 AT IF QR ETFAIHAT ALY agAT
Fiear T aF ey &1 mfas §T 2
Far frar &1 fAs9 27 ¥ 79 w@ar
afi grr, adt AT FEAT Y

To TN wEW (HATIT) ¢ AT
#3eg 7 Fg1 2 fF aga BT & &g
1 ¥ 538 faq 1 ¥ fr mar )
¥ Fzar9rgaT § 40 TG UF saTqE
fasr aor fegr mar fom & g gmEAl
1 gwaw grar? fasr fow s §
AT FAET T AT AIAAF § ITHY
¥ #% @F aulqw fasw Y AGF q o far
TqT? I H AF AV { faFg
F FC agw e AR fAT 97 T3 fawr
TAAT AT FAGAT FTFFT BT g7
g7 |t Fg8 AT WX 3§ aXg ¥ @
T gr3T FT AT AN 39 fa=r q%
1 & wfas |a1gT aAAT g3 7
qor fF3 &1 AT #3 A qavET 3G 8,
# 4t aftm W I g, gAY FHY AFI
F & fF &7 w2W A w7 ®AT rfeAy,
gqarfaa #1 gagfaa afa #1 g=r §
@I @ | TR IFAT FHEAT gHIR
gray & 5 g 9w 7 foqy 7 fat
sifg ®1 g9 gt § @ar Ifgg ar 7
AT 1fgd, a1 41 qg a1 & fog
wragr® g g Srar w1 oAy g2mi
@ U uF safyq 1 7@ I F 39 fa
F) JA%z FAS F A7 fAqd gg7 =
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awg faa g WX 7g qwen gAwT &
faz grra g a8 1 F& g 7 FErfw
T ¥ |@ifE g adw & fag
wigfan wifs & w@ ™ gafad a8 |
W= T gAr 4k 37 wIRwa § gfee
TT WHIR AT gAW § g FI TF
fad & fad gaog FT QT &1 qEY @)
fasfed ar®r g3wt & €1 §IFW H
7A@y &) ga@ w2w ¥ foww ),
g ¥ oFT faaet nygha @ifs &
7T @ GIF Y a7F ¥ qg fawrt @
2 FT FET & AT 9gF 4T 9 §HEAT
1A FEF FE gFT F WIA 8,
T g8, aXFR F1 4IGEN fed 07
AYT §FTT A ag AT FgF 9T A9
a2 # qvdY gaghaa aifa & afw=
gara # agf &1 foeat § <@ arar
s Wi wigi=Eg sy & &, SfEw
qATT § @A AT gEIr Wi Ag; )
34T @il agfaad gra §, afa= gav
arg &1 A qqr7 § gar & ag azferaa
greT 78F €1 gfagrom, fgmraa & wwx
g, 99T ¥ e AY & 1 AY ag FAETy
& ot ax gewre &1 eqra a1 T1fEgd )
gafag & s aY § wiw w600 % sqa0
qrE FAF K FRENT T FT HIX
43T 93t 0F sarqw faw, foeq #7-
gfea strfagi 1 q«T guearqt &1 8=
it g F, 97 FIT F @A
¥E3F FT ) TA RN & g F Avewr
qeIarT AT E |
*SHRI A.V.P. ASAITHAMBI (Madras
North) : Mr. Chairman, Sir, through
this Scheduled Castes and Scheduled Tribes
Orders (Amendment) Bill thc Govern-
ment seeks to restore the position in respect
of the Mochi community in the list of Sche-
duled Castes of Gujarat State which
obtained prior to the enforcement of the
Scheduled Castes and Scheduled Tribes
(Amendment) Act, 1976, and certain mis-
takes of spellings and punctuations commit-

ted by the careless officials in the Scheduled
Castes and Scheduled  Tribes Orders

*The original spcech was delivered in Tamil,
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{Amendment) Act, 1976, are also propdsed
to be corrected. Many hon. Members
of this House have proposed several am-
endments to this short Bill. They want
to include certain communities and castes
in their regions to be included in the SC
and ST list. Asthe hon. Member who
preceded me pointed out, the Government
should have taken this opportunity for
bringing a comprehensive Bill incorporat-
ing all the communities and castes which
the hon. Members want to be included in
the list,

I want to know whether the Minister
has bzen prompted to introduce this Bill
just because the Prime Minister hails from
Gujarat. Only in 1976 the Mochi coms
munity was included as a scheduled caste
in the list. Within two years this amend-
ing legislation has been brought in for
treating them as scheduled caste in adistrict
or in just two taluks and this commu-
nity has bxcome an advanced community
in other parts of Gujarat. Is it the
aim of the Janata Government to undo
everything that has been done by the for-
msr Government? The hon. Minister
of State of Home Affairsin his introductory
spzech referred to the necessity of introduc-
ing this Bill bzcause of the agitation of
certain  sections in  Gujarat. Supposing
there is again agitation after the enact-
ment of this Bill, what will the Govern-
m2nt do? The Governmentshould not be
afraid of agitation for just causes. Simi-
larly, it is also the duty of the Government
*0 suppress agitations for wrong causes.

It is not proper tv exclude one comm-
unity after treating it as a scheduled
caste. How can this community continue
to bz scheduled caste in one part of the
State and in other parts an affluent one?
We have reserved constituencies for the
scheduled castes. A citizen of India,
according to our Constitution, can contest
for any elective officc anywhere in India.
I would like to ask: can a representative
of Mochi community contest for an elective
officc from Declhi. If Mochi community
has been included in the list of Scheduled
Castes in'Gujarat, it should be treated as
scheduled caste throughout the country.
It should not be—it is constitutionally
improper and morally wrong—to say that
Mochi community is scheduled caste in
one part—that too in one or two taluks—
and not so in other parts. A few people
belonging to this community might have
become rich and it does not mean that
the entire community has become affluent
to be excluded from the list of scheduled
caste list.

17 hrs.
I would go to the extent of saying

that there should be no difficulty in in-
cluding communities in the list of

Scheduled Castes. Whoever is a sudra
is a scheduled caste man. Many com-
munities which are to find a place in the
list have not been included so.far. For
example, the Dhobis, barbers, fishermen
etc. in Tamil Nadu do not find a lpl..oe
in this list. They should be included
in this List.

Here I would refer to another anomaly
in the policy of the Government. The
scheduled caste people who became
Buddhists or Christians are denied the
amenities and facilities for their develop-
ment. It must be analysed why they
change their religion of birth. If they
continue to remain as Hindus, they wil
be for their life sudras, untouchables
and down-trodden to be dominated by
the caste-Hindus. That is why Dr?
Ambedkar advocated the cause of conver-
sion of Scheduled Castes. Periyar Rama-
swamy in Tamil Nadu pleaded for their
religious conversion so that their postrity
can be free from oppression and domi-
nation by caste-Hindus. We should not
deny the concessions, amenities and
facilities to the Buddhist and Christian
converts of Scheduled caste communities,
It is necessary to transform our attitude
and approach before we condemn their
religious transformation. I am a puccs
Hindu. Asaithambi can become in a
jiffy Abdul Khader. Asaithambi can
change his name to Stephen and become
a Christian. Can a Muslim or a Christian
become a Hindu easily? Even if he be-
comes a Hindu, to which community
he would belong? Which community will
embrace a Muslim convert or a Hindu
convert as its own? Hindu society is
caste-ridden. I would wam that the
bane of Hindu society is its caste distinc-
tions. It should be the constant and
conscious endcavours of the Government
to raise the Scheduled Castes and Sched-
uled Tribes economically and educationally
so that they become an inalienable part
of the main-stream of our country. Then
only the shackles of casteism and the
chains of slavery can be cut as under
in this country of ours.

I understand that Mochi community
is engaged in manufacturing and repairing
chapps, shoes etc. Ttcannotbe that they
have become rich in all parts of Gujarat
except in two Taluks where they continue
tobescheduled caste. The Commissioner
for Scheduled Castes and Scheduled Tribes
must engage himself in a comprehensive
study in depth to find out what other
communities in the country are to be
brought in the list of Scheduled Castes
and Scheduled Tribes. The upliftment
of the downtrodden should be the corner-
stone of all legislative efforts of the Govern-
ment and not tinkering with a legislation
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here and there. Before I conclude I
demand that the officials responsible for
the mistakes in spellings, punctuation
etc. must be taken to task, if such lapses
have led to the loss of concessions to any
particular Scheduled Caste Community.

SHRI PURNANARAYAN SINHA
(Tezpur): Sir, I have got an amendment
already tabled. I want to speak.

MR. CHAIRMAN: What do you
want?

SHRI PURNANARAYAN SINHA:
When you called me, I was in the Business
Advisory Committee meeting. I want to
speak on this.

MR. CHAIRMAN: Anyway, we shall
see.

&t Tm fawm A (9T
gamfa gz, & I g fF ‘fogges
FrEZy’ WeT F Jeafa FEr ¥ g%, I
qv qigr &1 sHw T ) faw wwa
frgges Frga 1 g4 foar mav 4,
37 ¥q7 fagges F1=q A1 SHEA
fear war a1 7 37 & fefee Frfaw,
TRl @R FIfas, graaafes Farfas
T dF98 Frfaw &1 gaae fFar @
qr |

78 R ¥ §feaq Afaeafea wifaw
# 1916 # feqmaa gor v Mz ot a3
faoig far mar qr fF feges Fefas
# 5 F1oes o ow@d o (1)
fwfraw gz arsfar ey, (2) gafw
faaa zrea AR (3) AT |

1917 § WIRG  FIFHIT F qLROAA
Ffges, 7 30 A9, 7 feges Forfaw
F oF fawe qare /), foq & =
T &) §AaE frar: (1) garfidfomw
at fe= Trgew, (2) fede= awrfas o)
(3) fxfadw g 1 g8 Ok ¥ S|
gl 41

‘“The depressed classes from the
unclean castes whose touch or even
shadow is pollution.”
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AITAR FFA, 1919, L] wHEA

AR 36T dzm w9 7 fovew amrfaw
# aifie @ & fal s wAzafa-
fadr & fegiasy @ e feam e
iferm RaTze wAdt 7 w7

““The term Depressed Classes should not
exclude primitive or aboriginal tribes,
nor should it exclude those Hindus who
are only economically poor and in other
ways backward but are not regarded as
untouchables.””

Afss e m@eFT 7 F@ fF
fesiee anfew & w97 gaw (@
FAfET ar uFmadfes aamfes ST
FE a9 w1 aifgg | & A &
gafag aar ey g f& ) wERT &
fagag a1 777 w@r T8 & & fEw
Free F1 fosges Friem # @y IR
M fog 1 7 w@r @1y

1931 7 @y ¥ 3@ oad &
fag i wmoEe fafzsa &y @
fr frm &1 s@a o wa s (1)
1 F@T F a7 FaU ARG FT wFAT
8 (2) fm a1 #m @1g, o, et
arfe w&f #= wFar g, (3) 5 \d-
sfa® gu AT gew @iz & gEgy
H At &7 gwar § (4) foiw & fag
#fee # waw fafag g, =@t (5) &t
amifos ®9 & e R} |

gfeys gfedsy waz, 1947 &
Fgr T@r g

““The ‘‘Scheduled Castes” means such
castes, races of tribes or parts or groups
within castes, races or tribes, being castcs,
races, tribes, parts or groups which appear
to the Governor-General to correspond to
the classes of persons formerly known as
the ‘‘Depressed Classes’’ as the Governor-
General may by order specify.”’

After Independence, the term ‘‘Scheduled
Caste” is used in the Constitution to specify
the untouchables.
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341(1) & €& AFIT & —

‘‘The President may with respect to any
State or Union Territory, and where it is
a State after consultation with the Gover-
nor thereof, by public notification, specify
the castes, races or tribes or parts of or
-groups within castes, races or tribes, which
shall for the purposes of this Constitution be
deemed to be Scheduled Castes in relation
to that State or Union Territory, as the
case may be.”

IqAT Y O H w3y §——

“‘Parliament may by law include in or
exclude from the list of Scheduled Castes
specified in a notification issued under
-clause (1) any castc race or tribe or part of
or group within any caste, race or tribe,
but save as aforesaid a notification issued
under the said clause shall not be varied by
any subsequent notification.”

g F garar W agg @ DF §,
FfFr § IT F1 97 FT AT FT AT
Afl A Agar g Aar wEI@@ and
BE I DM FTAAE 1 N
§3qes FeEH F weawd A agq AL
wigard § 3 # @l g fFowed
W & | 39 & @ray § oF g oEr
qrar -F gt I@ @ A-FEEE AT
FT & TF WIT 97, Iq A Fal 741 § A
mial 7 fggena 9T w75 7 A fow
F 37 Fr omidwAar ® o#ra fean
3Ia # &g fF g7 &1 9% Fya9 A
gre fag 7 =w3r fF gr aff =@Aw,
37 &1 3 feor mr f5 ga wad
& myws fw o1 gaghaa @ifa 7k
gigfar @1 wifs ¥ a@eew & F
agr & a7 fazEt &
gad qnd 78 & —

““The untouchables were secluded be-
causz they were outside the scheme of
creation. This is the reason why they
were termed as Antyajas.”

ATFT o WEIIFT ¥ Far fw
o137 wr A7A7 g f& foa &0 %
wT & R &Y 1 mw o ;T S
FT 23, @ M wIgfag Ffg & &
g 37 % 9T wig & fwa q¢ @qFw
71 e777 F qarfas I F 9T z@ A
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T & et @ o § fom #
W Y g ww F oyAw A F )

g Gt I § AT g F
wraR 9 wqgfaa wfa &1 fedwa
fear mar | mETeRT WY ¥ g AT
am g @, afea sy &
de @ra & Fig W Sy gfeal &
T[T ], I T F' WT ;9 F,
AT FTATIA & 1 @ F W A dw
T I a@AFT FT qA § A
FTarfas gfesr & ddo= & )
ara gx foas aifagraee & @]9 §
IT & AFT & ANfed, 3 @ § fow
F Q@ @A WI FT FAT g AT
for & are 3o Ifg & 1 AfFa wror
ST Foggi ARG FT WL
gagfaa arfy &1 ageq 9w F1 FL
ot wfrsr adf & 1 gw &1 "wEd
Fa g R aN F AT N Far &5
dg7 3@ F AMg FgAT qIAT @, AT
FI0 ¢ fFF qraam § o< et
F GAAA TAL qE AT FI &gl
g fF v 16 @9 8 zgr feeely &
® w® & afsr gy foadt =-
gfag sfs & adf & 1 et wQea
F oqgrg g@ 7 DR Qe 9@ G,
giferardee & advaA qur, AfwT wdY
AZRT A 1921 FT, AT TG FT, qAT
) FwlT a1 & g fear faear
F,fF gg & & f& 21 g &
qIT F A AW WA IT A AA-
gfaa wrfy & adf amw  sram
% 7g Fgwr wgar g 5 fage &
aygfaa arft &1 @ fae 3, fom
¥ gzm faw fagre & & &, fawdl
#afl § & wa< fagre ¥ faeslt &
AFT FW F @7 9y § w7 IF
F Qume 7gY ¥ @iy € Av AT
qax & fay et oy &, oY I+

#1 7w ¥ 5 fon fs g7 wagfea
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sifs & aff @, @ ¥ JWRT IR
mATF dS W T g1 §Fdr @
Al AR & 3@ aIT F A=
JWE ¥ S § 1 3@ Ay ww
wigqw @ gF @17 FX § WIGTR
FRZG F W owgt N ¥ I IWa
frdl Wt X A 17, 1§ TR
Freza # € | Fg A1 @AY gger
9 3 ) oag foodr § gw o@vl ¥
qra afa feq Tmw @ affewe &
fag @@ & 19 AT FE #
aiffe F1an fem o gmr & St &
6-6 WEW aw wfefwac agf fa=ar
2 1 g8t St AwET 43 gu § S
A o g fv 3 3@ fF ag 25
gra ¥ & ar Y @ 3w fagw &
T JGT W FII

RO g ag g fs oA ogER
arfgat ¥ g1 f& g oer ar fao
2 zmar e # wAr wnfge ogn, #
Fgar § A& @ @ ;WifE =g a
Yrae FAA H T AT AN AR
g wigArsi § of<f=a @9 1 &
e ®F ¥ FgAT Fga g fF oo
OF GHA JAE HIT F&T IFA T,
srq fared &t atd ®ig s
qar wadY St g 2f @, g7 § a9
AT NHIT REY AT 97 qAr w@ifE
Taaa ¥ ghemi ®1 gemar ST oy
&1 @@ & ag gwr @ zafwg ame
ghamt #1 g@rd 1 arq 7y Ffow
qrq A FY A F T Fforq |
g1y 3§ f& T S owEfEsAr
gmifes gfesm & =ik defos
gfesir A fry g1 &1 g4 AW
gfezmwn & s f? gg @ 9a=r w@w
g I SR ITHY gAEde fEar
Iy 1 WY o4 FEg WE@T g fE o oma-
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gfag sriq & @i w zE@ @fF
grit ar gt @i W} ) WS ;Y
14 9@ frodus 2 @ & vaiw
g @em 20 Wfamw & 1 TR
AT IHT W gAECE FT AW AT A
30 9%@e & WA A% f6T g 30
T@T F AWM FA AR qgIANA F
qAMT H FRO WIFT IJ[AT AU |
gafaq 388 gwma #1E gRr AY &)
A9 OF g9k Afq FAFT T
|, OF AfREAT #T o dmaet
fix g & ST magfea wifa #
gfeafaq #3 | gEwT w19 §¥aE FA
# 9% AT gy afem aly &
fasqr aarsT @@ | g9 WeR | az'la-m
¥ mowt mEaE [ g o)

SHRI G. S. REDDI (Miryalguda) : Mr.
Chairman, Sir, 1 would like to draw
the attention of the hon. Mombers to the
specches made by Mr. Parulekar and Smt.
Ahilya Rangnckar, who said that Fccause
of their conversien to Buddbitm. pecyple
do not become less-depressed. They are
belonging to the same Scheduled Caste
origin; therefore, they should get all ke
benefits which the Hindus get. Under cur
Constitution, we have got the
Scheduled Castes Order of 1950, which has
included a clause, namely, Clause 3. It
says that those who do not profess ‘Hindu-
ism’ arc not scheduled castes. But later
on we added the Sikh Cemmunity  also
along with the Hindus.

Therefore, Sir, now, as things stand
today, those belonging to Hinduism and
Sikhism alone are called Scheduled Castes.
Not others. Now the question is whether
those belonging to Buddhism or Christia-
nity or Islam arc to be deprived of the ben-
fits, inspite of the fact that they are schedul-
ed castes and they suffer from all the dis-
abilities which the Hindu Harijans suffer
from.  This is the question.

This Clause, Clause No. 3, ofthe Schedul-
ed Caste Order of 1950, Isay,is a dis-
criminatory clause. The discrimination is
based on religion. Those who profess
Islamic religion, or Buddhism or Chris-
tianity are discriminated against.
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Sir, should we say that in this country of
ours, where we preach and practice secular-
ism, discrimination should be based on
religion and religion alone?

Now, those Scheduled Caste people who
have converted themselves to Chistianity
are subjected to the same type of untouch-
ability and the same type of caste
discrimination in our villages—
leave alone those few Christians whom
you may see in the towns. We see all this
in the case of people of other religions
also. They are scheduled castes though
they may come to the towns and they may
appear as advanced classes, Therefore,
I would appeal to the Hon. Minister to
appoint Committec so that it can go
into this problem and also examine
whether these peoplcafter theirconversion
to Islam, Buddhism or Christianity are not
discriminated in the villages. They are
discriminated  and untouchability s
rampant in the villages. Now because
they arc convereted to Christianity or
Buddhism or Islam, you should not consider
them that they arc advanced. It is very
bad to consider that those who belong to
above religions should not be given these
facilities. Now, in our country, we take
pride that we are sccular country and we
should see that secularism is practised in
our country.

Now, tihs is a very daring clausc, that
is, clause 3 of the Scheduled Caste Order,
;\?5n, where religion is taken as the basis,

ow, some of you may argue that there is
no casteism in Christianity or in Islam or in
Buddhism. If you go to the villages and
examine the present situation , you would
find that castcism is still practised. Now,
because they have converted  themselves
into other religions, untouchability hag
not disappeared  or diminished. Tt is
thereand’ itisvery muchrampant, There-
fore, I appeal to the hon. Minister to see
that we do not practice any kind of dis-
crimination bascd on religion,

Now, il our basisiseconomic backward-
ness, we have not quarrel.  Whether he
belongs to Brahmin Caste or Reddi caste
or any othercaste, if it is merely a quest-
ion of cconomic backwardness, nobody
has any quarrel. Butthe whole basis of
Scheduled Caste Order, 1950, is based on
religious discrimination. This  religious
discrimination is so rampant that all those
belonging to  Buddhism, Christianity or
Muslim Recligions are suffering under this.
Now, we want that socially backward and
down-trodden people should be given help.
It should be the policy of the Government
of India to see that these people are uplift-
ed. Itisavery good policy, but that should
not be based onreligion. I can quote an
example. Today, if a person named
Paul who is a Christian, i s denied all those
benefits, tomorrow if he becomes ‘Gopal’,
Government will offer him all the facili-
ties.

SHRI A.V.P. ASAITHAMBI : Gpal
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can become Paul but Paul cannot
become Gopal.

SHRI G.S. REDDI : A person called
Mr. Paul, who is considered to be belong-
ing to an advanced community in our coun-
try is denied all benefits but tomorrow if
he converts himself to Hinduism as ‘Gopal’
he has all the benefits. If a person named
Mr. Paul brings a certificate that he
has converted himself to Hinduism and
called himself ‘Gopal’, he is given all the
benefits. Now what more example you
want to show that the discrimination is
based on religion? Therefore, while the
Government of India helps all the down-
trodden people, all the poor people and
backward class people, they should help
thesc people also. Now, some of us fecl that
by giving hclp to Christians, Muslims and
Buddhists, it will cut away the slice of the
benefits given to the Hindu Scheduled
Caste pcople. It is wrong to think so.
But morc funds should be set apart for
this purpose rather than cutting away the
grant. Now, when the Government of
India considers these pcople as downe
trodden who are scheduled castes and threat
them in an equal way, they should not
discriminate against them on the basis of
rcligion. Here I would like to give an
example. Mr. Charan Singh in his book
has mentioned “‘you can change religicn
but you cannot change the caste. Our
Indian Society is caste-ridden, We are
divided into castes”.  Therefore our basis
of help should be on cconomic backward-
ness and not on caste basis or on the basis
of religion,

This Bills provides for the inclusicn in,
and the exclusion from, the lists of schedul-
ed castes and scheduled tribes of certain
castes and tribes. These inclusions should
be made,  Several hon. Member  have
sent their amendments to the effect that
the converts from the scheduled castes and
scheduled tribes t o other religions should
also be included in this list.  This sheuld
be accepted by the hon. Minister so that
equal justice is done to them and there is
no discrimination on the basis of religion,

ot T AT FACA WA ¢ (T

- NN

q91T) : a9mfq #gRa, IR a1 g

A w@r § f& 7@ Yag wa I9
gar & 17 ar@ &, 3@ @3
Faw TF @ w9t 99 W & WLAG
g ik & AT 3@ faw 1 9w
FC F WAL Tg T TE T A
F1a faqr § f& 44 @ 3 fafoq &
fo =i awe qw & wmifa wa 7 @
X ag Tt W e zafad &
grar & qar Y Fm we e AU
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[5fr Fa® are §A3TS A4)
X T\F fogdEar AR gl & o
TrFAT |

aqfa agiga, = 99 3@ fa=
F AR § qrd FAaT F AT @A
¥ qid mdd, a1 AT gEa a5 @
f& g7 & Far ofcfeafy aqw 1 &
@ a1 # §3 Fg A asar | " A
aeg dgw fam A W F@ T
g g f5 ag @1 ox @R ar
AT Sty ar fag & 1 1974 W
Taua # st s gETw AT S
F uF i faar ar #w 3IT ¥ 39
gw ¥ uF A% wmfa =@g fag &
FIIT gg A% AT adr A =T
#A ¥ | 3@ qvg v faw @ I}
T ¥ OF AT qgHAT AT A
qF SAAFET F garagEr H{e Iad
AT FET 1A ¥ TG TT AFT | FA0
oY 37 qAF W L fF ag ©F
QI & AT g | mMIRT  AIEA
grr wrfgs & 3g ww argea &€
qIq UF I TIET oA FHAT § |
# g 9T S7rar faeqr & [Tt w1l
gl Frgar AFT AW oW ¥ FE
fadzs & f& arady =@eedi @ <N
oiT FY dqgT fer & IT Fv oA
77 & Awre &Y gF Jqradr A0
A3 F 0 FY  qg 9T 22 K@
1 gagfas @feqt § wafaa
A Fie 9T CF = QO 47 AR
77 femar g1 f& arg sahas =
F AIAA F@ F fAg A g@EATE
gzar aff ), 3g F fag g TIqO
fag av zedtar 9 =fgg =i
quFer aarager 3 X g9 faeq v
& F1 9T T W ¥ Sarar WA |
TN F qVN o7 W W@ R
E fr or agr aw w=w R
PR @ 2, HErUsT, Hew WRW
/T ITT AIT F FE WA F Ig
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qreEA 99 @I g ) safeg g|
JTT FT AT AT 7T T TA(EA |
HIT A=Y AT $ aTd G oo QY
E ) g # M TR e g,
3T & @ F Fe Fw afRE
I aE ®mrw W A swmfa G
g% & #T 3@ fad.® ®1 ¥ FT AW
& 73 & fawie g &A1 & |
zafay ¥7r og fAdsd fv swamg
awe & N faga qurdt FT &
;T Y qF ¥ w9 T ¥ «°
BT ¥ HIT g 1 A1C | Tg QUETT
fagg At & | foodr g@c 7 W
fagg ®1 gaar ey aar fear &
f& o9 FST a0 @ FowAd
oA A FT G, qE qAAE &1
@ & AL AR A F AR I AR
# wifid & @ & 1 zw warfa
1 fazry & faq, a7 frdaa & &
oy oF facga fadas o 1 &
Amt F a9 F @ § AR S &
gru g 3@ mifwgrie § @rg § AT
AW a® § W & 3T &
T W FAT Y, g IT F |IT TN
mMAIT FT dOA7 § | I AT 4T
Fg W & o8 g W & M oA
3 ¥g fear f& 7z oY & aag
g wifardie & wad # ag 9
@ am dadr g Afww e w9
argT 2@ qt Wy 1 9@ Jowm 5
@t & feet § saren wws & O§
;T Ig AT F I AT AT ARy
F A wY M 1 gafAq Aq FeAr
g ¢ f& z@ fagss & @ar
@& F A @I g, X T ¥
g 9T =T &' fawmT F@r TIfgw
agi 9T FL AW 7 Al AL F
IR} F FE )T AW oWT F g
adT wiwd § T Ay A Sl F
9T G I W W § 1 v &

§ 3 am faear @ & f5 g® W
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7 wifgat & sgr strg 2 & oW
d qHT TaF & TR v F
af7 gy &1 7 fesA wXFTC A
34 F1 arg g AT T WO g @
€1 |g 7 AT 37 ¥ fA7 354 I®
i fear 1 ag Mz A wifq
oI a3 S g, WIE 9 @
FIT AGAAr & | I§ JIfa F1 IEH
gl ST WET @ 1 T§ RIS HECC
garq w4t & wg U aF9r fama
ama § 1 & =9 & FgAr Argar §
fs zfs mie g8 wrfg &7 s&d =&Y
TEY & AT WMOFT TN ogAT M,
F HITFT HE I HE Aq A
|97 & 9¢ § | g7 zuA fAateq &q
¥ qr FT WFa fe@idy qgar § =i
AT o faqar qgar &1 gW T S
FT FaT T30 A FIT g7 ATATHY
3@ A § @A § fag agaq Im
gqar & § &g AWM |

MR. CHAIRMAN : We shall now
take up Half-an-Hour discussion.

17.31 hrs.
HALI-AN-HOUR DISCUSSION

Pension To  HEIRs OF DECEASED MISA
anD  DIR  DeTeNUS

SHRI R.K. MHALGI (Thana) : Sir,
thousands of patriotic sons and daughters
of the motherland participated in the
“People’s Great Struggle’ against the
Emergency. Participation in the satya-
graha and the underground resistance
movement earned for them detention
under MISA or imprisonment under DIR.
As a result they were subjected to untold
sufferings and economic ruin.

As many as hundred and more have
embraced death during detention.  Hund-
reds have become pgysically unfit and
invalid. Many more are still under medi-
cal treatment because of the ill-treatment
and continuous beating in jails. The
former Government under Indira Gandhi
was more barbarous than the British rule.
But now a new era has been ushered.

Detenus (HAH Dis)

Detenus and satyagrahisunder Emergency,
therefore, deserve all sympathy and assist-
ance.

Sir, the subject under discussicn is
sentimental and scnsitive.  Geverrment
should therefore, come out with cnicte
proposals. It is true that Government
have announced some of its
schemes.  But they are insufficient and fall
short, to meet the hard requircments of
every-day life.

For that purpose, Sir, I categorize the
jail sufferers during Emergency in three
groups:

(1) Those who died in jails in detenticn
or on parole or during the period of
3 months immediately after their release
and also those who dicd in the underground
movement, against whom the warrant of
arrest was issucd.

(2) Those who have become physically
unfit or invalid, partially or in full.

(3) Those who are subjected to ¢cono-
mic ruin,

As regards he first category, firstly,
out of 74 MISA detenu dcaths, according
to Government, only for 63 rccommendat-
ions have been reccived by Union Govern-
ment. Have the State Governments
assigned any rcasons for the delay in the
case of the remaining 11 cascs? If yes,
pleasc give the same, Statc-wise, Se-
condly, rejection of as many as 20 appli-
cation for pension, out of these 63 is
undoubtedly a large number.  Please give
the reasons for cach case, in the case
of all those 20 rejected recemmendations.
May I also know whether under the new
scheme formulated on 7-7-1978, detenus
under DIR would get pension retrospecti-
vely i.e. from 1-5-1977 when the first
scheme came into being

" Thirdly, the word dependant is circum-

scribed by various conditions. They
must be relaxed to a reasonable limit.
Sir, how it has bcen presumed by the
Government that the sone of the deceased,
if he attains the age of 21, beccmes
economically independant? Whether the
Government expects the fatherless boy
to reIinl:tJ:sh his education and get a
job and that too who is going to provide it
to him in these hard days of unemploy-
ment? Unless the said son economically
Dhecomes independant upto the age of 25,
he must be provided the benefit of the
Scheme.

It may be wue that there would not
be any one dependamt economically vpen
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the deceased MISA or DIR detenu but
loss of life in the family is great loss in
the ultimate analysis of things. The
said family must, thercfore, be paid at
least a lump sum amount whatever Govern-
ment thinks right and proper.

Fourthly, the families of MISA victims
should bc given the same facilitics now
available to the families of freedom fighters.

Fifthly, a book should be brought out
by Government giving information in
details regarding the circumstances under
which the MISA and DIR detenus
died.

Lastly, Sir, I humbly request that the
suitable memorial in the vicinity of
Parliament be raised in honour of these
great souls.

Now, Sir, regarding thc second category,
it is needless to say at length. Their
cases also must be considered on  par with
the deceased detenus for the scheme of
pension. I know some of my friends who
have become permanently disabled during
detention.  Because of the delayed treat-
ment, onc of my close friends of Puna,
Shri Raghuvir Kshivsagar had to get
one of his legs amputed. Why such
persons are to fo deprived of the anno-
unced pension scheme? A number of
detenus after their release have also to
undergo the expensive medical treatment.
There are some whom I know well, they
have still to attend the dispensaries regu-
larly. These dctenus must be given
the required financial aid and assistance
urgently.

With regard to the third category, 1
have a few suggestions to make. I like
the Hon'’ble Minister to consider and
reply.

Economic ruin is a malady of thousands
of detenus  and cven after sixteen months
of lifting of Emergency, these persons
could not come out of the same.

(a) About 4,000 employees in the
country, most of them in private sector,
who were dismissed during the period
of Emergency, are still to be reinstated,
despite a Government’s directive ' that all
such persons should be taken back. Sir,
I like to know the special efforts made
by the Government during the last three
months. These employees must be taken
back in service giving them all their
dues immediately.

(b) A rehabilitation grant scheme must
be announced by the Government soon.
Provision of grant of rehabilitation loans
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to MISA and DIR detenus on liberal
terms with adequatesafeguardsisa ‘must’.
Loan should be made available at low
interest rates, say, about 4 percent re-
coverable on easy monthly instalments.
Recovery to begin after a lapse of three
years from the date of loan disbursement.
Such Rehabilitation Grant Scheme is
really mcant to help to rehabilitate the
MISA detenus in their former vocations,
trade, business or other pursuits which
are irreparably damaged in the wake of
their detention,

Sir, it shall be said that some of the
State Governments have already under-
taken such of the schemes. But, Sir,
it is very essential that the Union Govern-
ment take immediate mcasures to give
relief to those in the whole country
who rendered service to the motherland.
Many of them shall not ask for it, but
we shall do our duty. May I know thce
reaction of the government to the various
suggestions I made on such vital subjects.

MR. CHAIRMAN: Thc hon. Mini-
ster. ... (Interruptions) 1 have ruled on
an earlier occasion that according to the
rule the Minister has to reply first and
thereafter questions can be asked. I,
know the convention but a convention
cannot overrule a rule.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) : In
July 1977, the Government of India
sanctioned a scheme for the grant of pea-
sion from central revenues to dependents
of MISA detenus who died while in custody
or within three months from the date of
release and persons who died as a result
of police firing during the emergency,
i.e. from 25th June 1975 to 21st March,
1977. The State Governments were
requested on 12-7-1977 to issue  ins-
tructions to the district authorities to
initiate immediate action: (i) to prepare
a list of persons within their jurisdiction
who had dicd during detention during
the emergency or while on parole or in'the
course of police firing; (ii) to make en-
quiries about the financial circumstances
of the bereaved family in all such cases;
(iii) where the district authorities are
satisfied that family assistance would be
justified to get the application form filled
in by the intended beneficiary and also
to assist them in obtaining the necessary
documents which are to accompany the
applications; (iv) where they are of
the view that assistance would not be
justified to record the reasons for their
conclusions in detail; and (v) to forward
to the state government the particulars
of all cases recommended as well as
not recommended together with all con-
nected papers,
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On receipt of the information/recom-
mendations from district authorities, the
state governments were requested to
exanine them and forward them together
with all the documents and their itive
recomm-=ndations/advice to this Ministry.

The state governments reported that
the total number of such MISA detenus
who died while in custody or during their
release on parole is 73.  Figure of deaths
within three months after releasc have not
been furnished by the State Governments,
However, it has been reported that it
may not be large. 63 cases have so far
been forwarded by the state governments,
including cases of death within three
months of release.

In my answer to starred question
No. 151 on 26th July, 1978 I had stated
that out of the 63 cases, pension had
been sanctioned in 26 cases, 20 cases
were rejected and 17 cases were pending
consideration for want of information/
clarification from the state governments.
Three states, namcly, Andhra Pradesh,
Jammu and Kashmir and Madhya Pra.
desh have yet to send their reports though
ten death cases have occurred in those
States. It will thus be appreciated that
the response from the state governments
has been quite satisfactory.

Five cases of dcaths cach have been
reported from Delhi and Bihar, but
they have recommended only two cases
and one case, respectively. West Bengal
have sent reports in respect of six cases
as against eleven deaths.  All these state
governments have been requested on
20 July, 1978 to check up and confirm
that they have no further cases to recom-
mend. Their replies arc awaited.

Out of 17 cases reported by me  on
26-7-1978 as pending, pension in 9 more
cases has since been sanctioned. This will
reduce pending cascs to 8 and increase
the number of sanctioned cases from
26 to 35.

Ananalysisof the rejected cases is given

below:
No.

Detention not under MISA .
Under DIR (Now it will comc)
Sound financial position .
No legal heir .
Murdered while under parolc .
Incligible dependents (Adult
son 45 years—I ; wife of elder
brother (sister-in-law)—1 adop-
ted daughter—i1; brother—u;
fa)thcr not dependent on son—
1 . . . . . 6

= =

Detained prior to emergency . 2

TotAL v 20
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It will be seen that as dependents of
DISIR detenus applied under the MISA
scheme, their cases were not then covered
under that scheme, These four cases
arc now being reviewed under DISIR
Scheme which has been sanctioned re-
cently. Actual rejection will therefore
come down to 16. The above analysis
will also show that a case is rejected
only on valid grounds,

An assurance to the House for grant
of pension to dependents of the DISIR
detenus was given on 6-7-1977. In order
to gauge the extent and quantum of
relief to be given, relevant data had to
be collected from the State Governments.
31 cases of death of DISIR detenus during
custody/parole have been reported by the
State Governments. A scheme ‘was
preparcd and approved by the Cabinet
on 4-6-1978, on the pattern followed in
the case of MISA detenus dependents,
All the State Governments were rcequested
on 7-7-1978 to obtain a l:f)plu:zntu)ns from
eligible dependents and forward
to this Ministry after necessary venﬁ-
cations along with their recommendations.
These applications are yet to be received.
On their receipt, immediate action to
sanction pension in eligible cases will
be taken. §

So, I have explained to the hon, mem-
bers questions No. 1,2 and 3. As regards
the point that facilities and pensions
extended to the freedom fighters should
also be made available to the MISA
detenus, the pension sanctioned is from
Rs. 200 to Rs. 3oo which is also the
pension sanctioned to the freedom
fighters.

SHRI R.K. MAHALGI: Other facili-
ties are also there.

SHRI DHANIK LAL MANDAL:
About rehabilitation scheme, loans and
4,000 employees yet to be rcinstated in
private firms, steps are being taken.

I may say that as regards loans, direc-
tions have been given that genuine MISA
detenus should be helped. Direction has
been given to the financing institutions
that loans should be given to them.

SHRI R.K. MAHALGI: What is the
rate of interest in that case ?

SHRI DHANIK LAL MANDAL:
That is at the moment not with me.
I will give you later on.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Hon. Minister has not
replied to three important questions
raised by Shri Mahalgi.
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1. Is Government going to give re-
trospective effect to this particular sche-
me ? That is very important thing
here.

2. Dectenus have been physically dis-
abled because the negligence of the
jail authorities. For example hc quo-
ted that a leg of a detenue was required
to be amputated because no medical
facilities were made available in jail.

3. Underground  workers also su-
ffered. Is Government going to treat
them on par with the detenus under
MISA ?

These are three important points.

MR. CHAIRMAN : He will cover
at the end.

SHRI EDUARDO FALEIRO
(Mormugao : Mr. Chairman, according to
the Scriptures : Bhagwan told Arjuna,
“I am creating four classes of pcople
according to their actions and qualities.”
Now the Janata Party has thought
fit to create a fith class according
to their qualities and their actions du-
ring Emergency.

T want to make it clear that the grant
of pension to heirs of MISA detenus
who truly and genuinely were political
workers and were political sufferers is
absolutely justified. Though thesc
political  suffcrers  never thought of
getting any political benefit or financial
benefit it is perfectly justified. I do know
that scorces of such pcople were bruta-
lly treated and many of them djed in
jail during emcrgency. The point 1
am trying to raise, which the Govern.
ment is  well aware of is, there
are scores of genuine frcedom figh-
ters for whom all of us have great res-
pect, but many anti-social clements
managed to infiltrate into the category of
freedom fighters and thosc fake freedom
fighters drew all the advantages
under the scheme mcant for freedom
fighters. What steps have Govern-
ment taken, what criteria have they
laid down, to see that only political
workers, only people arrested for their
political convictions, are covered by
this schemc and others arc not ?

Sccondly, what steps have been evol-
ved by the Government to see that only
indigent families and heirs of MISA
detenus who are poor and who have no
other sources of income are protected ?
Although all MISA detcnus who died in
jail are most meritorious only their
heirs who are indigent and poor should
be protected. The Press Note issued by
the Press Information Bureau of the
Government of India, dated 22nd July 77
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mentions under the heading * Pension
to heirs of MISA detenus’’ that heirs
of MISA detenus as such will be given
pension. We are aware that wunder
MISA many anti-social elements were
also booked. For instance, under
section g of MISA, black-marketeers and
hoarders were booked. These pcople
should not he protected. The se-
cond point in the Pressnote is that only
families in indigent circumstances will
be given pension. What will be
the criteria to determine indigency ?
Tkitdly, will you apply the same scheme
to genuine freedom fighters in other
movements ? I come from Goa and
I know that there were many people
who sacrificed their lives for the Libcera-
ration  of that territory. But they
have not been given any bencfit.
Will you consider their cases also?

SHRI KRISHNA CHANDRA
HALDER (Durgapur) : Sir, though
the Minister has quoted somc figures,
still I want to know the total number of
detenus who died in jail under MISA
and DIR. I want State-wise  break-
up. In his reply, he has given reasons,
but he has stated that recommenda-
tions from the District Magistrates are
necessary for granting pension for the
detenus’  families. You know that
those D. Ms. were the persons who is-
sued the warrants under MISA and
DIR. If you entrustthe task of makin
recommendations to the same D. Ms.
how can justicc be done ? 1 cannot
understand it. This system should be
reviewed or changed.

In the list, I do not find the names of
many States, Only 11 States have been
mentioned. I do not find the name of
Assam I can mention one instance. Mr.
Robin Kalita was detained under MISA
in Gauhati jail. He died in jail during his
detention priod. At that time he was
in  handcuffs. The petition of his
wife for pension was recommended by
our leader in Lok Sabha. Shri Samar
Mukherjee. The Home  Ministry
first informed that more information
was necessary. But afterwards, this
petition was rejected. I want to know
this particular petition was rejected
and whether he will reopen this  case.
His wife and small daughter arc living
in a precarious condition. They are
practically starving. Will you consi-
der this case ?

He was a_ political prisoner. He was
Secretary of the District Kisan Sabha
but his family was not granted political
pension. I want to know what are the
criteria for granting pension or other
benefits to the families of the victim for
MISA and DIR detenus. I want a
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categorical answer from the hon. Mi-
nister.

st gg ww (Ffegre) : gwTefa
TR, qIGiET W 151 F IWT
F g ¥ g s=t @1 W g
I F §EEw § AT qg HAY T ag
FgT & T wrg @ afufaem ur
wiaf7w gun  asfufaw & sarg
qaF AX@ERT F AORGT HT IJAA-
famfal #1 §mm A9 @ A
AT FFT 7 AWIRT # 2
afFr wr 2G5 ma Ry & 0w
Wl qIFIT 09 HT T AG AT GAT
A1 fagre & wa oF & waET 99
faar &, fows foxr fewfar =y o€
Y, JfFT ag W qrAwe w fRar
T o & gg wrAm Srear g fa
fafom wroat § o =@ ad@=r
F grAd@ A a1 AT @ FET F
e FreEay Y greaw § 99 §u
& ST &7 g=mm ¥@T § AW W T
37 fem & s wFEEE & T
g

gutafa wgea . ag  swA W
qer a1 T |

Y gx T A FuA W OF
gare g, gg ag aaar g fa
ATEET AT FowmEowTTo § Al
& & @ ¥ WA @ we T, 99
F gaafgarfay ar sfsaT 1 9uT
faoeit |\ & 7 FgAr =g g fx
AR AT AR & IMT TF AW FT I
F1feT | AT AT o Ao Hvo &
freg T & qfq & OF aq F i afz
frey #Y g & 9, ¥ 39 F Wil
ar  Iaafasi@ &1 gwa faar
FA, TAT qTAYE  ATFIT FA |

A T ag & & v afefede

7 qm | et afwez & TF @
arfea7 a1 afam@re 1 {97 an

Detenus (HAH Dis)
faurm wew #1 weew wg afefwae
o1 & Fgar agar § fv faw
qS1qd FT I @A AT §, v AN
q91q #H FW@Y &, I IT I I
et § #iz o &1 o «r
TP F=T T &, AT IW A g
g & g & @Y 57 & afefrde faer
AT, TAT JTEL T § 1 IT ATH
g1 FT GE F AIT qg afefwde
faor fa ag safys g w7 =1 =
AT 9T WMT IF A g g1 TE, @
3IF F TH FUAUFE HIETT ATAAT

anfed |

St arg & ag FEAT FIEAT §
fs fog awg #1§ w19 & &7 F@r
g, @ I F A faemr §, ToREy
qTF § 0F agg I Feardr I §
f& i d@vdea =ew g Tar 91, 99
Fi FEE AUAT AN T FC AGE
AN, AT FT0 o GET SEEmA {gar
s f& 0§ &m 5w &0 mwesr
difag g1 ar o1 7da weHr § Ak
fsm &1 qus ] a1 gEwE g,
AR FoT A1 ww< fwF g, AfFa
o & far wi g % qan fe
F 93 &1 A 21 &7 aw grAT I
Fi e faedr, s ¥ osamar gwlr
Ai quww A fwebar ar 21 & ¥
TR 9§ A A faw s1g, &0 G
wE g WP o A7 #1 W fEl
sigaid fesr sig fa Q% ufag &1
VYR OWVATY & W SRR oUeed
gi IEF1 FEAAT 1IN F @y
fear wra, #1if® ST T & ag Ar
Fodlwaa g &g A1 fxA 1 wwg
FFTET STRAC

MR. CIIAIRMAN : Now, onc morc
Member has to put cuestions and then
the hon.  Minister will reply.
1s it the pleasure of the House to extend
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the time of the House by the time tlhe
hon. Minister finishes his reply ?

SEVERAL HON. MEMBERS : Yes.

ot W ST qmeRt (I3F97)

gamfs @glew, ogd W1 & §aw #
@ qF1 F AT 92 & a9 § f+®
g g HA@T & oeAT 17 IS,
1978 & war f& @ & =@ =Y,
qtatat ¥ S ® 9 T IAST
Joa & AT | QF 24 FOIG AT
YT Jq H F9FET, 1976 H
freny & a= f@or mn fomar
AH JE® AW AGTIAT | IS FFE)
zaw g$ afFT IEFT gArw wdY for
T A fA ®aME T &
qIT IAFT TAT NIF goT | & 3|
arg &1 gafag Fgar wem § &
FE GCHT T FrE AT AT AEY
1 g | 3g =afsq @ grfees #
Wt gar ar ofwm 7 wET gaEMr
A ¥ Fg f& w9 wreETT fom
g1 A1 gW IEFT BIF A0 A% AT qIF
arw ot =3 fAFdr | IEst @A b
qerATAT fagarss 3§ sie fur
T &7 feF arg IaFT ZgTEarT &
W4T | ®IF 39 9T F FIA 3Ig A
I gsqr g wX K o FErar A&y
g | SERY fFgar WA FToSGIU [
# fag w1 15-18 "= fawe IR
F grg W U Hardy N WG AT
gAr & | & ST =wgm fFogw
ST F afard, faqer € qgu
if § F1 Fq4 T AA@y ART H
FexY dm4 M H@Yy¢ afe M &
fegar qran & 3w ?

18 hrs.

Wt affma™ quw . AgE.,
# F yr4drT gy F "gai F IAT
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fe g I & aqg oar v Q-
Afex o7 &1 T A9 gaT &, F
AET GAWAT FAF Aiow F ORATIC
faz madt #r g7 g% &, fom @
¥ 3887 Pq g & 9wk AT aadifeT
/R & 9w @ad g @
T IEA WgMifes ghae ¥ ger
g ¥ mmm # oA owrar oW
fRtfesr  fagemr & 7m0 & 3%
wwdg § & ¥ gy f5 g @w
fRfafadya &Y &, 481 & o feemy
Fr ara § v zEw faq svaww
2 few nq § \ wAwr @ faeem
fom f& 3 f¥fafeiz &1 & 3
TOAT FE AT ATTW FT qE | K
T angar f& 43 frw gw w7
IaT agt faur & 1 (wmmaid)
SHRI BAPUSAHEB PARULEKAR :
The man was physically handxcapcd
because of negligence in  jail. No
propzr attention was paid and thercfore
his leg had to be amputated. He could
not gct treatment {rom private doc-
tors. What action are you going to

take, what compensation are you
going to give him ?

SHRI DHANIK LAL MANDAL :
That is a suggestion for action.
() 1 & @ W@
HeANFE 4 39+ faq ag «& &

greal | F ST ATH qAeTAT
Iah @ H AW FEF g
am f& Iud sar g wwar g |
(sumen)

Wt g ;. omWiew dlA wEN
# q1q T4 & AfFA AT 6 W |
qO IEET I OEET ¢ (Fei)

St W g qredt o foer
F@ W g FAr § SEAT W@
FTOU FAAT AT TAA WO AT |
(wrenar)
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ot afrs a™ wwIw . ag &

qITET ®X THOA  TEfAC 7 gAR
warg Y ¥ §Far | (wrEeEw)

SHRI EDUARDO FALEIRO : The

Minister completely dropped me out
of the picture. Ihad asked three simple

questions. Will the Minister kindly
reply?
PROF. P. G. MAVALANKAR

(Gandhi Nagar)- : On a point of or-
der. This 1s a half-hour discussion.
Ifitis the Question Hour, the Ministcr
is entitled to say that it is a suggestion
for action and stop there, but the whole
purpose of the half-hour discussion is
not only to elicit information but to get
concrete assurances from the Government.
Lherefore, I would request the Minister
not to g away by merely saying that it is
a suggestion for action. He must reply
whether he is accepling it.

SHRI KRISHNA CHANDRA HAL-
DER: Sir, he has not answered my
points.

MR. CHAIRMAN : You can scek
my help. If any particular question of
yours has not been replied or consi-
dered, I would request the hon. Minis-
ter that he should just explain that also.

SHRI R. K. MHALGI Sir, I
request the hon. Minister to give the
list of those 20 recommendations
which were rejected and the reasons
thereof assigned to cach. May I get a
list 7 Why can’t he read them in the
House?

SHRI DHANIK LAL MANDAL :

The analysis of the rcjected cases is
given below:
(i) Detention not under
MISA § 4 . 1

(ii) Under DISIR . . 4

They will come now.

SHRI R. K. MHALGI 1 Why don’t
you give the names ?

SHRI DHANIK LAL MANDAL :
You want names ?

(Interruptions)
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MR. CHAIRMAN : I think there
can be one way out. The hon. Mini-

ster can furnish a iist later on. That is
better.
AN HON. MEMBER : What is
the break-up of this ?
(Tnterruptions)
MR. CHAIRMAN : I think that

is the desire of the House and he is ready
to do that.

SIIRI EDUARDO FALEIRO : I
am on a point of order. We asked the
questions here so that the Minister
would rcply. He cannot just overlook
the questions and close the whole matter.
I had asked three questions.

MR. CHAIRMAN : Willyou please
just give some reply to the three ques-
tions that persons  should
be given pensions, secondly, that really
political persons should be given, what is
regarding that, and
the third though it does not concern with
this, the third was whether other
pokitical pensioners who are already
having  pensions, will you give that
thing or not.

only poor

your  suggestion

Nt afe a wwew : #7 3§
F1 Ja% 989 & ¥ faar -—ufsfs-
fafwet &1 &1 Fw@h & 7€ 9% &
aE mar & 0 A gy FT qiwd
2 % o= e '9w & I faq
qragAr §, & ufefsfafaeY wgEfar
oAt wy § 1 o difeee ey
w® & ok o= & g & owf R
g @m In & fag dmm g g
T gl % T ¥ qEE" FoAm)
grr oar WY, R oaer 2.

MR. CHAIRMAN : Thatis a different

thing.
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ot gafte gwre ar (araas)
g TN gar< w9y F7 fauw 1972
H FATGT TET 9T, KT 1978 §, HT
8 FATE ®AA TIAR TAF aF gl

arfed |

MR. CHAIRMAN : I am afraid the
hon. Member should not raise this
question at this stage. He is  giving
information to the questions raised.

Y W W WAl ; ag |raar
2 a1 38F AT 97 T9= §

MR. CHAIRMAN : 1 think I will,
request the hon. Minister to give a spe-
cific reply to the casc which Mr. Halder
referred to separately.

GMGIPND—M—1989 L.S.—2000—13-9-78—8R0

AUGUST 2, 1978

of MISA & DIR 336
Detenus (HAH Dis)

SHRI BAPUSAHEB PARULE-
KAR : The hon. Minister said with
reference to the question of dependants of
the persons who died. It is a suggestion
for action. My friend, Prof. Mavalankar
rightly said thatthis reply need not
be given. He should reply as to whether
he 1s going to accept it or not.

MR. CHAIRMAN : I think he will
make a note of that.

The House stands ad journed till 11 a.m.
tomorrow.

18'09 hrs.

The Lok Sabha then adjourned till FElctei
of the Clock on Thursday, August 3, 19%€/
Sravana 12, 1600 (Saka).



